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APPENDIX IT
'SAHAJ (ITR-1)

INDIAN INCOME TAX RETURN

Awscasmend Year

; |For indisidwad being a resident tacher 1Y o el
ZITRE | I ety s o e,
E SAHAJ 1Nt for un lndividual wha Is eliher Director |a s .y l:'l-:l:".- . I wnBated pquity shares or In cases 2 0 2 ] - 2 2
L] Wiwre TI ki een deducted wa F4N or Hincamc-ins s deforred nlm!M{Pl
— (Refer invtrncion for piigih _
PART A (;_I:‘.NE AL INFORMATION
Name Date of Birth Aadhunr Number {17 dighey/Andbanr Enrolment Id (28 sigia) (1
[T, cligilie fur Asdhaar Ne.)
. - T T ENESEENEREEEREERENER
"sobile No. mall Addresy Address: Jburdhin Mook v Seme of Pronse Saddie) iltaz,
Btk Seeect P Offic o dvpodocodips Fanow £y dncisice Sinte
! ruenilry FIN oy
Filed ws (Tick) O 13%1)-On o before due date, C139¢4)-Belntcd, L1139(5)- Nature of employ ment-
JPfame vec tmstTr T/ Revised, O 11912 After Candanailon of delay. B Ceniral Govi. O State Govi. O
Or Filed In response to motice | O 139(9), O 142(1), O 148, O1534 O 183C Publle Sector Undertaking O

us

Pensloners & Others O Not

Applicable {e.g. Famlly Penslon sic.)

If revisedidefective, then enter Recelpt No. and Date of filing originwd return

[

pEMM/IYYD -
If filed in respomse to melice w/s 139(9)/142(1VMB/153A/153C or order ws 11902XDb ter
Nymber/Dacument ldentification Number (DIN) & Dute of such Notlce or 0..;,, HZKb- en

Unique Iy

‘are you opting for new tax reglme wis 11SBAC ? I Yes O No

yes O No

Il yes, piease furnish following Information

|N]m: To be filled anly if & persom is not required to furnish a
fulfilling on¢ or more conditions mentioned in the seventh provise to gection 139(1)]

Are you filing return of income onder Seventh proviso to seetion 139(1) but otherwise uot required io furnish return of Income? - (Tick) O

return of fncome under section 139(1) but flling refurn of income due to

| foreign conntry for yomrself or for any other person? (Yes/ No)

Have you deposited amount or aggregate of amounts exceeding Ra, | Crore in one or more Current sccount
during the previous year? (Yew/No) B or Awmount (Rs) (If Yes)
Have you incurred expenditure of an amount or aggregate of smownt exceeding Rs. 2 Ixkhs for travel to a Amaunt (Rs) {If Yes)

Have you incurred expenditure of amount or
dectricity during the previous year? (Yes/No

aggregate of amount exceeding Ra, 1 Iskh on consumption of

Amouni (Ra) (If Yes)

ART B GROSS TOTAL INCOME
aly

Whole- Rupee( ?T-

B | i jGross Salary (Ja + ib + ic) P ]
a [Salary as per secfion 17(1) [™
b ¥alue of perquisites as per section 17(2) Tb
£ ¢« [Profit in lica of salary as per section 17(3) Ic
Z allowances fa the extent exempt w's 10 (drop down fa be provided in e-fliing utility)
% |"4Ensure that it is included in salary income ws 17(1¥1%2V113) ) 1
% [iiilNet Salary (i- ) T
= !g uctions ws 16 (iva + ivb + Ivc) i
5| [alStandard deduction ws 16(ia) Iva
21 1b |§nltrla.inmnl allowanee /s 16(l) Ivb
¢ [Professional tax w/s 16(lil) Ive
¥ [lncome chargeable under the head *Salarles’ (Ui —iv) B1 |
22 | Tick applicable option O Self-Occupied O Let Out O Deemed Let Out
i JGross rent recelved/ receivable/ leitable value durning the yesr I |
i: i [Tax paid fo local authorities [ 1 ]
£ Jiii/Annnal Vefue (i — i) 1|
L Iv30% of Anoual Value Iv
§ | Intereat payable on borrowed capital hi
ot viArrears/Unrealised rent received during the year less 30% Vi
3 i nﬂl:ine chargeable under the head *House Property? (ill — v — v) + vi (1f losa, put (ke figure in
v
= :gl:: - I\)'Ininnm loss from House Property that can be set-o0iT is INR 2, 00,000, To aval) the beneflt of B2
—_— forward and set of sc use ITR -2
ncome from Other Sources (drop down like interest from saving account, deposil efc. fo be
B3 provided in e-filing wrifity sperifying noture of income and in case of dividend income please menvion | B3
fuarterly hreakup for alfowing applicable relief from section 234C)
43%: Deduction wa SHUR) (in case of family pension aniy)
By (=ros1 Total Tucome (B1+B2+B3) (#f loss. puf the figure in nrm!iw)lm ) B4
e USE -

forwa

01e: Ta avall the benefit of cx

: rd amd sei of
AHTC‘DED CTION e

T AXAR] g

loas, ple

TON ; LE 1O CORTE (Refur tasteuctions foy Deduction Ho as per Incometax Act, Please mote
; Mmunhmammwwwmm ieiod 01-04-2020 tn 31-07-2020 camnat be cltined again, if alresdy slaimed in the

————

1. Substituted by the IT (Seventh Amdt.) Rules, 2021, w.e.f. 1-4-2021.
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ITR-1 INCOME-TAX RULES, 1962
BoC BOCCC PacCD(l) [8oCCD(IB)  BOCCD(2) | TI0) DD oDDB BOLE
kDetails ure o be filled 1n Details are to be  pDetails ore fe be filled
ke drap doven fo be tn the drog b five ddrop down 1o b
nreriided m e-filing anididy ) gheen 1o be provided provided i e-filing
a o-filing wniityl atiliey;
Pm-:a EEB  B0G rmc:c DGGA POGGC U )
Details are Details are (o Dotaily are 2 o
a he filled ¢ Jitted in the Sfilled in the L
he drop rop down fo bef trog down 1o b
kHown 1o be renvided in e- vided ti &«
provided 1n filing utility) i tifiey)
ofHemg
fifiey)
Total deductions 1 [Total Incorme
(B4-C1)
sempt Income; For reporting purpose Drop down to be provided in e-filing satifity mentioning nanice of exempi Income, retevant clowse and reciion
PART D - COMPUTATION OF TAX PAVABLE
D | Tax payabie on fotal T Dz | Rebate a/s 87A D3 | Taz after Rebate
D | Health and ednestion Cess D5 | Tots} Tax and Cess D6 | Rellef w's B9 (Please
4 | @4% on D3 ensore to submit Form
D | In t w's 234A D8 | In D9 | Interest ws 2MC
T | Fee w/s 234F DIl | Total Tax, Fee and Interest (D5+D7+DE+N9+D10 = DE)
D | Tetal Taxes Paid D13 | Amonnt payable D1 | Refund
_}2;_ (DI 1-D12) tif 4 {'DIZ-DII)(ifDI??Dll)
Detalls ofall Bk Acgnts beld i India at any:thue durbag the previous Y297 (xctudlag dormant scoouB®) i
Si IFS Code of the Bank Name of the Bank Account Number Select Account for Refand
1

I. Minimuem one account thuld be seiected for refand credit.

the sccount decided by CPC after processing

1 tlee return las

Jawvent qretgrs e Bvoa Do Beturn P
1

iName of TRP

|

Counter Slgnature of TRP

2. lnuunfnefnuﬂ.mlﬁphlmsnhnuulmﬂfnrnfnndeII,Mn refund will be credited to one of
T Schedule-FT_Detalls of Advance Tax and sﬁ:mmmmﬁ: EES e et et e e " 4]
—_BSRCode ___sﬂ-_u_m__oue"_--——____lm___—
Lol {1 Lol (3
| Bl | | | |
] L -
Schednle THS Detalls of TDS - Forr THGCIZID asned
TAN of Name of the Gross payment/ receipt which bs Year of ax
deductor/Cellecier er Deductor/ subject is tax deduction deduction/ Deducted/ o (5) claimed thh
PAN/ Aadhuar No. of Collector/Tennnt feollection collection coltected Yenr
the Tenant
Col (2) Cel (3) Col (4} Col {5} Col (6) Col (7)
1
T2
X VERIFICATION
Receipt No.. Seal, L son/ dsughter of solemnly declere that to the beat of my knowledge nnd belief, the
Date & Sign of Receiving|  information given in the retum it correct and complete und is in accondance with the provizions of the Income-tht. Act, 1961, 1 fither
deckreshnllammtinyhinemmhmycmeiryu {dmpdawntobepmdddma-ﬁhhguﬂm-)mdlm:lwoumpmnt
1o make this return and verify it. 1 sm holding permeaent 1 t (Please see instruction).
Date: Slgnature:
LRI v Tnnnhes il Gl Treluws BRI £k

[ ] I I I
TTRP b entitied for asy reilmbursement from

the Gavernment, smouni {hersof




3 RETURN FORM - INDIVIDUALS NOT HAVING BUSINESS OR PROFESSION ITR-2
TR-2
l INDIAN INCOME TAX RETURN Aswessment Yesr
= 1ITR-2 [For individuals and HUFs not having income from profits and galns of
§ = business or profession] 1 212
(Pleane see Rule (2 of the Income-tex Rules, 1962} 210(2 -
{Flease refer Instructiom)
Firyt name Midd}e name Law name PAN
z . [T T T T T T T 17
= Flat/Door/Block No. Name of Premises/Building/Village Statux (Tick} &
: 0O individual L] HUF
E Road/StreeUTont Difice Date of Birth/ Farmation T ] l 1
2 {DDAMMYYYY)
F2 Area/locallty Asdhasr Nuwber (12 digify / Aadhaar Enrolment 1d (28 digir) (if eligible for Aadhaar)
= (1 TT T TTTT T T TT I 7T T TTTTT11
- Tovwn/City/District Stare FIN code/ZIP code
: i [ T [ 1 1
]
= Residentisl/Office Phone Nusmber with STD code/ Moblie No, | Mubile No. 2
| TT 11T T T T T T 7 T TT1TJ1T 17T 1 T [ 1
Email Address-1 (self} | Email Address-2
;i . . C539(13-On or before due date, O139(4)-After due dste, DI139(5):Revised Return,
(1) Filed wis (Tich)f Picase see tnstruction | D092C0-Modified reinrn, D119(2)b)-After condanation of delay.
Or Filed in response 1o notice u's O139(9), O 142(13, 00148, 01534 Oi%33C
(22} | Are you opting for new tax regime wix 1I5BAC 2 0 Yeu O No
Are you [iling return of Income under Seventh previso to section 139{1) but otherwise not required to farnish reinrn of Income? - (¥ick} 1
Ter o wn
(b} | if yes, please furnish follewing informatipn
[Mote: To be flted only if » person i not required to furnish s retorn of income under section 13%(1} bot Mling retura of Incomse due 10
fulfilling one or more conditions meatloned In 1he seventh proviso to secdon 13%(1)]
P Have you deposited amount or aggregate of amounts exceeding Ri. 1 Crore In one or more Amount {Rs) (If Yes)
current scewunt during the previous year? (Yes/No)
Hwve you incorred expeaditore of an amount or aggregate of amount exceeding Rs. 2 lakhs
(bliy for travel to » forelgn country for yourzelf or for any other person? (Yes/No) Amount (Rs) (f Yes)
Have you Incurred expenditure of amount ar sggregate of amosni exceeding Ry, 1 lakh on A
(biil) consnmption of electricity durinp the previous year? (Yes/No o (Re) (if Yes)
() | If Revised/Defective/Modified, then enter Receipt No. | P
and Bate of {iling orlginal retarn (DB/MM/YYYY) P b
I filed., fn response fo a notce w/s 139{9V142(1 VI4R/1SIA/ISIC or order w 119(2)(b} enter Unlque Number/ (Uni
id) | Documenit Identifcation Number (DIN) and date of such Notice/Grder, or If filed w/n 92CD, enter date of Nt ;::J [ /
Advance Pricing A ment i
] (£) | Residential A_ Realdent O You were in India for B2 days or mote during the previous year [sectiom 6(1)a)]
E Seatws In Lrdia O You weve in India for 60 days or mare during the previcus year, and nave been In 1adia for 365
lf {for individuals) days or more within the 4 preveding years {section (6){1){¢}] [where Explanation | is not zpphicable]
W (Tick appllcable B. Resideni but et | O You have been a non-resident in Indin in 9 out of )0 preceding years [section &{6)(a}
g oprion) Ordinarity Resident | O] You have becn in Indin for 729 days or less during the 7 preceding years [section 6{6)a))
= C. Non-resident O You were » non-resident dunng the previous year.
=
{i)P3case specify the jurisdiction(s) of yesidence during the Previcus year -
5.Na. Jurisdigtiou(s) of Teaxpayer Identification Number{s)
1
2
(ti) In case you are a Citizen of India or o Person of Indian Origin (FOT). please specify -
Total period of stay in India Total period of stay in Indis during the 4 precading years (in
dunng the previcus year (in days) days)
Residential D. OO Resident [J Restdent but not Ordinarlly Resldent O Nou-resident
Siatwy o Inddls
(for HUF)
iTick applicoble
(N | Do you want to claim the benefit ander section 115H? fappiicable in case of resideni) O Yes 0 Ne
(E) | Are you gaverned by Portuguesc Civil Code as per section SA? 7Tok) E_ O Yes O No (If*YES™ please fill Schedule 54)
Whether this return Is being Mied by » Representative Assesse? (Tickild L Yes O Ne If yes, please furnish foifowing
® {nformation -
(1) | Name of the Representative
(2) | Cupscity of the Representative (drep down fo be provided)
(3) | Address of the Repr ]
(4) | Permanent Acconat Namber (PANY Asdhaar No, of the Representative
M Whether you were Directar in 2 company at any fime during the previous year? (7ick) & O Yes 0O No
i) farmish followlay informstion -

1. Substituted by the IT (Seventh Amdt.) Rules, 2021, w.e.f. 1-4-2021.



ITR-2 INCOME-TAX RULES, 1962 4

Whether (s shares are Nated or Director Identification N _r_(hl;l-;;r

B ‘FJ (Nﬁv:ij o -‘;‘ypu of company PAN unllisted
| O ey HENEENN

T Whether yom have held uslbicd equlty xharcy i any Ume during the previous year?  (Tick) B OYa O Na
UV | 3f yer, please furnivh follgwing {nfurmatieo in respeot of equily sharey
Nume of | Typeof . Shares tranaferred 7
company | Conipany PAN [ Opening badnsre Sharon nequired during the year during the year Closiag balame
Junwe price | Purchase price
tDrep Faer
down 1o Naof | Cosol [ Nocof | sl | velee e | e | Moot | el | Neof | Conu
he sharey | nequlsition | slwres 7 purchme ::r freaht from sxisting shares | coraideration | shared | scqubsiting
pravided} share bane) sharchuider}
1 1b 1 3 4 5 ] T B 9 10 11 12 B




RETURN FORM - INDIVIDUALS NOT HAVING BUSINESS O

R PROFESSION ITR-2

E OR AB
m' :? SN l Detulls of Income from Saluey ]
i3 'ﬁu er Nature of employer (Tick) 2 TAN af Employer imumditury of ias os
Namne of Eimploy (elrop down ta be pravided) ﬂim-u-rj | I ‘ | |
Tawn/City State PIN code’ ZIP code

SALARIES

[“Address of employer

[T

1]

G ross Salary (1a+ 1b+ 1c}

« [Salary s per section 17(1) (drop down lo be provided)

b fvalue of perquisites as per section 17(2) (drop down to be provided)

roflt In licw of salary as per seetlon 17(3) (drop down io be provided)

 Adid mudtipie rows Jor Gross Salary m case af more than one employer)

2

[Fow] Groas Salary (from aif empluyers)

3

nstruciions}

{Note: Ensure that it is lncluded in Total Gross salary im (2) abave )

’.Lm allowances to the extent exempt w's 10 (drop down 1o be provided in e-filing utility) (please refer)

4

INet Salary (2-3)

uction o/s 16 {Sa + 5b + Sc)

A [Standurd deduction /s 16(1a)

Sa

B [Entertainment ailowance /s 16(1)

5b

C [Professional tax u/s 164kl)

Income chargeable moder the head "Salaries’ (4 -5)

HOUSE PROFPERTY

>4 " | Detalls Of Incame From Heuse Property (Please Refer Instruetlons] (Drop down fa be

provided indicating owaership of properiyi

ﬂﬁu of property 1 wwan/ Clity rﬁt! “[PIN Code/ ZIP Code
1
[ 1 1§ [

i3 the property co-swned? [ Yes ONe (If“YES” plesse enter following details}

Your percentage of shave in the property (%) :
Name of Co-owser{s) IPAN/Andanar No, of Co-pwner(s) Wercentsge Share in Froperty

I

n
(Tick 1 the applicable optionfNeme(s) of Temant  [PAN/ Andhasr No. of Tenani(s) (Please jee fPANfTANI Asdhaar No. of Tenant(s) (il TDS|
] Let out hote credit is claitned)
[} Self-occnpied
] Deemed Let ani

& | Gross rend recebved or receivable or teHable valoe

b [The amouas of reat which cannot be realized 1b

¢ [Tax paid 1o lacal authorities lc

d {Total {Ib+ Ic) 1d

¢ |Anausl vatoe (1s - 1d) (wdl, if self -occupied etc. as per section 23(2jof the Aet)

{ |Annual value of the property swaed (swn perceninge share x Ie}

8 Poser i g P ———
h [Interest payable on borrowed capkial 1h " :
| [Total (1g+ 14} 1

] |ArvearsUnrealised reat received duving the year Jess 30%% 1)

k [mcome from house praperty 1 {1f= 11+ L) 1k
[Address of property 1 [Town/ City tate Fm Code ZIP Code

I I I I

the preperty co-owned? [ Yes

O No (if“YES™ please enter following details)

Ysur percentage of share ln thr property.(%)

Nanwe of Co-ewner(s)

PAN/ Andhanr Ne. of Co-owaer(s)

Percentage Share In Praperty




ITR-2

INCOME-TAX RULES, 1962

UTich & the upplicable vption) Name(s) of Tenanl  [PAN/Andhsar Na. of Temamia)  (Fleass see
L] Letout

[0 Self-occupled
IO Deemed It but

AL let nmit) mol¢)

oredit s cluvened |

PANIT AN/ Aadhanr No. of Troant(a) (of 1135 )

i HEIEEENER

| ]

HENEER

G ross rent reeelved! recelvable/ letable value

. thegher af the two_of let out for whole of the year. lower uf the fuo, if fet ek for part of the yeort

b [The mmaunt of rent which cannot be reallzed F1]

¢ [Tax patd to toced auilkoritles I

d [Tomml (b + 28) 2d

e |Annaal value (2a - 2d) s

f |[Annoad value of the property owned (own perceniage share x ) ar

E 0% ol 2f 3

b [Interest paynble on borrowed capital 2h

} [Totad g + 2h) 2l

] |ArrearsiUnreallsed rent recelved during (he year leca 38% H]

k [Income from homse properdy 1 (20- H + 2j} Ik
3 @nse through ineame/Tois If nwy ™ 3
4 [fcoros under the head “lacome from Houwse Property™ (1l + 2k + 3} 4

if negaifve iake the figure to 21 of schedule CYLA}

W Please include the income of the specified pevvons referred to in Schedule 5P1 and Puss through ncome referred to m scltedide PTE while computing the
il income under this head.

i Furmishing of PAN- dadhaar No. of tenent ts-mandatery, if lax 1s deducted under suction 194-18
.:) Furnishing of TAN of tenant it mandatory, if tax & deducted wunder section 194-1,

oy gmer, o4 Capital Gains
hori-term Capital Guint (STCG) (Sub-items 3 and 4_ave not applicable for revitdents)
1 [From sale of tand or bullding or both (il 1y detatls separately for vach properiv}
H g a 1 |Full valwe of consideration recetved/receivable Al
g 3 i [Walur of property as per stamp vatuation suthority Al
a3 ult ¥adur of conviderntion adopied as per seciion 33C for the purpose
k! fil fof Caplinl Galus [In case (ali) does nat exceed 1.10 times (1), take this a
re a5 (i), or else take (ali)]
b eductions vader section 48
i Cost of sequisition without indexation Bl
1 Cost of improvement without Indexation Bil
il [Expeadituve whally and exclozlvely in connectlon with iraoafer Bl
Iv [Total (bl -+ bi + biif) By
¢ [Balance talil - biv} Ic
d  Deduction under section S4B (Specify details in stem D below) 1d
¢ [Short-term Cupltal Galns on Emmuvable property (fc - 1d) Ale]
[ n_case of transfer of immovable please furnish the Lollowing detnils (sce note)
§.No. [Name of buyer{s) PAN/ Aadbiaar Perceninge share | Amouni | Address of proj Pin code
" YE2 No. of imyer(s) L property
NOTE » Furnishing of PAN/ Andhsar No. li mandatery, if the tux ik deducted under section 194-1A or k quoted
y buyer s the documents.
n euse of more than one buyer, please indicate the respectlve perrentage share and amount.
2 From snle of equity share or unit of equity oriented Mutuat Fund (MF) or mnit of & business trust on which STT te paid
der wection T11A or 1ESAD(1)l) proviso (for FII)
a  [Full value of considerstion n]
b ductiony noder sectlon 48
b [Cast of nequisition witkout Indexation bl
N [Cost of Improvement withou! indexation bii
il [Expenditure wholly and excfualvely In comnection with oranefer biil
tv [Totak(l+ 1+ 1) by
€ inpce (2n — biv) I
18 to be dixaliowed u/s 34(7) ar 94(8)- far exumple IF nsxet bought/sequired within
d manths prier to record date and dividesd/inceme/honus anils are recelved, then 24
» arlslng out of sale of such asset 10 be ignered (Enter poshlve vujue gnly)
e ri-term caplta] gain on equlty share or eqully ariented MF (STT pal c +1d A2e|
3 fFeor NON-RESIDENT, nat heing an FII- from sale of shares or debentures of an Indisn company {te be computed with
] exchange adjustmen! under first proviso to seclion 48)
an traniactions on h sec transacth Ads]
'TCG on transactions on tran tax t |
4 For NON-RESIDENT- from saie of securities (ether than those at A2) by an FII as per section 115AD
a ' 7 Ko csse securities sold include shares of a company other than gquoted shares,
he following detalls




7 RETURN FORM - INDIVIDUALS NOT HAVING BUSINESS OR PROFESSION ITR-2

all el of comviderstinn recelvedfecelvuhie in _Fn_p_!.'l?l of lll'lllllﬂ"'d] In

»
[T '::rnmrlul value gf___ __; __n.lmru tl;ln.rmlnul ned In il _p_r_::.uﬂlh_e‘d II:_'T___
¢ Fall vaiue ol comideration in respeet of unqunied shares ndopied as per| ic
vetlon 50 A for fhe purpose of Caplial Calns (higher of 8 or b}
il ) vaiue of Enusidrnlhm inre rupm t of sccuritics oifier ilian v unquoicd Weres fafi| T ]
Gl flombie v W aili
b m-dutllnm under section 48 o
= 711 K ast of nequisition without Indesaion bl
TE;s_lTI improvement without indcowation - (W]
W [Expenditure w holly and caclusively in thon with (ramasfer hill
(v frowmi (1 + #+ ) v
¢ pnlnnre ldaiii'- Lriv) 4c
o%s fo be disallowed w's H4(7) or 948)- Tor example IT security bougbtiacquired
d {ihin ¥ mienihs prior to rcconl date and diyidendfncome/honun unlin pre recelved, | 4d
Eu (LT3 arlslng_rtm of xale of such securdiy te be lpnored {Entcr poaltive value only)
# bhurt-term caplial galn on aale of securitles by an Fll {other ihao those at A2) (de +4d) Ade
5 From sale of assets other than nt Al or A2 or A} or A4 ubove
[} o cuse assets sold include shares of o company other thap quoted shares, enter the

i Nollowing detxils

a [Full value of comsideration recclved/receivable la respect of unquoted| la
phares

b [Falr oaecker value of anquated shares determined In the prescribed manner| ib
¢ [Full vahue of consideration in respect of uatjuoted shares adn]ued a8 per Ie
[

ection SOCA for the e of it

il [Full vatur of concidersiion in respect of assets other than uuquolﬂi !hmu all
ill [Total de + b aili

b Dedurtions under scction 48
i [Cast of acquislion without Indexation bi
i Cosl of Improventent whihoot indexation bil
’LEAFlpendllure wholly and evelusively in connectien with fransfer |
utal (i + §ii + ili} biv
3 alaace (Safii — biv) e
54

sset  boupbt/scquired within 3 months prior to  record date amd
Ividendiincome/bonus units are received, then lass arising ant of sale of such asset
ko be ignored (Enter poslilve value only)
e STCG on assels other than at Al or A2 or A3 or Ad above (5c + 5d) ASe |
6 Amoum deemed to be short term caplisl paing
a Vchether any mmoust of unutilized cupital gain ap nssct iransferred during the previous years shown below was
depasiied in the Capltal Gains Accounts Scheme within due date for that year?
D %es O No I Not applicable. Il yes, then provide the detuils below

d En case of asset (security/unit) loss to be disellowed wis $4(7) or 94(8)- for example if

Il Previows  [Section under which New asset aequired/constructed Amonut oot used for new
yeurin deduetion clairaed in aexet or remained .
A Yeur in which asset | Amount utlllsed out
which nssf-l that year scquired/constructed]  of Capital Galns unutilized in Capitsl pains}
transferred accound account {X)
i 2017-18 F’MB .

b [Amount deemud (o be short ferm capltal pains, viher then at ‘s’

Tatat amounl deemed tu be shorl term caplial paing (aXi + b) Aﬁ
7 |Pass Through Jacome! Loss in the nature of Sbort Term Capital Galn, (Filf up schedufe PTH) (470 + A7h + A7c} A7
A [Pass Through Incarme/ Loss in the nature of Short Term Caplts] Gabn, chargeable @ 15% ATa S
b [Pass Thraugh Income/ Laosy in the aature of Short Terma Capital Gain, chargeable @ 3024 ATh o
. Pass Through Income/ Loss In the malure of Short Term Capital Galn, chargeable ar applicnble R
ralcy
& Wmouot of STCG Included in_A1 - A7 bot not chargeshie {0 lex ay chargeable at 3 I rates in Indin an per DTAA
Ttem No,
AT to AT | Coumiry | Aritere Whether
Lo, ARt of| e | o Fxtews pee Treaty TRC | Sectiomof :;_":'T’ Applicable rate fiower
which "'(".m’ DTAA | frnter NiL, oot chargeedte) | obtmlmed | 1T, Act ot | oG or ()
(¥AV)
inciuded
(1) (2) (3 4 (5) (6) M (1) )] {i0)
I

n
N otsl swount of STCG nof chargeable to tax In Indka as per DTAA
b [Tutal amount of $TCG chargeable to tax at special rates Lo Iadis a3 per DTAA ABb
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column BY is 1o be filled up)

i
. an’ the following detalls

I cast securities sold inclute shares of a company olher than quated ghares,

7ol value of conziderslion recelved/recelvable in respeet of
quoted sharea

¥

alr market valur of unguoled shnres determined In the prescribed

wll value of conslderstion in respect of nnquoted shares sdopied
s per nection S8CA for the purphye of Capitst Gains (hipher of 2

all valuz of consideraiion in respect of securities sther than uaguoted

Elels

9 Fnul Short-toym Capital Galn (Alet A2ct Alad AJb+ Adet ARet Al + AT - Aln) A9
B [t ong-term capitat maln AL TCG) (dubaioms, 5o & Rure del gpplvable for redifenis)
1 [From sair of land or building nr both {1 up desash sepunately for ok properiv)
. ] Full volue of constderntion recelved!receivabie ul
i “alut of property as per stamp ysluation authority alk
“ull value of ideration adopted #x per scection X0C for the purpuse of
11} “apital Gailns [in case {ali) dovs not cseeed 110 timey (al), tske thiy fgure | alll
s (i}, o else tabe (ali)]
b [Deductdons under section 43
i [Cost of acquisition with indexation bl
li st of Improvement with indexatinn bil
i xpenditure wholly and exclusively ln connecton with transfer bdil
v [Total (i + bk + biiD) Blv
] alance (aili - biv) Ic
d  Deduction under sertion B4 BISAECISAFISAGD tSpealy dotatls w ticm I helow) id
¢ lLomg-term Capltal Gaity on Immovable property (le - 1d} Blc
F_ lIn case of transfer of Immavable property. please Turnish the followlng deialiy {sce note)
i _ PAN/ Andbarr Address of d
S.No. [Name of buyer{s} No. of buyer(s) Percentuge share | Amaunt property Pin code
YOTE » urnishing of FAN/ Aadhasr No. Is mandaiory. I the tax Is deduced under section 194-14 or |3
uoted by buyer in the docnments.
n case of more than one buyer, plesse indlcate the respective percentage ahars and amount
2 Wrom sale of bands or debenture {viher than caplal indexed bonds Issued by Government)
[ ¥ ull value of consideration n ]
b Peductions under section 48
1 [Cos1 of acquisition without indexztion bi
it {Cost of Jmprovemenl without Indexatlon bil
il Eapenditure w holly and exclusively In tiom with tamaf blil
£ iv [Total (bl + bij +biil) biv
g c [Balance {21 — biv} Ic
X IDeduction under sections S4F rSpecify detarls i irem D below) 14
3 e ILTCG on bords or debenture (2¢ — 2d) Ble|
E 3 From sale of, (i) listed securitles (other tham 3 upit) or zero coupon bonds where proviso under aection 182(1) is °
2 palicable (i) GDR of an indian company referved in scc. 1ESACA
g " Full value of ronsideration 3s |
b Deductions under section 48 )
I |Cost of acquisition without indezation i
| i [Cost of improvemen) without indexation bH
1 [Expenditure wholly and exclusively In connection with transfer bl
iv_[Total (bi + bll +bil) hly
c tance (3a - biv) 3c .
'] uction under sections S4F of detuils in item B bolow) 3d S
[ e apital Gains on sssets o B3 shov -3
4 From sale of eguity share in a company or anit of equity oriented fund or unif of & hasiness tvust on which STT ks paid
d 112A
a G ws 112A (colomm 14 of Schedule 112A) [ 4s |
b uction under sections 54F (Soecify details in iem D below) & |
[ Jterm Capital Gulns on sale of ca a at B4 al 48 —
5 [For NON-RESIDENTS- from sale of shares or debenture of Indlan company (to be compuied with foreign exchange
" jrdjustment uoder first provisa 10 section 48)
a  LTCG rompuied witheut indexation henefit 58
b [Dedoetlon ender secdons S4F rSpectfy details in item D below) 5b
¢ [LTCG on share or debenfure (5a-5b)
[For NOP{:RESIDENTS- Trom sale of, (i) unkisied securiiles as per se¢. 112{LN), {H} bonds or GDR as referred In sec.
& [ISAC. (jii) securities by Fil xs referred to in sec. EESAD {other than secarities referred 1o n section 112A for which
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9
b Deductinas under sceilon 48
| K ost of mequisition withou! indexation bl
It [Cost of improvement without Indexation hil
Wi [Expenditare wholly snd excluslvely In tiom wilh tramali il
Iv [rotsl (bl + bt +bill} biv
¢ Balunce {baill - biv) be
4 [Drduction under secilons /S4F (Specyfic detatiy in itom D belaw) td
[] Loag-term Capital Galna on waseir 21 & abave In cure of NON-REESIDENT (¢ - 6) Bée|
7 War NON-RESIDENTS "« From 1sle of equity shinre In n conmpany or unit of equlty aricnied fund or wnif of 8 busincss
E!t on which STT ls paid under sectlon 111A 5]
7h_|
[ ong-tertn Caplisl Galns on sale of caplinl axsets a1 B? above (7a - 7h) B¢ |
[ m aale af foreign exckange aisel by NON-RESIDENT INDIAN (if opted wader chopter Xil-A}
a L TCG on 1ak: of ipecifled asset {computed whbout indexation) Ll
b Lesx deduction wnder section LLISF (Spectfi details in item D below) &h
c  [Balance LTCG o sale of specified asset {Es ~ Bb} Be]
4 TCG an sale of sesct, oikier (han specified assct (computed without | o,
exution)
e Less dedurtion under sectlon 115F (Specify detaily in ltem D helow) 8e
f hlllm LTCG on sale of saset, ather than specified asset  (8d- Be) Bﬂl
9 [From sak of assets where B1 10 B above are not applicable _ - o

case masets sold Inclade sbares of a company other than quoted shares, enter,

following deinlls
value of consideration recejvedireceivable in respect of vogeoted | a

hares
b market value of unquoted thares determined in the presceribed iy

er
[ ) value of cunsideration in resper of umquoted shares sdopted as ic
section S0CA for the purpose of Capital Guins (higher of m or b) S

[] F‘ull valwe of conslderntion in reapect of aasets other than unquoled shares ail o
il I'I'ahl (e + i) T
b oo aader section 48 .
i of ncquisltion with indeaation b}
i Cest of Iniprovement with indexation bt
i Eapenditore wholly and exclusively io conpection with transfer [ J]H]
tv [Total (bi + bil -+bii) biv
[ (9alll — biv} e
d mnder sections 54F (Specify de.ails in item D below) 9
E term Capital Gains on sxscts at B% above { (¢ —5d)
l ] |Amm|nl detried te be loag-term eaplial gaing [
a m&r any amount of unwiillzed capital gain on swset (ramsferred during the previous yesr shown| |
vean deposited |a the Capital Gaing Accoants Scheme within due date for that year? .
3 No; Net eable. {If then ide ow) .
5), | Previoms year | Section wnder which MNew asset scquired/consirucied Amoust not used | g ik -
tn whick asset | deduction claimed in thet 7o TS hich wsset|Amount ahilised omi af] for mew asset or
transferred Year acquired/ Capiial Gains account remaloed unutDized!
- construgted in Capital gaias
§ Ro17-18 54/54F/ 84GP
it pois-19 S4B
b Amoust deemed (o be long-tevm capilal gains, other than »i ‘a* S

Total smaunt deemned io be long-terme capital gaima (a X} + aXll + b)
11fPaxt Through Income! Lass in the rature of Long Torm Capital Gain,(Fill up schedule PTi) (Bilai+ Bl1a2 7

11h) B}
n1 [Pass Through Income/ Loss ln the anture of Leng Term Capltal Grin, chargeahle @ 10% u/s | BI1
1124 '
sl
A2 Pass Through Jncome/ Lovs In the nafure of Leng Term Caplial Guin, churgenble &
1% B11
nder sections other tham w's 1124 e € nl ’
B Plu Tzrough Income/ Loss in the nature of Leag Term Capltal Galn, charpeable @& 20% 1n S
| §2_Amount of Ll;cc;:luded In B1- 811 but mot chargeuble to tax or chargeable at spzcial rates in ndin a3 per DTAA i
Ampun | 11012 No. 81 Crantry
gL o BIT atarve Astiele of Raie as per Wheiher TRC |Bectlon Applicabl
of nne & Rate gy per | SPPUCRIR rate
L 10 which DTAA Tresty cbialned | ofLT. P ) ower
Income | (0¥ | Code fener WLL, ¥ ok chacgcadle] (¥ Ast | MTAw fg{ﬂ i
| ¢ £]] 4 3) (8) N 8 o] ] .
prra— -~ 4
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1 e . - -
: ot
: [Tatal amaunt of LTCG not chargeable to ta a1 per DTAA T ;‘__,1 " Bila
Fﬂhl amonnt of LTCG chargeable fo tax at special rates as per DTAA T Bz |- -
" :;l,b“l term capitat gain chargeable under LT, Act (Blei B2 3erDdetBSc D f 117 + (o1 BRI ¥t B10 2 1) B T
)
C [fncome chargeable under the head “Capitat Gains” (A + BIA) (rake B3 an vl of s} C T
D _[information about deductian cisimed against Capital Galns —
T fin case of deduction ws S4/54B/S4EC/S4F/S4GB/ 1SF give follovring detalls
L Deduction < laimed ws 54
1 Date of transfer of original asset Al dedimmiryry
U [Cost of new residentlal house all —
1 |Date of purchase/construcilon of new residential house wlll delimmivysy ]
v {Amount deposited In Caplial Galns Accounts Scheme before dae alv
ate
v _|Amount of deduction ciatmed Av
b Deductlon claimed ws 545
1 JDate of iransfer of eriginal auset Bl dedimm/yy3)
T KCost of uew agricuitaral lind [T1]
T [Dare of purchase of new agricultural Iand bill ddrmndvyyy
Iv_[Amount deposited in Cupltal Gains Accounts Scheme before due | biv
ate
v hnm of deduetion elnimed By
¢ Deduction claimed w's S4EC
T [Dute of transfer of original asset Cl dArnuyyy
i [Amouat Invested In specifled/notifled bonds cil
mor exceeding fifty lakh rupees)
i Date of investment Cil Adimminy
Iv_[Amount of deduction claimed clv
d Deduction claimed w's 54F
1 [Dste of transfer of original asset [ dd/mm/yyy
Ti JCost of pew residentlal house dil
T [Date of purchase/eonsiruction of new residential house 1 dd/mmiyyy
Iv_|Amount depoaited In Capital Gains Accownts Scheme before duel  div
date .
v A ¢ of deduction claimed dv
e Deduction claimed w's 54GB
T JDate of tranafer of original residential property el dd/mumlyyy
{1 [PAN of the eligible company ell .
i) [Amount utilised for subscription of equity shares of eligible eill
ompany
Tv_[Dase of subscription of shares elv ddim/yyyy
v _[Cost of now plant sad ‘machinery purchased by the eligible ev !
vi 2 of purchase of plant and machinery evl dd/mm/vyyy
vi Eﬂnt deposited in Capital Gains Accounts Scheme befors dug|  evli
ate
vili unt of dedoction claimed ovifl
| f) Deduction claimed w/s 113F (for Non-Resident [ndians) 3
1 ate of transfer of originaf Tortign exchange asset [ ddimmbnyy b
I |Amount livested in new specifled amet or savings certifieate fii
[ii1_Date of tavestment il ddimmbyy -, '
| [iv_|Amount of deduction claimed fiy
g Total aeduction claimed (|-+lb+1c+1d+le+ln ie I
E Et—oﬂ of current year capital losses with current yesr capital gains {exciuding amounts inciuded in ABa & B12a which Is aot ehargeable under DTAA)
Shorl term capltil toss Lang term capital luss Current
year's
Cl]?ltll Gain of “P".I
current yesr (Fill galmn
this coliimn only i 3
Type of Caplial DTAA : . DTAA| remalning
SL Gain computed figure is 15% | 3% applicablerate | o 10% 20% ratos |after set off]
posldive)
O=1-2-3-4
5.5-7-8)
1 3 3 4 ] B T 1 9
=)
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apital Loss
I e setoff “*
111 this row (A.’e"‘v‘ (Bie™ Bdc® +
nly if computed Li3a® ladevs grpffA7e*+AIb 4 45e% 4 agp | BT+ Bt | (BlesBlet Bty \
re s A7av AB* + 47c% BSc* + 5%+ B9+ B10% B1 1%} A1
egative) [B1tate+B1iaz",
(A2e*+A3a* +
1
i % A7a%
Ui [Short| 30% Ade® + A7b*
term
| _jcaplial
ain applicabl
iv| & p':,m 4 (Ale*+A3b*s
ASe*+AEY + A7cY
T DTAA
rates A8b
(Bie*+B4yc* +
vi 10% |B6e* + B7c* + B8
Long +B1lat*+Blla2*}
o Ble*+B2c*+ Bic
ital 20 e*+Blet4 Bicty
I Y B s9er+BIgns
& Blib%
| DTAA Bizb
rates

Total loss set off (Il + 1l +iv+v

B vievibvill

% [Loss remaining after et ofT (i —Ix)

[The figures of STCG in thiy table (Ale* etc.) are the amounts of STCG computed In respective column (A1-A6) 23 reduced by the amount of STCG
oot chargeable to tax or chargeable at special rates as per DTAA, which is included therein, If sny,

The figures of LTCG In this table (Ble* etc.) are the amounts of LTCG computed [n respective column (B3-B10) sa reduced by the nmount of LTCG
Inot chargeable to tax or chargeable at special rates as per DTAA, which Is Included therein, i xny.

loformation about accruat/receipt of capital gain

iy Bricase include the Income of the specified persons (spouse, minor child eic.} referved ta in Schedule SPf while computing the income under this head

[Type of Capital gain / Date

Upto I8/6 ()

16/6 to 315/9
i

16/9 10 15/12 (Ui}

1612 10
15/3 (Iv)

16/} 1o
k] fx]
v

hort-term capital gains taxable st the rate of 15%
‘nter volue from item 31 of schedule BFLA, if any,

hort-term capital gains taxabie at the rate of 3%
nter value from item 3iv of schedule BFLA, if any.

Short-term capital gains taxable st applicsble rates
\Enter value from item 3v of schedule BFLA, if any.

4 [Short-term capital galns taxable at DTAA rates
‘nter valie from item 3vi of schedule BFLA, if any.

ng- term cuplial galns taxable at the rate of 10%
nter value from item vit of schedule BFLA, if any.

Eong- term capital galns taxable at the rate of 20%
‘nter value from item 3vill of schedule BFLA, if any.

1 .onp- term caplisl gains taxable at the rate DTAA
Fates Enter value from item 3ix of
gpchedule BFLA, if any.
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m lucome from Other Soorces

}_IGross incame chargeable fot 1
rg 21 8 normal applicabl

8 Dlvidends, Groxs pTcabiecaies (lat Ibe lev 12 1o) II-
5 b Ynterest. Gross (1 + bl + bil) + bly+ by) 16
5 I From Ssvings Bank bi
3 il From Depasits (Bank/ Post Oflces Co- bit
z lil From Income-tax Refand blii
- v 0 the nature of Pass throush income/ lpss [biv
g ¥ [Dthers b

¢ Reatal income from machinery, plants, balldings, etc., Gross le

d Income of the nature referved to in section $6(2)(s} which Is chargeable to tax | 1d

(di + dii + dili + div + dv)

1 JAggregite value of sum of money received without di

consideration

ii o case immovable property s received without dii

ronsiderution, stamp daty value of property

t case immovsble property s received for
ndequate consideration stamp duty valoe of
roperty kn excess of such constderation

v o case any other property is received without div

msideration, fair market value of property

. case any other property la received for Inndequate | dv

V' onsideration, fair market value of property In excess

{ such consideration

diik

¢ Aoy other Income (please specify namure) ie
Sk Natare Amount
No.
1 Family Pension
2]
fRows can be added »3 required
1 ome chargeable at special rates {22+ 2b+ 2c+ 2d + 2¢ +2f elements related to | 2
L. No.1)
a |Winnlngs from letteries, crossword purales ete. chargeable w's 1 15BB 1a
b Income chargenble w/s 115BBE (bl + bil + bifi + biv+ by + bvi) 2b i
i [Cash credits u/s 68 [1] ) S
| il Unexplained investments w's 69 bii ot
[ 131 inexplsined money etc. u/s 69A bill o
tv Undisclosed investments ete. w's 63B biv i
v_iUnexplainad exprnditure gte. ws §9C by
vi |Amount borrowed or repaid on bundi uw/s 9D | bvi
¢ lAccumulated balance of recognised provident fand {axeble 1w/ 111 2c
S.No. Assessment Year Income Tux benefif
beneflt
H {th (i} (i)
d [Any other income chargeable at special rate fiofal of di to dxviil) 2d |

i [Dividends received by non-resident (not belng company) di
| ___or forelgn company chargenble w's | 1SA(1){a}!
I [nterest recelved fiom Government or Indian concern| dii

on foreipn currency debty chargeable a/s 11SA{1)(a)(il}
ifl §nterest received from Infrastructure Debt Fund dill

Eharpeable /s [15A{1}a)itn}

iv Interesi referred to In secton 194LC(I) - chargenble u/s| div
I5A(1){a)laa) @ 5%
v Joterest referred to In section 1941.D - chargeable u/s| dv

15A(1)(aXlinb)
vi [Distribated income being Interest referred to In seetlunl dvl

194L.BA - chargeable w/s 115A(1){a){liac)
[ncome from unlis of UTI or other Muiual Funds| dvii

ecifled in sectlon 10{23DY, purchased In Forcign
Currency - chargeable u/s 115A(1a)I)

Income from royalty or fees for techmlcnl services dviil
recelved from Government or Indlap comcerm - - -
bargeable u/s [15A(1}{(b)YA) & 115A(IUD)(B) T
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DRs purchased In forsign curreney by non-residents -
hargeable wa 115AC
x jincoms by way of dividends from GDRs purchased in] dx
currency by residents - chargeable u/s L1SACA
coms (other than dividend) recelved by am FO lqr dzl

L Eu.-nme by way of interest or dividends from bonds or dix
z

of securities (other than units referrod to §

on 113AB) - eharpeable ws 115AD(1)(1)

ncome by way of iuterest recelved by an FIl on bonds] dxll

r Government securites referred to Lo section 194LD -
ble as per provise to section TISAD(1)()

il [Tax on mon-residents sportamen or aports sssociations| dxiil

ble w/s 11SBBA

red !n Indin - chargeable uis 115BBF
sviiincome by way of tramsfer of carbom credits  dxvil

Income of s Noo-Resident Indian villl

argesable n/s 115E
six Distributed income being Dlvidend referved to lnldxl.l

pection 194LBA - chargeable ws 115A (1 a){Hac)

¢ [Pass through tncome (n the nature of Income from other sonrces chargeadle at special rates (drop down fo Ie
vl
f Amount lacluded in 1 and 2 sbove, which Is chargeable ai special rates in Indla as per DTAA (rotal of] 21
| __rolumn (2} of tabie beiow}
m:zNI: ! | Country Article of h‘:‘:::tr T w_:::« Sectian dL.-nn peri Applicable rats [
N r | which | S0%e & | TRTAn" | WL Fnat harpratic) | cbeatoed [ LT, &er | LT Acr Power of (R or )] |
Tnctaded (¥
ay | @ 3@} 4 5 () (4] {(8) ko) (10) ,
I L
n

3 netons under sectlon 57 (other than those relating 1o income chorgeable at special vates under 2a, 2b & 2d)
ol [Expenses / Deductions (i case other than family pension) | 3d
ul expenditure w/s 57(1) {(svellable only f income offered bl 3aif
A}
atiiDeduction n/s. §7(1ia) {in case of family pension only) 3aill
B reciation (availzble only | income offered in Ic of 3b
as)
< [Total 3e
4 unts not deductible w's 58
5 [Profiis ch ble to tax /s 59

& |Net Income from othér sources chargeshie at normal applicable rates (I(after reducing Income relsted to]
DT. riion) —3+4+ five take the to 3i of schedule CYLA )

7 me from other sources (other than from owning race horses) (2 + 6) fenter 6 as nil, if negative) 7

¥ Income from the activity of owning and maintaining race borses T

2 Recelptl 7]

b uctisns under section 57 in relation to receipts | #b

3a ouly

t [Amonnts oot deductible w's 58 Be
d Profits chargeable fo tax n/s 59 &d

X (Ba - B + 8¢ + 8d) (If negative iake the figure to Gxii of Schedule CFL)

] under the head “Income from (fther Sonrces” {7 + Be) (lake Se av nil if negaiive)

18 ormation shont sccrusl/receipt of income from Other Sources iy

S.Me.| Other Souree Income | Upto 15/6 | From 16/6 to | From 16/9 ta | From 16/12 to |From 16/3 to 31/3 X

159 18112 1513
t r)lvhlmd Income

o|mlaf

) ) () ) )
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ncome hy way of e
Innings fro
2 uiterics, crasswar
uzdves, races, gume
ambling, betting ctc,
ferred te In seclio
(24i(fn)
Y Plovise mclude the incowe of the spevified persons (spote, minor child cic.} referred to i Schedale SPI while cumpultug the income tnder this head
el l'l_':'l?-:ﬁrm Detnlls of Encome afier Sot off of Curreai Year Losses
8L No. Head/ Sonrce of Income Tmcame of current | House property loss|  Nelloss from Other seurces Curren year's
year (FII) this colurma of the surrent year chargenble af normal applicable | Income remaining
only Il Income 13 zer sel off ratea {other (ban lous from race niter set off
or poaltive) horses) of the current year set [ 114
I 2 3 4=(-2-3
Loss to be sed off —
I |[¢(FUN this row only Il computed Mgure is { 4 of Schednle HF) (6 of Schedule-€)5)
- negative)
Z [ & |sasries 16 of Schedule S)
E il  |House property {4 of Schedule HP)
g | b |shoreter copial grin exatle @ 15% (3l of iem 1o/
Diit of ltem B
§ v |Short-term capital puin tazable @ W% f _;;L‘;{,u;'"mj’f
: v Short-term capital gain taxable ot (9iv of item E of
- e raten Schedule CG}
B [T, [Shorttcrm capital gain azable st special|  (Pvofitem Eof
[ rates io [ndin as per DTAA Srhedule CG}
S | vt [Loa tal galn taxable @ 10% (9 of item & of
§ ¥ g term capital px X8 ] Schedule CG)
vil af item E
S | ia |Loug term capital gain taxable @ 20% fgsch:;;k r:qug
Loug ferm capital gains 1miable at specinl|  (Bviii of item E of
1 | ates in Indin 95 per DTAA Schedule CG)
Net Income from oiber sowrses chargesble Ay L
U |4 pormal applicable rates 6 of Schedule O5) e s
Proflt from the activity of owning and
i praintaining race horses 3e of Schedule OS)
xiii TotalIw;luinll(li+iil+iv+v+vl+vﬁ+vlﬁ+i:+x+xiﬂll]
Tiv |Loss remainiag sfier set-off (i — xlli)
_____ Cetails of [ncome affer Set off of Brought Forward Losses of earller yeary
Head/ Source of Income Income after set off, If any, of carrent Brosght forward less set off Current year’s
year's lavscs as per 4 of Schedule Income
CYLA) remalning after
set ofT
1 3
B | i |Sataries (4if of schedule CYLA) (L o v -
& -
E i |Homse property {4l of schedule CYLA) {BIf howse property loss)
2 [ m [Skart-term capital galn taxable @ 15% (4iv of schedule CYLA) (B/f shori-term capital loss)
3 iv_|Short-term capital galn taxable @ 36% (4v of scheduie CYLA) (B/f short-lerm capital loss]
Shart-ierm  capltal  gain  taxable
% v | eable cates (4wl of schedule CYLA) (BUf shori-term capital foss)
Short-term cuplial gaiw taxabie =t specinl
g Yl [ ates in [ndin as per DTAA {4vit of schedule CYLA) (B4 short-term capital loss}
z | vii |Long-term caplial zain taxable @ 10% {4vii of schedule CYLA) (B4 short-lenn or long-term capitai psy)
é‘ Vil |Leng term capital galn taxubic @ 20% (dix of schedule CYLA} (B/f short-term or long:term capital los2)
L. te ital gwin ble st speckal
5 ix l‘:‘:lglll lr;nﬂ:.: p"g;,ri:'“ e at «p {4x of schedide CYLA} {8f shore-term or long-term capltal los3)
= Net Income from other sources chargeable ;
g % |ut npormal spplicable rates ( 4xi of schedule CYLA) P ¥
= .
i [Frefit from ovming snd mainialning race A of schedwle CYLA) (B tass from horse roces)
Xit Tatal of brought Farward losa set off
(20 4+ 2k + 20 + 2v+ 2wl + 2vil + 2vili + 2x + 2xd)
XEil [Current year’s Iacome remsining afier set off Total of (31 + 311 + i1 -+ Sv + 3wt vl + 3Vl + Svili+ 3lx + 33+ 3xl) |
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SR Details of Losses to be carried forward to (uture years —
- { Capital | Loss from awning
Assessment Year Date of Flling House property loss | Short-term capital loss Leng-term
'_ 1 2 3 ] 5 4
1 2314
4 | 201415
Pl i | 2015-1b
8 H—
- Is | 2016-17
- —
S | v |2017-18
g vi |2018-19
z —
- i 19-20
5 vii |20
E vili |2020-20
= I Totl of eariler year
¥ lezses
Adjustment of shove .
x  [losses in Schedule (24i of Schedule BFLA) £2ix of Schedule BFLA)
BFLA -
2621-22 (Carrent (2xii of Scheduls {2xtix+dx5x) of em E | f6x+ Tx+83) of ltem | { B¢ of Schedule OO5. if -
Y Jyear losses) CYLA) of Schedule CG E of Schedule CG vel
Total loys carried
xii [forward to future
'CArS

et 1 Deductions onder Chapter VI-A

-

nuie that the dedaction in respect of the investment/ deposit/ payments for the period 91-04-2020 to 31-07-2020
kannot be claimed spain, if siready clalumed In the AY 20-21

1 fuﬂb Deduction in respect of certaln payments
» b eCCC
[ 1) d BOCCD{1B)
¢ [ ) ()
@ Iz kopD h_BODDB
K [ eE 1 BUEE
g k EEA 1 EER
m | m n
£ :
< 1 [Part C, CA and D- Deduction In respect of certain incomes/other deduction
s B r_BORRE
L [ A t ) -
] F‘J i
v [Tatal deénctions under Chapter VI-A (Total of » te u) v |

|

(Name and address of Donee PAN of Donee Amount of donation wt::n‘::::m of
Donation in | Donation in| Total
cash other mode | Donation
1
%’ i
E L ]I'oui
g B Dopations entitled for 50% deduction without qualifyin,
& | Pt .
5 MName and address of Donee PAN of Donee Amount of donation Eligible Amount of
donation
g Donation in [Denation in] _ Tatal
. cash other mode | Donation
W I
[}
ill [Tatal
C Imllllﬁons catitied for 100% deduction subject to qualifyin,
t
ame and address of Donee PAN of Donee Amount of donation Eligible Amount of
donstion
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ITR-2
238 _ THE GAZETTE OF INDIA :
_ .= - = — EXTRAORDINARY [PaT B—Sec. 3()
Donation in [Donstion ln]  Total E—
" cagh | oilier mode | Donstive
u ——
il [Total
D Dosations entitled for 50% deduction sobject to qualifyin i "
N b Ty o A
IName and sddress of Dooes PAN of Donee Amount of donation
Donatton in [ Denation in
cash wiher mode | Denation
1
u
10 [Total
E {Toial domstions (AL + Bl + Cltl + D)
T TR . ] Detalls T donations for scleatific research or rural development
Relcvani clause under which Amount of donation Eligible
P:; deduction iy elalmed (& i N.m:;;::;dmkﬂdnom ot
. ta be provided) denatien
Dosstonlncash | Dateof | Donationis | Tous
cush other mode | Donation
I
i
Total donstion
JComputadon of Alternste Mizimem Tax puyable under section 115JC
1 [Total Income x3 per Itetn 12 of PART-B-T1
Adjustment as per section 115JC(2)
on claimed uoder any sec od hapter VI-A umlcr, a l
2 |e heading *C—Deductions In of certain Incomes™
3 [adjusted Total Income under section 118JC(1) (1+28) 3
7 Tyaz payable usder section 118JC [18.5% of O}t 473 Is grester than Rs. 20 akb) 4
_.\ﬁd_@l‘u}l;-._‘_. NILN | Compuatation of tax credit under section 115JD
ax under section 115JC in sysessment year 2021-22 (1d of Part-B-TTD 1
3 1rax under other provisions of the Act In aszessmment year 2021-22 (7 of Part-B-TTI) 2
3 muutmq-lunwuchmdnhmuammma-t)uzhmmrmx.nnmwuemrm 3
7 |Utilisation of AMT T Avallable (Sam o tw durlngthemruntyeirhubjuﬂnmﬂlﬂno mntmm
raanot exceed the sum of AMT Credit Brought Forward)
Asscumeni Y ear AMT Credlt AMT Credit Udlised falance AMT Credi
Ne. (A) during the Current Curried Forward
Croms Sci-ofi In earfier | ance bromght Ansessment Year @)= (B3 <)
{Bl1) assesyment years forward to the current (8]
(B2) aiseasment year
= (B1) - (B2)
1 poi3-i4
I ROI4-IS
il p015-16
v Fo16-17
v [1017-18
vi {1018-19
vil [2019-20
vili 2020-21
mrrent AY ter 1-
Iz F>2¢me=;)n r 1-2,
X [l'oul
[Amount of taz credil under section 115JD utilised d the total of item No. 4 5
f  [Amwant of AMT Lability svaifable for credit in subsequent assesyment years [total of 4 (D)] &
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[ncome of pechiied persons (spouse, minor child etc.) includable In Income of (he asseasee 28 PIY section 64

Hend of Inconie
Name of persoa FAN/ Asdhaar No. of person {optional) Relationship Amount (Rx) tn which Included
1
z
1 rate Tacome Tax therean
Section L Spe?;ﬂ n {i
2eiit of Schedule 05 | 200
1 |111- Accumulated balance of recognised provident for prior years o (2ciii of [Schedule OS)
i hedule BFLA)
7 |111A or section 11SAD(1}(Db)(li)- Proviso {STCG on shares units on whick STT o is (3iit of Schedule
ald) BFLA}
I O 30 (3iv of Schedule
3 [115AD (STCG for FIla on securities where STT not pald) at o Joirof Schedule
¢ 112 provise (LTCG on listed seciritics’ units without Indezation) a 10 BELA)
10 (par! of 3vii of Schedule
8 |1 1200c)(1l) (LTCG for nan-resident on unlisted securities) o v
10 tpart of 3vif of Schedule
6 [|15AC (LYCG for non-resident on bonds/'GDR) fal g
] 0 (part of 3vii of Schedule
115ACA (LTCG for an employee of specified company on GDR) o 1 BELA)
0 part of 3vii of Schedule
8 H15AD (LTCG for Fils on securities) o 1 BELA
9 . (part of Jvii of Schedule
115E (L.TCG for non-restdént Indian on specified waset) a 10 BFLA)
10 112 (LTCG on others) a 20 {3viil of Schedule BFLA)
11 {3114 or section 115AD(1){b)(lI}-Praviso (LTCG on sale of shares o units on o 10 tpart of -;';'_ :»; fﬂ‘*ﬂd""
which STT is paid)
12 (part of 3vi of Schedule
= TCG Chargeabie st special rates in India s per DTAA BELA)
é 13 (part of lix of schedule
g LTCG Chargeable at special rates In Indin as per DTAA BELA)
{part of 2a af Schedule
£ | 14 {11588 (Winsings from lotteries, pazzles, races, games etc) o 30 partof 20
15 (115BBE (Jncome under section 68, 69, 69A, 69B, 69C or 69D) [a] 60 (2b of Schedufe OS)
115BBF (Tax on income from patent) 10 (pari of 2d uf Schedule
16 (T pe o 0S)
17 113BBG (Tax on income from transfer of carbon credits) o 10 (purt of Zaé ;j" Schedule
18 | Ay other Income chargeable at special rate (Drop down 1o be provided in e-filing o (part of 22;})’ Schedule
= rifing
19 /Other source of income chargeable at special rates in Indis a3 per DTAA o (part of 2f of Schedule
os}
20 [Pass Through Income n the nature of Short Term Capital Galn chargeable @ 15% [n] 15 {part of . ,L:; Eﬂ fchedule
21 [Pass Through Income in the nature of Short Term Capliai Gain chargeabie @ 30% [] 30 {part of 3v of Schedule
BFLA)
22 [Fass Throngh Inceme in the nature of Long Term Capltal Gain chargeable @ 10% [=] ] (part of 3vii of Schedule
1124 BFLA}
Pass Through Income In the nature of Long Term Capital Galn chargesble @ 10%- [n] 10 tpart of 3vii of Schedule
23 lunder sections other than w/s E12A BFLA)
24 Pass Through Income in the nature of Long Term Caplial Gain chargeable @ 20% a 20 (oart of Ivili of Schedule
BFLA}
Pass through lncome in the nature of Income from other source chargeable atapecinl | O
25 |rates (Drop down to be pravided in e-filing utility) (2¢e of Schedule OS)
Total

'_ Details of Exempt Income (Income not to be included in Total Inceme or not chargeable to tax)

E 1 [Interest income !
Slals Gross Agricnltural recelpts (other than Income to be excluded under rule i
z 7A, 78 or 8 of L.T. Rules)
{I Expenditure Incurred on agriculture i
5 Uli jUnabsorbed agricultural loss of previous elght assessment years ]
el tv [Net Agriculiural income for the year (| - i — 1) fenter nil if loss;
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In case the net agricultural Income for the yenr exceeds Re.8 |
A A lakh, please furnish th
detalls (70 up donnds separately tor cach agii sltaral land) * Tollowing
a [Name of disteict along with pin code in which agricoltural land Is Iurulrd

h \Im\lm ment of agricultural land In Acre
¢ w hrlh(‘l the nmlmllurnl Innd Is ow nrd or thd on lease f-l'ln]l dow n o he pmmh d;
d W hr(hrr the ngricullnrnl Illllﬂ |! lrrlnlllﬂl or raln- fﬂl ruhnp tluun m b prmm’: )

1 jOther exempt (ncome (Including cxempt im:mm‘ of mlnnr child)

ncome not chargeable to tax as per DTAA

Article of DTAA Iead of Incame

20

I~ SL No. | Amountef | Nature of -('aun;r)fuan-la &
Income inceme Code
1 .
1}
111 (Total Income from DTA A nnl chumrnlnlo ln T Py
s [Pass through income not churguble to tax (Sche dule PTH 5
o [Total (1+2+34445+) 6 | |
B S B e e ——— 1
. 2 z Pass Through Income details from business trust or investment fund as per section 115UA, 115UB
Sl Investment PAN of the SL Head of income Current Share of [ Net TDS on
[ entity covered Name of business trust/ year current Income’ -k
l | by section business investment fund income yearloss | Loss  sameust
1SUATISUD trust/ distributed (7-8) if zzy
! investment b
\ fund Investment
fund
I (2) 3 4) (5) (6) (7) (8) 9 (18)
|6 (Dropdown to i House property [
be provided) ii__| Capital Gains
E a Short term
| ai Section 111A
aii | Others
| b Long term
| bi_| Section 112A
= | bii | Other than Section 112A
5 | iii Other Sources
= | A__| Dividend | — 1
= 1 B | Others !
] | ™ iv | Income claimed to be exempt
= ' a_ [ s 1023FBB) ; !
= | b W/S wairenransnans |
E | U/S carennsinnae |
212 i Hnnsc property
< i Capital Gains
= a Short term
| ai | Section 111A -
i gili | Others —
b Long term —
bi Section 112A I R S
bili | Other than Section i |
\ 112A .
‘ iii Other Sources ‘
J Dividend __,__‘_h_’ﬁ'———j
| Others L
\ iv Income claimed to be exempt
a ws 10(23FBB I e
| b . I S
b o «
i.\fu “Please refer to the Inllrurl‘lnm for filling g out ut this schedule.
> d ) o i o - [ — I —————
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M' g s I Detalls af Income [rom outside India and tes tellef {available anly In caze of resident)
SLCountiey Code [Taxpaver  |SL| Mead of income | Income from Tux paid | Tax payable on such Income under|  Tax rellel Helevant
IdentiNcation] outvlde Indin |ouiside India normal provislons In India avallable in artick of
Number {fncluded in Indis DTAA il relief
PART 8-TI) (ey=(c) or (d) | clzlmed w90
whichever Is or S0A
lower
{n) m {c} {d) (e) n
1 \ [Salary
li |II vuke Property
il [Capital Galns
v [Other sources
Total
2 1 [Salary
il [Nouse Property
iii (Capital Gains
Iv jOther sources
Total
m lPJ'easr refer io the imstractions for filting out this schedule.
IR | Summary of tax reier cliimed for taxes paid onfside Indin (availzble only In case of resident)
L Summary of Tax relief cliimed
Couniry Code Taxpayer Total taxes paid ouiside Indla Total tax reltef available Tax Relief Clalmed under
Identifieation | (total of (¢) of Schedule FSI in respect | (total of (e} of Schedule FS1in section
Number of each couniry) respect of each country) (specify 90, $0A or 91)
(a) (b} (<) () (e)
Total
2 [Total Tax relief availuble in respect of country where DTAA Is applicable (section M0A) (Part of total of Hd) 2
3 (Total Tex relief available in respert of country where DTAA is not applicable (section 91) (Purt of 1oral of 1)) 3
P [Whether any tax paid ouiside India, on which ux reliel was allowed in India, has. been refunded/credited by the 4 Yes/No
Foreign tax authority during the year? If yes, provide the detalls below
2 [Amunm of tax refunded | b I,Assessmenl yedr in which 1ax relief aliowed In India
_mm refer 1o the instructions for filling out this scheduole,
LY - . |Drctails of Foreign Assets and Inceme from any source outside lndia
# Al | Detalls of Foreign Depository Accounts held (Including soy beneficial inlerest) at uny time during the relevant accounting perled
g SI1Country; Couniry cede | Name of Addriss of ZIPcode | Account Statos Account Peak Closing | Gross Interest
;j No| asme finnncial financial number opening | balance | balance | paidicredited
8 P instliution institution date during to the account
[ Y the during the
3 ? period perfad
T (o @ []] 14) ] (%) ] ®) ) [} {an [iE)
E i
[1)] o J_____
A2|Detxiln of Forelgn Custodial Accounts held {inchuding any beneflclal interewt) nt any llme durlng the relevant accounting perfod
8! |Coumiry] Country code | Nameol | Address | ZIP | Account | Simos Account Peak  [Closing | Gross amount pald/credited to the
No| oame Nnaoclal of totle | number upening | balaoce |balance necount doring the period
Institutlon | finwnacisl date  (during the {drop dawn o be proveded specifing
imiftutlon perlod nature of amount viz
witervstdiidend pros ccds from sale or
redemptian of financial asseix. other
weomel
(5 (2 3 ) (5 L]} N [T ) (10} (b (12)
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2
m -
[L1}] ]
A [Detatis of Fareign Equity and Debi lterest held (lncluding any beaeBeinl intereat} In any entity at any time dering the relevant sccounting perfog
Country | Country code |Nameof | Address | ZIP |Natureof| Dateol | Inifial |Peak value|Closing|  Tatal gross Total groe
No| name entity | of entity | code entity quirlng| value of of valoe amount p.-u.,:;:
the the Investment paldieredited sale or "
lmterest |lavestment| during the with respect to redemption o
period the bolding lovestmey,
during the during the
period period
m] (@ &)} ) (5) (8 ] ®) ® L] any 12} o
m ———
aj —
Mlm of Forelgn Cash Value Insurance Contract or Annulty Centraci held {inchndieg any beneficial interest) wt any dme during the relevast]
acconnting period
§1| Country | Coumtry code Name of flanncisi | Address | ZIF code Date of contract The cazh valoe or Total grony smoum |
No| pame Institation in which of surrender vitlue of | pakdferedited with respect 1ip
Interance contract | fimancial the coniract the contract during the
beld instftution period
m @ 3 L) ™ i6) n # "
L
L]
P Detalis of Financial Interest in any Entity held (includiag any bereflclat Intercst) nf any time during 1he relevant sccownting peried
51 | Country ZIP Code Natureef| MNamesnd Natura of Dais since Total Income |Namre|income taxable and olfered |
No [Name and entity | Address of the Interest- held Invesnment | meerued of in this return
code Entlty Direct/ Beneflcinl {ar cost) (in | from such rnmme ‘Amouni[Schedule] Item
owner/ ruptes) Interest where |number
Benaficlary alfered af
scheduls
(1) 1) 1a 3) (%) (%) {6) 7 {8) [50] {10) 11 (12)
U]
(i '
_ﬁ-m of Immovasle Froperty held (iacioding any beaetichal Interest) at nuy time duriag the relevant sccownting peried
Sk | Country ZIP Code [address of llelD Ovwnership- Diwte of Tata} Jacorme |Natwreof| Income tazable and offered in
Mg | Name and Property Ireen‘ Ilentllchl acquiriion [Investmend fa¢| derived | 1 this retorn
code cosl) fin {ram the Ampunt | Schedude Item
Beleﬂdlr_v rupees) property whers offered | nomber
of
_ hchednle
(1) 2) 2s &) ) {5) (6 (M (8) (%} )] {11)
i
(i)
D Detalls of any other Capital Asse1 held (Including sny benelicial Interest) at any time daring the relevant scronstiag pertad
St | Country Natare of Asset | Ownership- Date of Total Tacome |Nuture of| Imcome taxnble and offered In
[Nip | Nurme and ZIP Code Direct! acquisition | Investwient far derived | Inceme this veturn
code Beneficinl cost) (in rupees) | from the Amoont| Schedule Ttem
ovmner! assef where affered | number
Benellciary of
schedmle
(1) {2) b 3) t4) %) (6) m (5 * (16} {11
_!_l.!
(i
TE(QIII of acconni{s) In which you have signing suthority beld {including sy bemeficial laterest) st any tme during the relevant accounting pariod anil
bdeh has nol been Included In A 10 D abave.
S1 | Nameof |Address of |Country| ZIP Code | Nume of the [Account|Peak Balance/ | Whether  |1£(T) b yes, TIF(7) B yes, kncome sffered in thls
No the the Name wecount  |[Number| Investmend income Income return
Imatitution Tmtlmlnn and holder duringthe | accraedis | sccrued bn
In which Code year [in taanble in | the account
the sccous| rupees) your hands?
In bve2d
[Amownt|Schedule | Item sumber
where | of schodmie
. offered _
1)) [t [£}] () bl {4 (5) [ N {8) % {18} (11
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| din |
My} =
| :1 I:::“: of trusts, created under the laws of & catiutry outdde ludia, in which you are a trustee, heaelficlary or setitar
oery : ;
It —_— ZIP Code “ame and Name | Nameand | Nameand | Date [Whether| IF(R)is |[IF(8)is yes, Income offered in
l "-'d addressofthe | ane | addressof | addressof | since | Income yes, this return
i code trast address|  Settlor  |Beneficteries position | devived | tncome | Amount [Schedule| ltem
of held is derived where | number
truste taxable | from the offered of
fnyour | trust schedule
hands?
I
l”! ) (2a) B3) 9 6] (3] M (% 9 () iy | an
i
(i}
c Details of any other Incoms derfved from any source ousside Indix which is not included in.- (i) liems A to F above and, (fi} income under the head
business er profi
Wheth If (6) Is yes, Income offered in this
S'I Country Name and ZIF Code Name “d:dd"’_s of the Nature mnhl:l‘;l e
No code pem:e:n:l:hom Income derived | of vous | Amonnt [Schedule |ltem number
v Income) oo where | of schedule
offered
[{}] ) (2B) 3) h {5 6) mn (8) )
i)}
(i}

T A : Please lfffr to instractions for filling out this sckedule. In case of an Individusl. not belng aw Infion citfzen, who i In India an & business, emplayment or studani visa. an
T a33ev wcynired during any previous year in whick he was is net datory w be reported In this schedul Unmnakmmmﬂumdm‘uth
b e curveni previous year.

. " =] Information regarding apportionment of income between spouses governed by Portugaese Clvil Code
[Name of the spous:
P AN/ Aadhagr No. of the spouse
Heads of Income Receipts under the | Amouni apportioned in the | Amount of TDS deducted on | TDS appertioned In the hands of|
head hands of the spause income at (if) spouse
m 0] (). iv) )

1 House Property

1 Capital galns

3 [Other sources

4 [Total

mm and Lisbilities at the end of the year (applicable in a case where total income exceeds Rs.50 lakh)
A |Detafls of immovalile assets

SL

Ng.

Pescription

Address

Pin code

Amount {rost) n Bs.

)

@

3)

“

)

)

(i)

B

Details of movable assets

St

No,

Description

Amount (cost) In Rs,

()

)

(&)

{0

Jewellery, bullion ete.

an

Archaeological collections, drawings, painting, scuipiure or any work of art

(k)

Vehicles, yachts, boats and sircrafts

)

Financial assets

Amount (cost) in Rs.

DETAILS OF ASSETS AND LIABILITIES

()

Bank (including all deposits)

()

Shares and secuarifies

()

Insurance policies

(d)

Loans and advances given

(e) [Cash in hand

ILiabilities in relstion to Assets at (A + B)

¥ Please refer to instructions for filting aui this schedule.

PART-B




-2 INCOME-TAX RULES, 1962

A ] Compuistion of 1ol incoms .
abaries (6 of S heiuie 31 L )
1 Pncome from keuse praperty [ f of Schrefile [1F) (enter nit of daxnt 3
3 Kwplinl guins B
i L hhnrl term ——
-~
@ I bhur!‘ttrm chargeable an 15% (Wi of item E of sckedide () o ]
z [} Flml"l-icrm churgeable 1w 30% ¢t of iem & nf whendiele CGJ _!-l_l_ |
g il anﬂllcrm chargeablr at upplicable rate (¥iv of fem & of schedide (G) aiil
E, i len-mm chargeable ot special rafes In Indle 28 per DTAA (v of ftem Eaf |
v : aly
-hechule CU}
¥ E’I’nul Short-term (ul + all + #lli + aly) fenicr sl ffderxnd 3av
b L ong-term
| Pang-term chargeshic 4o 10% (9w of liem E of sclirdiide €0) ]
b [Longderm chargeshie e 0% (9uss of tiem E of swhrdule ) 1]
Long-ferm chargeable af sprecinl enten o Indls na per DTAA Vit of iem £ bl
lik e
of sehedule LG
iv [Totat Lang-leren (bl + bil + bill) fentcr il if bass) Iy
¢ [Total capital galon (3av + Shivh fenier it if fevss) I
4 Iacome from olhcr LONrCes
| & F&u Income from ether sources chargeabe {o lax a1 normal applicable roten (6o
Shadule OF) tenterpliflovs) . — —— o] =
B Jucome chargeable tw tax a1 spectel raies ¢ 7 of Sc dude US) FT
¢ lacome from the weibviiy of ownlng and maintak sing race horsen { 8e of Sehedute | L
O peater mlf doxe) . : _
| dToul (4n +db + 4] fenter anl if tosat dd
s Fratal of head wise income (142+3e-+4d) L
[ E.,onu of current yess sel off againet § frotal of 2ebi amd Ixili af Scliwdule CYIA} [
' "7 IBalance shter sci aff current year Jouses ($-) fioial of colam 4 of Schedule CYLAY 2 of Schedule 0S4 7
E 8 [Brought forward lusses set ofT sgainst 7 ¢ 2xil of Schedule BFLA) 8
]_9 G ross Totsl incocse (7-8) {3xii of Schedule BFLA + 2 af Schedule O8) 9
D Jmrome chargeable to ta3 &1 speclal Tate under section | IA, 112, 1124 etc. kncluded in 9 T
| 1 octony mader Chapter Y1-A fvaf Schedule VIA and lniited to { 9-58)¢ 11
‘ 12 Tatal income (9 15) 12
' 13 fneome whick is Incloded In 12 and chargesble to laz ot apecial rated {toral of column () of sehedule Si) 13
14 Net mpriculsurs] hicome/ any odher Imcomie for rate parpase ( J of Schedule £1) i
15 cgate lurome (12-13+14} Japplicable if (12-13) exceeds maxdmim amobif Aot chargeably o taxf 15
16 Losses of current year to be carricd forward (ratal of rew xi of Schedule CFL} 146
|17 IDremed income under soeton 1ISIC t3 of Schedule AMT) 17
Computatlon of tax flability an folal Encome
1 | & [Tax payshle on deemed (olal income wis 11SIC ¢ of Schedule AMT) In
b lSnrclm-ufe on {w) (i applicable) 1b
¢ Beatih amd Eduction Cesn (@ 4% on (1a + 1b) sbave Ie
d fl'nta] tax pryable on decmed tolal iucome (I + 1b + Le) id I
? [Fax payabie on foisl Income
e
=1 b E-: st normal rates an 15 of Part B-T1 n
E g b (T sx al specinl rates ftofal of cof. {#) of Srhedule 5I) b
i; g ¢ [Rebale oo agriculiural lncome fopplicably if 113-13) of Part 8-TT exvealy 2o
s 5 bncovimem amonnt ot chargeable o tux;
g d [Tax Payable on Total Income (22 +2h - 20 4
S ; 3 [Rebaie under sectlon B7A 3
C 4 ]‘I'u paynble afier rebate (2d - 3) 4
S Burcharge Surcharge Surcharge
compuled hefore |after mnr.,iulJ
mareloal relief
o Z5%a of_I5(ii) af Schedule S1 5 o
il Vo 10% o 15%, as spplicable of 2(it), 3(1), B{H), 11¢i), 21{L), L]
(i1} of Behedule S1
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RETURN FORM - INDIVIDUALS NOT HAVING BUSINESS OR PROFESSION ITR-2

f [T} Fn (1) — (7640, 2(U% (W), RO, 11GiEY, 20000, 2300 of Schedule | Bl '
Dy

Tv [Total in + ilx Siv
& [Itealth and Education Cess @ 4% on (4 + 5i¥)
7 ross tax Habillty (4 -+ Siv + 6) 7
8 |Gress iax payable (higher of 1d and 7) L

62 employer, belng an elipible start-op referred to In section 80-IAC ( Schedule Salary)

ffax on Income withoet including income on perguisites referred in section 17(2)(v) rvecebved frulnI 8a

Tax deferred - relutable to income on parquisites referred In section 17(2)vi) ricelved from e mployer, belng | 8

8 n oligible etart-up referred to in sectlon BD-1IAC
9 [Credit ws 115D of tax paid in earliee years (opplicable only if 7 is higher than Id) (row § of Schedule AMTCY | 9
10 [Tax payable sfter credit wa 1157D (82 - 9) 10
11 [Tax rellel
» ]s.-cﬂnn 89(Please ensure fo swbmi Form 10E) 1a
b [Section 90/ 90A {2 of Schedule TR) 11b
€ Section 91 (3 of Schedule TR) I1c
d [Tomal (11a+11b+ 1) 1d
17 [Net tax Ushillty (10 ~ 11d) fenter zero if negotive} 11
I3 [Interest and fee payable
» [Interest for default in furnishing the return (section 234A) 132
b [Interesi for defaull in pyment of advance fax (section 2348) |13b
¢ [Interest for deferment of advance X (sectlon 234C) 13c
d [Fee for defnult In farnishiop return of income (sectien 234F) [ 13d
¢ [Total Interest and Fee Payable (13n+13b+13¢+13d) 13«
14 [Appregate liability (12 +13¢) 14
15 [Taxes Paid
1 |Advance Tax (from column 5 of 204) 158
s b [YDS (rotal of column 5 of 208 and calumn 9 of 20C) 15b
- ¢ [YCS fiatal of column 5 of 200) 18¢
g d [Self-Assessment Tax (from column 5 of 204) 15d
e [Total Tuxes Pald (158 + 15b + 15c+ 154) 15
16 [Amount paysble (Enter if 14is preater than 15¢, else enier 0) 16
17 F!eﬁmd (If I5¢ is greater chan 14) (Refund, if any, will be directly credited into the bank acconnt) 17
g 18 |Do you have a bank account in India (Non- Resldents clalming refund with no bank account in Indis muy select No) :’:::;
o SI. IFS Code of the Bank in case of Bank Name of the Bank Account Number indicate the account In which
8 Accounis held In Lndia you prefer to get your refund
< credited, Il any (Hck eccounts
2| =
P
i
Note:
1. Mintmum ¢ne account should be selected for refund eredit.
3. In case of Refund, mulfiple accaunts are selected for refund credit, then refund will be credited 1¢ one of the account decided by CPC after
processing the return
IRows can be added as required

details of one foreign bank account:

il. b} Non- resideats, who are claiming income-tax refund and net having bank account In Indin may, at thelr option, furnish the

SL No. [SWIFT Code Name of the Bank Country of Location

TBAN

Rows can be added as required

19 (Do you at any time duriag the previous year,—

utside Indla; or
(i) have signing authority In any account located eutslde [ndia; or
(1if) bave income from any source vutside Indis?
lappiicable anly in case of a residentj  [Ensure Schedile FA is filled up if the answer is Yes }

(1} bold, as beneficial owner, beneficlary or otherwise, any saset (Including financial interest In any entity) located

0 Yes ONo

PAYMENTS

AX
E }Detaju of payments of Advance Tax and Sell-Assessment Tax
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- vl No BSRTEE . - Dhaie of Ilq_u!:l_l ‘mnmﬂ' Il_l) Nerial Number of Challan Amouot {H)
=1 2 12} [ 3 1 4 = —_]
b ;;__i_____ - — 1 T :
Al
U = l — - — —
Fr -
% b L L - 1 4
% L_1 N 4 0 —r J__r A i ]
I ; Luser the ml'_tlh of Advasce tay and Sclf- Taseasment tax in 5 No. 50 & 15d of Part B-IrT! ST
@ Details of 1m Thoducted st Saurce fron Saliny | vy per Form 16 issued iy Fmpioyerir)] - -
&l No I Tas Dedustion Acconnt Nomber Nume of tie Employer Incomie chargrable under Safarles Toinl tax dedocted
o2 I S t ANyofthe Employer [ .. . — 1~
3 | (] ) 3 4} &)
o S—
# Ll
=] n -
& . I
- Pleae enter total of coltmi in 15b of Port B-TT} —
|l‘l Detgils of Tt Deducted al Sonree (TS} on Incame ]As per Form 16 A fssucd ar Form L68/160 farnished by Deductor{s))
ol ] PAN | TANof | Unslaimed ] TS of e current | 'TDS eredit being rlatrmed this Corresponding TD%
no | TS credit reluting ta | Andhaar the TDS brought | Financlal Year {TDS Yeur (only if corresponding Recelpt/withdrawals cmﬁ.
self 7othier person No. of |Deducior! forward (b/f) | deducted durieg FY | income is being offered for 12X offered belug
[spouse as per section | Other PAN/ 2020-21) this year, not spplicable If DS carripd
SAjother person 45 PeT Prrson | Andhasr Is deducted w's 194N} farward
rule 3TBAD) GrTos | MNo.of
credil | Temant/
related | Buyer
1o other
perscn}
—— Fin, |TDS|Deducted| Deducted In Cimimed] Cialmed In the hands | Gross Head of
vearin | b/f | inown | the handaof | ieown ol spouse as per Amounl | Income
which hands |sponse as per| hamds section SA or amy
deducted seclion SA or other person as per
any other rule 37TBA) (f
person a8 per applicable)
rule 37BA(2)
(il zpplicabie)
7y | '______________——'—'-—Tﬁ‘__ — 1 [T &y (6] [1:2] 9} [1i) an 12 {13
| Income| TDS Tacome| TDS| PAN/
Aadhaar
No.
_.T.—______————-__——|___-——-
] NOTE W Plrase enter 1wl af :::ml 756 of Part B- TTT
G ————— n
| D Deaails of Taa allected ot Spurce (TCS) [As per Form 27D issued by the Collecioris)| ]
S1~o | Fax Deduction znd Collection | Name af the Collector Tas Collecied Amount out of (4) | Amount out of (4) being clatmed in the
Account Number of the Collector being clained hands of spouse, if section 54 is
applicable
& 11} 1) 13 (4} (5} 16}
=
' 1 .
i —

m: Please emivr fotad of colunt (31 in 15¢ of Part B- 7!




27 RETURN TORM INDIVIDUALS NOT HAVING BUSINESS OR PROFESSION ITR-2

MERITHOATION

phter of . wodeminly declare (hat (o the best of my knowledge and belief, the
Rivam i i dw hadules b e | moch complete and i in mccordanc s wilh tha prowisions of the Incorme-tax Act, 1961
| FRsither do Lome R e making redum (0 my oy il | am aleo comperent 1o make this retumn and verify it | em holding permaneny account
o LRI (Pl w5y

ineru thon) | further declare tha the oritical azsumptions specified in the sgreement have besn satisfied and afl the
o R vond ons ol e agimmnet have heen complied with (Apalicable in m case where rerum b fimishiesd ander cestion 920T)
! 1

Date | “lgn heve 9

M the etmin has beea prvpared In'a Pan Hetwin Prepares (1) give Diether detalls bed
tentiftration Na. of 1 RP i\nme afl THP

1

‘ounter Silgnature of TRP

1 TRP v entitted f2v oy relmbursement from the Government, smaant thereof SRS ————— : ]

ITR 2A
[Omutted by the IT (Fourth Amdt.) Rules, 2017, w.e.f. 1-4-2017.]
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'ITR-3
b T IN AT X 71 77#77777#{-71 - - ) - - eyt e
% _ INDIAN INCOME TAX RETURN — o Amenwment Year 1
S [ ITR-3 (For Individugly wnd 1UFs having Incomy from profies and galna of husiness o T
rd ,
profession)
{Pleas see role 12 of the Income-tux Holes, 1962) 2 0 2 1 - 2 2
—_— __(Plenve referdnsiructfonsy . 0 ol
MINRREN . ] Generar -
First name T T I Middle name | Last aame PANT T T T T T —
P
S [ I HENNENNEEN
§ Flat/Door/Block No. Name (OFf Premises/Buoildtng/ Village Statas (Tick) @
g . i 03 Individual O HUF
l_:i Road/Siveet/Post Office Date of Birth/Formation (MM YE)
‘i Areaslocality Aadhaar Numhor (J2 digiry Amndhaar Enrolment 1d (28 diyii) til eligihle for Asdhaar)
Z [T T T I T I I T T T T
@ | Town/City/District State PIN code/ZIF code
i .
a Country [ \ I | I
Residental/Office Phone Number with STD code/Mnbile No. 1 Mobile No. 2
Email Address-1 (self) l Email Address-2
- s TJ139{1}- On or Before due date, 1139(4)- After due date, L1139(5)- Revised
Z ) | Filed afs (Tick){Plcase scv instructon] Return, D%2CD-Madifled return, O 119(2)(b)- after condonarion of delay
25 Or Filed in respoase to notice ws 0139(9) O142(1), 0148, 01534, O 153C
“I"®) | Are vou opting for new tax regime w's 115BAC ? O Ves T No
- Dste of filing of form 101IE | Acknowledgement
(b1) | If yes, please furnish DDMM/YYYY pumber:
Are you filing return of income under seventh proviso to Section. 139(1) but otherwise not required to furnish return of income?
~(Tkk) OYes ONo
() | IT yes, please furnish fellowing information
[Nate: To be filled only if a person is not requived to furnish a return of income under section 13%(1} but filiog return of income
due to fulfilling one or more conditions mentioned in the seventh provisc 10 section 139%(1)]
Have you deposited amount or aggregate of amounts exceeding Rs. 1 Crore in ane
(@ | o more current account during the previous year? (Yes/No) Amount (Rs} (If Yes)
Have you incurred expenditure of ah amouni or aggregatc of amount exceeding
{edi) | Rs. 2 Iakhs for travel to a forelgn country for yourself or for any other person? Amount (Rs) (If Yes)
ea/No)
Have you incorred expenditure of amount or aggregate of amount exceeding Rs. 1
(elil) Inkh on consumption of electriclty during the previous year? (Yes/Na) Amount (Rs) (If Yes)
(a) I revised/Defective/Madified, then enter Receipt No. ; /
and Date of filing original retura (DD/MMI/YYYY)
If filed, in response to a notice u/s 139(9)142(1)/ 148/153A/153C or order w/s 119(2){b), enier
{e) | Unique Number/Dorument Tdentification Number and date of such notice/arder, or if filed w/s f.:.:q;:u ! /
92CD enter dste of advance pricing agreement _
n Residential A. Resident 3 Y ou were in India for 182 days or more during the previous year [section 6t 1)}l
Status in India T7 vou were in India for 60 days or more during the previous year, and have been in Indwa for
{for individusls) 365 days or more within the 4 preceding years [section (6)1)e)) [where Explanation 1 i not
applicabie] )
,‘;:E,:,t:”ﬂcwe B. Resident but not I You have been a non-resident it Indiz in 9 out of 10 preceding years [section 6(6)Xa)]
Ordinarily Resident 1 You have been in India for 729 days or less during the 7 precedi [section 6(6)(a)
C. Non-resident O You were a non-residend during the prévious year.
(i) Pleasc specify the jurisdictivn(g) of residence during the previnue yoar -
S.No. Jurisdiction of residence Taxpayer ldentification Number
1
2
(1] In case you are & Citizen of Indiu or a Persan of India Origin (FOD), pleaserspecify -
Total perind of stay in India during the previous year Total perind of stay in Tndin during the' 4
(in days) preceding years (in days)
Rexsidential Status In | [1 Resident @] Resldeﬁt but not Ordinarily Resident O Non-resident
Indla tfor HUF)
(Tick applicable optinn)
(g) | Do you want to clalm the benefit under section K1SH? (applicable in case of residens) [ O Yes O No -
(h) | Are you governed by Pertuguesi Civil Code a5 per seetion SA? Zick) B O ves O Mo (If “YES” please fill Schedule 54)

1. Substituted by the IT (Seventh Amdt.) Rules, 2021, w.e.f. 1-4-2021.



RETURN FORM - INDIVIDUALS HAVING BUSINESS OR PROFESSION ITR-3

29
() | Whether this return is belng filed by a representative ussessec? (Tick) €8 (1 Yes [0 No If yes. furnish following information -
(1) | Name of the representative assessee
() | Capacity of the Representative (drop down 10 be provided)
() | Address of the representative asyersee
(1) | Permanent Account Number (PAN)/Andhsar No. of the representative assessee
Whether you were Direcior in & company i apy timé dui-ing the previous yesr? (Tick [w]
L If yes, plesse fwrnlsh following informatios - e yesr B Ves No
T f
| Nameof Compasy gg;y PAN Tbether ks litedar | . ior tdentification Nusmber (DIN)
[T 1 [ T I
(k) | Whether you are Parmer in a firm? (Fick) 1D Yea O No 1F yex, please furnish following information
Name of Firm PAN
Whether yon have held unlisted equity shares 51 any Hmé during the previous year?  (1Tcd) B O Yes 0O ™o
m If yes, plesse (urnish following information In respect of equity nlump
- transferved . .
Opeaing balance Sharei scquired during the year s:‘:l:' e ;ur Closing belance
1nsue Furchate price
Name of | Typeof PAN Dare of Face | priceper | per ahsre fin
company | Company No.of | Costef |Neof| o valoe | share {in case of Ne of Sale No,of [ Costof
shares | scquisition | shares | °, mﬂ.’:.ﬂ;" per easeof | porchase from | thares | comsideration | shares ncquisition
P share feeah existing
fssue) shareholder)
] 1 1 4 5 [ 7 B 9 10 1L 12 33 14
m) In case of nen-resident, is there s permanent establishment {PE) in India? (7ck) B Ove 0 N
® Whether asiessce i5 located in an Internstional Financial Services Centre and derives income sofely in convertible foreign
exchange? O Yes 0O No
(a1) | Are you lable to muintain accounts as per section 44AA?  (Tickh) B O Yes O Neo
(a2} | Whether assessee is declaring income only under section 44 AE/44B/44BB/44AD4ADA/44IBBA/44DBR OYes O Ne
If No, whether during the year Totsl salex/twrmover/gross recelpts of business exceeds Rs. I crore but does not exceed Rs,
a2l
10crores? O Yes 0O Ne
If Yes is selected at 221, whether aggregate of zll amounts recelved including antount recelved for sales, turnaver or gross receipt
- a2ii | s or on capital sccount ke capital contributions, loans etc. during the previous vear, in cash, does not exceed five per cenl of
o snid amount? [J Yes O No
= If Yes is selected at aZl, whether aggregate of all psyments made including amount Incurred for expendlture or on capital
g 2201 | acconmt such ms asset scquisition, repaymeni of loans etc., In eash, during the previous yesr does not exceed flve per cent of the
seid payment? [0 Yes O Ne
E (1) | Are you linble for audit under section 44AB? _(Tick) @ OYes O Ne
& If (b} is Yes, whether the eccounts have been audited by an accountant? (Tick) H O ves 1 mNe
(©) ; .
E IF Yes, furnish the following informaiion below
% (1) | Date of furnishing of the audit report (DD/MM/YYYY) / 1
(2) | Name of the suditor signing the tax audit report
(3)| Membership No. of the auditer
{(4)| Name of the auditor (proprietorship/ firm)
(5| Proprictorskip/firm registration nxmber
(6) | Permanent Account Namber (PAN)/Aadhasr No. of the proptietorship/ firm
| [_(7) I Date of report of the audit
(dl) | Are you liable for Audlt ws 92E? LI Yes O nNe
@iy | 17 (d1) Is Yes, Whether the accounts has been audited w/a 92E? | (1Y [ o |t of fruishing the spdlt
IF iable to farnish other audit report, meniion whether have you furnizhed such report. If yes, please provide the details as
(aly aader: ction
0 0 e O P
L. No. Section Code Date (DD/MM/YYYY)
{e} |17 liable to audit ander any Act other thmi ihe Income-tax act, menton the Act, section and date of furnishing the audit report?
Act and section (DD/MM/YY) Act and secdon (DD/MM/YY)




INCOME-TAX RULES, 1962

' NATURE OF BUSINESS OR PROFESSION, IF MORE THAN ONE BUSINESS OR PROFEgg
B INDICATE THE THREE MAIN ACTIVITIES/ PRODUCTS (OTHER THAN THOSE BECE, AR:DN
i INCOME UNDER SECTIONS 44AD, 44ADA AND 44AK) Ng
S.No. Code Trade name of the
[Pivase see insiruction] proprietorship, If any Descriptlon

)]
[1i)]
)

|

—

BALANCE SHEET AS ON 31" DAY OF MARCH, 2021 OF THE PROPRIETORY BUSINESS on
PROFESSION (fil] items belaw in u case where regular books of accaunts are maintained, otherwise il item 6)

1 |Pl'oprle'lor'u fund ) :
. ll’reprhtor': capital 5 [ .
b Reserves and Surplus P, ' o
i hevnlundon Reyerve h
i Capital Reserve bil
] tatutory Reserve btk ;
iv  |Any other Reserve biv _
v [Total (bi + bil + bil + biv) by T
- ¢ [Total proprietor®s fund (s + bv) le]
£ | 2 [Loan funds e
E a ured losns '
g i ll"erelgn Currency Loans | al J
g 1] upee Loans
% A From Banks KA
g B From others us
€ [Total { 1A + iiB) e
UF  Total (al + liC)

b IUnsecured loans (Including deposits)
i [From Banks ol
] Il"ram others bil
il [Totat (bi + bii)

¢ [Total Leanm Funds (afil + bill)

3 Deferred tax Dabillty

4 banrm of funds (ic + 2¢c +3)
1 [Fixed assets
a |Gross: Block In
3 b Depreciation 1b
% ¢ Net Block (a - h) ::
: d (Capitsl work-in-progress
g ¢ [Total (1c + 1d)
2 | 2 [lovestments
: a Long-term investments
% 1 [Government and other Secarities - Quoted al
E i |Government and other Securities - Unquated il
il [Total (al + all)
b Shert-term Investménts
i IEq'ully Shares, Including share appliestion money I bl l
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u h‘l’u-!nu Sharer

ITR-3

it [Debentures

hiit

v ]‘l‘otal(bl+bl|+hm)

biv

t [Fotal investments (xitl + biv)

ic

ICnrrent assats, losns aod advances

s [Current azsets

1 Juventortes

tores/consumsbies incloding pacidn;
* Inaterial pacns

B wykterials

C Btock-In-procesy

D [Finihed Goods/Traded Goods

E [Total (1A + IB + {C + D)

i  Sundry Deblors

[Caab and Bank Balnnces

A [Casb-In-hand

| ] hlhnoe with banks

€ [rotat (w4 + uisy

mc

Iv  Other Current Assets

v _ [Tetal current assets (IE + ail + [HC + aiv)

av

b jLoans and sdvances

dvances recoverable in cash or in kind or for
ge to ive recelved

bl

loans and advances te corporates and

with Revenue Aathorities

iv  [Total (b + bl + blll )

otal of currest nsaets, loans and advances (av + blv)

d [Carrent Liabilitles and provisions

I Carrent linbilities

A [Sundry Creditors

B Lisbility for Leased Assels

C linterest Accrued on above

1] inuru! accrued but not doe on loans

gla|Els

l:[l‘qu(IA+lB+lc+m)

I Provisions

A valdon for Income Tax

5

- rovision for Leave
&!ﬂnmﬂg_ﬂfcm

C Dther Provisions

P [Total (A + B + HC)

1 [Total (IE + IID)

¢ [Net curvent asets (3¢ — dili)

¥ El B

1 Miscellancons expenditare net written off or adjusted

b [Deferred tax apet

A

¢ Mndh- sceommt/ Accumuiated balanca

d [Total (4a + 4b + 4¢)

ut»f

‘sinl, spplicstion of funds (le + 2c + 3¢ +id)

of tetal sundry dairtors

‘Whers reguisr books of ncceunt of business or profession ave not matntalned - (furnisk
e aau:l‘. 2021, in business or :

b [Ameunt of total sandry ereditors

¢ JAzisunt of teial stock-In-trade

HEEL

4 [Amount of the cesh balancs
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1

Part -“SIII hltl uri 'E \ or | ms fer n 1 wh eyl
AL u \ ng llnu[ﬂfln h‘a Account [ the nnﬂnflll yea 1020—2' efildl e / ! 1]
ri { L TR e merular b,

fAccoun
£ unt} divounts are maintained, otherwice fill tems Al 10 6.5 g2y applicable

] 1 JD;-hlh to manufacturing account -

p—————

| Opening Inventory
R ' \

—— - -

A __I_y)pgrﬂng:‘mch of raw-material U

i Opening stock of Work in progress B ; —I ] [

il [Totat (4l - - L —

l’!lrthl!u‘:fﬂﬂ of refunds and duty or tax, if any) - B | J -
e = ix — S

IDirect wages
Dlix-fii:prmﬂ (DI + Dii + Diil) N B
i k;lrilnge inward ] ]

il [Power and fucl
il [Other direct expenses
F. [Fuctory Overheads

I [Indirect wages

1i [Factory rent and rates
| lil |[Factory Insurance 1]
Iv [Factory fuel and power
V' [Factory general expenses
Vi [Depreciation of factory machinery

Vil [Total (H+ii+HiH+iv+v+vl) Evii
F [Total of Debits to Manufacturing Account (Alil+ B+C+D+Evii) 1F

2 Closing Stock
I [Raw material

2 |

20 S

il [Work-in-progress
2

Total (2i +2ii)
ICost of Goods Produced - transferred to Trading Account (IF - 2) 3

2 in a case where resular books of accounts are

Trading Account for the financial year 2020-21 (fill items 4 10 |

Ll'url",-\_";'_l'rmling
Account Lol | maintained, otherwise fill trems 61 ta 65 as applicahle)
4 [Revenue from operations
A [Sales/ Gross receipts of business (et of returns and refunds and duty or tax, if any)
I Sale of goods 1
1i [Sale of services n
i Other operating revenues (specify nature
amount)
fia
a
w
2 b
bt ¢ [Total giiia + iiih) Hile
S Alv
[~ Iv [Total (i + ii + ilic)
z B
=] B iGross receipts from Profession
E C [Dutics, taxes and cess received or receivable in respect of goods and services sold or supplied
2 i [Union Excise duties 1
£ i [Service tax ]
2 il [VAT/ Sales tax i
=
bt iv ICentral Goods & Service Tax (CGST) Iv
v [State Goods & Services Tax (SGST) v
vi [Integrated Goods & Services Tax (IGST) vi
vii [Unlon Territory C ods & Services Tax (UTGST) Vil
viii |Any other dutfy, tax and cess il = ]
ix [Total (i + ii + ili +iv +v+ vi + vii + viil)
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| | n huu! Revenue from opcerations (Ady + B +Civ) an] B
s X tosing Stock of thhl‘d (.m_n-h_ B B e [s T N ) .
o l|.m|.| af cuumlu |rl;llna \nnun;(;lr*:lt S o d__i i-,
7 Opening stock of Finished Goods 7
% [Purchases (net of refunds and duh_nr tav. |r -nn___ B I ﬂ o
o [Divect Fapenses (VSO - N [—
] ‘nrrlngt inward o 9]
i [Powersndfuel - 9il
Jther direct cxpenses
iil [Note: Row can be ndded as per the nature of Direct 9iii
| ,ﬁf Apenses
7w Dutles nml taxes, |Illgﬂl:\'_lhh', In respeet of goods and services purchased
= |1 [Custom duty o 104 1
E 1i ICounter velling duty 10U
z il Special additional duty You
2, |
= [_\_ !lulnu nclﬂt&r 101y |
; Vv [Service tax 10y
e [ 1 VAT Sales tax 10
3 vil [Central Goods & Service Tax (CGST) 10w
g viil [State Goods & Services Tax (8GST) 10wl
Ix [Integrated Goods & Services Tax (1GST) o In—h o o
wi-‘;lnhm Territory Goods & Services Tax ;l"l‘(;.‘i‘l‘l I;_ T N |
-_\l_ Any other fax, paid or payable o __PL - 7_ ] R
xii | Total (10§ + 101 + 106l + 10iv + 10v + 10vi + 10vil + L0viii + 10k + 10x + 1031) il - —
11 |[Cost of goods produced — Transferred from Manufacturing Account T 747__f I
12 lGross Profit from Business/Profession - transferred to Profit and Loss account (b—‘.’-ﬂ—')-llhll—l II iz | - e

Profit and Loss Account for the financial year 2020-21 (fill items 13 10 60 in u case where regulur books of aeeounty
b ; are maintained, otherwise fill items 61 to 65 as applicable) I :
13 |Gross profit transferred from Trading Account 13 l

14 |Other income
1 IRenl 1

li [Commission I
lii  [Dividend income Lii
Iv  [Interest income Iv

v

V'  |[Profit on sale of fixed assets

vi Profit on sale of investment being securities chargeable t vi
urities Transaction Tax (STT)

vii rofit on sale of other investment

viil |Gain (loss) on account of foreign exchange fMluctuation w's 43AA

IProfit on conversion of inventory into capital asset w's 28(via) Ix

Vii
Vili

CREDITS TO PROFIT AND LOSS ACCOUNT

I (Fair Market Value of inventory as on the date of conversion)
X [|Agricultural income X
Xi |Any other income (specify nature and amouni)
2 Xia
b Xib
¢ [Total (xia + xib) Xic
xii  Total of other income (i + il + iii + iv + v+ vi + vii + vili + Ix + x + xic) T 4xid
15 [Total of credits to profit and loss account (13+14xif) 15
E 16 [Freight outward 16
e E g 17 Consumption of stores and spare parts 17
E 14 g 18 [Power and fuel ::

19 [Rents
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34
20 [Repairs to bulding P B
2 rs to machinery 21 ]
22 ICampensstion to employees —
1 ISalnrleu and wages 22i
1i [Bnnus 2zil
m el mbursement of medical expenses 22
j 41 ve encashment 22w
v [Leave travel beneflls 12v
VI [Contribution to approved superannustion fund 22vi
+i [Contribution to recognised provident'rund 22vii
il IContribution to Tecognised gratulty fund 22vili
Iz [Contribution (o any ather fumd 220
x Any other benefit to employees In respect of which an 22x
xpeaditure has been Incurred
otal compensation te employees (total of 2% to 12x) i
i ml::t: amy compensation, includéed in 22xi, pald to non- «ifs Yes / No
‘ [if Yes, amount paid to noa-residents xlib
23 |Insurance
T Medical Insurance M
I [Llfe Insurance 230i _
W [Keyman's Insurance 7 23l f
v _|Dther Insurance including factory, office, car, goods, eic. ZMv o
v [Total expenditure on inswrance (231 + 234 + 23l + 23iv) 23v
24 Workmen snd staff wellare expenses 14
15 [Eatertainment 25
26 [Aaspitality 26
27 [Conference 27
28 [Sales promotion including publicity (other than adveriisernent) 28
19 |Advertisement 29
30 [Commission o _ i
1 aid ontside India, or paid in India to non-resident other than| .
com)| or a forelgn compady -
ii En others ii ;
i [Total (I +ii) 3eiH
31 [Ruyafty W
I id oulside ludia, or pald in ladie toa pon-restdent other than| .
E cw:_!pnx or a forcign company :
Ii ‘s othery i
il (Total(+1h) ik
37 [Professianal / Consultancy fees / Fee for technical services
I aid outside Indis, or pald in Indiatoa pon-resident other than| . .
company or a forelgn compPANY ]
Ii Toothers il P
W {Total (i+ 1) by 211
33 [Hoiel, boarding and Lodgisg 3
34 [Traveling expenses other than on foreign traveling M
35 [Foreigm travelling expenses a5 ]
36 [Conveyance expenses 36
37 [Telephone expenses k1) L
38 |Goest House expenses 3 ]
39 IChib expenzes k. ]
49 [Festival celebration expenses 0
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RETURN FORM

F.-lmlm ship

42 Il\.ll'l

Donation

] jl ntou exclye duty

1l erylee tox

’ lil AT/ Sales tax ' ' - -
I i
\ “entral Goods & Sevvice Taxy (CGST)
Vi
vii
il

NN

mte Goods & Services Tax (SGS)
Integrated Goods & Services Tay (1GST)

Union Territory Goods & Services Tax (UTGST)

\|_|_\ other rate, lg,\._duly or coss incl ST'1 nnﬂ (i[‘

INDIVIDUALS HAVING BUSINESS OR PROFESSION

Ratey nud toves, pald or payable  Government or any local body (excluding taxes on income)

44
441
4410
iy
ddv
A

| gdviil

44ix

il |

[Total rates and taxes paid or payable (440 + 440l 4411 iy + 44y + ddvi + 4dvil + 44vIil +44ix)

44x

,-\uilil Il‘t‘

45

ther expenses (xpocify nature and amount)

u

Dlnl (i +ib)

461l

3ad debts (specife PAN dadhaar No. of the person, if available, for whom Bad Debr for amount of Rs. 1 lakh or more is
_{jﬁpgf and amount)

il 471

i2 4712

4713

i

added as  required Total

U 4Ti1+47i2+47i3) 47

iOthers (more than Rs. 1 Ilnkh) where PAN/Aadhaar
li  |No. is not available (provide name and complete
address)

\
]> Rows can be
[

470

iii  jOthers (amounts less than Rs. I lakh) 47

Iv  [Total Bad Debt (47i + 47ii + 47iii)

47iv

48

Provision for bad and doubtful debts

48

49

Other provisions

49

50

to 43 + 44x + 45 + 46ili + 47 iv + 48 + 49)]

Profit before interest, depreciation and taxes [15 - (16 to 21 + 22xi + 23v + 24 to 29 + 30iii + 3 11ii + 32iii + 33

Interest

2 company or a foreign company

[Paid outside India, or paid in India to a non-resident other than a 1

li [To others

Iii  [Total (1 + [i)

SHlif

52

Depreciation and amortization

53

Net profit before taxes (50 - S1lii — 52)

PROVISIONS PROYISION FOR
TAX AND APPROPRIATIONS

54

[Provision for currcnt tax

55

Provision for Deferred Tax

52
53
54
55
56

56

[Profit after tax (53 - 54 - 55)

57

[Balance brought forward from previous year

57

58

Amount available for appropriation (56 + 57)

58

59

Transferred to reserves and surplus

59

IBalance carried to balance sheet In proprietor’s account (58 -59)

60

PRESUMPT1

VE INCOME

CASES

61

ICOMPUTATION OF PRESUMPTIVE BUSINESS INCOME UNDER SECTION 44AD

SR.NOY Name of Business

Business code

Description 3

\Gross Turnover or Gross Recelpts (la + Ib)

()

[ en1 |
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_COMPUTATION OF PRESUMPTIV
e

INCOME-TAX RULES, 1962

—

[ a rl hrnugl; n_tFa;ce o

Elearing system peei
| ipecified dase
B | b Any other mode

-
heque ar a/c payee bank draft ar buak electrani

jia

ived or other prescribed clectronic modes befar

ib

3g

T

__{u} Presumptive Income under sectinn 44AL (iia + lib)

8 6%a of 61ia, or the

ieher amount claimed to have been carned, whichever is
[

iln

611

"a uf 61ib, or the amou
__Mhigher

nt claimed ta have been carned, whichever i

uiilb

If income i fess than the ahove
Vrave o tax audit under section HAl

Percentuge of Gross Recelpts/Turnover, it is mandatory o maintain b

oks aj‘acmu.u and

SRNG|

'E INCOME FROM PROFESSIONS UNDER SECTION 44ADA

Name of Business Business code

T —
Sscription

—— |

| (i) {Gross Recelpts

whichever is higher)

— ]
K3
i) [Presumptive Income under section 44ADA (50% of 621, or the amount clalmed to kave been carn 621§
.

I‘\U TE—If income is less than 50% @f Gruss Receiprs, i is mandatory
418

to maintain books of accounts and kave « tax arediy under sper-
L

63 ICOMPUTATION OF PRESUMPTIVE INCOME FROM GOODS CARRIAGES UNDER SECTION 44AE |
SR.NO Name of Business Business code Descripion
_—_—_—_‘_‘-‘
Registration Whether Tonnnge Noumber of mopths | Presumptive income w3 44AE for T
No. of goods | owned/leased/ | capacity of for which goods the goods carriagp
carrinpe hired earriage wasy omputed @ Rs. €1 ton per
wned/lcasedihired month in gase tonnage excecds
by nysessee Ise (@) Ra. 7500 nlh1
or the amount ¢laimed to have been
actually carned, whichever s higher
(i) ) ) 3) ) (5)
()
(b)
Add raw options as necessary (Al any time during the year the number of vehicles should not exceed 10
vehicles)
Taotal |
(id) otal presumplive income from goods carriage ws 44AE [total of column (5) of table £3(I)] 63(il);

64

D‘OTE— 1f the profits are lower than prescribed under S 44AE or the number of goods carriage owned / leased / hired at any time

wring the year exceeds 10, then | it is mandaigry to maintain books of accounts and have a tax audit under section 44AB

REGULAR BOOKS OF ACCOUNT OF BUSINESS OR PROFESSION ARE NOT MAINTAINED,)
furnish the fallowing information for previous year 2020-21 in respect of business or profession -

NO ACCOUNT CASE

(1) [For assessec carrying on Business

8 |Gross recelpts (al + a2)

In

1 hrongh a/c payee cheque or a/c payee bank draft or bank electronic

pecifled dare

learing system recelved or other prescribed etectrouic modes beford

2 [Any other mode

b Gross profit

ib

¢ |[Expenses

d [Net proflt

(li} [For assessee carrying on Profession

r [Gross recelpts (al + a2)

l

earing system received or other prescribed electronic modes befo
ipecified date

1 Ehrongh a/c payee cheque or u/c payee bank draft or hank electrnn:j
!

2 |Any other made

R

b 1Gross profit

¢ [Expenses

e

d [Net profit

el

(&

i) [Total profit (641 + 64il)

64ili

65

[Turnover from speculative activity

651

ii [Gross Profit

65ii

i_[Expenditure, il any

65Il

Iv_[Net income from speculative activity (65il-65iii)

65iv
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OTHER INFORMATION

RETURN FORM - INDIVIDUALS HAVING BUSINESS OR PROFESSION

Other Information (mamduiory aof habhe for and under section $448, Jor other Il if apphcahle)

Method of sccounting employed in the previons year (Tick) &

0O mercantile O

cash

Ts ibere sny change in method of aceounting (Tick) &2

O Yes !

No

ITR-3

3z

fncrease In the profit or decrease in loss

because of deviation, if any, as per Inceme
Computation Disclasure Siandards notified under section 145(2) [eolumn 11aglif) of Schedule.

1CDS|

3a

3b

Decresse in the profit or increase in loss because of devistion, if amy, as per Income
Computation Disclosure Siandards notlficd under sectfon 145(2) [column 11h(lil)} of Schedule
RCDS]

b

Method of vatuation of closing stock employed in the previous year

A haw Material (if at cost or market rates whichever Is less wrkte 1, I at cost write 2, if at market rate write 3)

[Finished goods (if at cosl or market rates whichever Is less write 1, if at cost write 2, IFal market rate write 3)

C [Is there any chenge in stock valuation methed ¢Tick)8 DO Yes O Ne

D |lucrease in the profit or decrease la loss because of deviation, f any, from the methed of] 4d
valuation specified under section 145A

E [Decrease in the profit or Increase in loss because of deviztion, if any, from the method of] 4
valuarion specified under section 145A

lAmounts nat credited io the prefit and Ioss secount, belng -
A ine Items falling within the scope of section 28 | 5a
B [the proforina credits, drawbacks, refund of duty of costo
excise or service tax, or refund of sales tax or value added| 5b

tax, or refund of GST, where such credits, drawbacks or
refunds are admitted as due by the authorities concerned

C escalation claims accepted during the previous year Se

D wny other item of income 5d

E icapiral receipt, if any Se

F ITatal of amounts not credited to profit and loss account (5a+5b+5c+5d+5¢) 5

Amounts debited to the prefit and loss account, tu the exient disallowable under section 3¢ duc to
mon-fulfilmeat of conditions specified in relevant clauses

remlum paid for insurance against risk of damage on

winess ncome [36¢1)fxv)]

A estructlon of stocks. or store (3671 )0i)] 6m
B Premium paid for insurance on the health of employees 6b
36¢1Mib))
Any sum paid to an employee as bonus or commission for
C Fenices rendered, where such sum was otherwise payable| 6c
ko him as profits or dividend /367! )sii)]
Any amount of interest paid in respect of borrowed capital od
3644 iiid]

E |Amount of discount on a zero—coupon bond [f36¢])){iila}] be
F Amount of contributions to a recognised providemt fund of
36¢1)iv)] i
G lAmounnt of contributions to an approved uuperlnnnltlonl o

fond [36¢1)fiv)]
H Amount of contribution to » pension scheme referred to in 6h
section BOCCD [36¢i)iva)]
I lAmonnt of contributions to an approved gratulty fund 6l
3sch)ovi]
J jAmount of contribotions te any other fund 6]
Any sum received from employees as contribution to any
rovident fund or superannuation fund or any fund sef u
K mnder ES1 Act or any other fund for the welfare of 6k
mployees to the extemt not credited to the employ
ccount on or before the due date [36(/)(va)]
L [Amount of bad and doubtfal debts [36¢(/)(vii)] 6l
M [Provision for bad and doubtful debts [36(7)(viia)] 6m
N unt tramsferred to any speclal reserve [36(1)(viiil] | 6n
o zpenditure for the purposes of promotimg family 6o
lanning amongst employees f36(7)(ix)}
ount of securities tramsaction paid in respect o
P sactton In securiiles if such income is not included in| 6p




ITR-3

INCOME-TAX RULES, 1962

38

1arked to murked loss or vihe :
Q n  aceurd i o expected hiss mx compatedd
g* 1%"‘!;‘:':“:[““ with the DS noiilicd  win 1481y L
R Any other dimlluwance ) o
- S [Voul amiount disallow abte under siul;m‘.to_ qum!_nnn toor) R on
_,__d_e\_m_m!m\ deblied tu the preflt and lvss account, to the extent disullowable wmler weetion V7 ﬁ
A Fxpenditure of capleal nature /1744 w]
| B_Expeaditare of personal navure (37(1)) EREED T
¢ Expenditure lnid out or expended whally ond exclusively NOT 7e
for the purpose of busincss or professlon J47¢2)} ¢
Expendifure on advertlsemeat in any senvenir, brochure,
D n;acl‘.nl;nmphlol or the Hke, published by o potiticsl party] 7d
L {1 . L ) l
K Expendliure by woy of penalty or Noe for ialzfion of any b 7
or the time being inforce. o ¢
F JAny ather penalty or fine . TH
G Expendliure Incurred for any purpose which Is an offence ar 7
mhich is probibited by taw F
H Amount of any labllity of n contingent nuture ™
1 [Any other amount nel sllowable under section 37 7i
J [Total amount disaliowable under section 37 {total of Ta to 71} 71|
8 | A [Amaunts debited to the profit and loss account, to the extent disallowable under scction 40
mount disallowable nnder seetion 40 (a)(i), on pecount of An
pn-compifance with the provisions of Chapter XV11-B
mount disaltewable under sectlon 40{n)(ia) on account of Ab
ron-compliance with the provisions of Chapter XV11-B
Amount disallow able under section 40(n)(1b), on account of
c |jhon-compHance with the provisions of Chapter VI of the | Ac
jnaoce Act, 2016
L-‘\muunt disallowable uvnder section 40(n)(it§) on account of Ad
an-compliance with the provisions of Chapter XVII-B
Amount of 1ax or rate levicd or &ssessed on the basis of A
rofits [4the)tii)] °
f |Amount paid as wealth tax f40a)fiial] Al
Amount paid by way of royslty, license fee, service fee efe. |
E Lls per section J0{»){lib} 2
mount of interesl, salary, bonos, commission or .
h remuneration paid to any partucr or member Inadmissible | Ah !
nder section [J00h). $0fha)] .
i [Any other disallowance Al )
j [rotal amount disallowable under section 40(toral of Aa to Al} 8A]
B [Any amount disallowed under-section 40 In any preceding previous year but allowsble 3B
uring the previous yeur
9 |smounts debited to the profit and loss account, to the exteot disallowable under section 40A
A [Amounts paid to persons specified [n section 40A(2)(b} 9a
mount puid otherwise tham by accounf puyec chegue orf
ccount payee bank drafi or wse of clectronic clearing system| o
B )
rough a bank account or through such electronle mode as*
y be prescribed, disallowable under section 40A(3)
C [Provislon for payment of gratuity [404(7)] 9c
ny sum pald by the assessee as an employer for setling up or| .
D ks contribution to any fund, trust, company, AOP, or BOI orf 9d
ociety or any other institation 4049/
E |Any other disallowance 9e
F [Total amoupt disallowable under section 40A (total of 9a te 9¢) o
10 (ADY amount disallowed ander section 43B in any preceding previous year but allowable during 5 5
khe previous year i " ' T
A [Amy sum [p the nature of tax, doty, cess or fee under any law 10a MR
Any sum paysble by way of contribution to sny provident fund L e ‘;.é,;,.g_; e
B t:r superannuation fund or gratulty fund or any other fund for |10b B
he welfare of employees T T
|Any sum payable to an employee as bonus or commlisslon for e g Bl e
C 10¢ L L
ervices rendered i
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ublic financial Institution or a State Ananclal carporation or n

“JAny sum payable an Intercst on any loan or borrowios for e
) ¥y or borrowing from any i
___Btate Industrinl investment corporation

Any sum payable as interest on any loan | n?bufni\ﬂﬂﬁuﬁl ;n;

kcheduled bank or a co-operative bank other than a primary,

ITR-3

T -

E 3
ngricultural credit or a primary co-oporatl 10¢
ural development bank o i ve: agricuftardl and
F JAny sum pn}_*n_h_le i_nwm}ln leave ('ll(‘l!hl;@lﬂ T foT T
. Any sum payable to the Indian Rullways for the use of rafieee |- — —
G wvets Y8 for the use of rallway 10g

| the welfare of employees
Any sum payable to an employee as bonus or commission for
kervices rendered

H Il‘qu{ amount allowable under section 438 (total of 10n to 10g)

“TAny nmount debited t e ol
‘lﬂ.'.:'(ll! 438 0 profit and loss account of the previous year but disallownble under

10|

ay sum in the nature of tax, duty, cess or fee under any law

Any sum payable by way of contribution to any provident fund
provident fund
r superannuation fund or gratuity fund or nny other I'u':ul ll!::r

Any sum payable as Interest on any loan or borrowing from any

D gubllc financial institution or a State financial corporation or a

tate Industrinl investment corporation

da

Any sum payable by the asscssee as intercst on any loan or

orrowing from a deposit taking non-banking financial
mpany or systemically important non-deposit taking non-

anking financial company, in accordance with the terms and
nditions of the agreement governing such loan or berrowing

11da|

E

ny sum payable as interest on any loan or borrowing frem any|

cheduled bank or a co-operative bank other than a primary
gricultural credit society or a primary co-operative)
gricultural and rural development bank

i1e

F

ny sum payable towards leave encashment

11f

G

lAny sum payable to the Indian Railways for the use of railway
mssets

11g

H [Total amount disallowable under Section 43B (total of 11a to 11g)

12 |Amount of credit outstanding in the accounts in respect of

A |[Union Excise Duty 12a

B [Service tax 12b

C [VAT/sales tax 12¢

D [Central Goods & Service Tax (CGST) 12d

E [State Goods & Services Tax (SGST) 12¢

F [Integrated Goods & Services Tax (IGST) 12f

G [Union Territory Goods & Services Tax (UTGST) 12g

H |Any other tax 12h :

1 [Total amount outstanding (total of 12a to 12h) 120
13 |Amounts deemed to be profits and gains under section 33AB or 33ABA 13
14 |Any amount of profit chargeable to tax under section 41 14
15 (Amount of income or expenditure of prior period credited or debited to the profit and loss 15

Eount (net)

16

lAmount of expenditure disallowed w/s 14A

17

‘Whether assessee Is exercising option under subsection 2A of section 92CE Tick) 1 O Yes

[u]

[If yes , please fill schedule TPSA]

Quantitative details (mandatory if liable for audit under section 44AB)

n the case of a trading concern

DETAILS

ening stock

Purchase during the previous year

ales during the previous year

LRSI RFR Y Y

Closing stock

Shortage/ excess, If any

QUANTITATIVE

()

the

case of a manufacturing concern

rsinwmurllll
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Y
{ a -E;pcnlnu stoch -
b Purchases during the previous vear T e
" ‘(nnmmptinn during the previous year ' o ]
. d 1\11!:"5 during the previous vear i > [
_ ¢ Klosing stock o ) | e
1 Yicld finished products of
g Percentage of yicld R | [
- h Shortages excess, if any - - o i - -.__('tu—__.
7 Finished prod Iltl;l: H;-pfuduru o o | T —— —
| bpeningstock S o — [m]
b purchase during the previous year I £
¢ fMuantity manufactured during the previous year - ____’t—‘ o
d pales durinn_lhe ;n;\—iuiu. year o ) - 4: - 7d - N
e closing stuck T - 7_ ) Te T
¥ ﬁhmgcilc;ﬂlmi - 7 71 ____ T ==
SCHEDULES TO THE RETURN FORM (FILL AS APPLICABLE )
5 Details of Income from Salary
Name of Employer B:‘;:‘:;;;’:’:l:?;:;"lg::f 2 | l'l\ _?"f‘.l.mwny:r e ——
Address of employer Town/City I' State Pia code 725 e
|
| Gross Salary (Ia+ 1b + Ic) i1
a [Salary as per section 17(1) (drop down to be provided) Ia | T e
b 'Value of perquisites as per section 17(2) ¢drop down to be ib f
nrovided)
IProfit in lieu of salary as per section 17(3) (drop down 1o be
:‘ < rovided) le¢
E_ WAdd multiple rows for Gross Salary in case of more than one employer) I e
= ||
g 2 (Total Gross Salary (from all employers) T 2
lL.ess allowances to the extent exempt u/s 10 |
3 drop down to be provided in e-filing utility) (please refer instructions) | 3
(Note-Ensure that it is included in Total Gross salary in (2) above ) ' |
4 [Net Salary (2-3) | @]
5 Deduction w/s 16 (5a + 5b + 5¢) | 5 [
a [Standard deduction u/s 16(ia) Sa |
b Entertainment allowance u/s 16(ii) 5b |
¢ [Professional tax u/s 16(iii) S |
6 [Imcome chargeable under the Head ‘Salaries® (4 -5) 6 |

% -4 Details of Income from House Property (Please refer instructions) (Drop diwn 1o he provided indicasing awnership of properss)
‘Address of property 1 own/ City State PIN Code: Zip Code
| [ .

| .

>
E Is the property co-owned? [J ves [ No  (if=YES" please enter following details)
g Your percentage of sharc in the property (%) E
: vame of Co-owner(s) PAN/Aadhaar No. of Co-owner (s) IPercentage Share in Property
= |
= l
- 11
yTick B the applicable option] | ame(s) of PAN/Aadhaar No. of Tenant(s) (Please see [PANTAN/Aadhaar Ne. of Temantts) (:f TDS
kredn is claimed)

O Let out [Tenant (if let out)note)
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0O self-occupicd ' ‘J — N | | ‘ i | I ‘ 7 T T ] Tﬁ
O Decmed let out . - | | ! : | 1] | I | 41
a Lresyrent n‘ctn ed or receivable or lettabte uhu- ) o l-
,1 he gmulﬂ“ u[_rggl W hu.h cannot be rralucd ) ETY ]
I ‘- i[.\ pmd Iu ll)ﬂﬂ nulhnrllh’s o N B o TAlrﬁ— —
" 4 [Total (1b + 1o} _ Tw L
« Annual value (ha - Td) esd i aelr oncupicd in .::;-. 7 sevtion 220 the 1 Te R |
T .\;r;nl value of the property owned (own percentage share 1 |ﬂ - i,
T e D0teolIf g o
b lnterest payable on horrowed capital T
| i [Total (1g+ 1h) i |
| r j Wrrears’Unrealised rent reccived during the year less 0%, 1j E l
\ & 1ncome from house properiy 1 (I -1i+ 1j) [k }
: [.\ddrv:“ of property 2 fl'm\n' City T - State PIN Code’ Zip Code i
b
M | | RN
| ;ls the property co-owned? O ves O ~o (if “Y ES™ pleasc enter following details)
V
i \‘\our percentage of share in the property (%) :
Name of Co-owner(s) IPAN/Aadhaar No. of Co-owner (s) Percentage Share in Property
|
11
' yTick B the applicable option] [Name(s) of IPAN/Aadhaar No. of Tenant(s) (Please [PANTAN/Aadhaar No. of Tenant(s) (f TDS
’ O Let out enant (if Iet out) pee note) kredit s claimed)
O Self-occupied 1
| IO Deemed let out 1
| | Gross renf received or reccivable/ letable value »
: [ " rhigher of the owo, iflet ow for whole of the year, lower of the two. if let out for part of the vear) -
I b The amount of rent which cannot be realized Zh
| | ¢ [Tax paid to local authorities e
| | @ MTotal (2b + 2¢) 2d
l . e Annual value (2a — 2d) 2e
| __f Annual value of the property owned (own percentage share x 2e) ar
I | & B0 of 21 2g
[ [ h [Interest payable on borrowed capital h
| | i [Total (2g + 2h) ] 2i
| | j ArrearsUnrealised rent received during the year less 30% 2j
| | k [lncome from house property 2 (2f - 2i + 2j) 2k
3 [Pass through income/Loss if any * 3
| 4 (Income under the head “Income from house property™ (1k + 2k + 3) 4
| nr negarive take the figure to 2i of schedule CYLA)

Please melude the income of the spectfied persons referred 1o in Schedule SPHand Pass through income referred 1o in schedale PT] while computing the
mceome wnder thes head

Furnishing of PAN Audhaar No of tenant s mundatony, if tax iy deducted under secrion 194-18

Furnixhing of TAN of tenant iy mandatory, if tax is deducted under section 194-1

'Schedule BP, =] Computation of income from business or profession
From business or profession other than speculative business and specified business

. 1
ncome/ receipts credited fo profit b House property|3b

| 3 nd loss account considered under | ¢ [Capital gains 3¢

ther heads of income/chargeable
| s 115BBF/ chargeable u/s 1 15BBG

' iProfit before tax as per profit and loss account (item 53, 61(ii), 62(ii). 63(ii). 64(iii) and 65(iv)
. of P&L ) !
= Net profit or loss from speculative business included in
e 2a 1 (enter —ve sign in case of loss) /SLna 65iv of Schedule |2a
;7 P&L] (in case af no account case)]
7 7 Net profit or Loss from Specified Business u/s 35AD 5
T ; = fncluded in 1 (enter —ve sign in case of loss) 2h
3: a Salaries Au
x
£
-
z
7

d [Other sources |id
¢ /s 115SBBF e
flus LISBBG (3¢
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ection  JAADHSADAAE/4AT/44BD/A4BRA/AD.

rofti or loas included in 1, which Is referred to I:‘
s

drop duwn to be provided
Profit from sctivitics covered under rule 7. 7A, 78(1)

b

PB{1A} and 8§ (Dropdewn ta by provided and capiur

hucome credlicd to Profit and Loss account (Included In

1) which is cxempt

& |Share of income from Mrm(s) Sa

b | Share of income from AQP/ BO1 | 56

¢ [AnY other exempt Income {specify
nture and amount)

] <l

i <ll

iTotnl {cl + cli} Schll

[]

42

d Total cxcmpt income (3a + Sb + Sclli)
alance (1- 2a - 2b— 3a - 3b - 3¢ - 3d — 3¢ - 31— du-db-

5d)

[ ]S:lar_lu

n

ouse

Th

Expenscs debited te profit and loas b broperty
hecount considered under other heads | o |Copital

v

of incomc/related to fmcome 2 [other

74

Te

chargeablc w/s 11SBBF or u/s 115BRG
e | ]
s

n

TExpenses debited to profit and loss account which
relate to exemp! income

b

Expenses deblted to profit and less account which
krelate lo excmpt income and dissllovwed ws 14A (16 of

Part A-O)

[Total (Ta + Th + 7c + 7d + Te + T{+ Batih)

I
11

IAdjusted profit or loss (6+9)

[ion debited (o profit and less account

[Depreclation-and amortiss

Depreciation allowable under Income-tax Act

12

i [Depreciation allowsble under section 32(1IXID 121

nd 32(1)(lia) (item 6 of Schedule-DEF)

U [Deprecistion allowable under section 32(1}0D 128

(Muake your own computation refer Appendix-id

1241

1 [Total (12§ + L21)

— 124y

13

[}]

Profit or loss after adjustment for depreciation (10 +11

L]

Amounts debited to the profit and loss account, Y

to (he extent disallowable under section 36 (62 0f

15

A mounts debited te the profit and loss sccount, |
o the extent disallowable under section 37 (Tjof

lamounts debited to the profit and loss account, "
lo the extent disallowsble under section 40 (8A]

Amounts debited 10 the profil snd loss accomnt, | o

Lo {he extent dizsallowable under 2ection 40A (0

ny smouni debited to profit and loss account of I8
he previous year but disaliowable under section

aterest disallowsble under section 23 of the| o

fern, Small  and Mediom  Enterprises
20

eemed Income under section 41

21

Deemed Income under section 3ZAD/ JIAW/ 2
3AY T2ABOHHDY

BIABA/ I5ABA /3SABB/ 40A(

Deemed income wnder section 43CA 22

[Any other item of addition under section 2810 2

13

[Any other income avl jncluded in profit snd loss
Eccounuany other expense  mot  allowable |

Including Income from salary, cemmission,

onus and Interest from flrms in which

25

acrease In profl{ or decrease in loss on account
f 1CDS adjustments and deviation in method of | 25
alustion of stock (Column Ja + 4d of Parl A -

d+15+16+17+18+19+20+ 21412 +23+24+25)

6

Total (1

Neduction sllowable under section 32(1)¢IH) n

7

28

Deduction silowable under section A2AD
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43
- pAmount of deduction under seetiun 3% or 38CC L T N T
| or J5CLD la evcess of the amount dehlted to
"y oflt and Inxs aecouni (o i) of Seinednde $ Ry | 29
of Wortaasartl ohadin ndle wader seviun 18 0 3500 o
I 180°CD i Lawver thun amouns debited o PEL
I xny amouni disailow ed under sectlon 40 ln any
i n receding previous vesr but allowable during the | 30
reviouy vear (88 of PartA-Of)
r—'f oy amount disallowed under section 438 in any
1] receding previous year but allewable during the | M
F,‘ revious vear {10 h of PartA-Q1)
32 ny other amount sllcwable a3 deduction 3
Decrease ln profit or increase in loss on account of] n
»n ECDS adjustments and devistion In method of] °
valuation of steck {(Column 3b + de of Part A- Ol
Y} ol (27+28+29+30+31+32+3)) M
1 Income (13+26-34) a8
3% Profits and gaina of busineas or profession deemed to be under -
I Bection 44AD (61(ii) of schedule PRL) | 36t
It Section 44ADA (62ii) of schedule P&L)| 380l
i [Sectlon 44AE (63(ii) of schedule P&L) | 381
v #ecdou 44B Abv
v [Section 44BB 6v
i ion 44BBA 3ovi
W bectlon 44DA I6vil tifem 4 of Form 3CE)
vitt[Total (36} 10 36vii) hovial
3 et profit ar loss from business or prolession other than speculative and specifled business | 37
38 + 36vill)
INet Profil or loss from business or profession other than speculative business and specified
33 business after applying rule 7A, 7B or 8, if applcable (if e 74. 78 or 4 is mot applicable, enter | AJS
kame figure as in 371 tf loss take the figure w 2§ of item E) (38s+ 38D + I8¢ +33d + e + 380
a Incame chargeable under Rule 7 Az
b [Deemed income chargeable under Rule 74 BEb
¢ [Dected income ehargeable under Rule 7B(1) [38¢
d PDeemed Income chargeable under Rule ngd
¢ Deemed Incorae chargenble nnder Rule 8 38e
f [ncome other than Rule 7A, 7B & 8 (Jrem No. |380
alance of income decmed fo be from agriculture, after applying Rule 7, TA, TB(1), TB{1A}
I8 nd Rule 8 for the purpose of aggregation of income 25 per Finance Act 3
Ab-{18a+38h-+18c+318d+3Be}]
B (Computation of incotae from speculntive business
40 [Net profit ar loss from specolative business as per profit or loss account (Item No. 2a) 40
41 Additions in accordance with section 28 to 44DA 41
41 actions in sccorfiance with section 28 to 44DA 42
41 'Incumt from speculative business (40+ 41 — 42) (if loss, wke the figure 1o Gl of schedule CFL) B43
¢ IComputation of income from specified business under section 35AD
44 INet profit or loss from specified buslness as per profit or [oss sccount 4
45 [Additions in accordance with section 28 to 44DA 45
Deductions in accordance with section 28 fo 44DA (other thin deduction under section, - fil 3540,
48 W) 37 o7 15 an whick deduciion w's 334D ix claimed) 46
a7 Profit or loss from specified business {44 + 45 -46) a7
4% Deductions In accordance with sectlon 3I5ADH1] 48
49 ncaeme from Specified Business (47-48) 1y dous. suke the fisnen f 7xiil of schedulc CFL) 49
5 Etlﬂllﬂ ause of sub-saction t5) of section I5AD which covers the speeifted husiness (fo be selecied C50
drop diown menu)
D Income chargeable under the head *Profits and gains from basiness or profession’ [AJ8+B43+C49) D
E [luira head sei off of business lass of current year -
Income of current year (Fill this | Business loss set Business income
C Type of Business income columu only iffigure Ix zert or off remaining after set off
{1 (2) 3=0)-(2)
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INCOMIELTAN RULES, 1962

sw ondy 1

i flncome from speculnthye business (hd i)
il [Income from specilied bushness 4
in ll otal loss set ofT (iL+ 1D
\ !I oss remaining after set ofT (0 Iv)

the e of P g itoed e pcforvd 1 e, heslude S whide vonyg

| any other section)
I Block of nasets

I Rate (®o)

ey fous year )
Aonnt as adjusted on account of opting for
Ln\n!luu under section TIERAL

Adjusted Written dovwn value on the Mrst doy
o preyfans year (1) + (V)

1 g\ vitten down value on the (st day of

R}

=

4 [Additions for a period of 180 days or
muore in the previows year N

P T
5 Caopsideration or other realization

Depreciation on Plant and Machinery (Other than usse

18 M

(h

an

(118

44

wariie the sncome wimder s Dol

Plant and nllli‘ll_ll;l.‘r)'

40
Ty

tx on which full enplinl expenditure is ullownble as deduction und,

4
(iv)

—

during the previous year out of Abor 4
o |Amount on which depreciation at full
rate to be allowed (3b + 4 -8) (enter O, if

posudt iy meganvel

? t\ddhinm for a period of less than 180

fayvs in the previous year

8 |Consideration or other realizations

during the year out of 7
% [vmount on which depreciation at half
rute 1o be allowed (7-8) enrer O, if result

by megative

10 [Depreciation on 6 at full rate

ill

Depreciation on 9 at half rate

|

12 Tr-\ddilionul deprecintion, if any. on 4
13 };\ddi!innul depreciation, if any, on 7

14 [\dditional depreciation relating to
immediately preceding year' on asset

ut (o use for less than 180 days

15 Total depreciation (10+11+12+13+14)

16 [Depreciation disallowed under section

38(2) of the L.T. Act (our of column 15)
Net aggregate depreciation (15-16)

i

Proportionate aggregate deprecintion
allowable in the event of succession,
amalgamation, demerger ete. (ouf af

olumn 17)

Expenditure incurred in connection with

transfer of assel/ assets

20 |Capital gains/ loss undeér section 50

(5 + 8 -3b -4 -7 -19) tenter negative only if

lock ceaves 1o exist)

21 Frinen down value on the last day of

revious year (6+ 9 -15) renter 0 if result

DEPRECIATIO

Ny nepative)

Depreciation on other assets (Other than assets on which full capital expenditure is allowable as deduction)

I |Block of assets

Land Building (not including land)

Furniture and
fittings

Intangible
assets

Ships

20

ONOTHER

2 IRate (%)

Nil 5 10 40

10

15

) ) (i) {iv)

(v)

{vi)

(vii)

3 [Written down value on the first day of

Iprevinus vear
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4 [Additinns Tor & period of R0 days or i
pre in the previeus year

$ [Considerntion or oiher reaklzation
uring the previous year ool of 3} or 4

& Amount on which depreciation at full

rate ta be allowed (3 + 4 -%) qoiier @, it

bretsialt is Hodative)

7 |Addidens for a period of less than 180

Hdays in the previnus vear

8 Censidermiion or other reolizarions T 7~ 7
uring the year onf of 7

2 Amoumt on which depreciation a1 hif
rale lo be aliowed (7-8) renter 0. it result
s negative}

19 IDepreciation on 6 at full rate

11 Depreclation on 9 a1 half rate

12 Total depreciation (10+11)

11 Deprecintion disallowed under section
B8(2) of the LT. Act (ous of column 12)
14 [Net aggregate depreciation (12-13)

18 Proportlonate aggregate depreclation

llowable In the event of succession,

maigamation, demerger eote. four of

kolumn 14)

16 Expenditure incurred In connectlon

iwith (ransfer of asset/ asscts

17 \[Capital gains/ loss under secilon 50

KS + B -3-4 -7 -16) {enter negative only if

block ceases 1o exist)

18 'Written down value on (he last day of
revious year (6+ 9 -12) (enter 0 if result
s negative)

4] Summary of depreciation om assets (Other than asscts on which full capital expenditure is allowable as deduction under
: = 8Ny other section)
1 [Plant and machinery

& [Black cntitled for depreciation @) 15 per cent L]

Schedule DPM -17i or 18i as applicable)
b [Block entltled for depreclation @ 30 per cent b
¥ Schedule DPM - {7ii or 14ii as applicabie)
¢ [Block entitled for depreclation @ 40 per cent 1e
k Schedule DPM - [ 7iii or 18iii ay applicable)
d [Block entitled for depreciation @ 45 per cent 14
Schedule DPM - [7iv or 18iv as applicable} )
¢ [Total depreciation oo plant and machinery ( Ia + 1b+ le+1d) 1e
2 [Building (not including land)
a [Block entitled for depreclation @ 5 per cent In

Schedule DOA- 145i or 13ii as applicabie)
b [Block entitled for depreciation @ 10 per cemt 1b

Schedule DOA- 14iii or 15iii as applicable)
¢ [Block entltled for depreciation @ 40 per cent (Schedule | 2¢
0A- {45 or {3iv as applicable)
d [Total depreciation on building (total of 2a + 2b + 2¢) d

Furniture and fittings/Schedule DOA- 14y or 13y a5 applivabie} 3
Intangible nsseis (Schedule DOA- 14vi vr 15vi as agplivablc) 4
Ships (Schedule DOA- 14vit pr 15vii ax applicable) ]
[Total depreciation (1e+2d+3+4+5) D)

SUMMARY OF DEPRECIATION QN ASSETS

& whl Al W

AT - —#eredd Decmed Capitnl Galas an sale of deprecisble assets

2 1 iPlant and machinery
as< a [Block entltied for depreclatlan (@* 15 per cent 1a
g S Schedule DPM - 25)
=] E b [Black emtirled for depreciation @ 30 per cent b
a = (Schedule DPM - 24ii)
¥ ¢ Block entiiled for depreciation @' 40 per cent 1c
Schedule DPM - 20iii)
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@ rnock entitied for depreciation @ 45 percent | 10 { -
\ Schedule DPM - 20iv) -

¢ Mo (la+bstentg

[ 1 \Buﬂd\ﬂ&{nnt lncluding land)

2

2 [Block entitled for depreciation @ S per cent 2a
Schedule DOA-1711)

Schedule DOA- 171

OA-171v)

3 [Furniture and MMM

ntangible assets (Schedule DOA- 17vi)

40
5 [Ships (Schedule DOA- 17vii)
6

ol ( 1e+2d+3+4+5)

\ b \?\nck entitled for depreciation @ 10 per cont b -
B ¥ St
\ ¢ Block entitled for depreciation (@ 40 per cent (Schedule| 2e
| afTotm(2a+2b+20) | _2_;',-_ - o
4
5
6

Expenditure
Expenditure of the nature

Amount, if any, debited to profit

on scientific Research ete. {Deduction under section 35 or 35CCC or 35CCD)

referred to in section and loss account

Amount of deduction allowable

Amaunt of deductlon In excess of the

amount debited to profit and loss account

) (2) 3) (4) = (3)-(2) ]

T 35 —]

KR 35(1)(1)

[ w | 35(1)(iia) i
[ w | 35(1)(Gi) L

| v | 35(1)(iv) 1 ]

R 3S(2AA) \ ]
vii | 35(2AB) \ \
\Tm | 35CCC | |
ix 35CCD | |

Total \ l

n case any deduction is claimed under sections 33(1)(ii) or 35(1)(iia) or 35(1)(iii) or 35(2AA), please provide the details as per
NOTE chedule RA.

Capital Gains
A Short-term Capital Gains (STCG) (Sub-items 4 and 5 are not applicable jor residents)

|1 [From sale of land or building or both (fill up details separately for each proper(y)

| a | i [Full value of consideration receiy ed/receivable

No. of buyer(s) Percentlage share | Amount

Address of property

Pin code

|

n case of more than onc buyver, please indicate the respective percentage share
| 2 |From slump sale

urnishing of PAN/Aadhaar No. is mandatory, if the tax is deduced under section 194-1A or is quoted by
NOTE ¥ puyer in the documents.

and amount.

=

\ a |Full value of consideration

(3 of Form 3CEA)

l 2a '
rb Fet worth of the under taking or division

|

(6fe) of Form 3CEA)

| ai |
[ ii_[Value of property as per stamp valuation authority | aii |
all value of consideration adopted as per section 50C for the
o Ym Furpose of Capital Gains () [in case (aii) does not exceed 1.10 times| aiii l
“,E. ai). take this figure as (ai). or else take (aii)]
s [ b IDeductions under section 48 )
2 1 {Cost of acquisition without indexation bi R
= { i |Cost of Improvement without indexation bii
Lé ﬁlexpenditure wholly and exclusively in connection with transter | viii
= [Tiv [Total (bi + bii + biii) | biv
by " ¢ Balance (aiii — biv) | 1e |
2 r d ‘Deduction under section 54B/54D/ 534G/54GA (Specify detals i item D below) ‘ 1d l
“ ﬁ Short-term Capital Gains on Immovable property (1¢ - 1d) Ale
{7 f o case of transfer of immovable property, please furnish the following detaily (see note)
S.Ne. \ Name of buyer(s) PAN/Aadhaay
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T s Fullvalueofc deration 3 |
b Deductions snder scetion 4B
i )Cost of ncquisition without indes arion bi
4 )Cost of Improvement without indexstion il
Ul ¥xpenditure wholly and exclusively in connection with fransfer bilk
v [Total (i + i + ili) biv
¢ alance {s - biv) 3¢
oss fo be disatlowed ws 94(7) or 94i8)- for example if asset
ught/scquired within 3 months prior 0 record date end 3d
4 lividend/Incomebonus units are recebved, then loss arising oat of sale of
nch ssset to be ignored (Fnter positive value onl

ITR-3

¢ [Short-lerm capital gain on equity share or equify oriented MF (S§TT paid) (3¢ +3d) Ade |
or NON-RESIDENT, nof being an FII- from sale of shares or debeatures of an Indian company (to be
4 Lomputed with Torelgn exchange adjusiment under first prosbo Lo section 48)
»_BTCG on iransactions on which securities fransaction tax (STT} is pald “:I'
b S¥CGomir tions on which securities (ransaction (ax (STT) is not paid _ Adb
5 For NON-RESIDENTS- from sale of securities (other than those at A3 abave) by an F11 as persection
115AD
8 | § {Im case securitles sold Include shares of » company other than quoted|
hares, enter the following details
a t’ull value of consideration received/receivable in respect of
nquotfed shares
b [Fair market value of unquoted sharcs determined in the
rescribed manner
¢ fFull value of comsideration in respect of ungquoted shares | ic
dopted o per section SOCA for the purpose of Capital
ains (higher of n or b)
ii Full value of consideration in respect of securities ather than
nquoled sharey
iii l!'olnl (ic + i) alli
b Deductions under section 48
I_KCast of acquisition withont lndexation hi
ii_[Cost of improvement withoni indesation bii
1l [Expenditare wholly and exclusively in connection with transfer | i)
iv {Towml(l+1i+illy biv
[ alance (Salil — hiv) 5S¢
ass to be dizallowed ws 94(7) or 94(B)- for example if sccuority
d ught/scquired within 1 months prier 1o record date and aq
ividend/Income/bonus units are received, then loas arising out of
ale of such security to be ipnored (Enter positive value only)
€ [Short-term capltal gain an sale of securitics (other than those st A3 above) by an FII {5c +54) ASe |
6 From sale of assets other than 81 AT or A2 or A3 or Ad or AS above
) a i in case assets sold Include shares of & company other than quated
shares, enter the following detalls
s [Full value of considerntion recelved/receivable In respect of
nquoted shares
b [Fair market value of unquated shares determined tn the
rescribed manoer
€ Full value of consideration in respect of unquoted shares | i
dopted as per seciion SOCA for the purpose of Capital
sains (higher of a or b)
U Full value of consideration in respect of assets other than
nqueied shares
iii_[Total {ic + i) alil
b Deductions under sectiun 48
i [Cost of acquisition without indezation bi
ii_Cow of Improvement without Indexation hii
(lit_[Expenditure wholly and exclusively In connection with transfer | bl
iv_[Total (i + ii + il biv
¢ alance (6aiii - biv) 6c
0 case of asset (securlly/unlt) loss 1o be disallowed u/s 94¢7) or 94(8)-
¢ [or example if asset bought/scquired within 3 months prior (o record d
ate and dividend/income/bonus 1nits are received. then foss urising
ut of sale of such asset (o be ipnored (Enter posltive value only)
e [Deemed short term capital gains on depreciable assets (6 of schedule-
DCG) be
I Deduction under section S4D/54G/AIGA 7]
1 B |STCG on assets other than st Al or A2 or A3 or A4 or A5 above (6c + 6d + pe -610) Asp]
| 7 jAmount deemed to be short term capital gajny




ITR-3

INCOME-TAX RULES, 1962

| ® A hcther any amount of unutilized capital gain un asset transferred during the previons jears shown I

Dbrlow was deposited in the € apital Galns Accounts Scheme within due date for that year?

OVer O No O Nat applicable. I yes. then provide the details below

AL Previous vearin
which sswel

I transferred ‘ thal ycar

i poriam

BALSGISA0A

| Section upder which |
deductinn claimed in
Year in which asset

New aswet sequired constructed

"Amount pet meed for |
| mew Esct AT I

Amount wiillsed ou1 of remaised ssutlized

zcquired cunstrocted | ( apita Galow accommt | bn ( spitx) paim

 areswst (%)

il pois-19

<403

|

b l\munnl deemed (o be short term capital pains u/'s 5481541)154(‘..*544"_.,\, other tha

44

11 ota) amount deemed to be short term capital gains (Xi + Xil + b)

Sl

jPass Through Income/Lass In the nature of Short Term Capital Gain, (Fill up schedule PTI) (AXa + ALb + ABe) |

AN

A

—— e

l15%%

T . Pass Throuph Income/Loss in the nsture of Shart Jerm € apital Gain, chargeable «

. |

i |

b Pass Throogh Income/lLoss In the nature of Short Term Capital Gain, chargeable r‘",»\!h
0~

asy Through Income/Loss in the nature of Shart Term Capitxl Cain,

chargeabie -Jy\ﬂ

DTAA

applicable rates
Amount of STCG included in AI-A8 but not chargeable to tax or chargeable =1

lspethlrnnnpzr‘

|
L
|

|\u incoms

Item No. Al
| 5L | Amount of | to AR abave

Couantry

in which _—

included

Article of
DTAA

n.'r 3 P | hether TR
resty ——
temirr NI, (¥N

et chargesiilcy (e

Section of | Ratx a3 pey
LT At | LT1.Ast """""ﬂ',ﬂ“’“

rals

I

(5)

(6) L44]

(%) 9 110y

( 12)

-

3 4)

I A [Total amount of STCG not chargesble to tax as per DTAA

A%z
A9

[ B Total amount of STCG chargeable to tax at special rates as per DTAA

|
I

[ 10 MTotal Short-term Capital Gain (Ale+ AZc+ Adet Ads+ Adb+ ASet Abg+AT+AS — A%a)

Alo

| B Lon

B -term capital gain (LTCG) (Sub-items . 6, 7. & & 9 are not applicable for revidents)

i From sale of land or building or both (fill up details separately for each property)

ull value of consideration received/receivable

Ii [Value of property as per stamp valuation authority

ail

lii purpose of Capital Gains

¥ull value of consideration adepted as per section 50C for th

| lin case (aii) does not exceed 1.1
| times (ai). take this figure as (ai), or else take (aii)]

wiil

b uctions under section 48

1 [Cost of acquisition with indexation

ii )Cost of Improvement with indexation

ili [Expenditure wholly and exclusively in connection with transfer

iv_[Total (bi + bii + biii)

o ——

alance (alii — biv)

a [|Z|E|E®

Long-term Capital Galns

Deduction

& (A

under section 54/54B/54D/54EC/54F/54G/54GA/54G

Specifv details in item D below)
Long-term Capital Gains on Immovable property (Ic - 1d)

Ble|

-

o case of transfer of immovable property, please furnish the following details

see note)

$.No.| Name of buyer(s)

PAN/Aadhaar No.
of buyer(s)

Percentage share

Amoumnt

Address of property | Pin code

indicate the respective percentage share and amount.

urnishing of PAN/Aadhsar Ne. Is mandatory, if the tax is deduced under section 194-1A or is quoted by
NOTE » puyer in the documents.

in case of more than one buyer, pl

From slump sale

a [Full value of consideration

2a

(5 of Form 3CEA)

b |Net worth of the under taking or division

2Zb

(6fe) of Farm 3CEA)

¢ Balance (2a - 2b)

2c

d Deduction ws S4EC /54F (Specify details in item D below)

2d

€ ng term capital galns from slump sale (2c-2d)

' 3 fF rom sale of bonds or debenture (other than capital indexed bonds issued by Government)
["] a [Full value of consideration 3a [
b [Peductions under section 48
I Cost of acquisition without indexation bi
ii Cost of improvement without indexation bii
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it piapendiure wholly nnd exclusively in conneciion with transfer_
i [Total (bl + bil +hill)

¢ PITG on bonds or debenture (e - 3d) fion
“[Frum suke of, (1) listed securitics (other thae = unlt) ur zero conpen honda where proviso under sev

112¢11 is applicable {il} GDR of sn Indian company referred In see. [15ACA "]
[ [ = el value of ideration da | —
‘b |Deductions undey secilon 43 —
i Xoxt of nequisition withoui lndezntion Bl
it _ICost of lmprovement without indexation LN B
i [Eapenditure wholly and exclusively in connection with transfer Biil
Iv " [Total {bi + bl +Bif) by
¢ Palunce (4a — blv) 4c
d [Deduction under section S4F (Specific details in item B holow) 4d
¢ JLong-term Capite] Gaing on sssers nt Bd above (4¢ — 4d) Bde I

% Wram xale of equlty share In 8 compuny or ualt of squily oriented fund or anil of & business trua on which STT is
puld ender wotion 112A

L] ]LTI’.‘G uis 1A (columa 14 of Schedule T12A) 5n
b bcdutlltm_ under vections SMF (Specifi details in item D belowy b
€ Long—lcm Capital Gulny an sale of eapital sssetn 31 BS ahove (58— 5h) BSe

b Eor NON-RESIDENTS- from sale of tharcs or debenture of Indlan ¢ompany (o be computed with
orelgn exchange ndjustment under firs proviso to sectlon 48)

n LTCG computed withou! fndexation benefit ba
# Deduction under sections /34F (Specify deiails i item D below) &b
TCG on share or debenturs {6a-6%) Bbe |

ferred in sec. 115AC, (1) securites by FII s referred to in scc. 115AD (other than arcurities
ferved to in section 112A for which column B8 lx to be flled up)

A | i [incasesecuritles sold include shares of 2 company other than quoied

hares, enter the following detalls

ull value of comideration received/recelvable In respect o
nqugled shares

"alr market value of unquoted shares determined in the)
rescribed manner

c Eull value of cossideration im respect of unguoted shures

c
Elr NON-RESIDENTS- from sale of, () unlisted securities as per sec. 112(1)(c), (il) bonds or GDR a5
7

la

b

dopied as per section S0CA for the purpose of Caplial Gains| lc

higher of a or b)
fi [Full value of consideration In respect of securities pther than all
nquoted shares
il [Total (e + ii) alli
B uctions under section 48 _ N
I Cost of acquisition without indexsation bi B
I [Cost of improvement without Indexation bil
il [Expenditure wholly and excluslvely in connection with transafer | bili
Iy [Total (bl + bil +bill) biv
3 alance (alil — biv) *
d [Deduction under sections /54F (Specify derails in item D below) d
¢ [Long-term Capital Gains on assets st 7 above in case of NON-RESIDENT (7¢ — 7d) I!‘l'el

8 For NON-RESIDENTS - From sale of equity share In a company or unlt of equity oriented fund or unit of 2
businesa trusi on which STT Is paid under section 1124

% ILTCG o/ 1i2A [Column 14 of 11SAD{INb)11) previse] Ba

b Deducion under sections S4F (Specipy dewils in item D below) 8b

€ Long-term Caplial Galos on sale of capiinl assets ai BS above (B4 - 8b) Bic|
9 [From sale of foreign exchange asset by NON-RESIDENT INDIAN (if opted under chapier X1-A)

1 [LTCG on sale of specified asset (computed without Indexation) Ll

b [Less deduction under section 118F Specify deiatls (n item D below) 9%b

¢ [Balance LTCG on sale of specified asset (92~ 9h) “"‘

d TCG an sale of asset, other than specified asset

computed without jndexation)
e |Less deduction under section 115F (Specify derails in item D below) 9¢

Balance LTCG on sale of assel, ether than specified asset  (9d- 9e) Ber

-y
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50

10 [From sal q
o sn S;' asscis where B 10 B9 above are noi applicable - —
n coxe assets sold Include ————
| old Include shares of o ¢on
phares, enter the fallow ing deralls "pany uther than quoled
a [Full value of conslderntion recejve . == —
| mnguaoted shares colvedivécuivable inirerpect of | ta
b [Falr murket value of b | B N
undquted share q y
prescribed manner 1 res determined In the b
':" value of connideration In rﬂ[;rrni unguoted shares le
- opied ns per sectlon 80CA for the purpose of Caplial
__[sulns (higher of a or b)
i Full value of conslderntion in respect of ussets other than | &l [ -
| [nquoted shores
i [Total (le + 1) - T T Tam|
b Deductions under section 48 . N
1 _Cost of acquisition with Indexation - bi
Il [Cost of Improvement with indexatlon bil
Il [Expenditure wholly and exclusively in connection with transfer bl
iv_[Total (bi + bii 4biii) - biv
¢ [Balance (10alii - biv) . - 10c
d Fjucﬂnn under section S4D/S54E/54G/SAGA (Spevifv detuils in iem D
9] 10d
& ong-term Capltal Gains on assets at B10 above (10¢c- 10d) Dide
11 _Amount deemed to be long-term capital gains
'Whether any amount of unutilized capitnl gnin on nsset transferred during the previous year shown
8 low was deposited In the Capltal Gains Accounts Scheme within due date for that year?
O Yes O No O Noi applicable, If yes, then provide the details below
SI. |Previous year In| Section under which [New asset acquired/conxtructed Amount not used for
which assel deduction cluimed in | Year in which asset Amount ufllised | new assel or remained
transferred that year acquired/constructed | out of Capital unutilized in Caplial
Gauins account gains account (X)
1 2017-18 4/541)/S4F/S4G/S4GA
i__|2018-19 548
b |Amount deemed lo be long-term capital gains, other than at *a’
Total amount deemed to be long-term capital gains (X1 + Xil + b) BI11
12 |Pass Through Income/Loss In the nature of Long Term Capital Gain, (Fill up schedule FTI) (Bi12al+B12a2 + BiZb)| BI2
Pass Through Income/Loss in the nature of Long Term Capltal Galn, chargeable @
al 10% 12al
a2 Pass Through Income/Loss in the nature of Long Term Capltal Gain, chargeable @ 12a2
10% - under sections other than ws. 112A
Pass Through Income/Loss In the nature of Long Term Capital Gain, chargeable @
b bo% Bizb
13 Amount of LTCG Included in items Bl to B12 but not chargeable to tax or chargeable at special rates
n India ns per DTAA
Rate as per | ywhether
SL | Amount of lch.n; :;" ]:]I ® | Country name | Artlcle of Treaty TRC Section of | Rate as per AIFP:]“M'
No. [ Imcome [ o 0 ln::ud:d & Code DTAA '"'"::ru‘ ¥] obtained LT. Act LT. Act "(: ’;';;:’"I
chargeable) ) a
(L)) (2) (3) 4) (5) (6) ()] (8) 9 (10)
1
n
a [Total amount of LTCG not chargeable to tax as per DTAA Bi3a
b [Total amount of LTCG chargeable to tax at special rates as per DTAA B13b
1 Total long term capital gain chargeable under I.T. Act (Ble + B2e + B3c + Bde + B5{ + Bbc + B7e
BRf+ B9c + BOf + Bl0e + B11 + BI2 - Bl3a) Bl4
C [Income chargeable under the head “CAPITAL GAINS™ (A10 + B14) (take B14 as nil, if loss) C

D lInformation about deduction claimed against Capital Gains

1 [In case of deduction u/s 54/54B/54D/S4EC /54F/54G/54GA/115F give following details
a Deduction claimed w/s 54
i [Date of transfer of original asset al ded/'mmanvy
il }Cost of new residential house ali
iii |Date of purchase /construction of new residential house aiii dd/mm/yvyyy
iv [Amount deposited in Capital Gains Accounts Scheme before due date aiv
v [Amount of deduction claimed av
b Deduction claimed w's 54B
| [Dste of transfer of original asset bi el mm vy
1i [Cost of new agricultural land bii
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Uik [Dwie of parchase of 2ew agricuifurmd land Ml thd BT Ty _L T T
i+ |[Amount deponlied |n Cuplial Grios Acenualy hebeme belore dyedate | b . h
v hmowsl of deduction clabnred b
" Deduction dmmed u's 54D
i }’ll! of acquinision af ariginal neset sl cdaf mem kv
n E':;I of purchase/ condructlog of new land or bulldisg for Indusiris] cil
ertakin
il [Date of purchase af new baed or bullding ol did mm m
Iv mounit deposticd In Caplind Galos Accounts Scheme before due duie ch
v pumount of deduction claimed [
d Deduction clmined ws 54FEC
| te of tranafer of origlunl azset di Y T—
Lumonnl invested {n ipecifled/notitied bonds
T il exceeding fifty lakh rupees) an
f
ill [Date of knvestment diki def-mm vy
Iv jAmonni of deduction claimed div
L Deduction claimed w's 54F
i [Date of transfer of original asset o dd-mmyny
il [Cost of new residential house ell
& [Date of purchase/constroction of new residential honse eli e 'mm vy
v |Amoont depotited In Capltal Guins Accomntn Scheme before due date v
v Amount of deduction claimed o
f Deduction claimed ws 546G
| [Date of transfer of original Asset from urban ares 6 e mom Yy
‘o5t and expentes incurred for purchase or construction of new saret 1]
q Date of purchase/construction of new mascl bn an ares other than i debiswmar
rhan ares
Iv |Amoon! deposited in Capital Gaina Accounts Scheme before doe date fiv
v Amount of deduction claimed Iv
B Deduction ¢laimed w's 54GA
3 [Date of transfer of ariginal asset from urban srea gl thlimm y11¥
U XCost and expenses inenrred for purchase or consiructioa of new surl wil
i [Date of purchase/conatruction of new Ryyef in SEZ glil dilimm v
ty |Amouni deposited In Caplial Gains Accounis Scheme before due daie Biv
v |Amount of deduction elalmed (3]
h Deduction claimed ws 115F (for Non-Resident Indians}
I [Date af transfer of original foreign cxchange assed hi od ey
il [Amount lnvested in new apeciiled aseet or savings certificate hii
ili [Dute of Investment hiii vdimm v
Iv l.\mnn:l of deduction clsiioed hiv
1 [Total deduction claimed (1a+1b+ le+1d+1e+ 17+ I+ [h) 1i
2 fin case of deduction ws S4GB, furnish PANofthecompaoy | | | | | [ [ [ [ |
E t-off of current year capital losses with current year capital gains fexchuding amaeits incliuded in 4 Ya & B Lo whick v chargeable tnder DTAA)
Short term caplial loss EL.ong lerm capital loss Current year’s
Capital Gain of [ ,. | gains
turreny year (Fill ) DTAA rema::‘i:% afler
5l [Type of Capital Gain 1‘;‘.:.’.‘:&‘15"?.;‘.‘.‘3 Il: 15% | 38% 'PP,:::ME [:I{:f 10% 0% | paes
positive) m=|+z~;-]¢-5-b-‘?-
1 2 3 4 5 [ 7 8 9
Bievshies
. FRAST AT AP
Capital Loss (o be set off A T RO gl AR
i [(Fill this row onmly, IT Mgurd Afal+| ABH* 4~ dAey) ,g,g‘.-u fies
computed is negative) A842%) Bu*t Bl
BiZa™ | piame
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" 14, tAiest 4da*s {Rul)
a2}
[ N —— R (4% ARAY)
houpilal guln -
i anplical (AFe®i f2e®) 14b*4 14
ppticalde rate age 147 AR
A ] 1M1 A A rlles 19h
y e Tmde i
| - R A L ﬁUa:_l_.f!l.’uJ'l
Hie®
1. ong term j
wlh " ARV IRV PSR
aplinl gatn W AV RIS BT
L _ B HiY
_\i_Il o _ DUAA rales Blb
is 'l'l{lnl boan sel off (1 + B+ v + v+ vl + 3l + vl
v [Loss remalning afier sel off (- ix)

The Myures of STCG
o1 chargeable io tay or chargrable at apec

in this table (Ale® eic.) are the amouats of ATCG compuicd
inl rates an per PTAA, which [a Included therein
muunis of LTCG eomputed In respe

[The Agures of 1.1€ G I Dils table (Bie® cc.) are the a
| nui_chargesble (o tuy or chorgeable at ypecial rates ua per DTAA, which Is Included thereln, If =ny.

Io respective column (At -A 9) as reduced by Lhe smount of STC(]

if an

ctive column (B1-B 13) as reduced by the mmount of LTCG

lfnﬂl]'mnilun about sccrual/reccipl of capilal pain
. Upto 1816 | 16/6 ta 15/9 16/ to 15712 | 16/12 to 15/3 [16/3 ta 31/3,
[Fype of Capltal gain / Date ) o (i) (i) iv)

! lt. mtcre value fram isem Svi of schedinle BFEA, if any.

Shori-lerm caplial gains (sxable af the rate of 15%

? 1. sterr vadue from item Svii of schedule BFLA, If any.

khort-tcrm capital galns taxable at the rate of 30%

Y imter vatwe frant item Sviil of schedule BFLA, if any.

shori-torm caplial gains taxahie at applicable rates

shurt-lcrm caplial goiris tazable =t DTAA rates
4 Enter valare from isem Six of schedule BFLA, ifany.

Long
Enter value from item

Sx of schedule BFLA, if any.

- lerm capilal gains taxable at the rate of 10%

Long-

¢ Entcr value from ltem $xi of schedule BFLA, If ary.

term capltal gains taxable at the rate of 20%

fLong- termn capltal gains iaxable ai the rate DTAA rates

51 while computing the income under this heud

7 IEnter vatur from item Sxil of schedule BFLA, if ary.

Picase wmcdude the i ume of e spe 1fied persans {spouse.

wmor child et ) referred 10 in Schedule S
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OTHER SOURCES

RETURN FORM - INDIVIDUALS HAVING BUSINESS OR PROFESSION

Ine

"

iruss Income chargenhle 1o iy al normal s;irpTl_;;lie roten (la+ (b 1ot e ley_
A Llll\ldcl_udl. Grosms B
Rnterest, Gross (bl + bil + b+ biv ¢ by)

wme from sther MIBTCEN

f.:ﬂ

ITR-3

1]

|__[From Suvings Bank b
" From Depaiits (Ban¥/ Post Office/ ¢ o-aperatlve) -
U Saciety)) Rl
| #l_From Income-tax Refund bill
#_ In the nature of Pass through Income/Lows hly
¥ blhnn b
¢ [Rentul income from maclhinery, plands, bulidings, cic., Gross G
|~ Rncame of the nature referred (o In seciton 56(2)(x) which Is chargesble (o tax | 4
9 Lal+ dil + dUl + div + dv)
e P\ggrcgulu value of sum of moncy recelved without constderation di

tn case immovable property §y received withowt conskderation, stamp il
uty value of property

m

In case immovable property Js recelved for Inadeguate consideration, il
ptamp duty valuc of properiy In excess of such comslderation

i in case any other property Is received without consideration, fair div
arkel value of property
n case any other property Is recelved for inadeguate consideration, fair] dv
arket value of property In excess of such consideration
¢ lAny other income (picase specify natre) Ie
1. No.Nature Amount
I  Family Pension
2

ows ¢an be added as required

ncome chargeable st speclal rates (2a+ Ib+ 20+ 2d + 2e + 21 related to 51, No. 1)

tnnings from lotterles, crossword puzzles efe, chargeable u/s 11588 1

b

Income chargeable w/s 1 ISBBE (bi + bil + blij + biv+ by + bvi) 2Zb

1 ICash credits w/s 68 bi

ii Unexplained investments u/z 69 bit
lii Unexplained money etc. o/s 694 biil
iv Undisclosed investments etc. u/s 698 hiv
¥ (Unexplained expenditure etc, ws 69C by
vi Amoant borrowed or repaid on hundi ws 69D | bvi

Accumulated balance of recognised provident fund taxahle wialll 2c

S.No. Asscssment Year Income benefit Tax benefit
(i h (finy {iv)

Any other income chargeable at speclal rate froral af di 1o dxix) 2d

| gpompany) er forelgn company charpeable w/
11SA{I){a)1)

finterest recelved from Geovernmemt or Indisn di)
i Eoncern on forelgn currency debis chargeable u/
11SA(1)(a)ii)

Interest recelved from Infrastructure Debi Fund| diil

ividends received by non-resident (mot belnq di

lit chargeable u/s 115A(1}(n){lin)
iv Interest referred to in section 194LC {1)4 div
chargeable u/s 115A( N(a)(las)@5%
Interest referred to in section 194L.D - chargeable] dv
Y s 115A(1)(a)(ilab)
vi

tributed income being interest referred to in| dvi
pection 194LBA - chargeable u/s I 1SA(1)Xa)(liac)

Income from units of UTI or other Mutual Fllﬂ(ll’ dvil

vii specified In section 10(23D), purchsased In Forelgn

Currency - chargeable u/s VISA(1 )a)(ili)
fncome from royalty or fees for technical servlceqdvlll

viil received from Government or Indian concern
chargeable u/s T15A(1)(b)(A) & 1 15A(1)(b)XB)
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56
ncome by way of interest Irom I
i or divid 7
i l::'“" oF GDRs purchased In foreign c::f:nrr:nhm b !
= In:-'i‘.‘ﬂﬂzlﬂ_\_-ﬂﬂmhlwgn_ TEEYS ¥ |
3 ur:rr:l:\u:',m “i'“y l“' Gnidends  from DRy d
. orelgn curpeney
1 _chargeable wh 108A0A T Py Feldents -
acome (other than dividend) 7, 7
ccrived by an Fi
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o Insection JISARD = churpeable u/y HISAD{ I W5
i neame by way of fnlerest received by an FI om dall
; .nds or Governmend sccurities referred 1o lq
ettlon 141D - thurgeahle ma_per proviso 1o
aii|**  on non-residents sportsmen or spartsdxlil
seciations chargeable u/is 115BR
. frnonymous Donailons in certain cax
vy o 11 SBBC es chargeahle; dalv
A flalerest referred 0 in Proviss fn section] dxy
194LC 1 )-chargeable w/s 11SA(IKR)(lina)ir-4%
vl Income by way of royalty from paseni developed]dxvl
nd reglstered In Indis - chargenble ws [ ISBAF
i Incone by way of transfer of carbon credits Jdxvli
© T kharpesble vy LISBBG
L viid Invesiment Income of a Non-Resldemt Indinn Sdxvili
hargeable u/s 115E
" [Distributed income being Dividend referred to injduix
sectinn 194LBA - chargeable u/s 115A(1Na)(Hac)
. Fuss through income in the nature of income from otber sources chargeable wl speciaf rates 2
kefrosp evasr fu be pronaded) ‘
r Amourd inclirded in 1 and 2 above, which is chargeable at special rates (o Indin as pov DTAA P
kroru! of cob t2) of tahle below)
e N (a fo Rufe 25 PeT | Whhetlr O
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actions under section 57 (other than those reiating to income churgeable at special rates under 2a. 2h,
1%, e & 20

LMII
A

xpenses / Deductions (In case of other than family|

3al

nslon)

uction o/s 57(iia) {in case of family pension ouly)  (3aill}

b

preciation (avallable enly If income affered in 1.C of
["Schedule O5")

b

C

Enterest expenditure u/s 5T(1)(Available only if income
oiTered in La)

3¢

otal

3d

A mounts

no! deductible w's 58

[Proflts chargeable to tax u/s 89

N

Net Income from other sources chargeable st normal applicable rates (1 (after reducing income
refated to DTAA portion) — 3 + 4 + 5) (If negative ioke the figure io 4i of schedule CYLA}

ncome from other sources {other than from owning race horses) (2 +6 ) {enter 6 as ndl, if negaiive)

came from the activifty of owning and maintsaining race horses

A hu:elpls

Ba

ductlons under section 57 in relation to recelpts an

t8a

oaly

C [Amouants not deductible u/s 54

Be

D {Proflis chargeable to tax u/s 59

Bd

E [Balance (81 - 8b + 8¢ + 84) (if negutive take the figre 1o 10xiii of Schedule CFLI

ncome under the head “Income from other sources” {7 + 8e) frake e o ril. if negative)

4 »

ormation about sccrual/receipt of income from Other Sources

From 16/6 to | From [6/9 to (From 16/12 to| From 16/3 to
S.Ne. [Other Source Income| Lpto 15/ 159 15712 1573

313

i) (i {

iii} {iv)

¥
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income by way nq
innings from
otieries, crosswmord
uscles. races, gamen,
ambling. betting ete.
cferred o in Si'clil:llll

1

2 Idin)
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L Ficese imncliaie the mcume of the speetticd peraony

[apotese. mInur < Nild it § rejerred i % hedude SPE whide rompunng the e me anrder s hesd

Shivg

W;—Imum of Income sfter sci-off of curren years losses
Head Saurer of Income

Income of current House property lass

Business Loax

Onher somrces loss

Currcat year's

year of the curvent year sef (other than father than loxy from Taconre
(Fil this column only, oft speculation lvss or | owning race horses) off remaining after
if Income Is zero or specified business | the vnrrent vear et off| sel off
positive) lons) of the current
year sel oft
1 2 3 4 S=1-3-34
L.uss to be set off ¥
= 1 |{Fill this row only i computed figure _ 2y of item £ of ) ) )8
5 b ncgative) mp fig {# of Schedule -itP) Stoeddude B 1D of Schedmle-(5}
g 1 (Salaries 16 of Schedule 5)
3 iil [Honse praperty 4 of Schedule HP)
a iv |lncome from Business texcluding
" speculation profit and lacome from| (418 of Schedule 8r)
§ specifivd business) or profession
& | v (Speculative Income 1311 of siem E of
< i Schedule BP)
- e [ B t3iii of item F of
& 1i [Specificd Besiness Income Schedule BP)
- Short-ferm capital gsin tx1abie a 1% of stem E of ,
E 15% Schedule CG)
a il Short-term capital gain taxable @ (91t aof item E of
30te Schedule CG
i [Shori-ierm capital gain caxable a1  (osr of stem £ of
applicable rales Schedule OG)
. Shart-term capital gain taxable at {9 aof wem E of
special rutes in India us per DTAA Schedule CG)
{ long term capital gain 1axable @ (9w of item E of
Yot Schedule CG)
i Lang term capital gain taxable @ (Wi af item E of
W 200, Schedule CG)
i |-onE term capitsl pwins taable at|  (Ywin of item E of
specinl rates in India as per DTAA Sehedule CG)
Nei intome from  other sources
sh [chargeable at normal applicablc| (s of Schedule O3)
rales
. Froth l"rnm‘ I'lle acrivity of owning (Re of Schedule OS)
snd mainlaining race horses
Income from other soorees taxahle
wi |81 tpecial rates in Endia ws per| (2fof Schedule OS)
DTAA
svil |Total loss set off
xvili|Loss remaining afler set-off ()l - xvii)
N MREYEMY | Details of Income after Set off of Brought Forward Losses of carlicr years
Ll Head! Source of Income {ncome afver set off, il | Brought forward loss set Broughi forward Brovght forward | Current year's
No, any, of current year's (114 deprecistion set | sllowanee under Income
« losses as per 5 of off scctlon 35(4) set ofT | remalning after
g Schedule CV1.A) scl aff
= 1 2 3 4 s
? E | [Salaries t5ur of Sehedule CYELA)
g E B {lHouse prop;rlp 1510 of Schedule CYLAY | (B howse properne bws)
: = Business (exclhuding specuistion ] {B-f butiness loss, other
F 2 ili |income and income frem specified 18iv of Schedule CYLY) than sprc'uf.almn nr
T husiness) spwviffed biasiness fussy
-
{8f nurmat business or
E iv [Specutation Inenime t5v of S hedude CYLA) speculation love;
. (8 normal business or
¥ |Sprcified Bosiness Income t5ve of Svhedule CYLAY specified husiness lossy
—_——
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(H skt perm g apital

v |Hpertterm capiinl guin tasble w SOt Sodedule U
s, Y] _ — N -
i [Shert-wrm cephial guin mable o et 1A S skt dermo il
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it Shurd-ferm capltal gain taable Rt a4 (0 E et form s apreel
) applicehle raies [y | _
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T b
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_'_‘ et L _ o rl“ of }L'u"rf‘f_‘__” 0 ‘ teemonprtalbony L ] 3 -
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Net lpronw frem  other  sourccs
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rates I _ I A R -
uly Profit from ownlug and maintaining e of Sohwcdule (YA |l {ovws from kurve reest
race horsres o -
Incomm frum other sources Income
xv [tnumhle mi specisl ruees in Iodis ms|fioa el S hoalude ¢ YIA)
per DT AA |
wvp| 1ot of bronght forward loss sct off (2ii + 241+ Ziv + 2y + Dvi ‘I
+ 2vik +3viil ¢ 20+ 2a o+ a4+ 2l 4 2wiv) |
1+ Slv+ Sv + Svi + Svil + Svili + Six + 5z + Szl +51i) + Suifi+

Curreat vear's incume remaining after set ofT Total of (51 + &1+ 51
wvil [ Xxdv + Sav)

NENVINRERTY, | Details of Losses to be carried forward to fufure years
SL| Assessmenl Datr of Filing House Loss from busiess other thun los: from Loss from | Loss | Short-term | Lung- Laoss from |
NoJ Year (DD/MM/YYYY)| property | speculative business »nd specificd business |specuiative| from capitalloss | term ovwning aad '
Tosa Brought Amouni as Brought business |specified Capital n-inuu.l.gl
forward adjusted on forward business Ioza race boraey
Business Loss | account of | Business Loss '
opting for | available for
txation u/s | set off during
[} 115BAC the year
1 2 3 4 Sa 5b Sc=5a-5h [ 7 3 9 10
I |2010-11
o |2011-12
ii|2012-1)
o | 208314
E}
Q| v |201418
& vijto1518
g vil[2016-17
& 2017-18
2 ta[z018-19
: 201920
5 3
| Xi(2020-21
i 'Total of eariler
iyear losses T
Adjastment of 124 af 12vii of {2iv af {2v of i
{2xiv af
lﬂ*lban Ioeses in Schedule Schedule Schedule |Schedule Schedule
Sehedule BFLA BFJ;J) BFLA) BFLA) BFLA) BFLA)
:‘n‘l:' 2cvist of {dxvidi of (B43 of | (C49of [(Ix+ix+di+|if ta+7x 8¢ af
" U Curvent Schedule Schedule Schedule |Schedule| Sx) of item E| + 8v) of | Schedule OS
zenurrlulr 0 CYLe) CYLA} BP if -ve) | BF, if | of Schedule |item E of | if ~vel
forward v} CGy Seheduie
) CG)
Total lons
v Carvied
forward to
falure years
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W! rabmorbed depreviation and aflow ance under section 1&(4) —
o) wo  Aserumen Vear Depreciation - ‘ Allowance under u‘ﬂ/iﬂf_ﬁﬁ__ —
\m=ant of \msent & Ammanm of | Balance carvied Amoust of brought | Amount of allow ’ Carried
broeg i adjzitzd en  deprecistion set- | forward ts (he forwerd unabsorbed  sct-ofl wwﬂ':. farward o the
forward sccount of ofl agxiess (he BTl year allowance current year i { 1t yrar
enabsarbed epting lor carrent vear ’ |
deprecistion.  taiatica o incame
|, onsmac L 00000 | i 8
AT 2 &) () (4) I %) ] (6) (7) ¢
“ T arremt Asscument
' year l—
1] — = | —
w | :
— | T
i 1l L 1
" Total tir of BFLA) l | {4nvi of BFLA)

m- ; ﬂ l Effect of Income Computation Disclosure Standards on profit
ICDs [ Amount (+) or (-)

SL ™o.
[11] (i) 1 =
| Accousting Policies

s futher than the effect of change i method of valuanion ws 1454, if

ii the same purcrely repurted at col 4d or e of Part A-OF)

[} | Conaruction Contracts

v Revemur Revopnitton

4

v Tangble Fuxcd Assets |

vl Ckanges i Foreygn Exchange Rates

VIl Govemmernl Grants

Securnitics rather than the effect of change in method of valugtion u s 1454, if the same 15
vin separctely reported at col 4d or 4e of Part A-O1)

wepa
X Borrowng Costs

X Provisions, Contingent Liabilities and Contingent Assets
I1a Total effect of ICDS adjustments on profit (I+II+HI-IV+V+ VIS VI VIIHIX+X)
} (1f posilive)
Total effect of 1CDS adjustments on profit (I-[I-111-TV+Y “VI-VII-VITI+IX+X)
b V4f megative)
Deduction under section 10AA
uctions in respect of units located in Special Economic Zone
£
> . . Assessment vear in which unit begins to .
g | S1 Undertaking manufacture/produce/provide services S Amount of deduction
- :‘ | . | titern |7 of Annexure A of Form 36F)
g | a [Lndertaking No.l a fur Undertaking 1)
= . . fitem 17 of Arnevure A of Form S6F]
= b TUndertaking No.2 b for Underealing 2)
¢ Total deduction under section 10AA (a + b) c
Detalls of donations entitled for deduction under section B0OG
A nations entitled for 100% deduction without qualifying
| Jirmit
; ' ™ame and sddress of donee PAN of Donee Amount of donation Eligible An‘nunt of
s E ' donation
/= r | Donation in [Donation in] Total
; [ ‘ cash other mode | Donation
g [
[
8 | a]
;:: | 1 Total
= i
l; | B Donations entitled for 50% deduction without qualifyi
a . Timi
Name and address of donee PAN of Donee Amount of donation Ellglh.:: “::’“‘ of
nation




ITR-3

INCOME-TAX RULLS, 1962

Donatlon in [Danation in
cnsh

Total
other madre | Danatinn

“0“-“““! ‘T ed for 100 [l on 3 Tyin
€ entlil
00" deducil ' u.l‘ o llllll" 14

Name and address of donee

PAN of Donee

——

Amauni of donation

Danation In [Daonatlon In
_«nxh

Toial
other mode | Donation

t ligible Amount of
donation

Donations entlile TV
D i ons entltled for 50% deduction subject to qualifying

T

Name and sddress of donee

IPAN of Donee

Amaount of donation

Donation in | Denatlon in
cash_

Iotal
| other mode | Danarion

F.ligible Amount of
donation |

_t
1

Detalls of donations to research assoclations cte. [deduction under sections 35(1)(ii) or 35(1)(iin) or 35(1)(iii) or 35(2AA))

E ligible Amount af

IName and address of donee

PAN of Donee

Amount of donation

donation

Donation in | Donation in
cash

Total
other mode | Donation

1ii Total

Undertaking No. 1

eduction in respect of profits of an | al

(item 30 of Form 10CCEB
of the undertaking)

ndertaking referred to in section 80-

A(4)ii) [Telecommunication services] | a2 | Undertaking No. 2

(item 30 of Form 10CCB
of the undertaking)

eduction in respect of profits of an | b1 | Undertaking No. 1

(item 30 of Form 10CCB
of the undertaking)

b jundertaking referred to in section 80-

A(4)(iii) [Industrial park and SEZs] | b2 [ Undertaking No. 2

(item 30 of Form 10CCB)
of the undertaking)

uction in respect of profits of an | ¢l | Undertaking No. I

titem 30 of Farm 10CCB|
of the undertaking)

c dertaking referred to in section 80-

A(4)(iv) [Power] ¢2 | Undertaking No. 2

titem 30 of Form 10CCB)
of the undertaking)

eduction in respect of profits of an
d1 | Undertaking No. 1

—

(item 30 of Form 10CCB
of the underiaking)

ndertaking referred to in section 80-
A(4)(v) [Revival of power generaling
d lplant]/ and deduction in respect of
rofits of an undertaking referred to | g2
n section BO-1A(4)(vi) [Cross-couniry

Undertaking No. 2

titem 30 of Form 10CCB
of the undertaking)

atural gas distribution nerwork]
1A (al +a2 + bl +b2 +cl

+ c2+d1 + d2)

& fl‘otll deductions under section 80-

Deductions under section 80-1B

A eduction In respect of industrial undertaking located in
Jammu & Kashmir or Ladakh [Scction 80-1B(4))

al Undertaking no. 1

(30 of Form 10CCB of the
underraking!

a2 Undertaking no. 2

(300 of Form 10CCB of the
wundertaking)
(10v) of Form 1HICCEA of

Deduction In the case of multiplex theatre [Section 80-
I1B(7A)]

bl Undertaking no. 1

the undertaking)

b2 Undertaking no. 2

(1o of Form 10CCBA of
the wndertaking)

& Deduction In the case of convention centre |Section 80-
1B(7B)]

cl Undertnking no. 1

1) of Form 1OCCBB of
the undertaking)

c2 Undertaking no. 2

(100v) of Form TOCCBE of
the undertaking)
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- - = T o R — - ' of the
- Deductinn Io the case uf undertaking which beglns 4t | Undertoktngna. 1 | r::;'_',::f,,:,.? ;
4 lommersial produstion or refintag of méneral ol [Sectlon | ————— — =~ o S S e
0-1MI N L o 42 | Underiaklng on. 2 P ]
- T N - stk e BB of tin
ductlon in the case of an underisking developing and #! | Lndertaldng ma. '_m andoeifing)
¢ b uliding hausing projeci |Secilon EO-1B{10)] e | vn m-.r caking m._z ¢ itof Foem .u:t tHaf thn
- — e - R Anndvriadingd
-duction In the tose of an undertuking cogaged In ¢ Wil oy F o 081 0]t
roceasing, preservatlon and packaging of Trulty, ft | AVinderuidng on. | et enchemgt |
i s ™ B i e
cxciables, ment, meat products, pruliry, marine or duiry £k Pow it FOIE G
:gmlllcln [Section BO-IR(LIA) 2 [ Underisking no. 2 undertaksoer |
edurtion lo the case of on undertaking engnped In gl Undertaking na. 1 PRI ‘:-:'.f:': :.‘r:t": 'a o M
g poregrated business of hondiing, storage and transportation rITE] ﬂ’m i ,,—‘y-“_{ e v
{ fand grains |Scetlon BO-1D(1EA)) g Underinking na. 2 S
uction in the casce af nn pndevinking engaged in 1] Undertabdng oo 3 [ t8drer o beom (CHE )
d malniaining & rural b 5 - o e
. ]';:I':'g;'f - e orpital [Section 80 02 | Usdertablagno.2 | ¢1/¢v of drm 100 BC)
eduction In the caze of nn underiaking engaped In 1 Undertaking na. 1 | ef ftdh of brom 1HCEBIY
I |pperating and malntalning n hosplint in any arcn, other - - ——]
han cxcluded arcs [Section B0-LBOIC) 12 Cinderiaking no. 2 | ¢5Jedd uf Feom 10U BIN
1 Total deduction under secilon B0-I1B (Tatal af al 1a12) l l
AR N [RE NI, /| Deductinns under section BO-1C or 80-IE _—
p S of osemr VOB ot the
f unde al | Undertaking ns. | reptide ket
IDeduction In respect of undertaking located in Slkkim T eq T HU L of thr
al Undertaking ta, 2 R —
80 af Form LI o) the
by | Undertakingoo. 1 | " T L
b [Deduciton In respect of undertaking locuted in Himachal Pradesh = "
P AEE o Frarn HICUE oif il
b2 | Undertaking no. 2 \
300 4 Fearmn HICCH of the
cl Underiakiag no. | o n:n.i'rrmhrr ,
¢ Deduction In respect of undertaking located In Ustaranchal 1| Undertaking no. 2 30 of Farme 180CH of the
€ ndertaking uo. teaclernking)
o d Deducton in respect of undertaking located In North-East
E dsl | Undertaking na. 1 | (30 of Form 160CCB of the vaderioking)
ds (Assam an? -
» lluderl:ld.n_! i 2 | f30 of Farm I0CCH of the undertaking)
z op Aronachal dbl | Undertaking no. 1 | (30 of Form 10CCB of the undertaking)
E Pradesh db2 | Undertaking na. 2 | 130 of Form 10CCE af the wnderiaking)
del | undert X
= de F“' nipur aking no, 1 | (10 of Form IX"CB of the wndertoking)
E Orl | Undertaldng ne. 2 | (30 of Form IOCCB of the wnderiching)
a dd lMimrnm dd1 Undertaking no. I | (10 of Form | CCE of the undertahing)
dd2 Undertakdng no. 2 | ¢33 of Farm 10CCE of the undertuking)
‘]“ del Undertaking no. ¥ | (3¢ of Form HICCR of the undertaking)
de Meghalayn a ”
€2 | Undertaking wo. 2 | (30 of Furm {00CB of the underiaking }
40| Undernakdng mo. 1 | 30 of Form [GCCH of the undertaking)
df [Nagaland z :
4 Undertaking no. 2 | (30 of Farm 10CCE of the underiaking)
dg [Tr dgl | Undertaking no. 1 | (30 of Form 10CCB of the undertaking)
pura dg2 | Undertaldag ne. 2 | (40 of Form 10CCH of the undertaking)
dh [Fotal deduction for undertakings located In Nortb-east {total of dul to dg2) | dh
¢ [Total deduction under section 80-1C or 80-1E (a + d + ¢+ dh) e

== .1 Deductions onder Chapter V1-A

Part B- Deduction in respect of ceriala payments

B020 eansot be risimed ngain, if already cloimed In the AY 20-21

[Please note that ibe deduction In respeci of the investioenl! deposit/ payments for the period 01-04-2020 10 31-87-

TOTAL DEDUCTIONS

s Fnc b fsoccc
¢ ‘soccnm d Inoccmm)
¢ Poccnm f }aan
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4 11§}
k b h ROnon
i HoE

| e
kMR ) Morin
m K,

n MG,
u L.

Votal Dedustlon under Pagt 11 {todnl wfwin 0 )

T [Part C- Deductlon respect of cevtaln Incomes

[P i N KY e oof S dnde SN Q) KO-1AN
r RO-14 g g oot S hsfde N3 HR) & [A0-1BA
B o o .

{ Q=00 BU-LE | se or S do e S0 20 M2 3R b HOESA

AT ‘_hn-‘; ITUI ol A viere “ QQ"
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Sl

+ 0J.1AA sor Fovwn HY ’L} ] o
' poRRD | J J
Totnl Deductlon under Part C Hotal ol p 1o x ) 1
A [Part CA and D- Deduction In respect of ather lacomes/other deducilon
i P{IIT.\ ’ Il BoTTH
i [nwv
Total Deduction under Part CA and B (total of I, il and Hl) 3
4

’ 4 l’l'oml deduciions under Chupicr VI-A (14 2+ 3)

- JComputation of Alternate Minlmam Tax peyable under scctlon 115JC
1 [Votal income as per item 14 of PART-B-TI

[ 2 J.*\djustmentns per seciian 115JC(2)

under the heading *C.—Deductions In respect of certaln

Deduction claimed under any section included in Chapter Vi-| 2s
a
ncomes”
I b ducton claimed u/s EBAA b
Deduction cliimed ws 35AD os reduced by the ameunt of 2¢
¢ depreclation on assets on which such deduction is claimed
| a [rotal Adjusiment 2a+ 20+ 2c) 2d
3 |Adjusted Total Income under sectlon 115JC(1) (1+2d) s
4

4 ku payable under sectlon 115JC [18.5% of (3)] (Il 3 is greater than Rs. 20 lakhs)




63

\.. heth

RETURN FORM - INDIVIDUALS HAVING BUSINESS OR PROFESSION

p———

enter 0]

4 |Utilisation of AMT credit Available (Sum of AMT credis
memionﬂi in 3 above and cannof ¢

weaar C T S omputation of tax credit it under section 154D
ax under section 11SJC in assessment year 2021 22 |Id of Pun n- I ||I

2 ITax under other provisions of the Au:l in W assessment year mZI 22 ul of Part- [l-l |“

3 Amounl unt of ax against which “'“m is av l"ﬂhlt' lenter (2 - 1) irz Is greater than 1. otherwise

[
Iz]'
T\

I

utllized durlng the current year is subject TS manmum of lmaum
xeeed the sum of AMT Credit it Brought Forward)

ITR-3

S, Assessment Year AMT Credit AM T Credit Balance AMT ( 'rr:h
No. A) 3 — —{ Utilised during the Carried Forwar
Gross | Set-off in carller | Balance broughi uE ‘;'ur:enl , (D)= (B3 «C)
(B assessment years|  forward to the Assessment Year
(B2) currenl assessmeni ()
year
— _(B3) = (B1)- (B2) o e a
i 2013-14 - ]
ii 2014-15 =
lii R015-16 D )
iv 2016-17 ‘
v 2017-18
vi 2018-19 ]
vii 2019-20 D
viii [2020-21 T
i )Current AY (enter 1 -2,
YIEF 152 else enter 0)
ix [Total [
5 |[Amount of tax credit under section 115JD utilised during the year [total of item no 4 (C)] 5
6 Amount of AMT liability available for credii in subsequent asscssment years [total of 4 (D)] 6

Name of person PAN/Aadhasr No. of person Relntionship J
(optional) Amount (Rs) Ilead of Income In whic
included
1
2
3
Section 1] Special rate Income(i) Tax thereon
(%) (ii)
! 111- Accumulated balance of recognised provident for prior years (el "gz:hrd“k (2t o{)':'h‘.d“k
2 [111A or Section 115AD(1)(b)(ii)-Proviso (STCG on shares units on which O 15 (part of 5vi of
l‘where STT paid) Schedule BFLA)
3 (purt of Svii of
'IISAD(STCG for FlIs on securities where STT not paid) a 30 Schedule BFLA)
4 " : gmi . a 10 (purt of 5x of
. 112 proviso (LTCG on listed securities/ units without indexation) Schedule BFLA)
5 . i . res tpart of 5x of
= -
: 112(1)(c)(iii) (LTCG for non-resident on unlisted securitics) m} 10 Schedule BELA)
6 . (purt of 5x of
g 115AC (LTCG for non-resident on bonds/GDR) a 10 Schedule BELA)
) 7 [15AC (1 of non-resid from bonds or GDR purchased in foreign o 10 part of 2dix of
E currenc Schedule OS)
(] 8 (part of 5x of
11SACA (LTCG for an employee of specificd company on GDR) ] 10 Schedule BELA)
9 . fpart of 5x of
115AD (LTCG for Flls on securities) O 10 Schedule BFLA)
10 _ ie (part of 5x uf
115E (LTCG for non-resident Indian on specified asset) O i0 Schedule BELA)
' 1112 (LTCG on others) o 10 R e
12 1124 or section 1I5AD(1)(b)iii)-proviso (L.TCG on sale of shares or onits on which o o (5¢x) of Schedule
STT is paid) BFLA)
13 L . (part of 3ix nf ]
STCG Chargeable at special rates in India as per DTAA u Schedule BFEA)
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14 1000« m‘ll_\-t;l-;ﬂ.. l:‘.l-anp_rr Y Y — R o = T
ENSFE o Naar o |
S ==rr————— —_— —_— _:» . . S Aevduie 8RO
15 115BB (W innings from lotteries. purries, races, pames ete.) a T N I f
neanr - e ———— —_— L N LAY |
“__j l*ﬂljl |Il|rnfn: under section 68, 69, 69 \. 69B, 69C ar a9D) ‘ o a0 e ur'\. hewtuds
17 _VISBO} (Tas ca iscome from pateat) — ———# — — (L,
\ Iscomse ;E:hﬂ‘hnm‘m_m—ﬁ_ I — =
N [ - o ot S hedule 1P
BoOTY -m _i_—_\__—_4h— — ——— — - —
e bead other searces (u] {1} rdvvs of N bl
I8 115HBG( Tax an iscome from transfer of carbon credits) —_— ey
A :m nnz ::d basiness or profession [m] 10 1 ot Schedule BE*
B BCOme un d other sources o 10 (v of Sy hedudy
- (RAY]
19 TISACIMBNA) & 115A(1(DXB) (Income of a non-resident from Royalty) < 10 ”‘g:;"‘f"-;""“;'\.;"
20 ,lﬂlﬂ from other sonrces chargeable at special rates in India a3 per DTAA a rartol ror |
_— Schedule (18)
‘ 21 Pass Through Income in the natare of Short Term Capital Gain chargeable @ 159, [m] 15 partof Sviof |
| Schedule BEL4)
22 Pass 1 hreozh Income in the nature of Shory Term Capital Gain chargeable @ 30%, =] 30 (part of Svii of T
Schedule BFIL4)
| 23 Pass Through Income in the nature of Long Term Capital Gain chargeable @ 10%, o 10 (part of Sy of o
2 Sche:tule BELA) -
| ” Pass Through Income in the nature of Long Term Capital Gain chargeable @ 1094 10 (part vf Six of
L_ B's. other than section 1125 Schedule BFIA
I 25 Pass Throagh Income in the uafure of Long Term Capital Gain chargeable @ 20% [m] 20 (part of Svi of T
i Schedule BELA)
J 36 Pass through income in (he nature of income from other source chargeable af O ,i\,. ol ; hedule
Epecial rates (Drop dovn 1o be provided in e-filing urilisy) Tos)
I_ J Total T
W-I Information regarding partnership firms in which you are partner
Number of firms in which You are partner )
[ Whether t 3 Capital balance
= ' _ ?;?;'gﬂ;m: section 92E Pert;en age Amo:lt:nl of sﬂrre in o 819 March in
= SL Name of the Firm PAN of the firm for audit? is applicable Share & pro the firm
SZ| No (Ye's.tleo). to firm? in the profit ; il
cz # (Yes/ No) of the firm
= =]
=
2Z3 |
=
= [3
4 [ Total
Details of Exempt Income (Income not to be included in Total Income or not chargeable to tax)
1 [Interest income 1
2 [ ; iGross Agricultural receipts (other than income to be excluded under ruld i
[7A, 7B or 8 of L.T. Rules)
i [Expenditure incurred on agriculture li
iii [Unabsorbed agricultural loss of previous eight assessment years Lii
iv iAgricultural income portion relating to Rule 7, 7A, 7B(1), 7B(1A) and 8 iv
(from SL No. 39 of Sch. BP)
E v [Net Agricultural income for the year (i — ii — iii+iv) (enter nil if loss) 2
8 vi In case the net agricultural income for the year exceeds Rs.5 lakh, please furnish the followin
z details (Fill up details separarely for each agricultural land)
t’s_‘ a [Name of district along with pin code in which agricultural land is located
E b [Measurement of agricultural land in Acre
] ¢ [Whether the agricultural land is owned or held on lease (drop down to be provided)
= £ P
d Whether the agricultural land is irrigated or rain-fed (drop down to be provided) ]
3 [Other exempt income (including exempt income of minor child) (please specify) 3 |
4 [Income not chargeable to t1x as per DTAA
SL Ameunt of income Nature of income Country name & | Article of DTAA | Head of Income | Whether TRC
Ne. Code obtained
(¥Y7N)
1
u
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10 [Total Income from DTAA not chargeable to tax 3
5 (Paus thraogh lncome not churgeable fo iax (Schedufe PTI; s
6 [Total (142+3+4+5) <
M" b Licame details Irom business trusf or investment fund a5 per section 115UA, 115UB
Sk Investment Name of FANof | St Head of income Share of TDS on
en: i cn:rlend b';‘in“s trusy/ the Current | curreni year Net such
i 115’1,_]:: 1;&; Avestment business Year loss Iacome/ | amount,
fund trust/ income | distributed Loss if any
l lavestment by Py
i fund Investment
f fund
e ) 4 15 6) 0 & @ %
. P e 1 _| House property
be provided) H_| Capital Guins
& | Short term
al | Section I11A
b _ | Long term
g bl | Section 112A
B2 | Sections other
8 than 112A
] 1ii | Other Sources
= F Y Dividend
15 b_| Others
(=] Iv_| Income claimed to be exempt
E A_| wa 10(23FBB)
D B | ws.iicauraenne
E C | W8 .ansnenn..
A House property
Ii | Capital Gsins
A_| Short term
al | Sectlon 111A
B_| Long term
bl | Section 112A
b2 | Sections other
than 1124
Il | Other Sourres
1 Bividend
2 | Others
1v_| Income claimed to be exempt
] u’s 10(Z3FBB)
bl uws.iaean
[ B erresareanes
m Pledse refer to the Instructiohs for filling out this schedute.
RIS Y~y r=d Details of Tax ob secondary adjustments as per sacilon 92CE(2A) us per the schedule pravided in e-flling utillty
y Awmml of fjustment on which option u/s D2CE{2A) a exercised & such excess wanay has ool
2 1 | been repa mlwlﬂlllltuprurﬂid me
a_| Adédftional Income fux pa 18% on sbove
- b | Surcharge @ 12% an “a®
% 2 ¢ | Beslih & Education ceas on (a#b)
3 g d | Total Additional tax payable (s+brtc)
Ny g 3 | Tazes paid
=4
gs ::::l;::”mﬂl?:t?x on Date 1 Date 2 Date 3 _Date 4 Date § Dale &
@ . 5 | secondiry aljustmentsas [ DDMWYYYY) | (DOIMMYYYY) | (DOMMIYYYY) | (DD/MM/YYYY) (CDMM/Y VYY) (DDMMIYYYY)
ég per scction 92CE(EA)
6 | Name sfBank and Branch
§ [7Bsicok
i 8 | Serial number of cJallan
B ["9 | Amsnt deposttad
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A L Detuils of Income from outside Indin and tax rellef (nvailable only In case of resident)
SL KCountry [Taxpayer SL| Head of Income income from Texpald |Tax payable nnL Tax relie]  [Relevant articls)
ICode identification outside Indin  |outslde Indin| sizch Income |svallable in India| of DTAA Ir
Number (included in PART under normal | (e} (c)or (d) | rellef ciaimeq
B-TD provislonsin | whicheverls | o/s 90 or 904
India lower
(@) &) {c) () {€) U]
! | [Satary
i [House Property
ul Business or
rolession ]
Iv (Capltal Gains
v [Other sources
Total
s -
2 { Salary
2
E il [House Property
E ij [Busioess or
5 fession
§ iv [Capital Gains
g v [Other sonrces
g Total
4 refer 1o the instructions for filling out this schedule.
= .. ) Summary of tax relief claimed for taxes paid outside India (available only In case of resident)
1 |Details of Tax rellef claimed
Country Code Taxpayer Total taxes paid outside Indla ‘Total tax relief avallable Section under which
Identification {total of (c) of Schedule FSI In | (totsl of (¢) of Schedule FSI In relief claimed
g Number respect of cach country) respect of each country) | (specify 90, 30A or 91)
E (s} @) () (] ()
w
a
E
Q
7
E Totsl
g 3 Total Tax refief svailable in respect of country where DTAA Is applicable (section 90/98A) (Part of total 2
- of 1(d))
E 3 ‘ofal Tax relief available in respect of country where DTAA is not applicable (section 91} (Part of total 3
1)
& ‘ her amy tax paid ontside India, on which tax relief was allowed in Indin, has been 4 Yea/No
E nded/credited by the foreign tax suthority during the year? If yey, provide the detalls below
a JAmount of tax refundsd T‘ b lAueslment year in which tax rellef allowed In India
lease refer to the instructions for filling out this schedule.
SISO, . <] Details of Foreign Assets and Income from any source outside India
Detalls of Fo Ttory Accownis held (including soy beneficial Interest) af any time during (he relzvant accounting perisd)
S| | Country | Country | Nameof | Addressef | ZIP | Account Status  |Accownt opeming]  Peak Closisg | Gross interest
i ] No |  name code financial | Goanciel code | mamber date balamee balance | paid/credited
[~ Institution | lnstitation during the t the account
a period during the
peried |
E )] 2) [£)) 4 ™ {5 1) m [L)] {19) an an
o —
(i)
AZ Mﬂ!o'ﬂfor!lgmCmdhlmuuhlﬂ[luludln]uthﬂdllhhr—t)nmyﬂudurilglhuhvnllmﬂnpﬂﬁ __]
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S1 | Comntry | Comntry | Nameof | Addressof | ZIP |Account| Statns | Accomnt Peak Clesing | Gross ameunt paid credited to the |
| No | mame [ code financial | financial | code | number pening | bala balance t during the peviod
i 1 institution | institation | date during the tdmsp down fa by provaded e
| ] | period Mare of SN ViZ
| I | inicrest dividemd proceady from sl
[ l or nedomption of firancial asseis
| I . iher oot
(] @ [E]] ) (5) ® | ™ @ [ (10 un —an o
1]
(i
A3 |Details of Foreign Equity and Debt Interest held (including any bencficial interest) in any cntity af any time during the reievant accounting perivd ]
| SI |Country| Cosnmtrycode | Nume of [Address| ZIP | Nature | Datcof | Initial |Peak value Closing Total gross Total groas
! No | mame entity of | code |of entity |acquiring| value of of value amount proceeds from sale
i entity the the Investment paid/eredited | or redemption of
\ Interest |investment | during the with respect to | Investment during
! period the holding the perfod
; | during the period S
(L) @) 3) (4) 5 (6) (i) 8 9) (10) (1) (12) (13)
(U]
(in
1 Ad m;‘ Forcign Cash Value Insurance Contract or Annuity Contract held (Including any beneficial Interest) at any time during the relevant
! y od
Sl |Comntry| Countrycode | Name of financial | Address of ZIP code Date of The cash value or Total gross amount
No | mame institation in which| financial contract | surrender value of the | pald/credited with respect
insurance contract | institution contract to the contract during the
! heid period
(1) 2) ()] ) 5 (6) (N (L]} )
)
(1]
B [Details of Financial Interest in any Entity held (including any beneficial interest) at any time during the relevant accounting period
|Si No [Country |Zip | Nature of [Name and [Nature of Interest-| Date Total Income |Natureof| [Income taxable and offered in this
:1 Name |Code | entity |Addressof] Direct/ Beneficial | since [Investment (ar| accrued | Income return
' and the Entity owner/ held cost) fin from such Amouni Schedule Item
code Beneficiary rupees) Interest where  |number of
offered | schedule
1) | Z(a) | 2(b) (3) 4 (&) (6) (¢4] (8) [L)] (10) (n (12)
m
an
C [Details of Immovable Property heid (including any beneficial interest) at any time during the relevant accounting period
SiNe Country ZIP [Address Ownership-| Dateof [Total Investment| Income Nature of Income taxable and offered in this
Name and |Code | of the Direct/ nequisition (at cost) (in derived from Income relarn
code roperty| Beneficial rupees) the property Amount Schedule | [tem
owner/ where |number of
Beneficizry offered | schedule
m (2a) ey | 03 ) (5) (6) )] (8) (9) (10) (11)
; (U]
B
| D [Details of any other Capital Asset held (Including any beneficial interest) at any time during the relevant accounting period
SiNo| Comntry |ZIP of| Ownership- | Date of Total Income Nature of Income taxable and offered In this
4 Name and [Code| Assel Direct/ acquisition | Investment (af | derived from Income refurn
ende Beneficial coxt) (in rupees) the asset Amount| Schedule where Item
owaer/ offered number of
E Beneficiary schedule
M| e [@G]| @ @ [5) ) @ @ ®) (10) (a1
m
|
E |Details of sccount(s) in which you have signing authority held (Including any beneficial interest) at any time during the relevant
W Bccounting period and which has not been Included in A to D above.
Eﬁh Name of the | Address [Country| ZIP | Name of | Account [Peak Balance/ | Whether | If(7)is | If(7) is yes, Income offered In this return
Institation in | of the | Name [Code the Number | Investment income yes, Amount | Schedule | Item number of
which the [ nstitution| asd account during the | accrued Is | Income where schedule
account is held Code holder year (in | taxablein | accrued offered
! rupees) your in the
hands? account
T {1) (2a) (2b) (3) |(3b) 4) (%) {6) (0] (8) (9) (10) (1)
m
)
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¥ |Detalls of trusts, created under the laws of & country outside Indis, in which you are & trustee, beneflclary or settlor ]
St |Country| ZIP | Name and | Name | Name Nume snd | Date Wheiher | If(8) 1 yes, | IF(8) In yes, Income offered in this return
Na | Name [Code] acddrexs of and and addreas of | slice Incomie Income Amount Schedule Tiem Dumber of |

and the trust | address | address |Beneficiaries|position derived ls  |derived from where stheduls
code of  |of Setilor held iaxable In the trunt offered
{rustecd your hands?
[ty [@w [ ) o (6 M ] 19) (10) i) uz ]
U]
an
tsldc Tndis which Is not Included in,- (1) iters A Lo F above and, (I} income

Detally of any other income derived from any source ou

G
under the head business or professlon

Count N d ndd If (6) i3 yes, Income offered In this retare
S N::: .r:d 0: :::: mn:n i'::: Incomo Nature of Wheiher taxable in  [Amouni| Schedule Item number of
No ZIP Code pe derlved Income your hands? where schedule

code whom derived
offered
n ) (zb) o ) 5 (6) M ®) ®m ]
)]
(L]}
not being an Indisn cltizen, who is in Indis on & busines,

YPlcase refer to Instructions for filling out thix

schedule. in case of an individual,
Y emplayment or student visa, an asset acquired durlng any previous year in which he was non=resident is not man

£ N schedute if no income Is derived from that asref during the current previous year.

datory io be reported in thix

‘| information regarding spportionment of Income between spouses governed by

Portuguese Civil Code

Name of the spouse

PAN/Aadhaar No. of the spouse
FWhother hooks of accounts of spouse 1s audited Ws 44ABT or Whether your spouse s a partner of a flrm Yes/No
 whose accounts are required io be audited w's 44AB under this Act?
'Whether books of accounts of spouse Is andited ws 92E? or Whether your spouse Is a partner of a firm{Yes/No
st accounls are required to be audited ws 92K under this Act?
Heads of Income Recelpts recelved | Amounit apportioned In the [Amnnnt of TDS deducied on]  TDS spportioned in the
under the head bands of the spouse Income at (i) hands of ypouse
o (H) (iif) (v} )
1 [House Property
2 [Business or profession
3 [Capital galns
4 |Other sources
§ [Total
=rrrY 1 ssets and Liabilites at the end of the year (other than those included in Part A- BS) (applicable in a case where totsl Income
ALY o x ceeds Ra.50 [nkh)
A |Details of Lmmovable nasets
St Description Address Pin code Amsount (cost) In Hs.
No.

g m @) [E)] *) *)

E 4] ]

g |

g B Detalls of movable assets
SL Description Amount {cost) in Re
No.

g {n ) [&)) R
@ Wewellery, bulllon etc. |
ay |Arch seologlical collections, drawings, painting, sculpture or any work of art
@b [Vehicles, yachts, boats and alrerafis . =

S ¢@v) |Financial assets Arsount (cost) In

a (a) [Bank (including a1l deposlts)

: () |Shares and securities

a (¢) [Tmsurance pallcles

(d)|Loaps and advances given ]
(2) [Cash In hand .
| C_)nterest held In the assets of a firm or amsociation of persons (AOP) as & partner or member thereef J—
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RRIRITEHES R INFORMA TION REGARDING TU

| MI Computation of total Income
! 1 Salarles (6of Schedule §)

TOTAL INCOME

RETURN FORM - INDIVIDUALS HAVING

Name and address of the frmis) AOP(s) PAN of the Nro AOP

2)

.|;h"|||.l'l_|‘l‘l rclil!riil io A_lu-ll_l_ul_M +B+ (‘)' ) o -

Pleuse refer ta instructions Jor fllling one thiv s kra'ufo: )

GSTINNas), “Annual value of outwar
— e

BUSINESS OR PROFESSION

Assessee's Investment In the flrmy AOP o cost basls

4

ITR-3

_RN()\'I-_ZR{(-IN]N% RECEIPT REPORTED FOR GST

rd lupphri: p;:_r the GST return(s) Aled

E)]

LD | Prease furnish the Information above for each GSTIN No. !fpl";ﬂfl-‘f;'
T PART-D

2 lIncome from house property (4 of St n.uuze-fwr@a?a ‘ul_hu_\ u_ '

Profits and gains from business or profession -
Erom and galns from business
i

other than npccl]l-uﬁ:c ]
usiness and specified business (438 of Schedule BP) (enter

M
il if loxy)

W of Schedule BP) tenter nil if laxy and take the figure to schedule

'Fi)

Eront and gains from speculative business (311 of Tahic £
k1]

roflt and gains from specified business ( 3teit) of Table F

W of Schedule BP) tenter nil if loss and take the figure 1o schedute
ICFL)

Ell]

Income chargeable to tax at special rates (3¢ & Jf of

W Ischedute BP)

Mv

v_[Total (31 + 30l + 310 + 3Iv) (enter nil if 3v 1s a loss)

J\e]

4 ICapital gains

s Short term

} iSImrt-term chargeable @ 15% (%ii of iem E of schedule CG) | al

il hhaﬂ-mm chargeable @ 30% (9iu of item E of schedule €G)| all

W hort-term chargeable at applicable rate (9 of i1em £ of

alli
chedule CG)

v [Short-term chargeable at special rates In India ns per
DTAA (9v of item E of Schedule CG)

aly

v [Total Short-term (af + all + alli+akv) (enter nit if loss) 4av

b |Long-term

Long-term chargesble @ 10% (9vi of ltem E of schedule CG)| bl

Long-term chargeable @ 20% (%vii of item E of schedule CG)| bil

Long-term chargeable at special rates In india as per DTAA

b
\(@viii of item E of schedule CG) il

Iv [Total Long-term (bi + bil+bli) fenrer ni/ if lass)

4biv

¢ [Total capital gains (dav+4biv) (enier nil if loss)

41:-]

income from other sources

2 |Net income from other sources chargeable to tax at normal
pplicable rates (6 of Schedule OS) (enter nil if loss)

b Ancome chargeable to tax at special rates (2 of Schedule OS)

¢ me from the activity of owning and maintaining race
_ﬁ:::u ( 8e of Schedule OS) (enter nil if loss)

d [Total (8 + b + 5c) (enter nil If loss)

Sa

5b
5e

6 [Total of hesd wise income (1 + 2 + 3 -+de +5d)

7 JLosses of carreut year to be set off aguinst 6 (oral of 2xvii, 3xvii and 4xvii of Schedule CYLA)

alance after set off current year losses (6 - 7) (total of serial number (ii) to (xv) column 3 of
edule CYLA+5b+3iv)

’ Emlght forward losses to be set off against 8 (tolal of 2xvi, 3xvi and 4xvi of Schedule BFLA)

L1 L]
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10 il"gﬂ_Tnul income (8-9) (2lvo vl of seral mo 11t xn ) of column 5 of Schedule BELA+ 5k~ 3ivl 10 ‘
11 1aceme chargeable to tax at special rate under section 111A. 112, 112A etc. included in 10 T I
12 Dl‘ﬁﬂﬂlnm under Chapter VI-A :
& ‘rll'l-ﬂ.l(" \lldjl:l("h;:'tt‘l; VI-A (i) = diof Schedule V-4 and limated wgto ot of 1, 00, w v ;;1F
b Part-C of Chapter VI-A /12 o Schediade 17-4 and limizted upio 13 of BFLA] II_!:I ‘—‘
¢ Total (128 + 12b) /limmed s 110-1 1)) 124
13 Deduction m's 10AA (¢ of Sch /(144) 13
14 Total income (10 - 12c- 13) 14 ]
15 Income which is included in 14 and chargeable to tax at special rates (roral of ii} of schedule SI) 15 :
16 Net agriculrural income any other income for rate purpose ( 3 of Schedule EI) 16
‘: Aggregate income (14-15+16)/applicadle 1f (14-15) exceeds maximum amount not chargeable to tax) 17
18 Laosses of current year to be carried forward (101! of row xiv of Schedule CFL) 18
| 19 Deemwed income under section 1153C 13 of Scheduie AMT) 19 ;
(EEIRRT] Computation of tax tiabiliy o total income
'_l_ _a_Tax payable on deemed total income under section 118JC (4 of Schedule AMT) | 1a ]
© Surcharge on (a)_/ pplashic ) | tb
¢ Health and Education Cess i@ 4% on (1a+1b) above Ic
d Total Tax Payable on deemed total income (1a+1b+1c) - T
"3 Tax payable on total income ]
A Tax at normal rates on 17 of Part B-T1 1a
B Tax at special rates (rotal of col (i) of Schedule-SI} b1.]
c Rebate on agricultural income [applicable if (14-15) of Par B 1
T1 excvds marimum amouni not chargeable io tax)
D Tax Payable on Total Income (2a + 2b - 2¢) d
E Rebate under section 87A 2e
F Tax payable after rebate (2d - 2¢) 2
| Surcharge
G Surcharge computed :lort Sl::::;?ler:lr::;
marginal reliel
| | |& 25% of 17(i) of Schedule 51 2gi ha
[ & 10% er 15%, as applicable of 2(ii),3(1i), %), 2gil lia
| (1241}, 22(i), 24{Ti) of Schedule SI
_ T 0a (20 - (17230, 908, 1201, 220, 3401] 2gii
’ of Schedule SI)f|
iv | Total (ia + iia) 2giv
‘ H Health and Education Cess @ 4% on (2f + 2giii) 2h
1 \Gross tax liability (2f+ 2giv + 2h) 2
| 3 |Gross tax payable (higher of 1d and 2i) 3
[ 3a Tax on hmu without including income on perquisites referred In section 17(2Xvi) received from In
kemployer, being an eligible start-up referred to in section 80-IAC ( Schedule Salary)
| 3y (Tax deferred - reistable to income on perquisites referred In section 17(2)(vi) received from employer, [
] being an eigible start-up referred to in section 80-IAC
[, Credit under section 115JD of tax paid in earlier years (applicable if 2i is more than 1d) (5 of i
| AMTC)
‘ $ [Tax payable after credit under section 115JD (3a - 4) 5
| 6 [Tax relief
[ . tﬁnnmmmbmﬁ: Form 10E to claim |
1‘ —
I’ b [Section 90/ 90A ( 2 of Schedule TR) 6b
| e 91 ( 3 of Schedule TR) 6¢
[ | d[Total (62 +6b+60) 6d
| 7 INet tax lisbility (S - 6d) renter zero if negative) 7
[ 8 lInterest and fee payable ,
[ 2 fizterest for default in furnishing the return (section 234A) 8a )
' b lmterest for default in payment of advance tax (section 234B) | 8b
! C for deferment of advance tax (section 234C) 8¢ ARyl A==

COMPUTATION OF TAX LIABILITY
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d ]Fu for default in furnishing return of income (section 234F) I 8d I ) R o
¢ [Total Interest and Fee Payable (8a+Bb+8c+8d) T ke
9 ate liability (7 + 8e) - 9
10 [Taxes Paid B
‘a a |Advance Tax (from column 5 of 174) 10a
E b [TDS (total of column 5 of 18B and column 9 of 17C) 10b - 7_ -
i g ¢ [TCS (column 7 of17D) 10¢
i d [Self-Assessment Tax (from column 5 of 174) 10d
: ¢ [Total Taxes Paid (10a+10b+10c+10d) T 10e
¢ 11 |Amount payable (Enter if 9 is greater than 10e, eise enter 0) o ) IETY
$ 12 ;Reﬁmd (If 10e is greater than 9) (Refund, if any, will be directly credited into the hank account) - ul
;m 4 youn have a bank account in India (Non- Residents claiming refund with no bank nccount in Indin may seleet | Select Yes or No
)
: L |a) Details of all Bank Accounts held in India at any time during the prcvlouu yeur (culudlnu dormant accounts)
; Sl |IFS Code of the Bank in case of Bank| Name of the Bank Account Number Indicate the account in which
Accounts held in India ( you prefer to get your refund
credited, Il any (ick one arcound
] Ap—— )
1
]
(Note:
1) Minimum one account should be selected for refund credit
Z) In case of refund, multiple accounts are selected for refund credit, then refund will be credited to one of the account decided by
ICPC after processing the return
[Rows can be added as required B [
il. 1) Non- residents, who are claiming income-tax refund and not having bank account in Indiu may, af lhtlr option, fllrlllhll the dﬂnlla
f one foreign bank account: S
SL No. SWIFT Code Name of the Bank Country of Location IBAN
s 41 .y _ . N e
14 [Do you at any time during the previous year,-
hold, as beneficial ewner, beneficiary or otherwise, any asset (including financial interest in any entity)
ted cutside India; or Onw
: i) have signing autherity in any account located outside India; or O ves a
ii) have income from any source outside India?
applicable only in case of a residens] [Ensare Schedule FA is filled up if the answer is Yes |
the return has been a Tax Return Preparer (TRP) give further details below:
Ne. of TRP Name of TRP (Counter Signature of TRP
TRP s entitled for amy relmbursement from the Government, amount thercof ]
'AX PAYMENTS g = .
h&lulm of Advance Tax and Self-Assessment Tax
FI Neo BSR Code Date of Deposit (DD/MM/YYYY) Serial Number of Challan Amount (Rs)
1 1 3) [C)] [B)]
o0 @
=
@ e = —
B 5 B .
13
- § . A Enter the totals of Advance tax and Self-Assessment tax in SI. No. 10a & 10d of Part B-TT! _ -
! Ddllhd'l‘nl)ednﬂdd&lﬂ:ﬁﬁum&hry [As per Form 16 issued by Employer(s)| e
“Income chargeable under | Total tax deducted
S Ne Tax Dedoction Account Name of the Employer 1
) Number (TAN) of the Salaries
Employer I —
g 1) @ 3) “ —— L) I
]
z AAEEEENN —
B LLLLLL] R




ITR-3
INCOME-TAX RULES, 1962 7
SiNo| TDScredit [PAN —
"h"_'. " ;& -:::"”':-rr TJ::I'M T Taloned 70N T TDY of the corrent Finaneinl | TD6 credt being cleimed thbs Year oaly|  C ing TN
phimpan-Sidll il Browght forward | Year (TDS Deducted during | if correapomiing imeame In being ofTered Recelpuwithdrawale | belug credl
person D8 “'t"' D':‘::;’" W the FY 2010-21) for tax this year, wot npplicable f TDS It alfered [.:::H
sponse ay | relaredte | Aadhaar deducted u/a 194K)
perseciien | other pursonm) | Na. of
SA/other Teansnt!
wmr:: per Buyer
37BA)
Fin. vear | 1D | Deducred | Dedocted nthe | Clabed In Groas | Hesd of
inwhich | b | Imewn |buwdsef sprusess) own hands | Calmed In the hands of Amoant | Insome
deducicd hawnds | por section 5A o upamye 88 per pection SA
any wiher prraon ar any other perion 88
us por rule per rule 37BA(D) {r
STBAD G applicable)
applicable
ONE) @y @ | ® o] ™ @ ®) {i0) an_|_an m
Income | TDS Taceme | TDS | PAN/
Aadhazr
_Ne.
i
NOTE » Please enter futal of coltimn 9 in0b of Part B- bxtl
D IDeulls of Tax CoBiected at Source (TCS) [As per Form 27D {ssued by the Collector(s)]
S| Tas Deduction and | Name of the Unclaimed TCS brought forward TCS of the current fin. Amount out of (5} or (6) Amount out of (Sor
8 |No| = TaxCollection | Collector s Year belug claimed 1his Year | (6) being carried
E Account Number of {only if corresponding forward
the Collecter fncome s belng affersd
; Fin. Year I A t b
E which sollected v for tax 1his year)
B N @) [E)) ) €] (6) m (B)
i
& I
E Please enter total of column (7} in 10c of Part B-TTI
VERIFICATION
L son/ daughter of solemnly declare that lo
the best of my knowledge and belief, the information given in the return and schedules thereto is correct and complete and is in accordance
with the provisions of the Income-tax Act, 1961.
1 further declare that | am making retumns in my capacity as (drop down to be provided) and | am also competent to make this
(if allotted) (Please see instruction). 1 farther declare that the

return and verify it. 1 am holding permaneni account number

critical assumptions specified in the agreem
with. (Applicable in a case where return is furnished under section 92CD)

Date

—
ent have been satisfied and all the terms and copditions of

Sign here ¥

the agreement have been complied
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'SUGAM (ITR-4)

INDIAN INCOME TAX RETURN

|For Ledividuats, HUFs and Firma (ather than LLF) belng » resident huving totsk lscome upto

iITR-4 Rs.50 lakh and having incame from busifiess and profession which is compuied under sections

. 44AD, 44ADA or 44AE)
SUGAM [Not for an Individusl who ix elther Direetor 1o « com

pany or has Invesicd In unlisied cquity 2 0 2 l - 2 2
shaves or if tncome-tnx s deferred on ESOP|
(Plense refer instructions for eligiblilty)

Assrssment Year

FORM

PART A GENERAL INFORMATION

(A1) First Name (A2) Middle Name (A3) Last Nome (Alll) Permanent Account Number
AS) Date of Birth/Formation (D (A6) FlatDoor/Block No.
¢A7) Name of Premises/ Ruilding/ Village (AB) Road/Streel/Post Office (A9) Area/Locality
{AID) Town/City/District (AIl) State {A12) Country {A13) PIN Code/ZIP Code
{Ad) Andhrar Number (12 digits\ Aadbaar Enrolment 1d (28 digiss) (if eligible for Andhaar {A1S5) Status
Ne.) Individual 0 HUF O
—TIIIIIIIllll]llillllll[llll“mtothe"hml-”’ln
{A16) ResidentiaVOffice Phone Number with STD code/ (A17) Mobile No. 2 (A18) Email Address-1 (self)
. Mabile No.
1 Emall Address -2
: | [ 1T T T TTTTT7 | LT T T
! (A19) Nature of employment - T Central Govi. O State Gevi. [ Publlc Sector Undertaking [ Pensioners [ Others L1 Not
' Applicable {¢.3. Family Penafon etc))
{A20) Filed wis (Tick) O 139(1)-On or before due date, 00 139(4)-After due date, L] 139(5)-Revised Return,
Please see instruction]- Q192 After Condonatlon of dela;
Or Filed In response to sotice wis 139w 0 142¢1) O 148 D153A O 153C
(A21)lf revised/defective then enter Receipt No,
and Date of flling of original refurn / f
(DDMM/YYYY)
(A22)If Oled in response to notice w/a 139(9) N142(1)/148/153A/153C or order ufs 119(2)(b)- enter / ‘
Unlque Number/ Document Identification Nusber (DIN) & Date of such Notlce or Qrder

Are you opting for new tax reglme u/s 115SBAC T O Yesa O No

if furnish dste of filing of form 1(-1E alonp with Acknowledgment nemher
Are you flling return of income under Seventh provise to section 139(1) but otherwise not required to furnish retura of Income? {(Not
applicable in ¢ase of Arm) - (Tick) 7 Yes L No

I yes, please furnish following Information

[Note: To be filled only i « person Is not required to furnish a return of Income under sectlon 139(1) bue fillng return of income due to
fulfilling ene or more conditions mentioned In the seventh proviso io sectlon 139013

Have you depoaited amount or aggregate of amounis exceeding Rs. 1 Crove in one or more

curvent account during the previons year? (Yes/No) Amount (Rs) (If Yes)
Have Incurred expenditure of an amoant or aggregate of amount exceeding Ry, 2 lnkhs for
trlvel,l:"; for: country for yourself or for any other pérson? (Yes/ No) . Amount (Rs) (If Yes)
Have you Incurred expenditure of amouni or ate of amaunt exceeding Rs. 1 Jakh on
comurmption of electricity during the revious year? (¥ ey ¢ Amount (Rs) (If Yes)
(A23) Whether this return is being filed by a represeniative assessce? (Tick) @ L] Yes Q Neo
H yes, please farnish following information -
1) | Nume of the representative
2) | Capacity of the representative
3) | Address of the representative
{4) | Permanent Account Number (PAN) Asdhaar No. of the representative
LB CROSSHOTAL EEs R - Wliole-_R__llEgﬂ'oll!!'
Bl me from Business & Profestion (NOTE-Enter value from E8 of Schedule BP) Bl
) Pt IGrou Salary (iavibtic) i
a [Salary ay per sectlon 17(1) In
J b Value of perqubites as per section 17(2) ib
¢ [Profit In lex of salary as per sectlon 17(3) ie
i fLess allowances to the extent exempt wa 10 (drop down to be provided in e-filing utility) i
Ensure that it is included in sslary income /s 1IVITER 7(3)]
Net Salary {1~ n 1]
bonctions uw/s 16 (va + tvb+ive) Iy
[ Iva
ivb
mal tax w/z 16(111) hve .
i geable under the head ‘Salarfes’ (Il — Iv) (VOTE- Ensure 1o Fill “Sch TDSI™ ) B2 |
pplicable option SeMf Occupled O Let Out O Deemed Let Out

1. Substituted by the IT (Seventh Amdt.) Rules, 2021, w.ef. 1-4-2021. Earlier, Form Sugam

-4) was substituted by the IT (Twelfth Amdt.) Rules, 2020, w.e.f. 29-5-2020, IT (Second

Amdt) Rules, 2019, w.ef. 1.4-2019, IT (Second Amdt.) Rules, 2018, wrelf. 1-4-2018 and Form
ITR-4S by the IT (Fourth Amdt.) Rules, 2017, w.ef. 1-4-2017.

I N
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74

| (Groms reat received/ receivable lettable v aloe durisp che year

[a [

U Tax paid 1o local authoritics
i [Anzual Vahee (i - ii)

il
iv 30, of Ananzl Valoe

tv

¥

interest pxyable on borrowed capital

vi

¥
| i “wrealized Rent received domiap the vear Less 30%
filncome chargesbie ander the head ‘House Property’ flii -y -V +¥i
iF kns, put the figure in degaives Note:-Madmum lom from

-

R 1. 90.000. Ta avail the bemedli of carry Forward and et of

ncorne [rom Other Sources drop down like interest Jfrom saving
prowided in e-filng wility specifving nature of mnme and in caze

mention guarierty breakup for afluwing applicable relief from section 234C

hﬁrpr.pu‘l)lhlll:llhw@-oﬂh

mse [TR V5.
accaant, deposis etr. 1o be
of dividend income Pk

NOTE- Fill “Sch TDSZ™ if applicable.

b cvs: Deduction /s ST(DR) fin cas’ of famsly persion onivi

Gross Total Income {B1+B2+B3+B4)
[Tu avil the benefit of coty {eruwdl.ldlﬂaflﬂl.pk!ﬂuel'l'll-ws.

BS

for Deductions Hmide zy per TROGME-LAX Aty
01-04-2020 ta 31-07-20728 canwol e chlmed sgaln,

ART C_DEDUCTIONS AND TAXABLE TOTAL INCOME (Refer to
mhtmmmhmdmmwpmmhwﬂ
claimed ia the AY 1828-71) —
c1 80C Cz | 8#CCC €3 | 8CCD(N)
Cs | SoCCDUB) T5 | SCCD@ co 80D ool
digneer a be
pravided ine-
filing whikicy
sl o e Dictails fo v (o] SOE
7 ETT Dot o be Cs | spDR | SR
deywem 10 02 ke iz b
preded ia ¢ B g ity
Cl1o SOEE C11 | SOEEA c12 S0EER
C13 306G Devashs i e Cl4 BGG CIS 8GaeC
Fithed in drop
whovm R b
prirvidisd ;:ﬂ -~
Clé TTA Cl7 | BOTTB [&T] 80U mf_ tobe
dragr dovn &0
b provided (s
efling witir
19 | Total deductions (Add itevs C1 to C185) c1y
T30 | Taxable Total Incomee {(BS - C19) 2
ART D-TAX COMPUTATIONS AND TAX STATUS L
T [Tax paysble o total income (C20) ™
n on BTA b2
D3 [Taz payable after Rebate (D1-D2) fit)
[:2] and Edocation Cess @ 4% on {D3) D
IH]’I‘cIllendCul(nMD‘) 7]
Dé ﬂssy(m-emmmumr-musumuhm Dé
b7 Tax after Reliel (D5—D#) D7
DI [Total baterest ais ZMA ]
79 [Total Interest w/s 234B 7] 1
D% [Total Interest w/s 234C DIt
D1 [Fee u/s 234F pil
bz [ru'ru.rumdmmn(m+m+m+mo+nm i
D13 [rnw Advance Taz Pald [TTE]
D14 [Total Self-Arsessment Tax Pald DI4
DI5 [ Total TDS Cialmed (iotal of column 4 of Schedule-TDS! and, column & of Schedule-TDS2) DI5
D16 [Total TCS Callected {/tai of cofuma (5) of Schedule-TCS) 1713
D17 [Total Taxes Peid (BE3 + D14 4 DIS +D16) 75
D13 [manat payable (D1Z - D17, [[Di2> D17) Dif —
Di¥ |Refund (D17 - D12, D17 > D12) DIy
(77) mlnume wnly for reporting purposes (If sgricultarsl inceme ks move than Ra5,000/~ e | 139 —
dowm to be provided in efilig utility mentioning roture of scempt income, relavant clause and sectian)
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RETURN FORM - SUGAM

o~ — ] (excloding dermant sccsusts)
faf- '!“'i 1FS Code of the Bank | Name of the Bank Account Namber Select Account far
£2 — i _Refund Credit
LI
0
). Vinizess vor shawld be sbocted for refund credts
;h_d:ﬂ-#mmuhmmhmthm--dmmmuc'rc-!m
SCHEDULE BP — DETAILS OF INCOME FROM BUSINESS OR PROFESSION
COMPLTATION OF PRESUMPTIVE BLSINESS INCOME UNDER SECTION HAD
5 ) Name of Butiness code Descriptio
N "
L
El | Grocs Turnever or Growms Receipty
. Ttrnupﬂtmudqnuutmuhnkdnnwhnkmm IStem received El
wwmmwwmmdm nem * *
b | Any sther mode Elb
E2 | Presumptive incenw ander wection 44AD
a SV.dElawthewddmduhubenm-_Mmbugbu Els
b l%-ﬂ:lbwlﬁcmdﬂnﬂhhb&nund,whkkwrhﬂ;hﬁ E2b»
e | Total (s + b} E2c
NOTE—I Income Is oo than the shave oG b
‘ . el hhhw Tels Recelpty, mandsiory te kare & txx swdit gnder
COMPUTATION OF PRESUMPTIVE INCOME FROM PROFESSIONS UNDER SECTION HHADA
[ Name of Bosiness Basiness code Dexcription
b
fiy
E3 | Gross Receipts [Z]
E4 Mm—mmmamampumwmuhumm-wumh E4
mm—uhmmummnhmum-mmmuu & other ITR
o sppOcable has to be Mied
ATION OF GOODS CARRIAGES UNDER SECTION #4AE
. Name of Bagdpess Basiness code Descriptian
| Ne.
)
Begistration | Whether gwyed’ | Fonnage capacityof | N menths for w Presynmtve income w3 $4AF, for
No. of poeds kepaed/ bived geods carriage goods carvispe wys owned/ cari
carrisge (in MT) besscd/hired by sesser [Computed &, Re1008 per ton per
month In case tonnape exceedy
L12MT, or eise & R3.7500 per
manth) or the amount dainwd to
bave beeq getwaily earned,
| ) (L] ) 3) 4) 5)
|_(3)
Aﬂm#am(&mdmﬁrﬁgﬂeyﬂr&enﬂquﬂ%:hﬂdmamﬂlnveuduj
ES | Presumptive Incon from Geods Carrisge xnder section 44AE {total of colama {5)] ES
NOTE—If the profits ara lawey than prescribed under SA4AE or fhe amber of Vedicies ewnrd at ay time exceed
18 then other TTR, us applicabls, as to be fBed
6 | Salary and Intercst paid te the partaers E6
NOTE — This Is to be filked wp snly by tirms 3]
E7 | Presumptive Income a's 44AE (ES-E6)
ES | Imcsmne charpeable under the bead *Business or Professien’ (E2c+E4+ET ) ER
BECEIFT REPORTED FOR GST
: o s EY
E? | GSTIN Na(s) EI8
E18 | Ansus! valne of ootward sopplies st per the GST reiuzns filed
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::l\ ANCIAL PARTICULARS OF THE BUSINESS
ote—For E11 tn E25 furnish the information as on 3™ day of March, 2021

E1l  Partmers Members own capltal .

E12  Secured loans - _— Ell

E1}  Unsecured loans — | EN2 o

El4  Advances e —— L]

E1S  Suondry creditors — H: B E——

Elo  Other liabilities - SESS - ,,,,, e

E17  Total capital and liabilities (E1I+EIZEIMEIGEISELN) ) E17 o

E18 Fixed assets I - EIN I

E19 Inventories T K19 -

E20  Sundry debtors o k20

E21  Balance with banks - N T ¥n ]

E22 Cash-in-hand T T T E22 .

E2} Loans and advances R 5 T N - ]

E24  Other assets F2d 1

E35  Total asscts (E18+E1+E20-E21+E21-E13+E24) e |
m‘rmmmﬁmfwmmuﬁwlﬂ.&fﬂ.K.‘AE}?mmmwukmUnuﬂaNﬂ |

SCHEDULE IT DETAILS OF ADVANC E TAX AND SELF ASSESSMENT TAX PAYMENTS

BSR Code Date of Deposlt (DD MM/ IVYT) Challan No. Tax paid
Ceol (1) Col (2) Col () Col (4)
. 1
= +
| i
R3 | I

mlfnav the notals of ddvance tax and Self-Assessment lax in DI3& DI4

]

TSchedule TCS Details of Tax Collected at Source [As per Form 27D issued by the Collector(s)]

Sl | Tax Collection Account Name of the Details of amount paid as Tax Collected Amount out of (4) being claimed
Neo Namber of the Collector Collector mentioned in Form 26AS
(18] Col (1) Col (2) Col (3) Col (4 Col (5)
1
n !
Mn- enter totad of column (5) of Schedule-TCS in DI
SCHEDULE TDS-1 DETAILS OF TAX DEDUCTED AT SOURCE FROM SALARY
As Form 16 issned by E 5
| TAN { Name of the Employer Income under Salary Tax deducted
P Col (1) Col (2) Col (3) Col (4)
-
s2 1
[ s3
Enter the total of colsmn 4 of Schedule-TDS! “and column 6 of Schedule-TDS2 in_DI5
e
SCHEDULE TDS-2 DETAILS OF TAX DEDUCTED AT SOURCE ON INCOME OTHER THAN SALARY
As per Form 16 A or Form 16C or Form 16D furnts Deducto
SL| TAN of the Deductar/ PAN/ Unciaimed TDS brought |TDS of the current TDS credit being clalmed this Corresponding | TDS credit
Ne. Asndhgar No. of Tenant forward (b/) Fin. Year Year (ounly Il corresponding Recelpt/ withdrawals belng
receipt is belng offered for tax this offered carried
year , not applicable IfTDS Is forward
deducted w's 194N)
Fin. Year in TDS b | TDS Deducted TDS Ciaimed Gross | Headof
which deducted Amousnt | Income
m @ ()] ) [L]] (6) M ®m ®
L

]
m;b total of catumn 6 of Schedule TDS2 and column 4 of Schedule-TDS1 in DI
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VERIFICATION

son/ daughter of solemnly declere that to
given in the fetumn 15 correct znd complete znd 15 m accordance with the provinions of
mhug returns in my Capacilyas  drop down 1o be provided i e-fuing vl
fy it. 1am holding permanent account number (Please see instruction)

I.
the best of my knowledge and behef, the information
the Income-tax Act, 1961. I further declare that | am
and I am also competent to make this return and ven

Place:

Date : Signature here <
If the return has been prepared by a Tax Return Preparer (TRP) give further detalls as below:

TRP PIN (10 Digit) IName of TRP Connter e

Amount to be paid to TRP ]

ITR 4
[Omitted by the IT (Fourth Amdt.) Rules, 2017, w.e.f. 1-4-2017.]

P SN e LS et B T T gy T

-
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'ITR-5

- INDIAN INCOME TAX RETURN
; [For persons ether than- (i) individual, (ii) HUF, (iii) ecompany and
E ITR-5 (iv) person filing Form ITR-7) t

Iﬂnumi‘{:‘::‘:?*::::::‘l'ﬁml“b A o -2.“0_2- 1 |- 22

Assesement Year

[ s

(I there any change in the name? If yes, please furnivh the old name o | Linsited lj‘:ﬂﬁf;f
ldeatification Nussher (1IPIN | besed

z by MO A, if spplicable
S FlatDoorBlack N0 Name of Premisey/Building/Village [ Date of formstion (DOMYTTYY,
I S B | T T —
E | )
7 l Dzte of commencensent of bustaen
= (DINMWYYYY)
- I T Y T T - —
| ) I | | E i ;
é Road Street Post Office  Area/Locality Statws  (firm |sub-watus- Portaerskip Firm, LLP. locsl axthoriy-]. |
= AGP BOL- 3 rub-siatur- other conperative bank other cooperative sociry D

vcieTy regisiered wunder wicuety repistrozion Act [36) or amy other Lew

corresponding W thay vuate  Primory ogricadseral credd sociesy cooperatise

bark, Rural develop bonk. Bus froest. fooud Trest other |

than trust eligible @ file Reven o ITR 7, any ocher AOP/BOI.  orvsicad

| jundical person4. pub-status- Estote of the decessed, Ericte of the mscivexs

Orher AJP) |
Town 'City District State { Pin codeZip code

Country

OfTice Phone Number with STD code/ Mobile Ne. 1 | Meobile Neo. 2
T 1 T T T T T
IT L T T T T T T T T
FEmazil Address -1 | Email Address -2
Filed ws (Tick) [Please see instruction] | [1139(1)-On or before due date, L113%(4)-Afler due date, [1139(5)-Revised Retmn,
= 092CD-Modified return, 011%(2)Xb)- xfter condenstion of delay.
Or Filed in response 1o notice a's 'O 13%9), O1421), O 148, O153A O153C
W hether you are a business trust? iﬂ\'u 0O Ne
Whether you are 2 investment fund referred to in section 115UB? {0 Yes O Ne

If revised/ Defective’ In response to notice for Modified, | I
7 f

FILING STATUS

(b) them enter Receipt No. and Date of filing original |
return (DDMM/YYYY) |

If filed in response to 3 notice ws 13N9)VI42(1y148/153A/1

tc)  “omber/ Document Identification Number (DIN) and date of

date of advance pricing sgreement { 4

(d) | Are vou opting for acw tax regime ws 115BAD? O Yes 0O Ne 4
t

i8
-
¢
-

[“0[1f4)b Vex, Please faruish DDMMAYYY ——
[ (¢) | Residential Statmn  (Tict) B D Residemt D Nes-Resident
lwmnumnmhulmms«wa&mmmu--uyumwwl
1
i

O rxy@d Ove O e

(g) | Whether you are recognized a3 start up by DPIIT OYes 0 Ne

(h) | If yes, piease provide start up recoguition anmber silotted by the DPUIT 4*

(i) | Whether certificate from ister-ministerial board fer certification bs received? OYe 0O Ne j

(j) | 1f yes, plezse provide the certification namber

&) | In the case of pon-resident, is there s permanent estabiibment (PE) in Indla ey @ [ veu 0O =

P Whetber you are an F11 / FPIT YewNe I yes, please provide SEBI Rega.
Ne.

Whether this return Is being filed by s representative assessee? iy @ [ Yes O

If yes, plesse furnish following information -

(1) | Name of the representstive sssessee

(2) | Capacity of the Representative (drop down i be provided)

(3) | Address of the representistive amcsace

(=)

1AE

| Substituted by the IT (Seventh Amdt) Rules, 2021, w.ef. 1-4-2021.
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79 RETURN FORM - INDIVIDUAL, HUF AND COMPANY ITR-5
Prrm-rﬂ Armu'\ltﬂuorril'\\;\.-nm\u. dmrrprmmur;mrm7 |
(=) “mhnyuﬂ!l'-nlﬂhlﬁrn"uuaﬂt_j\gu No If yes. please fernish following inforouation |
“ame of Firm | PAN T !
Whether you have beld unlisted equity charcs af any time duriag the viows year?  (Tkk) @ O Y a Ne J
. If ye, phease furnish fallowing Information fa respet of cquity o - ° !
Namw of | Type of — _ _ .
FAN | : Shares tramsferred
compuny | compamy | "AN | OPeEmbalma | Skaro scquired durieg he veur duchgeeyeer | OUHRbMEG |
| i T I == 1 S = T =
L | | ' price Purchae | '
| ' | ¥ il "'.:,‘,":
ace (
\l.ﬂW‘ Cout of “u.d Daze of ;‘1}-'7:" cxxr of No. of Sale No. of CUest of
shares | acquisition | shares | y | per purchaswe | shares | comsdderation | shares | acquisition
purchzse (=24 |
| | whare of | from I |
. tresh ne-nq |
- { I L ey | RTERel * |
Is | b 1213 4 s | e |1 8 | o 1 "
r 1 1
L —— A L |- — -
_ 8| Whether lisble to malatain accounts as per section #4047 /Ta hi‘l U\n 0O N .
a2 :mmhmmhrauuh-mmm«mum\uu‘uuunnunu\rnnu O Yes a
o
ol If No, whether during the yrar Total walcv/turnover/gron recripty of buxiness excreds Ra | crore bat does oot eaceed Rs.10
| |erores? Miet) @ O Veu O Ne
If Yes bs sciected ni a2l whether aggregate of all amounty receiyed including amount reccived for xales, turnover or gross
alll | receipts or on capital sccount snch e capital contribution, loans cte. during the previom year, in cavh, docs not cxceed five per
cent of the sald amount? (Tick) @ OYes O Neo
If Yes b sclected a1 alk, whether agrregate of all payments made including amount incarred for expenditure or on capltal
alill | account such &3 asset pcguisitien, repayment of leaes ctc. during the previom year, in cath, does not cxceed five per cont of the
wdd payment? (Tic) @ OYes O Ne - -
b | Whether [iable for andlt ander section 44A87 e @ O ver O ~e - -
z & If (b) Is Yea, whether the accounts have been andited by an accountant? (Ticd) B Ove O =~e
E If ¥ e, furnish the following Information- o L
() | Date of farahhing of the sudil report (DDMMAYYY) o .
(i) | Name of the anditor signing the tax andit report
£ (i) | Membership no. of the auditor
g (tv) | Name of the anditor (proprictorship/ firm) B - B B B
(v) | Proprictorship/firm registration number
) | Permanent Account Namber (PAN)/Asdhssr Ne. of the audltor (proprictorship/ firm)
(vil) | Date of andit repert N L
di | Are you Diable for Andit uis 92E7 [ Yes O no
If (df) ks Yes, whether the accounts have been Yes o Date of furnishing audit report?
40 | yndited u/s 92E7 - DD/MM/YYYY
If lizbic to farnish etker andit report under the Income-tax Act, mention whether have you furnished such report. If yes, please
4lll | ovide the detalls a3 Bnder) (Please see Insiructions )
|| }
] L L]
SL No. Section Code Date (DD/MM/YYYY)
R um-mmﬂ'ummmlmammmmAa,mﬁuuamumghﬂnmamu"Pm
prramd seorin s
Eg Whether there was any change during the previous year in the partners/members of the firm/AOP/BOI i@ OvaO
A
EF $ cnse of socicties and cosperative banks give details of Managing Commitiee) If Yes, de the following details
g | et o1 e Admitted/Retired | Date of admission/retirement | Perceatage of share (if determinate)
Partner/member M
E l. - ‘
|
a = : - -
B |12 any mecmber of the AOP/BOVexscutor of AJF 2 forcign compam? k@ O va O %o E—
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C | If Yes, mention the percentage of share of the forelgn company in the AOP/BOV executor of Adr O (|
W hether total Income of any member of the AOP/BOVexecutor of AJP (excluding hiy share from such nsyoctstion or body or
D | executor of AJP) exceeds the mns dmum amount which In oot chargeable to tax in the cone of that member? (e Oyey
One
.| Particulars of persons who were partners/ members In the e/ AOP/BOT or settlor/trustee/beneflelnry In the trust or exceutny,
E | in the case of estate of decensed / estate of Insolvent as on 1™ day of March, 2020 or dnte of dissolutlon
g:‘lll:'ll':l"; Dexignated
. X Partner Stuatus Rate of
SNo | Name and Address ! "";;;::':m;;:::“ U | pan| " ml-::l::'ml ldentificatlon (vee Interest “"':'l‘r'"'"“"ﬂ
ellylble for Number, In caxe | inseruerdons) | on Capiag | P20 PEYRble
. _ i ) B Aadhaar) _ purlrn.tr I.ul,.l,l’_ B
@ R) @l ® L e (%) (9)
] 3 'T‘u ;e m;-u'u{ r:s;- of persons referred to In section 160(1)(1) or (Iv) -
x l_ ﬂﬂvghﬁrgﬂf_@c beneficiary are determinate or known? L D an O ~Ne l
2 2 | Whether the person referred in section 160(1)(Iv) has Business Income? Oves O No |
E Whether the person referred In section 160(1)(Iv) Is declared by o Will and /or s exclunlvely for the Ove O ‘
= F |3 | benefit of any dependent relative of the settlor and/or s the only trust declared by the settlor? e e |
§ E 4 | Please furnish the following details (as applicable) : o |
E g (iy | Whether all the beneficiaries have income below basic exemption limit? _D Yes a No 1
= (i) Whether the relevant income or any part thercof is reccivable under a trust declared by any Oves O N 1
g 3 person by will and such trust is the only trust so declared by him? e _"_ ‘
E- (i) Whether the trust Is non-testamentary trust created before 01-03-1970 for the exclusive benefit Ove O N
‘_ of relatives/member of HUF of the settlor mainly dependent on him/Family? e a ‘
3 Whether the trust is created on behalf of a provident fund, superannuation fund, gratulty
i (iv) | fund, pension fund or any other fund created bona fide by a person car ing on Business or O ves O Mo ‘
| y A pe ry
| profession exclusive for the employees In such Business or Profession? |
w G Nature of busincss or profession, If more than one business or profession Indicate the three main activitics/ products (Other l
\ - than those declaring income under sections 44AD, 44ADA and 44AE) |
< S Code
= S.No. [Please see instruction) Trade name of the business, if any Description
=

BUSINESS

|

N

]

BALANCE SHEET AS ON 3157 DAY OF MARCH, 2021 OR DATE OF DISSOLUTION ¢/ill items A and

B in a case where regular books of accounts are maintained, otherwise fill item C)

Sources of Funds

| E:I'nrtnerl' / members’ fund

a |hrlnen' / members' capltal

SOURCES OF FUNDS

b es and Surplus
| [Revaluation Reserve bl
i [Capital Reserve bii
i [Statotory Rescrve bill
Iv |Any other Reserve blv
v [Credit balance of Profit and loss account bv
vi [Total (bl + bli + biil + biv + bv) bvi
¢ [Total partners’/ members’ fund (2 + bvl) 1c
2 [Loan funds
a [Secured loans
I h’mlgn Currency Loans I al ]
i [Rupee Louns
A [From Banks 1A
B [From others B
C [Total (1A + iIB) L
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i [lulul secured loans (sl + 1C) 7 - T nlll[ ]
b [Unsecured loans (Including deposits)
I [Forelgn Currency Loans ] 7 ﬁl hi l_ ) ]
I [Rupes Loany
A [From Banks o ) m| T
i [From persons wpecificd In wectlon 40A(2)(h) - S S
Wthe 1 T, Act ) - ]
O 'rom others I
D [Lotal Rupee Loans (1A + B + 0C) |
W [Votal unseeured loans (bl + 11D) - ' S Bl
¢ [Fotal Loan I"m;l.ll (nlil + biil) I 2c
3 [Deferred tx lability R o 3
4 Advances o )
i ( I'\I::II.I peesony I[-u‘tllh'(l In section JIIA(I)(II)_GII'VIEE LT i
0 [Fromothers ol
Ill' _I‘mll Allva’“cﬂﬁrir- IT) ] - 4iil
:! _;_uuﬂrcﬂ .nl' fun_rln (ic +2c+3 4l B 5
¥ lvl-l—;\;pllrnl—lal of funds ' T
! I |Fixed nsscts
{ n jGross: Block In
I 7b Deprecintion o I 1h
| ¢ [Net Block (a - b) Ie
! _ﬂ_}'lpllll work-in-progress Id
i e fromgeri o Ie
2 [Investments -
' a |Long-term investments
} i ]Invenmenl In property i [
: Il [Equity instruments
{ A [Listed equities HA
|; B [Unlisted equities 1111
i g C [Total e
| 2 il Preference shares 1]
= v [Government or trust securities Iv
E v [Debenture or bonds v
¢ E vi [Mutual funds vi
5 vii |Others vii
‘ viil [Total Long-term Investments (I + iC + ill + iv + v + vi + vii) avill
g b [Short-term Investments
i | ulty Instruments
A [Listed equities 1A
B [Unlisted equities IB
C [Total ic
Il [Preference shares i
il [Government or trust securities ili
i v [Debenture or bonds Iv
' v Mutual funds v
3 vl Others vi
vil [Total Short-term Investments (1C + il + Wi + Iv + v + vi) bvii
¢ [Total Investments (avill + bvil) 2c
3 Current assets, loans and sdvances
{l ] k:umnt assets _— - —
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i Ravestaries

A Ryw e=xerrish “

| B W ark-ia>-pregres

C Fizished poods

o (% W

D&:t-‘n—uﬁn‘nrwlﬂdpnﬁuﬁd
| For aradizz)

Emmmm
[ | aterizl

=

| F Losse toals ¥

G Dabers G

| B Teml(iA +iB+iC +iD +iE + iF + iG)

Seadry Debtors

| € Tetal Suadry Debtors

!Tn Cash and bank balzaces
|

A Batance with banks @A
B Cash-in-hand

C [Dthers L

D [Total Cash and cash equivalests (A + &B + 8O

v Current Assets

sl 8| B

v [Totsl current assets (iH +#C + @D + ziv)

b Leans and advances

|
|
|
!

%
a
E

|4

b ot for the purpese of basizess or profession

¢ [Total (av + biv)
d [Current Gabilities and previsions

i [Currest Babilities

.\budrycm

1 for more than ene year

2 [Others

3 [Total (1 +2)

Liability for leased assets

Accrued and due on berrewiags

sccraed bt not due oa berrowiass

Inceme recelved in advance

RlE|S(BlE|&]|~]~

Other payables

DR AR-RE-RN |

.u(u-pm«}ic-l-m*“:*m

|

for Income Tax

BB [F

A

Provisioa for Leave
memnﬁt}
C

Other Provisions

D [Total (A + B+ liC)

il [Total (IE +iiD)

w| B B|

¢ INet current assets (3¢ — diii)
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b [Deferred tax asset 4b
Dehit balance in Profit and loss account/ accumulated 3 -
mlunce 4c

d [Total (4a + 4b + dc)

4d

& [Total, application of funds (le + 2¢ + .\t: +4d)

In a case where regular books of account of bn:im:u_nr—prnfcula;ure not maintained, furnish
the following Information as on 31" day of March, - 2021, in respect of business or profession

Amount of total uuntid debtors Cl
2 (Amount of total sundry creditors - Te] -
1 Amount of total stock-In-trade ' S (o] B
4 [Amount of the cash balance Y 5 1 A

U are maintained, otherwise fill itemy 62 1o 66 as applicable)

il

Manufacturing Account for the financial year 2020-21 (fill items 1 1o 3 in a case where regular hooks of accounts

| [Debits to Monufucturing Account
l A -)hcnI;u Inwaner o S
1 i ()ﬁ(?l;g_glmknl lmunlerlal - 1
1l [Opening stock of Work In progress I no| B
W frowma+m o Al
B [Purchnses (net of refund:_n_nd duty or tax, Il any) B
G l)lrrmﬁrn C
D [Direct expenses (DI + DIi + DHll) p
- i |Carriage lnwurﬁ - ]
il [Power and fucl - 1
i lii [Other direct expenses Tit
E [Factory Overheads
I [Indirect wages 1
I |Factory rent and rates 1
lil [Factory Insurance 1}
iv [Factory fucl and power Iv
v |Factory general expenses A%
vl [Depreciation of factory machinery vi
vil [Total (I+iH+ili+iv+v+vl) Evii
F [I'otal of Dcbits to Manufacturing Account (Alii+B+C+D+Evil) F
2 [Closing Stock
i [Raw material 2
Il [Work-in-progress 2il
Total (2i +2il) 2
3 |Cost of Goods Produced — transferred to Trading Account (1F-2) 3

[!

CREDITS TO TRADING ACCOUNT

SRRl Trading Account for the financial year 2020-21 (fill items 4 to 12 in a case where regular books of accounts are
R St =

MOV b seieowsll maintained, otherwise fill items 62 to 66 as applicable)
4 [Revenue from operations
A Sales/ Gross recelpts of business (net of returns and refunds and duty or tax, if any)
| *Sale of goods i
il [Sale of services il
W Other operating revenues (specify nmature and|
lamount)
a lila
b Liib
¢ [Total (liia + lilb) 1113 —
iv [Total (i + ki + Hic) -

B |Gross recelpts from Profession




DEBITS TO TRADING ACCOUNT

INCOME-TAX RULES,

C Dutles, taves and cosy recelved or recelvable in respect of goods and services nold or supplled

I Unbon Fxelse dutles !

I Nervice tay ]

UL VAT Sates tay n
Iv Kentral Goods & Service Tax (UGST) '_',
v Ntate Goody & Ntnlrlr.l Tan iﬁh‘ﬂl) - v

v Integrated Goods & Services Tay (IGST) vi
Al Ualon Vervitory Goods & Services Tav (UTGST) il
Vil Any other duty, tax and cess vill

W [Total (0 -+ A0+ L Iy e vl

D [Votal Revenue from operatlons (Aly + B +CIx)
X loving Stock of Fintshed Goods

Votal nf\-fedlt\ o Trading Account (4D + 5)
Opening Stovk of Finlshed Goods i

Purchases (net of refunds and duty or tay, If any)

Direct Fapenses (91 + il + 'H-Ii)

1962

84
—
Clx
e e
4D !
5 ——
| |
¢ ]
7 |
4 —
L]

I 'I.'urrhgr Inward o |~
W wer and I\u'l; S )
‘ Mher direct expenses
il Note: Row can be added as per the nature of Direct ]
ll)(‘l“ﬂ I
10 Duties and taves, pald or pay nhle. In respeet o of unod! and services purchased
' 1o ustomduty 100
T_li } ounter wllinn duty 1oi
| i bpﬂlsl additional duty - 100
I\ [Union exclse  duty o 10y
| v Neryl fee tax B 10v
[ vl VAT/ anu fax 10vl
‘r vl t ‘entral (-uodl & _'w_r\ Ir?l ax (OGS 10vil
vili State (vuod\ & ‘wr\im Tax (SGST) 10vill
{. ll_ ElrgEler( noduf senl«-n Tax (IGST) 10ix
| v ‘nion Territory Goods & \rnlm Tax (UTGST) 10x
u Am ather tax, plld or payable 10xi
i 1il m-t C10F + 1011 + 1001 + 10ly + 10v + 10vE+ 10vii + 10vill + 101x + 10x + 10x)) 10:8
|n [ ost o of I goods prnduu-d Transferred from Manufacturing Account 11
12

| IJ.mM Profit from Business/Profession - transferred to Profit and Loss account (6-7-8-9-10x11-11)

CREDITS TO PROFIT AND La0SS ACCOUNT

S e

I’rol‘lt and Loss Accnunl for lhe ﬂnunclnl yenr 2020-21 (llrl items 13 1o 60 in a case where regular books

13 |Gross profit transferred from Trndlng Account

13

Mher income

i ent i

ii lmmls:lnn (]

IDividend income 1]

_ _I_nlrrﬂt Income Iv

v [Profit on sale of fixed assets v

~ Profit on sale of lnvestment being securities chargeable to Securitiey "
[Transaction Tex (STT)

vil |[Profit on sale of other Investment vil
vill |Galn (loss) on account of foreign exchange Muctuation u/s 43AA vili
In Pl.-nm on conversion of Inventory Into capital nsset w/s 28(via) x

FMYV of inventory as on the date of conversion)
x  |Agricultural income x

al  |Any other income (speclfy nature and amount)
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aia

b

xib

¢ Total (xia + xib)

xle

ITR-5

xil  Total of ether income (1 + il + {ii + iv

* v+ v+ v+ il b+ x xie)

Total of credits to proflt and loss sccount (13+14xii)

DEBITS TO PROFIT AND LOSS ACCOUNT

Freight cutward

Consumption of stares and spare parts

Power and fuel

Reats

Repairs to building

Repairs to machinery

Compensation to emplovees

i Salaries and wages

22i

ii Bonws

22ii

iii Reimbursement of medical expenses

22l

| v Leave encashment

22iv

| v [Leave travel benefits

22v

| vi Contribution to approved superannuation fund

22vi

| vii Centribution to recognised provident fund

22vii

| il kumumn to recognised gratuity fund

22wl

22ix

| & {Coatribution to any other fund

been _incurred

;E:s! other benefit to employees in respect of which an expenditure

i Tetzl compensation to employees (total of 22i to 22x)

224 ]

xi  Whether any compeansation. included in 22xi, paid to non-residents

xiia

Yes/ No

I Yes, amount paid to non-residents

xiib

Insarance

Medical Insurance

23

lLife Insurance

23ii

23iii

i

7]

i K s Insurance

iv  i¢ther Insarance including factory, office, car, goods, etc.

23iv

v [Fotal expenditure on insurance (23i + 23ii + 23iii + 23iv)

23v

}W-rhun and stafl welfare expenses

24

25

Jﬁﬂu'uilml
Hespitality

26

Couference

27

{Sales premetion including publicity (other than advertisement)

28

Advertisement

29

AL IR AR AR AL AR

ICemmission

i [Paid outside India, or paid in India to a non-resident other than a
rompany or a foreign company

ii [Toothers

Total (i + ii)

30iid

sutside Indin, or paid in India to a non-resident other than a

v or a fereign company

[Te others

i [Total (i +ii)

i |

[Professional / Consualtancy fees / Fee for technical services

i outside Indis, or paid in India to a non-resident other than a
or a fi
il © others

6 [Total @+ 1)
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3

[Hotel, boarding and Lodging o

3z

[Forelgn traveiling cxpenses

6

[Conyeyance cxpenses

37

[Telephone expensen

[Travellng expenses other than on forcign traveling

M
As
L]
7

n

[Guest Houat expenses

3

Club expenses

M

40

[Festival celcbration cxpeases

40

"

kchnlmllip

41

T s L _‘ |

Gl

L}

Donatlon

43

tisn

tes and Laxes, pald or payable to Government or any local body {excluding laxes on Income)

1 |Unlon exclse duty 44

I [Service tax il

il [VAT/Sales tax i

Iv [Cess 441

v Central Goods & Service Tux {CGST ddv

vi tate Goods & Services Tax {SCST ddvl

vil [Integrated Goods & Services Tux {(IGST) i

vii] [Unlon Terrlory Goods & Seevices Tax (UTGST) dviil

fx |Any other rate, tai, duty or cess Incl STT and CTT 44

x  [Total rates and taxes paid or paysble (441 + 4411 4411 +4dlv + 4dv + 4dvi + ddvil + Advill +44ix)

443

45

Audit fee

43

46

Salary/Remuneration pald to Partners of the trm

46

47

(Other expenses {speclfy naure and amount)

il [Total (i + i)

4Tl

48

[Bad debts (specify PAN? Aadhaar No. of the person, if avallable, for whom Bud Debt  for amount of Rx. 1 lekk or more by
claimed and amount)

K1) 48i1)

i2) 4812)

T3} 483}

i (Rowscan be added as required) Total [48I(1 P8I HBI3)] 481

u Others (more than Rs. 1 lakh) where PAN/ Aadhaar Ne. Is not 488
vailable (provide name and complete address)

481l

ii{ Others (smonnis less than Rs. I Iskh)

fv [Total Bad Debt (48] + 48il + 481l)

49

Provision for bad and doubtful debts

49

L1

[Other provisions
[Profit before Interest, depreciation and taxes [15 - (E6.10 21 + 22x1 + 23v + 24 to 29 + 304} + 3111 + 3211} + 33 to

43 + 443 + 45 + 46 + 4701 + 4Biv + 49 + 50))

52

terest

aid outside India, or paid in India to a aon-resident other than a I

mpany or a foreign company
] ‘o others

1l [Fatal (1+ 1)

Depreciation snd amortisation

[Net profit before taxes (51 - 52ill - 53)

[Provision for corrent tax

[Provision for Deferred Tas

[Profit after tax (54 - 55 - 56)

TAX AND

gle|a|n|sie|a|g

L

PROVISION FOR

IBalance brought forwsrd from previous year
]Amunl svailable for appropriation (57 + 58)
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o ]I ramsferred to reserves and surphin L1
sl hhtnm varried to balance sheet in proprictor's nceount (39 60y ] ] o
SOCOMPUTATION OF PRESUMPEIVE DUSINESS INCOME UNDER SE( THON 44A1 (Only for Heslden
| Partncrship Flvm other than LLP) ]
r SRANO. Name of Husinexs Nustoess code Dexeriptinn
\ 1] r.mn Turnover o Gross Recelpts (la ¢ Ib) bl l o
l a [Ihrough a’c payee cheque or a/c payee bank draft or bank elecironie] In
[ fearing system or other prescribed electronle modey recelved before
\ | kpecified date
[ | b [Any other mode ih -
iy umptive Income under section 44 A1 (ila + 113] L311] I
‘ a % of 82ia, or the amount claimed to have been earned, whichever iy s
igher
| !bE‘-- of 62ih, or the amount claimed to have been earncd, whichever Is  lib
s [ Migher
NOTE —0f income is dexs than the above percentage of Grosy ReceipanTh wr, it iv datory to maintain booky of accounty and
L faveamyanditundersection 4448
| &Y COMPUTATION OF PRESUMPTIVE INCOME FROM PROFESSIONS UNDER SECTION #4ADA {Only
» | Nor Reddent Partncrship Firm other than L1P) o
- LSIL":‘(\JF . __ Name of Busimess } _ Business code Description
sl ) i
. B :
3 (1 [Gross Receipts - 7 o | ]
- (ii) Presumptive Ilncome under section 44ADA (50% of 63, ar the amount claimed to have been earmed| 6l
= whichever is higher) o 1
& | NOTE—If income is lexs than 50% of Gross R _&!ﬁ@r&ﬂm{n_mgamgin mlh-g-m-ﬂtummulrljl
L 4 COMPUTATION OF PRESUMPTIVE INCOME FROM GOODS CARRIAGES UNDER SECTION #4AE | |
E | SR.NO. Name of Business Rusiness code | Dewription -
= I - |
i PSS D ——
[
Registration No.|  Whether
gwned/Jeased/
l | hired
]
{
! (0 () @
1 (2
‘ )
Total o |
! row options as mecessary R S :
| (li) [Tota presumptive income from goods carriage ws 44AE [total of column (S)oftableod(d)]  [e4(id))
“ (i : Salary/Remuneration ts Partners of the (rm o oy
i (Iv) [Total Presumptive Income ws 44AE (li-ili) - e e o _I‘_‘ﬁ‘.L____.
WOTE—If the profits are lower than prescribed under S.44AE or the number of goods carriage owned a1 any time during the yeur
10, it is mandatory to maintzin booky of accounts and have & tax audit under 44 4B,
)

ND ACCOUNT CASE

follewtng Information for previous year 2020-21 in respect of business or profession -

() For sxscsaee carrying on Business

F REGULAR BOOKS OF ACCOUNT OF BUSINESS OR PROFESSION ARE NOT MAINTAINED, furwish]

e

8 |Gross receipts (al + a2) o __7_-”_7__7‘ _“f_ . Ill o
Throagh o/ P beque or o/ ve bank draft ur bank clectro .
' ng:;hwymm"tﬂwdhﬂ
__ppecifieddste =~ == 0000 - -
__ [ 7 JAuy other mode . d ]
b Krees profit o - - = o
a l"'unl B T ' T a8l |
() For macace carrylngon Profession I~ ——
8 [iross receipts (2l ¢ ad) S :
1 a/c payee cheque or o/t payer banh drafl or bask al
sysiem or ofher prescribed clectroale modes received
¢ date [ —
M other mode u
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b [Gross profit [ B
] E;wm te
4 Net profir

ik} [Twtnl profitl (65§ + 6Sil)

64 | | [Turnover from speculative actvity

i Gross Profin

ili Expenditzre, if any

v et income from specnlative sctivity (6611 - 66517

HEREE

el | | [ L

(Rl - i 2 Other Information (mandatory if liable for audit under section S4B, for athers, Ui if applicable)
Metbad of accounting employed in the previous year (Tick) B O mercandle O cab

2 lls there any change in method of sccounting i@ OvYe O ne

34 [OCTeRSE In the profit or decresse in loss becanse of deviation, if any, as per Income Cnnpnhﬂn1 2
isclosure Standards notified soder section 145(2) [columa { ta(til) of Schedale ICDS]
. rease fn the profit or incresae in loys because of deviation, if any, mi per Income

isclosure Standards notifled nuder section 145(2) Jeotumn 11b(lll) of Schedisle ICDS] 3
4 Method of valuatin of closing stock employed in the previous year

» Raw Material (il at cost or market rates whichever is less write i, if at cost write 2, If mt market rate wriie 3)
b Finlshed goods (If at cost or markel rates whichever is less write 1, i nt cost write 2, if at eearket rate write 3)

©_Js there any change in stock valuation method Ty @ [ Yo O mo
d Jucresse in the profit or decrease in Joss because of deviation, If any, from the method of P
tion specified under section 1454
€ in the profit or Increase in Soss becsuse of deviation, if any, from the metbod of te
ustlon specified ander section 1454
5 Amounts not credited to the profil and loss account, being - "
s pe items falling within the scope of section 28 2 ;

b proforma credits, drawbacks, refund of dnty of
stomy or exclsz or service tax, or refand of yales tax or
ar added tax, or refond of GST, where swch credits, 5b
whacks or refunds are wimitted sy dur by the
uthorities concerned

c ation clalms accepted during the previows year £ _
z 4 fany olker item of income sd S
= ® kapital receipt, if any Se '
g { [Total of amounts not credited to profit and loss scconat (Sa+Sh+5c+5d+5¢) L l
g | ¢ (Amounis debited to the profit and loss mccount, to the extent disallowable mader section 36 das to J
z on-fulffiment of conditian specified in refevant clavses- SN -
™ . am paid for lnsurance agsinst risk of damage or 6a FEL L
T truction of stocks or steve /35(1){i)] I,
s p [Fremium pald for inserance oo the health of employees s o

36¢1)(iby]

Ay sum pajd to an employee a8 booas or commirssion fer
© pervices rendered, where such sum was otherwhse payable | 6c
fo him as profiss or dividend {34/ )(ii}}
4 Any amount 5f interest pald o respect of barrowed capital &
eI GIT
¢ (Amount of disconnt on a zero-coupon band 36(7)fiiia)} [

r Amonat of contribntions to « recognised providext fund P
6¢d Mivi]

mount of contributiens to an approved superannuation
% ltund [3601)v)

]
p fimount of contribution to & penslon schere referred ta in
on BBCCD [36(1)ivey) b
[ 1]
]

{ pumount of contributisns to & spproved gratuity fand
ISl _

} mount of contributions 1o any viker fund

Aoy som recelved from employees ne contributien to any
dent fund or superannuation fond or amy fund set

k ESL Act or any other fand for the welfare off 5k

ployees to the extent not credlted to the employ -

unt on or before the due date /36(/}(va)]

1 [Amount of bad and doubifal debts [35/1)Ni) a
m [Provision for bad and doubtfol debis [36(1)(viiz)] m
o |(Ameunt tremferred to xoy special reserve f36¢1)¢viii)} [ 1]
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xpcaditure for the purposes of promoting family planning
mongst employees [36(1)ix)] 6o

psactlon in securities If such income is not included In| 6p

mount of sccuritics transaction paid in respect o
business Income [36(1)(xv]]

n accordunce with the TCDS notifled wis 1452

arked to market loss or other expected loss as compuied
6q
36(1)(xviii}]

xpenditure for purchase of suparcane in excess of th
overnmeml approved price [36(1)(xvii)] o

ny oiher disallowance 6

ITR-5

[Total amount disallowable under section 36 (total of 6a to 65)

1

Y ecopnized Providemt Fund)

Total number of emplaoyees employed by the company (wandeiory in case company hax

i [deployed in India

il deployed outside Indis 1
il [Total i
Amounts debited to the profit and loss account, to the extent disallowable under section 37
s [Expenditure of capltal nature [37¢1)] 7a
b [Expenditure of personal nature [37(1)] Th

e xpenditure lald out or expended wholly and exclusively 7
OT for the purpose of business or profession [37(1)] ¢

xpendifure on advertisement In any souvenir, brochure,
d kract, pamphlet or the like, published by » political party 7d
37(2B)]

. Elpcndlmre by way of penalty or fine for viclation of oy 1
mw for the time being in force ¢

f IAny other penalty or fine "

xpenditure Incurred for any purpose which is an offence or| .,
lifch ls prokibited by law &

€
b [Amount of any lisbllity of a contingent nature 7h
1 |Any other amount not sllowable under section 37 7l
3 [Total umount disallowable under section 37 (total of Ta to 70) 7 |
A. |Amonnts debited to the profit and loss account, to the extent disallowable under sectiond0 |’
unt disallowable under section 40 (x){), on account
s pf non-complinnce with the provisions of Chapter Aa
1-B
mount disallowable under section 40{g)(1a) on account
b jof non-compliance with the provisions of Chapter Ab
-B
nt disallowable under section 40 (a){ib), on account of
c p n-compllsnuwmltheprovhhnlof(:hpurvmofu Ac
Act, 2016
mount dissllowable under section 40(a)ill) on accoun
d non-compliance with the provisions of Chapter Ad
KVII-B
‘monnt of tax or rate levied or assessed on the basts M} Ae
rofits ({0(2)(i)]
1 |Amount pald as weaith tax [40(a)(iic}] Al
Amount paid by way of royalty, license fee, service fee|
£ as per section 40(a)(ilb) Ag
s lamount of hiterest, salary, bonus, commission or Ah
muneration pald to any partner or member [400)]
| jAny other disallowance Al L
] [Total amount disallowable under section 40{total of Aa ta Al) BAj
Any amount dissliowed under section 40 in any preceding previous year but sllowable 8B

B [during the previous yesr

[Amaants debited to the profit and loss sccount, to the extent disallowable under section 40A I

" }Amoun'l: pald to persons specified In section 40A(2)(b) o

unt pald otherwise than by sccount payee cheque or)

vount payee bank draft or use of electronic clearing
b m throogh a bank sccount or through such electron
de a1 may be prescribed, disallowable under xzectio

b

})

¢ [Provision for payment of gratulty [40A(7)] %

TR A




ITR-5 INCOME-TAX RULES, 1962

T ws contribution to any fund, trust, company, AOP, or| 34

Ely sam paid by the aszessee as an employer for setting nz’
d
{01 or sockety or any other institution [404(9y

¢ [Marked to market boas or other expected loss except g
Howable w's 36(1)(xvill) [4DA(13 %e

T jAny other disallowance s

%

L [Total amount disaltowable ander section 404

10 Ay ::l;ln::: ll::lhwcd under section 43B In any preceding previens year but allowable during

n sum in the nature of tax, duty, cess or fee ander any Isw| 10a

d or superannimation fund or gratulty fusd or sny other |[10b
d for the welfare of emplo

sum payable to am employee as honws or commission 18e
or services rendered

sum payable 83 interest on any loan or borrowing
public financisl lostitution or a State flosnciall 18d
corporation or a State Industrisl investnent corporstion

Awy sum payable as interest on any loan or berrewing
R scheduled bank or a co-operative bank other than 10e
E:iymry agricultural credit society or a primary ce
perative sgricultursl and rural development bank

f |Any sum payable towards Jeave encashment 10
y sum payable to the Indiam Rallwaya for the use nflw'
g ay assedy

b_{Total amount allowabic ander scction 43B (tetal of 10 to 10g)

T Any amount deblted to profit and bocs account of the previous mﬁ-t disasliowable under

43B
s “Fs-m in the nature of tax, duty, cess or fee under amy law] 51,

b sam payable by way of centribation to any providest
or superanonation fund or gratuity fumd or any other |11h

for the welfare of employees
[ sum payshle to an employee a3 bonws or commission e
services rendered
d sum paysble as interesi on any loan or horrowing from
y public finsocial (nstitution or a Stsie financa) 11d
corporation or a State Imdustrial investment -]

da [Any sum paysble by the asscssec s interest om any loan o1
rrowing from a depozit taking nom-bankimg

mpany or systemically important non-depoalt taking
aking financial company, in accordence with the

d conditions of the apreement governing such loan

£ sutn payable ag interest on any loan or borrowing fre .
scheduled bank or a co-uperatve bank other than e -
ry agricultural credit society or s primary &0 . :

pperative agricaliural and rural development hank
f [Any sum paysble towards leave encashment 1fr
¢ Aoy sum payable to the Indlan Railways for the use ntl“g
raliway assets

& [Total amount disallowable under Section 43B(total of 112 to 11g)

12 |Amonnt of credit outstanding In the aceounts in respect of

s rthnExclleDuU ;

5 rem

o T

d |Centrat Goods & Strvice Taz (CGST) 124

© txte Goods & Bervices Tux (SGST) - 12 2
[ fimtegrated Geeds & Servicea Tax (GST) 1 —-
E [Unian Tervitory Gemds & Servioes Tax (UTGST) : :::

b Pnyoﬂurh! :

I F.mmtmdu(wﬂlhmnh)

13 [ompoants decmed to be profits and gains wnder section 33AB or 33ABA er 33AC

14 [Any amonat of profif chargeabie te tax under section 41
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[ (€ JAmount of income or expenditure of prior period credited or debited ta the profit and losy s
ecount (ned)
s [&mouut of expenditure disallowed wis 14A 18
‘hether assessee s exercling option under subsection 2A of section 9CETek) M O Yes
17 No 17
If yes , please M) achedule TPSA|
Quantitative detalls fmaadutory if hable for audit under sevian 4348)
{2} In the case of u trading concern
1 [Opening stock 1
2 [Purchase during the previous year 1
1 [Salea durlng the previous year i
4 [Closing stock 4
& _Bhortage! excess, if nny .3
{b? [In the ¢ave of 1 manufacturing concern
& [Raw materlals
a s Opening siock Ga
E b [Purchases during the previous year 6b
W ¢ [Consumption during the previous year (¥
E d [Seles during che previous year od
¢ [Closing stock fie
f [Vield finished products L)
% [ ntage of yield og
h [Shortage’ excess, if any Gh
7 _|Finished products/ By-products
[ Fpenlng stack T
b [purchase during the previeus year b
¢ Ruantity manufactured during the previous year To
d pales during the previous year d
¢ klosing stock Te
1 Piomge! excess, if any -

SCHEDULES TO THE RETURN FORM (FILL AS APPLICABLE)

= i-41 Detalls of Income from House Property (Please refer instructions) (Drop down to be provided indicating ownership of
£ i riy)

a3

Adress of property § 'own/ City rme PIN Code/ ZIp code
' L]
lls the property co-owned? L] Yes T No (if “YES” please enter followlng detalls)

jAssessee's perceniage of share In the property % I:I

Name of other Co-ewner(s) [PAN/Aadhaar Ne, of Co-owner (s} Percentage Share in Property (%)

I

n
E {Tick ¥ the upplicable eptisn) AN/Aadhaar No, of Teonnt(s} (Plense | PAN/TAN/ Amdbasr Ne, of Tenant(s) (Ir
&l [ Seit-Occupled] Let ont note TDS credit s claimed)
g b Detmed let out
§ A [Gress rent raceived or recelvable or kettabls value {a
Hoi thigher of the rwo, [f let out for whole of the year, lower of the two if let out for part of the year)

B [The amount of rent which cannot be reslized 1b '

€ [Tax paid io locul anthorities ¢

D [Total (1L + 1c) 1d

E |Annual valwe (1a — 1d)} le

F_Annual value of the property owned (own percentage share x 1¢) 1r

G B0% of I |

H linterest psyable an borrowed capital 1h

1 _[Total (Ig + Lh) T

J hnmdUmlhedrulnulwddud-s the yeur less 30% 1j




ITR-5

4 Lif negative take the figure to 2i of schedule CYLA)

INCOME-TAX RULES, 1962 92
K Jlocome from house property 1 (11— 11 + 1j} L] _
. Address of property 2 I’row City te PIN Code/ Zip code
F" )
I1 the property co-owned? O ves O No (r“YES" please enter following detalls) D
[Assessee’s percenizge of share in the property % :’ —
IName of Co-owaer(s) P AN/Aadbhasy No. of Co-owner (3} Perventage Share in Property% ﬁt
; —
1I
Yick 51 the applicable eption| [Name(s) of TenantPAN/ Aadhaar No, of Tenant(s) P AN/TAN / Asdhear No. of Tenant(s) (if
] Self-Occupied (if let out) (Please set note credit is clal
[ Lei owt 1
0 Deemed let out 1
A Gross rent received or recelvable or lettable valoe 2
(higher of the two, if let out for whole of the year, {ower of the twa. if let out for part af the year)
B [The amount of rent which cannot be realized pid
C [Tax paid to local authorities 2«
D {Total {2b + 2¢) u
E IAnnual value (2a - 2d) 2e
T |Annual value of the property owaed (own percentage share x Jc) ]
G 0% of 2 g
H [interest payable oo borrowed capltal Ih
1 [Totsl (2g+2h) ]
7 Arrears/Unrealised rent received during the year less 30% 2
K Jncome from house property 2 (21 —2i + 2j) L)
3 [Pass threugh income/ Loss f any * 13
acome mader the head “Income from house praperty” {1k + 2k +3) 4

rnishing of TAN of temant is manduiory,

I tax Is deducted under section 194-1B.
if tax is deducted under section 194-1.

INCOME FROM BUSINESS OR PROFESSION

NOTE ;:rnlshing of PAN/Aadhasr No. of tenant is mandatory,
;

== ] Computation of income from business or profession

A From business or profession other than specalative business and specified business

1 [part A-P&L )

Profit before tax as per profit and [oss account (item 54, 62(10), 63D, 64(Iv), 650H) & 66(v) of 1

Net profit or loss from speculstive business Included In 1 (enber —ve
ign in case of loss) /SL No. 66iv of Schedule PEL]

2

i

20 | enter —ve sign in case of loss)

et profit or Loss from Specifted Brsiness 0y 35AD included In 1]

House property

3a

k1

a
ncome! receipts credited to profit and less | b [Capltal gaiss
ount considered under other heads of
¢ [Other sources

pcome/chargeable ws 11SBBF/ chargeable
d s 115BBF

k-
M

115BBG
¢ jus 1158BG

3e

it or loss iacluded in 1, which is referred to inm section 44ADV

bedule of Income-tax Act {other than prefit from Hfe i
skness referred to In section 115B) (Dropdown fo be provided)

ADA/ 4AE/ 44B/ 44BB/ 44BBA/ 44BBB/ 4€D/ 44DA/ Hm n

4 | jop

Proﬁtlndg:insﬁomlttelunmubmhmnfermdminn:ﬂnnl‘h

4 \Dropdown to be provided)

Profit from activities covered under rule 7, 7A, TB(1), TB(1A) and nl “

& | Share of Income from firm{s} S

b |Share of income from AOP/ BOY 5b
Axy other exempt income (specify nature

and ansount) ;

1

il [Total (ci + clt)

5 Income credited fo Profit and Loss sccount (Incloded in 1) which Is exempt

d {Touleumpﬂlum(h+5b+sdll)

« Balarice (1 2a— 75— 3u - 3b— 3¢ - 3d— 3¢ - 4a - 4b - do- 5d)
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ITR-S

A House property | 7a
xpenses debitcd to proflt and loss account B [Capltal gai ™
onsidered  under  other  bheads  of et
ncome/related 10 Income chargeable opi | C [Other sources | 7
15BBFior ws 11SBBG D jo/ia [15BBF 74

E p/i11SBBG Te
xpenses debited to proflt snd loss sccount which relate to exempt |
come

s [EXpenaes debited to profit and loss account which relste to exempi

ncome and disallowed w/s 144 (16 of Part A-OD

9 [Total (7w+7h+ Tc+ Td+ Te + Bat Bh)

19 Adjusted proflt ar loas (6+9)

11 Depreclation and amortaation debited to profit and loss account

12 Depreciation allowable under Income-1az Act

1 Depreciation aliowable under section 32(1)(il) and 32(1)(1in)
‘column 6 of Schedule-DEP)

12l

1 Deprecistion allowabie ander section 32(1X1)

[Make your own compurarion refer Appendix-IA of IT Rulex}

120

1§ [Total {121 + 120)

13 [Profit or bots afier adjustmeat for deprecintion (18 +11 — 121}

13

14 [rmounts debited to the profit and Joss account, to the extent
Misallowusble under yection 36 {61 of Part A-O0)

s ants debited to the profit and less sccount, to the extent
isailowable under section 37 {7 of Part A-OT)

16 unts deblted (o the proflt and loas account, to the extent
Isaliowable under section 40 8Aj of Part A-OM)

17 unfs debited to the profit and less sccount, to the extent
towable wader sectiom 404 (91 of PariA-OY)

5 ARy amount debited to profit and inss sccownt of the previou
vear but dissBowable under section 438 (11h of Part A-Of)

19 iterest disallowable under section 23 of (he Micro, Small snd
edinm Enterprizes Development Act, 2006

20 med [ncome under section 41

2 med Ineome wnder section 3ZACT 32AD/  I3AR/
PIABABSABAASABR! ISAC/ 40AQAY 33ACI TIA/ BOHHD/

Deemed Income under section 43CA

2
23 jany other item of addition under section 28 to 44DB

other income not included In profit and loss account/any

24 T expense not allowable (inclwding Income frem salary,

minission, bonus and interest from firms §n whick assessee b
Partner)

wcresse [n profit or decresse In loss on aecount of ICDS
25 mdjustmnents and devintion In method of valuation of stoek
Column 3a + 4d of Part A- OI)

36 [Total (14 + 15+ 16 + 1T + 18+ 19 + 20 + 21422 +2H-24+25)

7 on allowable under section 32(1)(1l)

7

13 [Deduction allowable under section 32AD

28

cess of the amount debited to profit and loss account fitem
28 kt4) of Schedule ESR} {if amount deductible under section 33 or
ICCC or 35CCD is lower than amavm! debited 1o P&L accoun, it
i go to 24}

amouct disallowed under section 40 In mny preceding
s year but allswable during the previous year(8B of Part

11

~OT)
amount disaliowsd mnder section 43B In any preceding
year but allowable during the previous yesr(10h of
Part A-O]

3

32 [Any other amsunt allowable ax deduction

2

In prefit or imcresse in less om account of |
» F:nltmenu and devistion In wethod of valuation of sto
Column 3 + 4¢ of Part A- OT)

34 [Totul (27+28+29+30+31+32+33)

35 fincome (13+26-34)

35

35 Profits and gaing of business or prafession deemed to be under -
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INCOME-TAX RULES, 1962

if figure Is negative) -
poome from speculative (343)

94
i Section 44AD [62(i) of schedule] 36l .
U Section 44ADA [63(il) of schedule) 6l
W Pection 44AE [64{iv} of schedule] o
b Bection 448 36k
¥ brctlnn 44BB 36v
i [Section 44BBA oni
it beﬂinn 44BBB 36vid
vil_Bection 44D 3oviil
b Futinn 4DA 3eix fitem 4 of Farm 3CE}
x i:::lou 44DB 0
]
- Ilsdemdllle of Income-tax Act (other than o
i [Total (36i to 361f) 'M
37 :‘;;t f;i;f:i“;:r loss from business or prafession other than specalative and specified business 3 —
[Net Profit or loss (rom business or profession other than speculative business and specified
8 t{“’lﬂm_ after applying rule 7A, 7B or 8, If applicable (if rule 74, 7B or 8 is wol applicable, enter same | A38
igure as in37) (If loss take the figure to 2i of item E) (38a+ 38b + 38¢ + 38d + 38e + 381)
a [[ncome chargeable under Rule 7 388
b Peemed Income chargeable under Rule 7A 38b
¢ [Deemed income chargeable under Rule 7B(1) 8¢
d [Deemed income chargeable under Rule TB(EA) 118d
¢ [Peemed income chargeable under Rule 8 38e
[ Jucome other than Rule 7A, 7B & Rule 8 (Item No. 37) 38
Fﬂmu of income deemed to be from agriculture, after applying Rule 7, TA, TB(1), 7B(LA) and
39 Rulc 8 for the purpose of aggregation of Income as per Finsnce Act k
4c{38x+38b+38c+38d+38e)}
B Compotation of income from speculative business
40 Net profit or loss from speculative business as per profit or loss account 40
a1 Additions In accordance with section 28 to 44DB 41
42 mctions in accordance with section 28 to 44DB 42
43 fincome from speculative business (iffoss, take the figure to tuxi af schedule CFL) B43
€ [Computation of income from specified business under section ISAD
44 [Net profit or loss from specified business us per profit or loss account '
45 |Additions ip accordance with section 28 to 44DR 45
PP Deductions in Mnu willl_ seet_l;on 28 to 44DB (other than deduction under section,- (3] IAD. D32 | 4
L 35 on which deduction w's 334D is claimed}
47 [Profit or loss from specified busimess 44-+-45-46) 47 ]
48 uctions lo accordance with section 35AD(1) 48 -
49 [Income from Specified Business 47-48) (if loss, iake the figure to 7xif hedule CF CA9 ]
£0 emmtdlm?tulnecdon(sjnrutﬂonssmwlchcountheapumﬂdbudunﬂbundfwbiﬁm o ]
D Iucome chargesble under the head ‘Profits and gainy frem business or professhon’ (AJB+B43+C49) D . I
£ Hntra hesd set off of business loss of current year > A
Imcome of current year (Fill this columB (B 4o 0s 155y set off Business fncame remainiug after
sl. [Type of Business Income only If figure is zero or pesitive) setofl
0] )] F)=1-02)
; oss to be set ot Fllk thisrow] .~ : (A38) i B

<

ncome from specified (C49)

msimess
peome from life msursnce )
nsiness under section 1 158

Tomm“goﬂ‘(]l+lll+m

oss resainiag after ot off ()
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DEPRECIATION ON PLANT AND MACHINERY

LT i " )
sehedule THY] S50
. e b T

mnder any other section)

Deprecintion on Plant and Machinery (Other than

RETURN FORM - INDIVIDUAL, HUF AND COMPANY

ITR-5

a3ty ou which fall capital expenditure b wilowable :a dedoctinn

Plant and machinery

15

45

s

V)

ont a3 adjeried on acconwt of
r taxation meder section 11SBAD

of
dditons for » period of 190 days or
In the previons year

5 [Considerstion or other reallration
wring the previous year ont of 3h or

on which deprecistion at hatf
to be allowed (7 - B) fenter 0, if

It in negative}

18 [Depreciation en 6 at full rate

11 Depreciation eu 9 at half rve

13 Additisnal depreciation, If any, on 4

13 Additienal depreciation, if any, en 7

l‘Addiﬁ-uldepndlﬂnrdaﬁn;.-:

preceding  year' on
te ase for less han 180
15 [Tetal depreciation® (14114124134 14)

16 disallewed under section|
of the LT. Act (out of column 1
17 Net apgregate depreciation (15-16)

18 WW
in the eveat of
I;-;)ﬂ-.dmww:-(m

incorred iz conoection

down value e the last day
year* (6+ 9 -15) femer 0 §
ve)

qued-ﬂnnnﬂum(ﬂ&uthnmo-whkhhnupihl

expenditure is aliswable a3 deduction)

Land

Bullding {uet Inclufing tand)

Furniture and

Intangible

Gittbags
1]

Sty

25

m

an

Qi)

@v)

™

H




ITR-5

L t onsideration or oiher Fealbrations
uring the your out of 7

9 [Amaunt on n hich depreciation at half |
rate to be allowed (7-8) (enier 0 o
reciadt b tegutine)

10 Mepreciation on 6 af full rate

11 [Depreciadon on 9 as half rate

12 [Totl depreciation® (LOHL])

13 Mepeccintion disaliuw cd under sectlon |
[38¢23 of the LT. Act (put of codumen 12)

14 [Net aggregate depreciation (12-13)

1% [Proportionate aggregate depreeiation

allov kble in the event of succession,

malgumation, demerger ete. fonr of
mn 14)

INCOME-TAX RULES, 1962

16 [Espenditure incurred In connection
bvith sransfer of nsset/ assets

17 [Caplral pains/ loss under section 50
(S + B -4 -7 <18) (rarer negaime onle of
block ccases v

18 \yritten down value on the Iast day of
reviouws year® (6+ 9 -2} fenror DI
sult is meganve)

g suy other section)

-] Summury of depreclation on wssety {Other than assets on which full capital expenditure ls allowable as deduction under

SUMMARY OF DEFRECTATION ON ASSETS

l'hnt and machinery

tock entltled for depreciation @ 15 per cent In
Schedule DPM - 175 or 18i as applicahle)
lock eutltled for depreciation (@ 30 per ceat 1b
Schedule DPM - 175 or i8ii ax applicahic}
lock entited for depreclation @ 40 per cent 1c
Schedule DPM - 1710 or IRiii as applicable)
d [Block entithed for depreciation @ 45 per cent
[ Schedule DPM - 17Iv ar 18lv a5 applicable)
¢ [Total depreciation on plant mnd mackinery ( In+ Ib + Ic +1d) K
1 [Building (eot Incloding land)
ock entitled for depreciation @ 5 per cent 2a :
Schedule DOA- 14ii or 15ii as applicable) «
b [Block entitled for depreclation @ 19 per cent 2b
hedule DOA- IMiii or 15iii as icable) [
¢ [Block entitled for depreciation @ 40 per cent (Scheduie | 2c N
4- 14iv or 15iv as applicable) s
d Total depreciation am building (total of 2a + 2b + 2¢) d
3 'Fuaraiture and fittings(Schedule DOA- v or 13v ax applicable) 3
4 lictangible assets (Schedule DOA- Mvi or 15vi as appliveble) 4
5 Bhlps (Schedule DOA- HMvil or 15vil as applicable) 5
6 [ 1

otal deprecintion { 1e+2d+3-+4+5)

Deemed Caplinl Galnz on sale of depreciable nsseta

iani and machin
i Elock entitled for depreciation @& 15 per cent (Schedule
PM - 200)

N ;
lock entitled for Oepreciation @ 38 per cout Tb :
hedule DPM - 201i)
lock entitied for depreciation @ 40 per cent Ie
fe DPM - 20iii)
d Bilock entitied for depreciation @ 48 per cent
[Schedule DPM - 20iv)
¢ {Total ( 1a +1b + Ic + Id)
z .
leck entitled for depreciation @ S per cent In L
edule DOA- 171 :
b [Bleck enthiled for d @ 10 per cent i 1 o
e DOA- 17iil)
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« Mok entitted Tov depreciation w 40 por cent Al | oae |
UL v
a llmni\lnilh*!rl ] T
v burnitare and Redngs o N Sl I )y - | ’: .'
{4 lncangible asets (A At DN T v | <l
O S O S e bl
e {I'Iatalilﬂ.‘.:lﬂqdl LA

s NES Expenditare on seientific Research ete. ANeduction under section A8 or ASCCC o ASCTD)

[ ‘E!:::-:;:n ull;::t ::‘l:h' | \mll\l..- I:;:“‘::l:“t:‘m profit]  \mount of dedws thon altow able
I 1 } AN Y
i wmu\ |
Ca s | 1
Ca | asawim) ' S |
N asman |
I _“-ESERI\_I-_.“
" IRAAA) - '
e | saam
wl  weec |
"w | ascen
1 Total o o -
NOTE : ::;; |:n|;, :uludlml Is claimed under seetions “{ l)un or “{mlial or wnum or “(I A Ah

it

Capital Gains

A _[Short-term Capital Gains (STCG) (Sub-items 4 & § are nor ;ippl_i_l .JN_( J'm e n.a‘. lml
!_[From sale of land or building or both (fill up detalls separately for cach pmpem)
a | 1 Full value of conside !-nti_nn recelved/rocelvable ol
1i_[Value of property as per stamp valuation authovity all

2 ull value of consideration adopted as per ncctlnn 80C for the purpose
E Iil pf Capital Gains [in case (aii) does not exceed 1.10 times (al), take this| ali
L ure as (al), or clse take (all)]
;: b uctions under section 48
S 1_[Cost of acquisition without indexation bl
E 1l Cost of Improvement without lmh-uunn N bl
3 il Expenditure wholly and exclusiy el; In connection with transfer bill
i tv_[Total (bi + bil + bil) - o |
&= ¢ [Balance (alll - biv) _ le

4_[Deduction under sectlon S4D/ S4G/SAGA (Sperin derals in stem 1) helon 1 i

A le

e _[Short-term Capital Gains on Immovable  property (1 - 1d)

Awentt of dedig tom bs eveees of the
amonnt debited to profs and o account
W= n

please provide the detally ax per

ITR-5

Ale|

B .

_— f Jin case of transfer of immovable property, please furnish the fulhmlna detalls (see note)
S.No. | Name of buyer(s) ::’:;t?y::t.nr) Percentage share| Amount | Address of property | Pin code
NOTE » ralshing of PAN/Andhaar No. is mandatory, If the tax s deduved under sectlon 194-1A or Is quoted]
y buyer In the documents,
n case of mare than one buyer, please Indicate the respective percentige share and amount,
2 From slump sale
a_[Full value of consideration - B In (3 of Farm 8CE 1)
b ]'m worth of the under tlhnu;l: divislon A et Perm icE D
¢ Short term capital galns from slump sale (2a- Zbl
3 [From sale of equity share or unit of equity oriented Mutunl Fund (MF) or unlt of » business trust on
hll‘-‘h STT Is paid under scction 111A or HISAD(1)(bY(ID) provise (for F1I)
|_a_[Full value of consideration R 2. |
b eduellm under section 48 Lo
Cost of acquisition without Indexation [ L1
" Cost of Improvement without Indexation bii
Il Fxpenditure wholly and exclusively in connection with transfor bill
otal (1 + Ul + (i) bly o
¢ _Balance (3n - biv) e
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081 (o be disallowed ws 947) or 94{8) for example If sssel
d ughtwcquired within 3 meaths prier 1o record dale and
Ividenditncome/banus unirs zre received, then toss arising out of sale of M

98

uch usset (o be ignored (Enter positive value ozly)
¢ [Shori-term capital gain on equity share or equity oriented MF (STT pald) (3c +3d} Ade
4 L!;‘tnr NON-RESIDENT, not beiag an Fll- from sale of shares or debentures of an Indian company (in ]
compuled with foreign exchange sdjustment under {irst proviso to section 48)
a ETCG on transactions on which securitics transactien tax (STT) s paid Ada
b STCG on trunsactions on »hich securities trunsaction tax (STT) ls not paid Adb ]
a1 f‘;:;:;)N-RES[DENTS- from sale of securities (other than those al A3 abave) by sa FI1 s per sectien
[ 1 Jin case securities sold inctude shares of & company other than quated shares,)
] h." value of considerntlon received/receivable in respeel of unquoted | ia
Arey
b Falr market valus of unguoted shares deiermioed in the prescribed b
noer
¢ Full value af consideration In resperl of wnquoted shares sdopled as ic
per sectlon S0CA for the purpose of Cupital Guins (bigher of 8 ar b)
TI—EI.UI::IIN of conviderafion in respeet of secarities oeher than unquoted | =l
il [Total (ic + il all
b Deductlons under section 48
I [Cost of scquisitlon wlihout Indexation bl
1L [Cost of Improvement without indexallon bl
Iil Expenditure whelly and esclusively o conncetion with transfer bifl
Iv [Total d + 1 + i} Biv
c_Balance (Salii - biv) S
0ss ta be disallowed w's 94(7) or 94(8)- for cxample if security
ught/acquired within 3 maonths prior te record date sod | o,
Ividendfincome/bonus uniis sre recelved, then loss arking out of ’
ale of such security to be ignered (Enter positive velue only}
® blmﬂ-rerm caplial gain on securities (oilier than those st A3 above) by an FH {5c +54) Ase

& [From sale of assets other than a Al or A2 or A3 or A4 or AS above

a1 case sssers sold [nelude shares of & company sther than quoted shares, eater]
he Fallowing detalls

d/receivablc in respect of umquoted

I valae of iderstion reccd

hares
& Falr market valse of anquoted shares determined in the prescribed

I valoe of constderation In respect of ungquoted shares sdopred na per|
L ection S0CA for the purpose of Capital Galns (higher of a or b}

"I FFull valee of consideration [n respect of azsets other thaa unquotcd shares

T [Fetal ic +il)
b [Peductlons under section 48

1 Kost of acquisition without indexatian

Ti [Cost of Inprovement without indexation

18 [Expenditure wholly and exclusively in connection with transier

NHEGE R OEIEIE

Tv [Total (i + ii +iil)

¢ (Balance {6aill - biv)

n case of asset (security/unit) loss io be disallowed ws 94(7) er 94(8)-
a for example If a3set bought/sequired within 3 months prior to record
te and dividend/income/bonus units are received, then loss arising

t of sale of such asset to be Ignored (Enter positive valug only)

¢ \ned short term capitsl gaing on depreclable asseby (6 of schedule-|
f uction under section S4D/S4G/SEGA &f

£ iSTCGolmmolhlrthlnalAlnrAanASnrMorASahwe(ﬁc+6d+6e—6l)

T |Amount deemed {0 be short term eapital galns

umntilized capital patn on asset traasferred during the previons years shown

» [Whether any amount of
w was deposited in the Capital Accounts Scheme within due date for that year?
applicab details belg
New asset acquired/constructed Amount pot wsed For
mew adset or remained

‘car in which ssset pmulnuﬁllsadm-rl‘ uwutilized In Copitsl
constructed [Capital Gains scoeunt :

1[2007-18  [SAD/SAG/I5GA
G/S4GA., ather than a1 'a*

h nmtduneduumnmumnlg-lunhﬂmﬂ

AT |

Amntdeemedtnheahoﬁtumcapltﬂlg:im(){i+b)
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Pass Through Income/

ITR-5

sty Loss in the nature of Short Term ( lplill Gain, (£ill N—p schedule ;'_?_'!Tf_l-sx_z q \-s ‘
Pass Through Income/ Loss in the nature of Short Term Capital Gain) [ . | .
hnrgrnhlr a 18%, | AR
L I:::g:::'rlt:.l.:;h“::;umr! Loss in the nature of Short Ferm Capital (.ain_.f ABb |
ass Through Income! Loxs in the nnture of Short Term Fn}litil (.niuj 4
hargeable at applicable rates ABc |
" Au.tull;!;!xl:‘!i'l{'(i included in A1 - AB but not l'h;r;“l-ilg.l_ﬂ_ll—‘_ﬂTt‘-lllfgﬂhlt at special rsul-\ in Indiaas
Item No, "_l Rate ms per | Whether l‘ R
o || w0 B | 0, B | St e st e
Included vhargrabie) (¥/N)
il @ | & | @ | e [ @ N (%) ) an |
1 = —
I Y O N A A B .
A _[Total amount of STCG not chargeable to tax in Indin as per DTAA A
|| B [Fotal amount of STCG chargeable to tax at special rates in India as per DTAA Ab
10 [Total Short-term Capital Gain (Ale+ AZe+ Adet Ada+ Adb+ ASc+ AGRrAT + AB — A92) A
(B [Long-term capital gain (LTCG) (Sub-iiems 6, 7. & are nor applicable for residents)
I [From sale of land or bullding or bath (il up_ th;.:m_\:p;m;ri; ,;‘:-u- cach pr}};u_-rr?
s | 1 [Full value of consideration received/reccivable ai I ]
Il Value of property as per sum;; Jultiun nuihurl_t;:_ ail |[
Full value of consideration adopted as per section 50C for the |
i purpose of Capital Galns [in case (ali) does not exceed 1.10 times] aiii | ,‘?’
al), take this figure as (ai), or else take (aii)] I f
b_[Deductions under section 48 !
1_|Cost of acquisition with indexation ) i | ) i \
Ii_Cost of Improvement with indexation bil
i Expenditure wholly and exclusively in connection with transfer biii
Iv_[Total (bl + bii + biil) biv
¢ [Balance (alii - biv) Ic
d ﬁdu}ctﬁon under section S4D/S54EC/54G/54GA (Specify details in item D 1d
oW,
¢ [Long-term Capital Gains on Immovable property (Ic - 1d) Ble]
2 T lIn case of transfer of immovable property, please furnish the following details (see note)
3 S.No. | Name of buyer(s) ::T;,Tu‘;:::) Percentage share| Amount [Address of property| Pin code
'g- NOTEP Furnishing of PAN/Aadhaar No. is mandatory, if the tax is deduced under section 194-1A or i3 quoted] [
5 buyer in the documents. K
n case of more than one buyer, pl indicate the respective percentage share and a
§ 2 [From slump sale
-2 & [Full value of consideration 2a (5 of Form 3CEA)
S b [Net worth of the under taking or division 2 (61¢) of Form 3CEA)
¢ [Balance (2a — 2b) 2c
d [Deduction w/s S4EC 2d
¢ {Long term capital gains from slump sale (2¢-2d) Ble
3 [From ul.e of bonds or debenture (other than capital indexed bonds issued by Government)
s _|Full value of consideration 3 |
b PDeductions under section 48
1 [Cest of acquisition without indexation bi
Ii [Cost of improvement without indexation bii
1] ture wholly and exclusively in connection with transfer bilf
O T b
¢ LTCG on bonds or debenture (3a — 3biv) mel_
‘ E‘ronnlenfllsﬁednmrlﬁu(otherthmnumnrummuponhudl where provise under section
12(1) is applicable wl
a value of consideration
b uctions under section 48 S
I [Cost of acquisition without mm?uﬂ: :1
ut on
e ol & chivuy o chiacins il s [ o
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4 |

_ L W frartin ¢ i+ L faw| 7
¢ Long-icom €apltal CGalne on asseis st B4 ubove fd_u - _4-|.livj_. T
‘rum wmle of equlty sharc In 0 company or usit of eyuity arlenicd fund

'ur Ill.lli of ; hll.l.’lll.‘“—ll'll'li on

blch N'TT 1o pald under wectlon 1124

ofachedule 117A) bs |

‘.uua-lnrm ¢ upiial Ginling i _lfll of u_'pllnl avcin af BS ir;n;-o.} f('nl_u‘n;n_wn
or NON-RESIDENTS- from salle of shares or debenture of Indian company o be computed with

orelgn svchange ndjuriment under st Jrroviso (o sectlon 48)

oo |

or NON-IESIDENTS- from sade of, (1) uniisted securities as
7 :t;;:)ﬁAB. (Iil) bonds ar GOR s referved In aec. 11SAC, (Iv) secarltics by FI
Y cunc vecurlfies soli include Abares of & company oiher than quotvd| -
bres, enter (he following delalls _—

» Wull value of consideratlon recelved/recclvuble in mpe;l_uT s

| binquoted shares
iv Wuir arkel vaiue of unquoted shares deteramined In the »

_ rescribed mnnner
¢ E‘ull value of considerafion ln respect of unquoted shares
ke

1TC'(; am share ar debynturs computed without indisation beneflt
' pev wee, 112(1 ek, () unktu referred In

1 as referred to in aec.

A

L —— —

dopicd un per secilon S0CA for the purpasé of Capital Gulna

higher of a or b}
i F““ value of conslderntion In reapect of vecurities ather than it
n

) uolcd share
Hi' [Total (ic + i) ali}
| n Deductlons under sectlon 48
| i [Cont of acquinktiyn without Indexation bl
Kot of improvement wllkowt indexntlon bil
Bl

[}
il [Expenditure wholly and cxclusively In connectlon with tranafer
blv
s on astets at 7 nbove in case of NON-RESIDENT (7a - 7blv)

ATe l

[ W frotal (b + bl +hili)
equity orlented fund or waitofa

€ [Long-term Capltsi Gala
a bior NON-RESIDENTS - From sale of cquity uhare n & compray or unlt of
haslaess irusi su which STT In pald undes section 112A

Column 14 of Schegule 1TSAD{END)AU) praviso) | BS |

i ong-texm Capltal Galas oa wnle of capital maseln nt BS shove (
:rom saie of ausets where Bl to B8 above are nol applicable
A 1 oase mascty s0id Include whares of & company ather than gquoted sbares,

I Enter the following detatls
2 FFall valut of conatderation recejved/recelvable In respect of la

nquoted sharcs
hh-llr market value of unguote

3 shares determined in the prescribed ib

nner
< IFall value of consideration In respect of unguoted shares adopted le
per section S0CA for the purpose of Capltal Galns (higher of 2 or)

" I value of conaideration im respect of astets other tham unquoted ol
alll

i [Toial (e + i)

B eductions under section 46 e
I [Cost of ncquisition with lndexation bi
Il |Cant of improvement with indexation bil
il [Expenditure wholly and excluslvely In connection with transfer
Iv [Total (bl + bil +bili)

€ Palance (alil—biv)

D [Deductien under section S4D/54G/S4GA dviaile in item D below)

Tuﬁm Capltal Galns on asgels at B9 nhove (9¢-9d)

1

10 Amount deemed to be long-term capital gains -
hether any amount of usutlilzed capltal gain om asset (ramsferred during the previous year shown '
a |pelow was depoulted in the Caplial Galns Accownts Schome within due date for that year?
SIYT [ Ne L] Not appHeable. If yes, ﬂl;:l provide the details below —
h sw asset scquivod/constracied Amsunt pot for |
transferred that yesr Iﬁlll'ldfmllltrll“ eut of Capital gales .mm
1 |2817-18 SANSAGAIGA
] mmmmmmmuwnﬂmthmu'-' T
ut deeraed to be Jong-term caplial X1+ hb) ] B1# o
Tmtlmmhm-mndmmmplu!mwmupmm_?m B11
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1 Pans Through Income Loxs in the nature of Long Term Capital Gato) I
A1 ehargeable @ 10% wy 112A LULELH
Pass Through Income Loss in the nature of Long Term C upltal Gain 5
chargeable @ 10 under sections other than 1124 B""{
Pass Through Income’ Loss in the nature of L lung Term Capital Gain
. - _khargeable @ 20, 'P‘ 'llll th
12 fAmount of LTCG included tn items B1 to B11 but not thamah!r to tax or thnrguhk at special
rates in India anEr DTAA
—— =R _
rlnru ]
Na M per §
3 e 2 e R ] s e
e ol I__ lul-iul | Code | DTas k-‘-‘-::l-..:' I LT A LT A o T
(n 2y [R)] | B { ()] 0] M [ [L]] (3] uam
R - ‘
I -
it — e —ta 0 e L e +
r ! _‘ !
= [Total amount of 1. TCG not -:hng:-n"m} to tax in India as per DTAA Dita
h Total amount of L 1CG thmahle to tax at lp“lll um ln Indlu u per DIAA (LB
Y Stk hdufdudeliontin 2 i S e——— e — . .
E 13 [rw long term capital gunnmc CW2e+ Blc« e+ BS « 06« B7¢ + NS « U DD 2] | s
Emmr:bmnhhundrrﬂu head “CAPITAL la\l\s‘g\lm nl\j;..h BV iy mal of dars) (
Information about deduction claimed against € npunl Gainsy
1 Ila case of deduction u's S4D/ EC 4G 4GA |;hc l'nllwlnn details
a Deduction ¢lamed u's S4D
Dt [t |
i te of acquisition of original sasct | owl | ddmmian
e e
W ICost of purchase’ construction of new land or building for Industrial | an |
] te of purchase of new land or building I sl | Hdmmyvn
i~ 1 R
Iv [Amount deposited in Capital Gaimy Accounts Scheme before duc date | aly |
__l._._ =3 = =
v |Amount of deduction clalmed | mw |
____________ L -—d e
b Deduction claimed u s S4FC
S
T [Date of transfer of original asset T e [rre—
- | ™ |
| |
J I
lAmount invested n specified/'notified bonds |
u |
ot exceeding Mty lakb rupees)
; e
t | bl l dd mm
" ln—mumunuu b |
° Deduction clamed u's 4G
I [Dute of transter of erigiual asset “ b5y
i |Cost and expenses incmrred for purchase or construction of new assel L
‘M‘lﬂ.-ﬂﬂluﬂ-mm an dd mmAny
m area
iv |Amount depesited is Capital Gains Accounts Scheme before dur date | civ
v |Amount of deduction cisized i

N SRR

— b st
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d Deduction claimed ws 54GA )
i [Datr of transfer of erigisal assel from urbap ares ] dd mury3yy
il {Coxl and expenses incurred for purchase or construction of new ssset dil
it Date of purchase/construction sl new asset in SEZ diil dd mmiyyy
v |[Amount deposited in Capital Gains Accownty Scheme before due date | div
v |amount of deduction claimed dv
¢ {Toaal deduction claimed (1a+ 1b+ e+ 1d) t

feschuding amounts included in A9 & B12 which is chargeable under DIA4)

E Pel-oﬂ of current year capital losses with current year capltal gains

Ca; Galn of — — jCurrenl year's m
“"‘::' year (FID Short ierm capital forz Loog term capital los gains remainlng aler
; computed figure s pplcabldDTAA( gy, 0% |DTAA
St [¥ype of Capital Gain ppwiﬂxe_! 15% | 0% [T e rates 1-2-3-4-5-6-7.4 |
I ) 3 4 5 6 ? 8 ’
{Alem+ Bied+
Capital I..mil:r Il;rbe et ofT (FIII tAsene | eon, | A2 {B4c*+B3*+| Ble*+BIct
i m: only o ‘computed adats | ¥ :;_ Adbe+ | A9H |B7cr+BEY 4| +Bo™+ | Bilb
Begative) Atay | 19V | Aoy + 87 1aiseBll] Boe*+
A7+ A30%) al®) arge+
Biib%
i 15% A3z + Ada+ABa®)
—
i} [Short lom 0% (ASet 4957
| fapital gain
(Ale*+ ATc*+
Iv applicable rate| AR+ A6g* +
ATHAR)
¥ DTAA rates Agb
(Bdc*+B5%+BIc*+
v 10% B&*
| +8}1al*+ 81 1a2"%}
Lung te rebiod
o Ble“+Bic*+ BE"+
vil kapital galn % B9e*+ BIO™+ F.
- B11b%
i DTAA rates Bi2b e
fx [Total bosa st off {ll + iii + iv + v + vHvibhil)
x [Loss remaining after se¢ off (- Ix)
[The Ngures of STCG in this tahle (Ale* eic.) are the aronats of STCG computed in respective columm {A1-AS) a8 reduced by the amomst of STCG

|loldm'auhletuluorcharguhlelllpeehlnmupernTAA,wiltlhlmluMMl.ifm.

ﬁglmsol‘LTCGinthhubhmlc*uc.)mlhlmnnao!'L"FCGeompmdhrupecﬂnulnnml-lll)nnduudbymmdlm
ot chargeable to tax or chargeable at special ruies ay per DTAA, which i incloded therels, if any.

F Illﬁmmﬁon about accrualireceipt of capital galn

§ Capital / Date Upto 15/6 15/6 to 159 16/% to 15/12{16/12 1o 133 153 i1
[Type of Capital galn @ () @) ) ™

1 hort-term capital gains taxable ai the rate of 15%
'nier valwe from ltem Svi of schednie BFLA, if any.

hort-term capital gatos txxable at the rate of 30%
valus from iese Svil of schednie BFLA, {f any.

1
3 term capital gains taxable st spplicable rates
wter valis frow isem Svist of schedule BFLA, {f wxy. ) ]
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short-term capital gains taxable at DTAA rates
nter value from item Six of schedule BFLA, if any.

ong- term capital gains taxable at the rate of 10%
mter value from item 5x of schedule BFLA, if any.

Long- term capital gains taxable at the rate of 20%
Enter value from item Sxi of schedule BFLA, if any.

Long- term capital gains taxable at the rate DTAA rates
7 {Enter value from item Sxii of schedule BFLA, if any.
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Inmrm' from ulllrr sources

10¢

Dividends, Gross

Interest, Gross (bi + bif + biii + bivtby)

i rum\mlng\llanl\ N

it From Deposits (Bank/ Post nmm (‘u-np('rFI\ ¢) Society/)

lii From Income-tax Refund L= =

v fin the nature of l‘lw tllmug.h lnromv‘ loss

| v Others

ental lnmme h'nm machinery, _phu_u-c. huildlngs. ete., Gross

Income of the nature referred to in seetion 56(2)(x) which is chargeable to

an e

\].l.rrﬂnle value nl’ sum nf money received “ithnul mnsldenllm

n case immovable pﬁ:pert\ is recelved without consideration, stamp)
uty value of property

u case immovable property Is received for inadequate consideration,
tamp duty value of property in excess of such consideration

n case any other property is reccived without consideration, fair market

div

Nalue of property
n case uny other property is received for inadequate consideration, fair

dv

arket value of property in excess of such consideration

L3

Any other income (please specify nanore)

Nature

Amount

1

1

}Ro\\s can be added as required

2 [Income chargeable at special rates (2a+ 2b+ 2ct 2d + 2e related to sl. no. 1)

OTHER SOURCES

Income by way of winnings from lotteries, crossword puzzles etc.
chargeable u/'s 115BB

2a

Income chargeable u/s 115BBE (bi + bii + biii + biv+ by + bvi)

=

i [Cash credits w/'s 68

ii Uncxplained investments w's 69

iil Unexplained money ete. u/s 69A

HAEEE

iv [Undisclosed i

biv

v Unexplained expenditure ete. w's 69C

vi Amount borrowed or repaid on hundi w's 69D

byi

ny other income chargeable at special rate (fofal of ci to exx)

Ll

2c

i pompany) or foreign company chargeable w/

Dividends received by non-resident (not belnq Ci
115A(1)a)i)

nterest received from Government or Indian| cii
ii xoncern on foreign currency debts chargeable u/
1 15A(1)(a)()

i Interest received from Infrastructure Debt Fund| ciii
chargeable u/s 115A(1)(a)(iia)

& nterest referred to in section 194LC(1) - civ
hargeable u/s 115A(1)(a)(iian) @ 5%

" Ll:terest referred to in section 194LD - chargeable cv
s 115A(1)(a)(liab)

Vi istributed income being interest referred to in| cvi
lon 194L.BA - chargeable w's 115A(1)(a)(iiac)

ncome from units of UTI or other Mutual Funds| evii
pecified in section 10(23D), purchased in Foreig
urrency - chargeable w's 115A(1){a)(iii)

viil received from Government or Indian cencern

ncome from reyalty or fees for technical services| eviii
chargeable w/s 115A(I)(b) (A) & 115A(1}bNB)

income by way of interest or dividends from bends| cix
ix jor GDRs purchased in foreign currency by non
residents - chargeable u/s 115AC

X foreign currency by residents - chargeable w/

ncome by way of dividends from GDRs plll‘l:h-(q cx

115ACA
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ncome (other than dividend) recefved by an F1l In
xl Fespect of securities (other thao unlts referred to in
pection 115A8) - thargeable w/s F15AD(1 K

il

Nncome by way of Interest recelved by an FII uj exil
ada or Government securifles referred to L]

xil ection 194LD — chargeable as per proviso |
lon TISADKIND

jiy [T2* on  non-residents
x tiona chargesble u/s 115BBA

iportsmen  or  sports| exlil

1Y L 115BBC

Anonymous Donatlons In certaln cases chargeable] cxiv

Iy

teres! referred o In Provise to section 194LC{1 cxv
hargesble w's 115A(1 Xa)(itan}¥a:4%

ncome by way of royalty from patent developeq cxvi
nd registered in India - chargesble u/a 1 ISBBF

xvil

ome by way of trausfer of carbon credits -cxvil
hargeable o 11SBRG

wvili

estment Income of a Noo-Resident Indlan 4 cvili
hargesble o/s 115E

ore fund

<z t:sml)(l) - Income In respect of anits - off J cxlx

striboted Income being Dividend referred to In| cxx
xx D 194LBA - chargeable w/s 115A{1)(x){llac)

ITR-5

4 Pazs through income In the nature of |

ncome frem other sources chargeable at special rates (drop

9 inceme under the bead “Income from other sources™ (7+ Be) (take 8¢ as »il if negurive)

Hown 1o be provided) 2d
. Amount included in 1 snd 2 above, whick I chargeable st special rates In Tudia as per DTAA 7e
ftotal of colnmn r-;) of table beioww)
Htaoe Na.1a|
monntof | ©140 | Coamtry L w.;‘::"' Section of | Rate ua per| APFHCIBIE
5L Ne. IM-!“ N!:k?.l;:d l:-:!& mﬂ ':'"Lu:g, ir W LT. Act 1T. A:r O?O:Imf
m @ (7] ) ) ® ) ® W | aw
1
1
Deductions ander section 37 fother than those relating 10 income chargeable ot special rates under 2a, 2b,
3 boe, 248 2¢)
A h:pensu { Dednctions 32
B [Depreciation (svallable oaly if income offered In 1c) 3b
c ur)ulnp-dlunmﬂ(l) {avallable only if iscome offered 3¢
18
d [Total 3
4 Amounts not deductible u/s 58
Profiis tax /s 59
: Net h::::::.h o::er sources [{after reducing Income related to DTAA portion)-3+4+5 (ifnegative |
j CYi
e ﬁc&&xm:mﬁm:) than from owning and maintaining race horses) (2 + &) {enter 6 as )
7 i, if negative)
8 Fncome from the sctivity of owning race borses
a_Recelpty B
b ctions under section 57 in relation to receipts |
t Ba only
e |Amounts not deductible u/s 58 ::
chargeable to tax u's 59
: ;::-ﬁ:ee{h-sb+8c+8d) {if negative iake the figure to {1xv of Schedule CFL) 8:

lllllntormtian about scerualirecelpt of ncome from Other Sources

Source 15/6 | From 16/6 to | From 16/9 to |From 16/12 to| From 16/3 to
Il il Bl - S
(U] {1} (k) {iv} )

) r)lvllhndlnmm
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ncome by way of A
Innlngs from
ptieries, crosaword
h nzzles, races,
mes, gambling,
ting etc. referred
o n section
(24)1x)
POITTRISANEAN . 7] Detalls of Income after Set off of current year losses
SLNa |Head’ Source of Income Income af current year | House property less |[Business Loss (other|  Other seurces loss Cuarrent |
(¥l thiz colomn anly If | of the current year | than speculation er | {other than loss from year'y
lncome In zero or st off specified business | race horses and amouni | [ncome
ponitive) lom) of the current | chargeable to special | remadning
year et off rate of tax) of the nlfter yet alf
current year set wif
1 1 3 4 S=1.2-34
Loss 10 be set off
vi of item £ of
i |(Fil this row only, Hmmpumguu 4 of Scheduie -1p) | ot (6 of Schedule-OS}
i3 negative) e B7)
ii |Heuse property 14 of Sehedule HF)
Business (excluding [ncome from life IR
inaurance busizess u/s 1158 :
in speculation Income and income from (438 of Schedule 8F) !
pecHied baslness) N
v Encome from lfe insurance businern (3iv of item E of Sch. BP) ‘

¥

Speculation income

(14 of ttem E of Sch. BP)

£
&
=1
& [ v [specified buslmess lucome ws 33AD | (3ii ofitem E of Sch. B}
% | w Shore-term capltal guin taxsble & 9il of item E of Schedule
=] 15% CG
= waii |Shori-ierm capiial gals taxable @ (9 of item E of Schedule
5 Elig [ )]
B [, (Shori-term caplial gais taxable st (%iv of iient £ of Schedue
li- Ilgglknble rales CG)
E Short-term capltal gaim taxable at (9v of item E of Schedule
* speclal rates in [ndia sy per DTAA (]}
8 i Loug term cspital guin taxable @ Vi of item E of Schedule
o [10% G
xil Leng term capitsl gain taxable @ (Wvii af item E of
0% Schedule CG)
| Long term capital gains taxable at f9viii of item E of
Tl o chal rates In Indis a1 per DTAA Schedule CG)
Net ipcome from oLher sources
xiv |chargeable a1 pormal applicable 16 of Schedule OS)
reies
Profit from ihe activity of swning Sehedul
*¥ |and maintslning race borses Be of e 05)
[ncome from sther sources taxable st
™ |ypeclal rates in Endia 81 per DTAA (3 of Scheduie O5)
ovii | Total Joss set off
tvill | Loss remaining after set-off {i— xvil)
Details of Income after Set off of Brought Forward Losses of earlier years . —
neome L after tet | Brosght forward leas Brought forward rought forward |Current
13: Head/ Source of 1 a;,!:my.of set off depreciation set off allvwance under fucome
) curTeal year's secthon 35(4) ast off| uﬂllli:l'
lossey as per Sof : nfter et
g Schedule CYLA) —_—
1 1 3 4 s |
E B il of Schedule | (B house properiy
P 1 [Home preperty CYLA) loss) —
Businen {excluding Income business loxs, other
g y  |trom it imsurenes basinesswi | (501 of Schedul B pos
Eg 1158 specaiation Income and C¥L4) specified businexs fos)
%] Inceme firom business
= (B business loss, other
e Income from Efe kesurance (Jtv of Schedule | ™0, or
E | 9 |pusieensws 1158 CYLA} od busirsess boss, R
TSv of Schadule | (B mormal buyiness or
v ISpe:uhlbn Income CYLA} P —_—
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T %0 dde | T - e
5 E Basi 1 i3 of _‘.\:kr'.'..-l." (8 mormal Masemen or
% gecind CYLu specsfed baooteey oo | _1 I
i Shert-term capital gaia taxablel  in of Nhedide | (BT sRwraorm . et | —— o= — — i
a 15%. YL | |
-_\ii Short-teres capital gain Ianhlg 1 Svaa of Sohedule | (87 cgpezal | ‘ P e — N
a M. CILA |
Short-term capital gain llnhk S of Schedde | (B 7 ehrterm ol T —
me rates CIL4 xex) |
Shart-term cepitzl paia taxable, of Sheds - T T
ix 2t special rates in Indis as pg-r dule | (BT dhor-term capeal
DT AA YL | fass)
laag—m‘unpinlpiauuhh 51T of Schodsle .,E.i,,.n_m._“_#i - ,1
A i 10% | QL | term capesal lass) )
d Long term capital gain tluhle' 1 Sx of Schedude | (B [ short-iorm or long- e e B =
: 0%, 5 | CYLA) r rerm caziad faen . B
term caj gains taxable ERET
| i llﬂ::rnal rn: in Indis as P“I (Sxit of Schedule | (B | short-torm or lomg-
| 'DTAA CrL4) term copital loxss |
—— 1 R
| I\u income from other ntrc.n' S of S bty
uli charpeable al Bormal s "
|applicable rates E34
| i hnl from owning and 5y of Sohesfule (B 1 lasy from borse ==
intaiming race horses CrLA) )
I Income from other sources : i
| x  |income taxable at special rates i "”.‘:':“"'h""'
in India as per DTAA chee
[ xvi | Total of brought forward loss set off
[ wp | Current year's income remaining after sct off Votal of (81 SU ¢« 81l + Sive Sy « Suq « Svil » Sulil  Six + Sx + Sxd +8xQ) +8alile
e L ) o
m:lllh of Losses to be carricd forward to future years . i e
| sL | Assessmen | Date of Filing | House | Loss from business other than loss from | Loss from | Loss Low Short-term | lnng- L oss from
INo.. tYear |(DDYMIMYYY | propert speculative business and pecified lprﬂlhll\ from |from life| capital loss term owaing
& | A} Vs business R buxiness | specific | nsuranc Caplial and
i | Brought Amount a3 N Brought | d v loss | maintainin
] forward adjusted on forward | busines | business g race
F business loa| accountof  Dusinew loa| s ws 1158 horves
g . opting for | s available |
f taxation unde| forset |
b v secthon ! ofl during |
1ISBAD | the year = e
1 2 3 4 Sa b Se=Sa-Sh [ 7 L] 9 10 1
i [2010-11 1 i i _ e = =
ii | 201012 | —
g i [z012-13 i
S 20114 N S -
=l v | 201418 /- S PR —
S| vij201518 o R
£ L me17 P
; viii| 2017-18 —
| 201819 =
=[x [2019-20 —
> xi [2020-21 -
2 [Towmlor
% earlier
d o year losses
hT —q
; . fovof | (i ef it
Btok Jiof tliveyf e ) (T
b &l - ¢ BELA) Schedule Schedul | S ‘_“‘4 5 Schedule
il &-MA‘:IJ 12 of Schedule BFL BrLe, |¢BFLAI| BELG BFLA)
EML
Schedule
l‘m - 0 ; L oNr| e of
v i of Schedule CYLA) (BI3of |(Cavor| 4b of [(2x+duidutfajracs el e
1021-22 Zxvili of (3vviii of Schedule | Schedut | Schedule | of item Eof | ) ol wem £ | Sctadule
{Current BP. if -ve)| e BP. u | BP f Schedule G ! of O af v
v o e CYLA Tt bl Scheudule
losaes) il i

T s



ITR-5 INCOME-TAX RULES, 1962
119
Current
year loss
distrlbute
d among
the unii-
xv |halder
{Applicabl
¢ far
Investmen
1 fund
only)
Current
YERY lossen
{o be
e carried
forward
{xiv-1v)
Total loas
Carred ——
forward 10
xvil future
years {xll-
xlli+xvi)
BB " 7d Unabsorbed deprecintion and sllowance under n356)
SN Aﬂ:"::'rm Depreciation Allowance under section I5(4)
Amounl of Amount as Amount of Balante Amount of Amount of | Balance
brought adjusted on acceunt depreciation set-off|  carried brought  [allowance sef~off| Carried
forward unt': “l’:::‘_“:“h againat the currest | forward to forward agalnst the | forward fo
:“’hmﬁ :I';n AD ® " yearincome  [the next yesr| unabsorbed | curremtyear | thenext
ceprecation allewnnce incoma yens
= Cn(t?ent ) e ) ) {8 N {8
i Assessment ' !
Year
i
[[1]
v
¥ Tatal {3xvi of BFLA) {dxvi of BFLA)
i 5‘ Effect of Income Computation Disclesure Stundavds on profit
SL No. 1ICDSs Amount (+) or {-}
(1) (i (i
i Accounting Policies
Valuation of Inventorics (other than the effect of change in methad of valuation w/’s 1454, if
n the same is ratel ted i col. 4d or 4e of Part A-Ol)
11 Construction Contracts
v Revenuc Recognition
v Tangible Fixed Assels
Vi Changes in Foreign Exchange Rates
vl | Government Grants .
Securilies (other than the effect of change in method of valuation wis 1454, if the same
VI | rarely reported at col. 4d or de of Part 4-04)
1X |Borrowing Costs L
Provisions, Contingent Liabilities and Contingent Assets
X Total effect of [CDS adjustments oa proflt a+u+m+1v+v+v1+vn+vm+1x+x}
[1a. —
gﬁfﬁ’fﬁfﬁ: of ICDS adjustments on profit (i+1 T+IIF YA VAVIHVIHVIIHXAX)
1% _| i negative —
PR
TERS 2 ] Deduction under section 10AA —
Il.,ﬁ.,m;apm:tol'lmll:iI«elteillllSlwd‘ll'-°"'““'""z"“ _
g . ‘m,mtyurllwhkhllﬂnmm 81 Ameunt of deduction .
ndertakl roduce/provide services .
B st v " maoufactars’p 5 (Tram 17 of Annexiire A qf Form )
] 5 . Jfor Undersating 1) it
E % 2 [Undertaking No.l
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b [Usdertaking No.2 b fitemt | 7 of Avacsure A of Porm S5F
Fear Unddertaking 2

¢ [Tota) deduction under section 10AA (2 + b + ¢ + d) 4

Detalls of donations entitled for deduction under section H0G
ations entitled for 100% dedaction without

A lualifying limit
Name and address of donee PAN of Donee Amount of donation  [Eligible Amount of donation
Donntion | Donationin | Totaf
incash | other mode | Donadk
i
i
ii [Total
p [Pomations entitled for 50% deduction without
L Umit
fName and address of denee PAN of Donee Amount of donation  [Eligible Amooot of donation

Donatien | Paaatlon fn| Totsl
incash | ather mode | Donstion

w i
z
E u
§ iil [Total
C ons entitled for 100% deduction subject to
] Lmit
a ame and address of donee PAN of Donee Amount of donation [Elgible Amoust of donation
] Donation [Dosationln| Tolst
g in cash | other mode | Donstion
1
k
il [Totad
p [Ponations entitled for 50% deduction subject to
Jquabifying lmit
Name and address of donee PAN of Donee Amount of donation  [EMpible Amount of donation
Donstion | Donatlen In | Tota)
In cash | other mode | Dopation
i
ii
iil [Total
E [Total donations (All + BE -+ Ciff + DIii)

I Details of donationy for scienttfic research or raral development

-9 which deduetion b Name aod address Amouni of donation Etigible Amaont of
No.| claimed (drop dowmio be | of danee FAN of Donee donation
Danation Dade of N
Domation in Toual
eash “"::‘r n other mode Donation

1

Il

[i‘alll donatien
Detxlly of danations o research ssseclatlons eic, [deduction under sections 35(1)(il) or 35{1)(ila) or IS(1)L) or I5(2AA)]
Eligible Amount of
woe nd address of dense PAN of Donge Amount of donation donation

Domation in [Donaton In| Total
cash otbér mode | Bonation

[at [Undertaking wo. 1] (item 30 of Form IDCCB of the undertaking) 1 ]




ITR-5

INCOME-TAX RULES, 1962

112

e ———

reterred to In section BO-LA{4)1) finfrasinuciure a2

Undertaking no. 2

friom 6} of Form FCCE of e yndertehing)

arer i af Farm 10 of the undriahing)

Telecommunicution yervices]

Vacility]
[Deduction in respect of profits of an undertaking | bl Underialdng no. |
b [referred to In section BO-§A(d)(it) b2 | Uadertaking no. 2

titem 30 uf Fresron FOCCH bf the ipelertahing)

Deduction in respect of profits of an andertaking | ¢l

Under¢uklag no, I

fifem 32 uf Fwﬁi?ﬂ of the uan;m!.'_nﬂ

¢ lreferved to In section B0-LA(4)(ILD) fIndustrial park 2

Undertaldog ow. 2

fisem 30 of Frrm J10CC ‘B ouf the undcraking)

rmd SEZ]
Deduction in respect of profits of an undertaking dat

Lindestaking aa. 1

(rtem M) of Frrm HK (B uf the undertaking)

4 Leferred to In section 80-IA(4)(Iv) fPawer] a2

Underinking no, 2

thiom 3 ef Form HHC H of thr undertaking!

Deduction in respecet of profits of an undertaking | el

Underfuking ne. |

titemt 300 of Furm 1NCCB of the underiaking) |

referred to fa section BO-IA(d)Y) [Revival of
rower geaerating plant] and deduction In respect

Undertzking no. 2

titent 3 nf Form 1T o the ncertokingt

gf proflis of sn undertakiag referred fo In section | e2
9-1Ad)(vl) [Cross-couniry natural gas distribution
meinork]

Total deductions under section 30-1A (al + a2 + bl + b2 +cl + c2+d

{+d2+el+e2)

B(7A)]

’IB(?B]]

0-18(9)]

* r:lu.ilding housing projects [Section 80-IB(10)]

ucts {Sectlon 80-1B(11A}]

food grains [Section B0-1B(1 LA}

IB(118)]

han excluded ares [Section §0-1B{(11C)

DEDUCTION B/$ -1C

" ] Deducttoms under scction 80-1B - THo
: U wing no. 1 f.muﬂ-amm&:(ﬂuft ¢
Deduction In respect of Industrial undertaking tocated In - T af:,:“'m“"}“'m_” T e
[Jammu & Kasbmir or Ladukh [Sectlon S8-IB(4)] a2 | Undertaking no.2 sunderiaki
31 | Undertaking go. 1 (r) of m ;*g(-cm o

Deduction in the case of multiplex theatre [Section 33 7 arv;:/';b ey

d2 | Undertskingno.2 ‘the undertak
| Untertaking no. 1 710¢v) of Farm ;fccns o
Deductlon In ike case of convention centre [Section 30- 7 O(vjk:f‘; w""h" m‘::‘csa pr
el Underinking no. 2 the umdertakin
30 of Form 10CCE of the
uetion In the case of undertaking which llelillls o Undertaking so. 1 ¢ q{uam in o
fining of mineral ol {Sectlon ——-——L—"m e
mmercial production or refining { Uodertaking 10,2 G0 qrm n.:ﬂ i B of
730 of Form 10CCA of the
'ndertal 1
Deduction in the case of sn undertaking develaping and | U king ne. - J%
g | Usderisking mo.2 nderrak
eduction in the case of an undertaking engaged In it | Undertaking »o. 1 {30 of mm of the
rocessing, preservation and packaging of fruits, m—————‘—w—-—F 10CCB o the 1
ctahles, meat, meat products, poul(ry, marime or dalry | ;52 | Updertakiog no-2 {30 0f u:? af
eduction In the case of an undertaking engaged i " J1 | Undertadog a0, § (30 of Form 10CUE of the
t ted busipess of bandling, storoge and transporiation 5
egra 1 12 | Undertakdng ao. 2 {30 of Fornt J0CC) aft&e.

E)ulucuon in the cage of an undertaking engaged In i | Undertakiog no.1 | {1i(w} of From I0CCBC)

perating and maintaiclng & rurst hospleal [Section BO- 42 | Undertakingno.2 | (11w of From I0CCBC)

Deduction in Lhe case ::‘l an undu‘tllkh:: empaged in her 11 | Usdertaking no.1 | (1ifd) of From I0CCBD)

Intal hospital in any ares, of

pperating and ma iy ¥ ¥} Undertaking ne. 2 | (1 I(d) of From 10CCBD)

Total dedaction under section §0-IB (Total of a1 ta IZ) ¥ |
al | Unertaking mo. 1 {30 of Form [0CCB of the
a2 | Undertaking mo. 2 (30 of Form 10CCR of the
81 | Undertakdeg wo, 1 {30 of Form [0CCH of the

b ucton In respect of undertaking Socated in Himachal Pradesh
[Ped 32 | Undertakingne.2 | (0 o Form 10CCBofthe
el | Undertaidsgne.1 | (0 Form [0CCH ofhe
¢ [Deduction in respect of undertaking lecated In Uttaranchal el u oe.2 (30 of Form 10CCB of
ndertaking undertaking)
4 [peduction tn respect of nndortaking located in Nerth-East k
[ dxi | Undertaking no. 1 | (30 of Form JOCCH of the underiaking) " |

da [Assamu
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dal

Undsriaking an. 2 |

;;;nachal

db [Pradesh

dbl

db2

Vinderinking na. 1

de Manipur

del

Undertaking no. 1
Underiaking no, |

del

o —

an

Underinking no. 1 |
Undertaking na. 1

ddl

de Mephalaya

el
del

Vindertaking ne. 1 |
' Underieking no. 1
Undertaklng no. 2

| A o PO CH oF e tndde s wadimned
Ao Faven FoCUH of the tiandy b inpd
Hﬂ_:f Fome (O € B of the o 2okt
e Forten WHC8CH of s wnds Hiakonged
(0t B (000 B of the umd: Finkingd
o of Fove BN R of thy umﬁ-rmlnma-
¢ 48 0p o B0 op he somd ko)
K .i_l' " _!-:_-_r_ro_r_mt Mot e senderrakengtd
Uit ef Fenm PICUH of the wndonadkeng)

dr [Nagatand

an

U'aderiaking ao, |

[ in o Form 1 N'_u;f thee Tomdes f.thrm_]

i

Underiaklog no. 1

dg [Tripurs

| dgl |
dg2

Underia lxlns '“3_‘
Underiaking . 1

| (deraf Fawny J00C 8 of e wmderieking)

I.t i c\l‘_}ium .ji}(_:!-.:ﬁ.l’ff_*l:IJN:J‘('!!HI.JI'_J‘H_J )

dh

[IRTERY | Deductions under section BUP

t3that Form _."KLR_I_”_I*I‘_ uiﬂ.'_n_rl_hml |
[Total deduction for undertakings located In Norih-ennl (toral of dnl to dgd)
Total deduction under section 80-1C ov 80-TE (a + d + ¢ + dh)

ITR.B

" Nuture of
Duwinesn
Code

Sec.B0P(2) a){i) Panking/Credlt Facilitles to ity members

Sec.80P(2)(aHH) Cottage Industty

Sec.ROP(2)K aNil) Marketing of Agricultural produce geown by iy members

Incoms

~ Amount
ellgibie for
_Heduciion |

Sec.30P(2KaXlv) Purchase of Agriculiural Tmplements, sceds, lve-siocks or other arilcica

Intended for agriculture for the purpose of supplying to lts members.

Sec.BOP(2}{aXV) Procesing , without the ald of power, of the agricaliurel Produce of s |

members.

Sec.BOP(Z}s}1) Callective dispasal of Lahonr of Its membery

Sec.BOP(ZX a}(vii)} Fishing or allied actlvitdes for the purpose of supplylng to fts menbers.

Sec30P(ZXb)Primary cooperative soclety engaged in supplying Milk, oftsecds, frulty or
vegrtables raizsed or grown by its members to Federal cooperative suciety cugaged In
sapplying Milk, vilseeds, fruits or vegetables/Government or local authoriey/Goverament
Company / cerporation extablished by or under 2 Central, Siate or Provincial Act

SecBOP2)c)HI)Consumer Cooperative Soctety Other than specified |a BOP{24) or BOP(2b)

Sec.B0P(I)c{i)Other Cooperative Society engaged In activities Other than specifled In
88 (2a) or BOP(2b)

F 11

SecROP(2)}{d)Interest/Dividend from Invesiment in other co-operstive society

Sec.BOP(2)}¢fincome from Letting of godowns’ warchouses for steruge, processing /

facilitating the marketing of commodities

13

Scc. S0P Others

k14

Total

B- Dednction In respect of ceriain psyments

ate that the deduction in respect of the iavesiment/ deposit/ payme,
- muwmmummumunn—n

ats for the perlod 81-04-2020 to 31-07-2028

b BoceA

T otal Deduction onder Part B {(a +b + ¢}

C- Deduction iw respect of certaln Ineomes

(Fof Schedule 80-1A)

{ of Sehedule 80-18)

te of Schedile 20-1C7 85-1E}

{SLno.

Sleeiv) +3H of Annerare tof .

Form 10DA]
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1 FGLA( 1)

2 of Annexury jo Form 1DCCF}

m |BOLA(1A)

9 of Amncxure to Form 10CCF)

o

[Total Deduction under Part C (totalof d tan )

3 [Total dedactions under Chapier VI-A (1 + 2)

- ijComputation of Alternate Minimum Tax payabie under section 115JC

S

Total Income sx per liem 13 of PART-B-TI

1

2 |Adjustment a3 per section 115JC(2)

s [Deduction Cislmed urder sny section included in Chapter

-A under the beading “C.—Deductions in respect of
rtain lbcomes™

2a

b urilon Claimed u/s 10AA

b

¢ Ekductlnn ciaimed o/s 3SAD as reduced by the amouat of
epreciation on essets on which such dedoction is claimed

d froul Adjustment (23+ 2b+ 2¢)

d

3 [Adjuosted Total Incame under section 113JC(1) (1+424d)

AJP thvis is applii

e if 3in than R, 28

4 |Taz paysble under section 1I5JC(1) [IR5% or §% as the case may e of (3)f (In the caze of AOF, BOL | 4

Computation of tax credit onder section 115JD

1 [Tax under section 115JC In assessment year 2021-22 (1d of Part-B-TTI)

2 [Tax under other provisions of the Act in assessment year 2021-22 (2¢g of Part-B-TTI)

2

ntes 0]

3 [Amount of tax sgainst which credit is avallable [enter (2 — 1) if 2 is greater than 1, otherwise

3

Utilisation of AMT eredit Available (Sum of AMT credii stilized during the currest pear is subject io maximum of amonnt meationed in 3 cbove
4 kand cannof excesd the sum of AMT Credit Brought Forward)

No Assessment Year

{AY)
{A)

AMT Credit

AMT Credit Utllised
during the Current
Assessment Yesr
<)

Balance AMT
Credit

Carried Forward

D= (B3)-{()

Gross

(B1)

Set-off In earlier
ssyeasment Years

(B2)

forward to the current

Balance brought

sEseasment year

(B3) = (B1) — (B2)

i RoI3-14

0 |2014-15

li | 2015-16

v 200617

v |217-18

vl |2008-1%

w paIs-20

vui 92021

urrent AY fenter |
Ix }2, if 1>2 else enter

M (771]

5 [Amount of tax eredlt under sectlon 115JD wiillsed during the year {total of Item Ne. 4 (C)]

6 |Amoant of AMT liabillry avallable for credit In subsequent susessment yesrs [total of 4 (D))

sehininl s KRGS

Bection/Description

M | Special rate Income(i)

Tax lherees

3¢ BL AL
RATE]
=

11A or section 11SAD(1 1)~ Proviss (STCG on shares/equity erlented
on which STT pald)

a 15

BFLA)

tpart of 3vi of Schedule

15AD (STCG for Fils om securities where STT not paid)

(part of Jvii of Schedule]

BFLA}
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3 [112 provise (LTCG on listed securities/ units without indexation) ] 10 {part qurﬁmmre
4 [11201)(e)ilh) (LTCG for nom-resident on unllsted secarities) O 10 tpar of Juef Scheduie
5 [115A8 (LTCG for non-resident on units referred in section] 15AB) | 10 tpart of ;}:{‘f‘ﬁﬂﬂ'
6 l| I15AC (LTCG for nen-resident on bonds/GDR) o 10 (part of ;'Fz{)*"""’f
7 #15AD (LTCG for Fil on securities) o 10 (part "féi_ ?;f‘*““k
8 [112{LTCG on others) a po 1 321 of Schedule BFLA)
112A or section 113AD{1)b)(li)}-Provise {LTCG ale of gk M
9 bn which STT s paid) - {LTCG on cale of sharea or unitsy 1y 10 (5% of Schedule BFLA)
10 [STCG chargeable at special rates in India as per DTAA part q";‘; of Schedule
11 LTCG Chargeable st special rates In India as per DTAA o {pari d’;ﬁ&&m
12 [115B (Profits and gains of life Insurance business) o 12.50 (5itt of Schedule BFLA)
L15AC (Imcome of & non-resident from bonds or GDR purchased in o 10 (part af 1fii of Schedule
|13 forelgn currency) o8
14 [115BB (Winoings from lotteries, puzzles, races, games e1c.) a k[ ] {2a of Schedule OS5}
18 IIQBBEElem under sacton 68, 69, 69A, 69B, 69C or 69D) a L {2b of Scheduie OS)
16 [113BBF {Tax on income from patent)
a Jincome under head hasincss or profession [u] 10 (3d of Schedule BP)
b [Income under Sead other sources [=] 10 (2dxvi of Schedule OS}
17 11SBBG (Tax on income from transter of carbon credits)
" Ilnmme under bend bustuess or profession a L 8z of Schedule BF)
b _[Income nndzt head other sources ] 10 rJikvvil of Schedule OS]
| 18 |1SAUXb) (4) & 11SA(IXDXB) (Income of 2 nan-resident from Royalty) o 10 o Ayid
; 19 [Income from other sources churgesbie wt speckal rates in 1odis ax per DTAA ] {part of 2f of Schedule
'Y os)
20 [Pass Through Income o the uxtuve of Shert Term Capital Galn chargeable @ 13% a 15 {poart of 3vi of Schedule
Y — BFLA)
‘ i [Pass Throwgh Income In the ssture of Short Term Caplial Galo chargeable @3 O 30 {part af Ivii of Schedule
—_BFtA)
E n Throagh Income In the nature of Long Teem Capltal Galn churgeable @ 10% | O 10 (part of 5x of Schedwle
g . BFLA)
; ) 23 ﬁan Throwgh Income in the nature of Long Term Capital Gain chargesble @ 10% | O 10 (part af Six of Schedule
5 | w/s ather duns 1124 BFL4)
§_ 2% Thraugh Inceme in the nuture of Long Term Cupltal Gais chargesble @20%| O 20 {part of Sxi of Schedule
. BFLA)
2% us through Iacome In {be nature of Income from siher source chargeable at a (2¢ of Schedule OS}
Totsk
Information regarding partnership firms in which you are partaer
% Number of firms In which yeu are parimer I—
E Whether Percentage | Amount of share | PIFAARARCE
, Whether the section 92E [n the profit m
% | m| Nameofthe | pANofthefim | Grmislisblefor | isapplicable | - Chere nfep the firm
. Ne. rm nudit? (Yes/No) to firm? in the profit 1
: (Yes/No) | of the firm
3 1
z?
g 3
L E (9 | Total

TR e ] Details of Exempt Income (Income not to be Included In Tutal Income or not chargeable te ax)
1

1 [aterest ncome
2 b1 Gmamlmlhnlrecelpu(othlrtlulnummhenelmdlndernld i

74 T8 ox B.0f LT. Boles)
I Expenditure lncurred on agriculinre

1 Wnabsorbed agricultural lsas of previous elght masessment years iil
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fncome portion relating to Rule 7, 7A, TB(1} 7B{1A) and 8
frem St Na. 39 of Sch BF)

iv

v Net Agricuiters) income for the year {1 - 1i - 1 + iv) tenvver adl if loss)

v e the 1t xgrivulicral incooe for the year exceeds Re X lakh, please furnish the foflowlog
{Fiil up details acparately for each agnicultural lond)

Namie of district along with pla code in which agrivalrural land Is bocated

a
b PMessorement of agricultoral land in Acre
¢ Whether the agricattural land b owoed er held on lease tdrap down to be provided)

d [Whether the agricoitural land is irrigated or rain-fed fdrop down 1o be provided)

3 Dther exempt Income (please specifis

acome oot chargeable fo tax as per DTAA

SL Na.

Amouznt of income

Natare of
{ncome

l Counntry
oame & Code

Head of
1ncome

Article of
DTAA

Whether TRC
obtalined
(Y/N)

RRNNEN,

m

[Total lacome from DTAA not chargeable 1o tax

threoph incame not chargeable to tax (Schedule PTT}

[Total (1+2434+4+5)

Pasy

lnmmemrmmbndnmmnnrmmm”ﬂmﬂnn SUA, 115UB

Investment
entity covered
by section
1ISUA/NISLB

Name of
basimess
trgest!
investment
fond

PAN of the
business
trust/
Investment
fund

SL

Hesd of income

Share of
yur
income year loss
distribated

fond

Income/Loss
9=7-8

TDS o |

AMoust,

i=—-m

iv

E]
b | W8 ceerrecee

| e

PASS THROUGH INCOME

=

1

|

;

4]

]

§

1124

AR FRE

§

4

s | Dividend

§
i

b_| Others

Incams cisioted te be ex

s | ws i{23IFRB)

b [ 7] P TTR

il

£ W/B asvnvernnnssy

ot of p
money kat ot

Please refer to the lstructions for

] Petally alTuonunmryu]mmupermnCEﬂA) uperlhsvaMndllo-ml!!
inch excess I

wllllln ﬂn

oul this schedule.

bedllln

J—
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A

B afn I

P

ITR-S
" Admmmm above B
2 b | Surcharge @ 12% on “a™
¢ | Health & Education cens on (a+b)
4 | Total Additipnal tax payable (a+b+c)
3 | Taxes paid
4 | Net tax payable {2d-3)
Date(s) of deposii Diste | Drate 2
of tax oo d Diute 3 Date 4 Date §
(DD MMYYYY) | (DD MM YYTT) 1 Sl
SLCON DB MM YYYYT [ (DD M Y '
s mjmm s ( YVYT [ (DDMMYYYV) | (DMWY YYY)
rr section
2CE(2A)
6 Name of Bank
and Braach
7 | BSR Code
8 Serial number of
challan
Amount
deposited
itz ] Details of Income from outside Indis and tax rellef (available only In case of resident)
Sk E:dunh-y l’l‘dl:np;geru Sl. | Head of mcome income from Taxpaid |Tax payadleon] Taxrellef |Relevant article
. e e cetion outside Iudla  |outside Tndia) such lncome lavallsble in Indlyy of DTAA It
. mber {inchuded in PART under normat | (e)=(c)or{d) | reliel cluimed
. B-T1) provislons in | whicheveris | w90 or 90A
India lower
. a {m} {) {c) {0} (¢} in
1 1 |Eouu Property
u usinesy or
. [Profession
. Wi [Capltal Gains
Iv Other sources
) Total
2 I I}lnuse Property
n [Business or
[Profession
fil [Capltal Gaing
Iv |Other sources
‘_'_' Total
1 RYSFNEN B APicace refer to the instructions for filling out this schedule.

of tax relief clnimed for taxes paid outside India (avallsble only in case of resldent}

4 Country Code Tazpayer Total faxes paid outside India | Total tax relief available | Sectlon under which
. 1dentification (total of (c) of Schedule FSTin | (total of (¢} of Schedule FSI rellef claimed
Number respect of each country) in respect of each conniry) | (specily 90, 90A or

1)
(a) b} {c} (d) (€
E Tota
Total Tux relief available in respect of country where DTAA ls applicable (section 90/90A) (Part of 3
& 12 kowatof 1) _
3 Total Tax relicf available in respect of conntry where DTAA is not applicable (section 91) (Par? of 3
otal of 1{d})
'Whetber amy tax pald gutside Indis, on which tax relief was allowed In Indis, kus been ‘ YeaNo
4 mwﬁm"" the tax anthority during the year? If the detalls below
: a of tax refanded b ment year in which tax relief allowed n Indis
4=
i refer to the instructions for filling ot this sckedute.

Dluﬂln!'htﬂgnm:dlndl-mneﬁnnmymouﬁlhhﬂa
beneficial ut any thoe e relevant

LAl {Detalls of Fo!

Accounts held
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Sl | Co C p - .
No “:I:'l‘:y ounitry code| Name of | Address of | ZIP ende| Acrount Statny Account apening]  Peak Cinsing | Croms i
Muancial | Nosacinl oumber dale bals b PO Ity
Inseitution | institation firiance | bulance | paldieredti,,
wring ihe the uu““.
perisd during 4,
(hy 53] 5D periag
o (4} % {6) (1]} L] 3] [ [ ——'—'-E“.’:L .
iy -
A2 |Detalls of Forelyn Cusindinl Acceasts held (Includ
| ding any heneflclul Indercel} at uny time dusing the relevant ling peried S
:l Country |Country code| Name of | Addrews of | ZIP | Account{ Statws : Aunu:lu “'?:-l: . "(.,‘I‘r:::n:ﬂm(l}.rw -p:umnt paidieredited 1y o
0 | wame flaanclal | Mnanclal | code | number opening | balumce | balance uccownt durisg the period e
Instiiution | institution date  |during the fedrop derwn 10 be pravided 1pecy
pertod narure of amotini vz i
interet/dividendproceeds fram s,
redemprion of financial asvety ,,,,:'
income)
m| @ 3 ) 8 ® [ (8) (9) (10) {11) Wy
n ~
(i [ )
| AY Details of Forelgn Equity and Debt Interest held {Including any beneficial Interest) in nuy entity st awy gme during { the relsvan? sccoonting peried
S1 | Coantry |Cauntry code| Namic of | Addresa of | ZIP | Nature | Dataof | Inidsl |Feak valae Closing | Total pross | Tetal prom
No | name eniity eatity eade |of entlty [ncquiring! valoe of of value ameunt from sale o
the the |imvestmend puid/eredited redemsptng of
nterest |investnent|daring the with respect te | Jnvestment during
period the holding the perid -
during the
—perled -
[} 2 [E)] 4} c] (6) M &) % {19) an (2 {3 —_—
0] !
i ﬁu
Ad Details of Fareign Cash Value Imymrance Coniruct sr Anmnuity Contract held (Incinding any beneficial Intrest) ot say tme during fe ﬂll!il
S1 | Coontry {Country code| Name of financisl Addressof | ZIP code| Dateof contraet | The carh value o Tﬂllp’ﬂl"—‘;
No | mame institution Im which financial survender vaine of the | paidicreditad with respect |
Imsurance contrect fastimtion eontrkd the contruct during te
held - — _ﬂ‘
1) F] £ L) L] 6) ™ ® ”
®
un
B of Finaneial ln!w__w_wiiadﬂm_ﬂ—mﬁ‘mw
No| Cesatry | Zip [Nature[Name and| Natore of Date sluce| Totad lm-;“ MNature aceme taxahle and affered in this refers
Name and 'Code| of | Address | Interest- held |lovestment | scorued Income |———ry Schadels re——
code entily | ofthe Divect/ {at coxt) {in | such Intercat ftered o
Entlty Beneficial rupees} Where
awner!
Bemeficiary —
K1) sy [2b}] ) ) (5) ] L] ® [ [10] (1) L)
1] - —]
(L)) —
[ s of Immovable P, held {Including any benefickal interest) at & w&—,—,
No| Country |ZAP Addressof |Owsership-| Dateof mmmmuu_____ml
Name and [eode libe Property | Direct/  [acquisition Amount [ichedule whers| Tocm pumber of
cods Beneficial rupees) sffered achedxie
swoer/
Beneficlayy I
(L {2a) 2v) 3 [ L] 6y ] n m (19 an___.
m J——
= Detadls Agset beld (inel beneficial interest} a1 any time davi the relevant sceountin
y other Cn) -
El:lo Cwnlr.; e Naturs of |Owoership: | Daie o Tatal Income | Nature of | Iscoms taxable and offered _ll__llll___g-‘lﬂ"
Name snd [Zip Code| Asset Dirset!  [nequisithon] Investment fa/ fom| Imcome | Amwust %
cada Bepadkinl coul) @i rupoey) |  the anset whereatforsd| WV
owaer/ f
_— L e ' | )’ }
L) @an [F) [£] [ (L)) [ {7 ® (1] . LI
» 1 ]
L)) M
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talls of account(s) in which you have signing authority held (including any beneficial interest) at any time during the relevant
riod and which has not been included in A to D above,
Address | Zip [ Name of | Account [Peak Balance/ Whether H(Nis I (7) is yes, Income offered In this return
of the [Code the Number | Investment Income yes,
institution Bccount during the accrued s Income
account is held holder year (in faxablein  |scorued in
rupees) Your hands? the
Account
A Sched Item b
where offered schedule
m @ Ba) | (@3b) @ )] (%) ()] ®) ® (10) an
)
(i
F ails of trusts, created under the laws of a country ouiside India, in which You are a trustee, beneficiary or settlor
s1 Country | Zip | Name and | Name Name | Name and Date Whether |11 (8) Is yes,| If(8)is yes, Income offered in this return
No | Name and | Code m::rnn of | and and addressof | since i 1 Amount| Schedol Ttem ber of
code the trust |address| address Beneficiaries| position derived is derived
of |of Settlor held taxable in I‘mmvﬂue AR i
trustees Your hands? trust
(1)) (23) (2b) (3) 4) (5) (6) (4] (8) ()} (10) 11 (12)
0]
(i
G Details of any other income derived from any source outside India which is not included in,- (i) items A to F above and, (ii) income
under the head business or profession
Country Name and address of o IF (6) is yes, Income offered in this return
8 | he;
NL Name and | Zip Code | the person from whom l““l n:j Nature of income ‘r:;:“:h.m? Amount Schedule Item number of
code derived where offered schedule
| — schedule |
1) (2a) (2b) 3 (4) (5) (6) (7 (8) (]
[0}
(if) /
mam refer to instructions for filling out this schedute

EEERESH NFORMATION REGARDING TURNOVER/GROSS RECEIPT REPORTED FOR GST
a SL No. GSTIN Nogs).

Annual value of outward supplies as per the GST return(s) filed
@)

a) @)

OF GST

aRUeill = 1 Computation of total income
1_[Income from house pro
2 [Profits and gains from business or profession
i ts and gains from business other than speculative business | 2i
business (438 of Schedule BP)(enter nil if loss)
if and gains from speculative business (3(ii) of table F of | 21
hedule BP) (enter nil if loss and carry this figure to Schedul CFL)
iii Profits and gains from specified business (3(iii} of table F of 2iii
Schedule BP) (mmymmmmwmmwcw
iv

Income chargeable to tax at special rate (3d, 3e and 4b of 2iv
Schedule BP)
? v_Total i + 2if + 21l + 2Iv) (enter il, i loss and carry this figure of loss to Schedale CTL)
8 | 3 ICapital gains
& a8 [Short term
- 15% (9ii of item E of schedule CG) | ai
E 30% (9iii of item E of schedule CG) | all

ort-term chargeable at applicable rate (9iv of item E of alil
hedule CG)
hort-term chargeable at special rates in India as per

alv
AA item E of Schedule CG,
otal Short-term (ai + ail + aili + aiv) (enter nil if loss) Jav .
b
i c ble @ 10% item E of Schedule CG) | bt
il 20% (Wvii_of item E of Schedule CG)| bii
Long-term chargeable at rates in India as per biii
“‘Jﬁu (Pviii of item E of CG)
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ITR-5
1 v |Totsi Long-term (bi+ bil + bill) ¢earer mif if foxs, Tbiv] I— 1
« [Total capital gains_(3ay + Jbiv) (enter n if loss) e |
| 4 Jinceme from ather sourcey _ _ N
a [Net mcome from olher sources chargeable to tax at norma 4
cable vales { 6 of Schedule OS) (enter nif if losx) |
| b_{ncome cha eable to 1ax at speclal e (2 of Scheduie OS) 4b
¢ Income from the activity of ewning and malnisining rece 4
rees (8¢ of Schedule OS) (enter. nit if oss)
d_[Total (4a + 4b + dc) 4d L
s otal of hesd wise Income (1_+ 2v + 3¢ +dd) 5
o [Lasses of current year ta be set off agalnst 8 (iotal of 2xvid, Jxvii and éxvil of Schedule CYLA) é ]
v ance after set off of curvent year losses (5 - 6) (total of serial no (il). (i}, (v} 1o (vv) af cofumn 5 of 7
chedule CYLA + 4b + 2iv}
¥ [Brought forward lusses to be st off agalnst 7 {total of 2xvi, 3xvi and 4xvi of Schedule BFLA) 8 —
9 JGﬁr;lsx Total Income (7 — B) folse tosal of serial no (8) . I} . {iv) fo (xiv) of column 5 of Schedule BFLA + 4b + | o
16 Tncome charzeable (o 1ax sl apecinl rate usder section 111A, 112, 1124 etc. iagluded In 9 18 ]
Ril ctiony umder Chapter VI-A
WPart-B of Chapier VI-A [1 of Schedule VI-A and Timited upto (+ii+iv+v4vilitxiil+xiv) of I1s
L ol 5 of BFLA]
b [Pari-C of Chapter VI-A {2 of Schedule V-4 and tinited upra (ii5)of schedule BFLA) e
¢ [Total (11a+11b} Himited upto (9-1F e
17 Kncomes not forming part of tolal Income (12 + 12br+ 12¢) 12
. wction wis 10AA (Total of Sch. 10AA L1a
b Tlncome of investment fusd referred to in section 1023FB) or I FBA) 12b
¢ linwome of s business frust referred to In section 1 FC) or 10{23FCA) 12¢
13 [Total income (9 - 11¢ - 12) 13
14 Tncome chargeable to tax at special rates {total of {1 of schedule SI) 14
15 [Net agricultural income/ any other Income far rate 3y of Schedule EI) 15
16 A teincome (£3-14 +1 cable if {13-14} excesds maximum amount not & bie io 10x] 16
17 Loosses of current year to e corrled forward {foral of xv of Schedule CFL) 17
18 [Deemed total income mnder section 118JC (3 of Schedule AMT) 18
PR RE] :iiii'<T] Computation of tax Uability on total income
1 | a [Tax payable oa deemed tots] income under section 1155C (4 of Schedule AMT) Ia
b [Surcharge on () above (if applicable) 1b
¢ [Health and Education Cess @ 4% on In+1b abeve te
d [Tetal Tax Payable on deemed total income (1a+H1b+1c)

1 [Tax payabie on {sial licome
a [Tax at normal rates on 16 of Part B-T1
b [Tax at special rates {totai f col (ii) of Schedule-5I)

c ste on agricultaral income [fapplicable If (13-14) of
ars B-T1 exceeds maximum amoun! pol chargeable to tax}

d [Tax Paysble om total income {2a+2b -2¢)

Is
b
2e

Surcharge
computed

e burclnrge
margiual relief

[ Fmdfzwqrmms:
I [18% r 15 %, as applicable, of 1(l)+
%

i) of Schsdule 51
1020) - [1200+ 1Y 200, TODMDIDD o |20 T"
hedule SD]

gl 2

Iv [Total (ixHis)
f Health and Edecation Cenn @ 4% on 28+2elv
g |Gross tax liability (2d + 2elv +20

3 Groumyuyable(hlgherol‘ldnrm
ICredit under section 115JD of tax pald in earBer years (applicable If 2g Is more than 1d)

* | of Schedule AMTC)

s [rax paysble after credit under section 115JD 3 - §) s
& (Tax relief i
8 Rection 90/90A (@ of Scheduie TH) VA
b [Section 91(3 of Scieduis T

¢ [Tetal (6a+ 6b)

COMPUTATION OF TAX LIABILITY

&z
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7 [Net mx Ill_lalllu- (8- 0) (enter zen ) il -ur,cumw" o ) 7 ]’ i
8 [Interest and fee payable
a 'Imerﬂl for default in i\lrnluhing lht' return {lﬂ‘llnn 1MA) Ha
) hm-ml fur del‘nult In payment of n_dvn'm:e ui (;m-llnn zum N nh i B
€ futerest for deferment of advance tax lll‘l‘ﬂlll‘l 1340) Be
~d [Fee for default ln 9ra1-m.{g;;um of Income (section 2 T
e rl‘mll Interest mﬂ Fee Payable (-!_l;:ll_b;llri Bd) 1 . Be
9 (Aggregate lability (7 + 8¢) e 9
10 [Taxes Pald i R B
s a |Advance Tax (from nlfumn 5 n.i' HH} - _—lo; o = S
E b [TDS (rotal of column 9 of 1SR T - 10b S
g:j ¢ [TCS (toral of column 7 of !5(—‘; A T T
g E d [Sell-Assessment Tax (from column S of .*?*.{ ] lod|
aQ e I'l‘nnl Taxes Pald (10a+10b+10c+10d) - 10e
§ 11 |[Amount payable (Enter if 9 is greater than 10¢, else enter 0) - 11
¥ | 12 [Refund (If 10¢ is greater than 9) (refund, if any, will be directly credited into the bank account) 12
13 [Po you have a bank account in India (Non- Residents claiming refund with no bank account in Select Yes or No
India may select No)

l.] Details of all Bank Accounts held In India at any time during the previous year (excluding dormant accounts)

Pl. IFS Code of the Bank in case of Bank Name of the Bank Account Number Indicate the account in
Accounts held in India which you prefer to get
your refund credited, if
any (tick one account &
1
L
Note:
1) All bank sccounts held at any time is to be reported, except dormant A/e.
- 2) Minimum one account should be selected for refund credit
" [Rows can be added as required
I ) Non- residents, who are claiming income-tax refund and not having bank sccount in India may, nt their option, furnish the details of one foreign
i bank sccount:
; SL Ne. SWIFT Code Name of the Bank Country of Location IBAN
5 ws can be added as required
& 14 Do at time during the previous year,-
i h,;:. u‘:zneﬂel-l owner, beneficlary or otherwise, any assef (including financial interest in any entity)
¥ outside India; or O Yes O Ne
¥ have signing authority in any account located outside India; or
j have income from any source outside India?
g only in case of a resident] [Ensure Schedule FA is filled up if the answer Is Yes |
‘P-d
'm:\mm
{ of nts of Advance Tax and Self-Assessment Tax
; ! Sl lﬂmBSll Cade Date of Deposit (DD/MM/YYYY) Serial Number of Challan Amount (Rs)
1
e ®
ﬁa‘é m @ &) “
r' =
£ i
B
3G
i No. Ifla & 10d of Part B-TT!

Enter the totals of Advance tax and Self-Assessment tax in SI

F L .

e AN ek et
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n | Detalls of Tas Deducted Bnuru ¢ rnm on llrmm |M per Form lﬁ A lnml or I'urm lﬁlmM ‘Hish rurnlllud !uf Dcdmmrflll
[ST{YDN creditiPAN Andhasr| TAN of the | Unclaimed ADN ol the currend | T credit helag clalmad this ¥ear | Caremapodding | TR eredn
Ne| relatlng to ] N of (3ther | Pedurior! | TN wought | Viesacind Yenr (TDH {omly If rorresponding tnrome I Recripl/
wclf father | Persam (It |PAN/Aadhear| forward (i) | deducted during the FY | being affersd fr lax this yexr. ant whihdrawzh arried
persan | TDN cewdlt [No, of Tenand/ 1020-11) appileable it TOM le deducted uis offarad farward
jother rolnted In Nuyer 194N)
perran as | ciber person)
per rule
MBAD) | Y S Ly . — - S - = o —— —
kin, [T08|educted) Dedocted In | Cluimed tirony |dlesd of
vourin | Wt | inown | inehandsof | inown | €inimed In ihe hands of | Amoumt Ineoms
which hands | orwnyolker | honda or any olber pervon ay
deducted peraoh at per por rula JTHALT) f
rule YTMA(2) applicabis)
L4 |{ifappNcshle)f SUUPR R
tn ) (w1} “ [£.)) & 7 [L]] " 10 _ _tllj_ i tll!__ [}
- ncome [ 115 Inceme [ THS | PAN
Aadbaar
—— WMo | ) 4.
1 — —
NOTE W Please antcr total of column 0 (1116 of Part 8- 771 o B
k bmn. of Tax Collected at Source (TCS) | As per Form 27D lsswed by the Collector(s))
Tax Dedoction and Tix Name of the Uncisimed TCS brought “TCB of the current | Amount out of (S}er (&) | Amcumi out of (5)
No Collection Account Nunbey Collecter forward (v} flanucial ¥Year being cialrmed thiy Year |or 16} being carried
of the Collector Fin. Year la | Ameat (Fax collected {only If carreapondiog forward
5 which eolleched wr |during FY 2020-21}(receipt Is belag oifered for
8 _ _ tax (ks year)
4 () (2) [6)] {4) (%) (5) (1)) {n)
T
o
o
B
1]
ﬁﬂm& enter total of column (7) in 10c of Part B-TTI
VERIFICATION
L (ful name in  block letters), son/ daughter of

. solernnly declare that to the best of my knowledge and belief, the information given
in the return and the schedules thereto is correct and complete is in accordance with the provisions of the Income-tax Act, 1961,

I further declare that ] am making this return in my capacity s {drop down to be provided) and [ am also competent Lo
make this return and verify it. | am holding permanent account number (if allotted) (Please see instruction)

[ further declare that the critical assumptions apecified in the agresment have beon satisfied and all the terms and conditions of the
agreement have been complied with. (Applicable, in a case where retum is furnished under section 92CD)

Dute

Sign bere
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RETURN FORM - COMPANIES

'ITR-6

FORM

ITR-6 For Companler siher thus campanles clslming exempiion

INDIAN INCOME, TAX RETURN

Assessrment Year
under rectbon 11|
(Please see rule 12 of the Income-tay Rulew,1962)

{Pleane refer lmsirucilons) 2 0 2 ]. - 2 2

TRUARS b = ) GENERAL

Name FAN
1s (here any change in the company’s name? If yes, plenye furnish (ke sid name ('al;rpunl u[ Idlnully Nlullurl {It'll‘l]l)
hnued by MCA
FlatDoor/Bloeck Mo Name of Prembsey/Bullding/Village Dte of Incorporation | Date of coramencement of
§ | (DOMM/YYYT) bEsiness @OMM/YYYY)
f { { !
% Road/Street/Poat Office Area/Locallly Type of company
{Tichk any one) B
E {1y Domestle Comypany o
i {Ll) Forelgn Compapy o
7 | Town/CityMistrict State Pin eode/ZIp ende If a public contpany write
§ 6, aod If peivate company
= writt 7 (a5 deflned in D
~ Country | seetion 3 of  The
I | l | Companies Act)
Ofice Phone Number with STT) code/ Moblie Ne. 1 MobHe No. I Emall Address-1
Emnil Address-2
[0139{1)- On or Before duc daie, CI13%4)- After due date, TIEI5)- Revised Reture,
(#) | Flled us (Tkck){Piease see instruction ] O192CD-Modtled return, L 119(2)(b)- stter condonation of delay
Or filed In respowse tn notice wis 0 1399), T 142(1), Ol 148, O 1534, O 153C
) I revised/ defective/ModIfled, then eater Recelpt No Y
snd Date of fillog original retura (DD/IMM/YYYY) —_——
© Lf Mled, n respomse to wotice u/s 13N9NI4I{1V148/153A/153C or order ufs 153{ZKD), enter Unigue Number /Docoment I
Identification Number anil date of such notice/order, or if flled ws 92CT) enter date of aidvance pricing sgreement
@) | Residential States  ¢Tick) A O Resident D Nob-Resldent

(e}

Whether the ausesye has opted for taxation under section 115BA/1 ISBAA/ ISBAR? {drop dows ig be provided in oflllng utility)
{spplicable on Domestlc Company)

Whettier total turnover/ gross recelpts im the previous year 2018-19 exceeds 500 crore mpoes? (YewNo) (applicable for Domestic Company)

FILING STATUS

Whether asseasec ia a resident of a couniry or specified territory with which Ludla hay an agreement referred to in sac 98 (1 ) ar Central
Gevernment has ndoprted any spreement under sec 90A(1)?

Im the ease of non-resident, s there s Permanent Esisblishosent (PE) in Indin (Tfck) B [ Yes O Ne

Whether assossee i required to seek regiatration mnder amy lnw for the time being in force relating 1o compandes?

Whether the flmanclal stutemenis of the company are drawn up In complissce to the Indian Acconnting Standards specified In Annexure to the
les (Indian Accounting Standards) Rules, 2015 {Tie) B [ Yes O Ns

‘Whether assessee s Jocated in an Internafional Financinl Services Centre and derives income solely in convertibe foreign exchange?
(Tick) & O ¥Yea O No

Whedher the assessee company Is under lUguidation (Tick) & D Yes O No

‘Whedher vou are an F1/ FPI? Yew'No I yes, please pravide SEB] Regu. No.

Whether the company i s produter company a3 defined In Sec. 5814 of Compandes Act, 19567 OYes D No

Whether this refurn is belmg flbed by & representative assesvee? (T B O Yes 0O Ne
If yes, phnse furnish follesring Infsrmution -

(1} | Name of the repressntative sssess

(2) | Capacity of the Represemtative (drap down io be provided)

(3} | Address of the representative asscess .
{4) | Permanent Account Number (PAN)/Asdhasr No. of the represcaintive assesme

®

‘Whether you are recagatzad as start up by DPIIT OYes DO Ne
1 | If yes, plense provide start up recoguition nuber alleited by the DFIIT .
2 | Wheiher cartificats frem Ister-ministerial beard for certification in recelved? OYse 0O M
3 | If yes provide the cartification sumber

b
e ——

1. Substituted by the IT (Seventh Amdt.) Rules, 2021, w.e f. 1-4-2021.




ITR-6 INCOMETAX RULES, (962 124
4 Whether tleclaratow I Foen-1 4 accordanes nith pars & of DET notbOcathin dudieil 19405 2HY Byey I No
. | by heen filedd befurs Mling w8 Ihe celmrn? '
|1 | | 10yes provide date of fllog Form-}
(w13 | Whethar Uuble tn matntuin accounin an per secilon ddAAT (T Bl O Yeu 11 Nn
(l) | Whether ansesses Iy deetoring income only ander sectllon SOAF! 4407 241007 JHETAS S4NDDIY (e O yew B M
A0 N Whether during the year tetsl salesturnes revross cocelpin of Tusinens sveeeds 14 e Rampiees Tuid duew il eavend 10 € rone Uagees?
W B OYe BN ,_
LF (a2} 15 Ver, whethor sypregats of sl nmuisin roceiven, Inchuding amoont recetved for stles, (REB0YEF 05 g iy ercripIn e un erpiiad mecony,
(1) | awch ax coplinl vonteitiution, laans ¢te. during (he provioue yesr, In cush, diws wot eaveed fve per vent of uabil wesne?
| ey BYe O Ne
17 (adl) Is Ves, whetbor aggreguto of all pryments made Tnciwding snunt corred fur eagemdtiuse or on cagital seviunt such sy gy
(o1 | wcquinition, repayment of toan eie, In cash, duriog (he previous year does mul evered) Rve per cel of e sabd jrayane il
eh®_ Oye B No_ :
' [l_n Whether Habie fur nudit under vection 44AN?7 thed) @ O ¥Yen 0 Ne
E © I (b} b Yes, whether (he ntcaunts Wave heen audled by we svcountant? (TieA) R €1 Vex O No
A7 Yes, furnish (he following information et - .
{1) | Mentlon the date of furnishdng of andlt vepoet  (DINRIM/YYYY) _ L I
(3} | Nurwe of the anditor ugning the (ax mwdl repart _ o
E (k1] Huﬂlornhlp Nu. of the naditor ) _ o . )
% (41 | Nwwe of the suditor (propriciershiy’ Airmi . . - .
L1} 'Prnprletunhipﬂlrmﬂgll_l_n_llr_uln!n_n_hir__ L il i e - -
(6} | Parmanem Aceaunt Number (PANfAadhanr No.) of the auilll___ﬂ‘ ll‘NI_"'|_"E'"|“_lf_!|[“]" L o . _
(N | Date of nudit report o o L o
{dt) | Are ysw Hable for Audlt vs 92K7 D Yer a Ne _
iIr Wl b Yes, whether the T
ity | mceommis have bees nudited wi, © \es " %a Daie of furnishing audil repect? DIVMM/IYYYY
1K?
(dHD) ¥ linbie to fursish oiher svAl report under 1he Income-1as Act, mendion wheiher bave you furnivhed such repari. f yes, plaase provide tis |
detulte me under: ) (Pladse ser Tustruction 5}
SL No. Soetlon Code Date (IHVMM/YYYY) |
e} | Meation the Act, pection and duce of furnisking the andli roport wnder nay Acei ather than the Income-lax Acl
| [ RLEE T A T [ e . ] Eolw o
{8) | Nature of company (aelect 1 1 halding company, select 210w subsidiney company. telect 3 If bath, select 4 if nny otler)
é by | If subuidiury pany, mestian (ke dednils of the Holdlng Compuny
E PAN Nsme of Holtlag Company Addreas of Holdlng Catwpuny Peorcentage of Shares beid
g
te) | 11 holding company, meathan the deissln of the subildiary cammpanhia
g PAN Napme of Subskdiary Compan: Atdrems of Subsidisry Company Percentage of Sharres beid
(s) | Im case of amsigumatiag company, mention the detsdls of amslgamaied esmpany
PAN Nome of Amsigamated Company Addrens of Amalgumated Company Dats of Awslgsmution
B
(b) | In case of amalgamaied campany, mentien ihe detalls of smalgamating company
PAN Nume of Amalgamating Company Address of Amsignmating Company Dute of Amalgamnifon
{€) | Im cnse of demerged company, mentien the deiafls of resuiting company
PAN Mame of Resulting Company Addren of Resultiag Company Date of Demerger
' PR
() | In case of resuiting company, mintion the deialls of demerged company ]
PAN Name of Demierged Compuny Addrms of Demerged Company Date of Deroarger
Particulary of Managiag Director, Directers, Secvetary and Principa) efficer(s) whe have held the office during tee praviima year and the daiia ol'__
8 > i etigibte who ls verifylug the return. .
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S8,No.

ITR-6

Nume Desigustion Rexddentinl Addresy PAN/Asdbaar No.

Director Mdrntificailan Number
(DIN) bxaned by MOCA s cavn of

DMrectnr

9 . Particulurs of persons who were beaeficial swners af shares holding not leas thes 19% of {he voting pawer n any time of the previous year
g E §.Na. Name and Address Perceninge af shares held PAN (H allotted}
o
23
g E [ unlisted articuls, direc
1a case of unl cOmpAny, particulars of nstural persons whg were the altimate beneficta] gw directly tly, Idlng
than §0% of the voting POWeEr ut any time of the Previous yemr e orla ¥, of shares ho ot lews
S.No. Name Address

Percentage of shares held

PAN/Aadbaay Ne, (If allotted)

g
=
g Iu case of Foreign company, pleas fiurnish the details of Inmedinte parent company,
Tazpayer's reglitration nember or
E S.No Name Address Country of residence | PAN (If allotted) ARy unique identificatian mumber
E aflotted In the country of resid
E In case of foreign company, please furmah the details of ultimate parent eompany
[=]
Taxpayer’s registration number or
5.No Name Address Country of resldence | PAN (il sliptted) any unigue ideniificatian nember
allotted In the ceuntry of resldence
Nature of company (Tick) A
1 | Whether a public sector company us defloed In section 2{36A) of the Income-tax Act OYe O No
: 1 Whulerauomnymedbytklmmhnkorlndh O Yes O Na
w
E 3 | Wheibier 2 compaay In which ned fess than ranypemntoﬂbnhammhud(whubualnﬂyuuha Dy o N
g mm)wmmmmtor&ekmmnkﬂlm OF & corporation owned by fhat Bank = o
2
= 4 | Whether a hanking <ompany as defimed in cluuse {c) of seetian S of the Banking Regulation Act,1949 O Yes O Ne
E 5 | Whether » stheduled Bank belng n bauk Inclnded In the Second Schedale to the Reserve Bank of Indla ov g
g Act L+ ] No
s | Whether s company registered with Insurance Regulxiory and Development Aunthority (sstabiiahed DO VYes O Ne
s under seb-section {1} of seethon 3 of the Insuranes ntory and Development Amthority Act, 1999)
E T | Whether a campany being 2 mon-banking Fissncia) Isttitution 0 Ya O Ne
Whether the company is unlsted?
S |®|u 8¢ ensure o fill up the Sehedule SH-1 and Schedule AL-1 O Yos 0 No
' "5 Nature of business or prefession, if more than one besiness or profession Indicate the three main sctivities/ products (Other than those declaring
Income umdey section 44AE
E S.Na, Code [Please ree instruction No. (1)} Deseription
2 [To
{n
. (1]

| 1 |Autherised

8 Jasved, Subscribed and fully Pald up

glzle

I Bubscibed but net fully pald
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[ Tremstan s ann w] R
' :h ——“;‘;ﬂ\“;; I e e s —
_ \ .!p_l jt_'lpllal Rewme ]
| _ il apinal Redemption Rescrve Bt
TR W Necwritos Previues Resenve B Bl ) i
i | [ ture Redompiine Reserve Bl
E .I A\l P!nihnthn Reserve By
‘ ' w Lihlnopdw wutctanding atwount Bal
- Eiher Teserve (specify mature and seount}
a s
b vith
¢ [frotal (vita + vIb) Byl

[Purplus Le. Balawce In profit and loss secount (Dedit befesor o

it o b shown o3 —ve figure) —_—
ix [Totad 81+ Bi + B+ Biv + By + Byl + Bvii + Byl (Dedit badunce fo be shown as -ve figure) 8ix

€ Newey recclved ngaiost share warmants i€

D [Total Sharehalder's Mamd {Aix + Bix + 1) 1D ]

2 [Share application moncy pending allatment
i [Pewdiag for less than ove year I
ii [Pemding for more than one yoar i
Ul [Tetal fi + 1) 2 |
3 Nos-current Labilities

A Lomg-term borrowings

i [Bemdv debentures

a Foulgnmmnq in
b [Rupee

c [Total (ia + 1k}

i [Term loans

3 [Total (b1 + b2)
¢ [Total Term loans (lia + bY)
Deferred payment liabilities

ts from reluted parties (see instructions) v
er deposits ]
i.oans and sdvances from relnted parties (see instructions) v ]
[Other loans and ndvances vil -
Lowng term matarities of finnoce leaze obligations vili -]
[Totul Long verm barrowlngs (ic + Be + I8 + v + v + vi+ vl + ¥ili) A -
B Deferred tax Labilitles (met)
€ |Other long-term Gabilitiex
i [Trade payables
il [Others ti
fii [Tetal Other long-term Mabllities {1 + 1)
D Leag-term provisiens
i [Previsioo fer employet benellts i
N [Dthers 1]
i [Total 5+ &)
E [Total Now-curvent Ushiities (3A + 3B +3C + 3D}

-

FlE|l&|s]<|z|E
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ICurrent liabilities

ITR-6

A hhnrl—ltrm borrowings

1 Loans repayable on demand
a [From Banks ia
b [From Non-Banking Finance Companies ib
¢ [From other financial institutions ic
d [From others id
e [Total Loans repayable on demand (ia +ib + ic + id) ie
li [Deposits from related parties (see instructions) ii
iii [Loans and advances from related parties (see instructions) Iii
iv [Other loans and advances iv
v [Other deposits v
vi [Total Short-term borrewings (ie + il + iii + iv + ¥) 4A
B [Trade payables
i Dutstanding for more than 1 year i
ii Others i
lil [Total Trade payables (I + ii) 4B
C |Other current liabilities
I [Current maturities of long-term debt i
i {Current maturities of finance lease obligations 1]
iii [nterest accrued but not due on borrowings i
iv [nterest accrued and due on borrowings iv
v [income received in advance v
vi [Unpaid dividends vi
vii Application money received for sllotment of securitics and vii
due for refund and interest accrued
viil Unpaid matured deposits and interest accrued thereon viii
ix |Unpaid matured debentures and interest accrued thereon i
x  [Other payables x
xi |'l‘uhlOikrcurr:niIhbiliﬂu(I+ﬂ+ilt+|v+v+vi+vil+vﬁi+ix+:) 4C
D Bhort-term provisions
I Provision for employee benefit
ii Provision for Income-tax ii
ii Proposed Dividend ili
iv [Tax on dividend iv
v [Other ¥
vi [I'oul Short-term provisions {i + i +iii + iv + v) 4D
E [Total Current liabilities (4A + 4B + 4C + 4D) 4E

[Total Equity and lisbilities (1D + 2 + 3E + 4E)

ASSETS
1 [Nom-current assets
A [Fixed assets
i [Tangible assets
a [Gross block I
{ b [Depreciation ib
5 ¢ Fm@-lrwmtlomu ic
d [Net block (ia — ib- ic) id
i [intangible assets
a  [Gross block iia
Amortization iib
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| PR P E——
4 DNetblock (lhe - ih - iicy
! iv hlﬂlcﬂakmududnm

*e|EF

I
L L +‘l'uc.l.l Flaed assets (M + ild ~ i+ ) “

|—B Nas~carrent investiornrs
i hl'mhm Ui I
il Jovestmean in Equity lasrwmeats
' a2 -Lme\iu'du
b Unlisted equitics

ill Envestments in Preferemce thares

i
[16]
¢ [Toal (iia + tib) e
(53]
.

In meu in Governmest or trmat securithes

v Jlavestmcnis is Debennure or beads '

vl fovestments in Mutwal feads v
vil Bnvestments in Partecrship firms ”
¥iii Mbers Investoents wiii
js  [fotal Nem-rnrrent Investments (1 + e + i + v+ v + i + vil + i) Bx
C Deferred tas mxpets (Nef) c
D {Long-term loans and sdvances
i [Capitat advances i
i Security deposits i
lii Lonms and sthvances to related parties (vee insmuclions) i
v 1Dther Loans asd sdvances Iv
v [Tatal Lonp-teren loans and mdvances (i + U + @i + iv) (1]
vi [Loag-term laans and advaaces incinded In Dv which i
a L’urﬁewrpudbﬁlmwm via
b ot for che purpose of basiners or profesdon vib

to sharchalder, being the beneficial owner of

] E-n;:mmmurnmuuﬂtdnﬁ vie
as per section 2(22)(¢} of LT. Act

E [Other Don-curreal &5sefs

i Leng-term urade rocetvables

1 [Secured, considered good

b [Unsecared, conghdered good

c Paowbiful

d I'r.ulonummm('u+lb+h)

H [Dthers

AR AR AL AN

il [Total Gid + i}

Pouscurrens assets inchnded in Eili whick is dos from
hareholder, being the beacficial owaer of share, or from v
W bmu—mmamwu

section 2(22){¢) of LT, Act
F ToldNan—unﬂmm(Av+Nx+C+m+Eﬁi)

jCurrent asscta

A [Current investments . —

| [lwvestment in Equity straments
a [Listed equitles

b [Untisted equities

¢ [Total (i +1b)

t [lavestent is Preference shares

N bmhmﬂmm

v jimvesiment in debemtures or bonds

TE|l=n(K|TF|F
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i lmmhmm—
vil Ovher isvestoment

v favertmem in !Ih

COMPANIES

——
w

vill [Tutal Cmth\m(k+n+m+h+u+\i+\u)
fvenaris

vil

Andii’

i Raw inaicrish

(Work-in-progress

Finished pood;

Mi'h-"*lhmdmwhm

TIE|=

tores and spares
Loote touky

[Others

gla(aj«]7|E|=

=]~
l

[Total Invemtorkes (i + i+ 1+ v+ v +vil+ vil}
(Trade receivables

Bviil

i Dutstaodicg for more than 6 months

JOthers

ITotal Trade receivables 1 + i + iti)

!
L
Cash nod cash equivalents

) [Balances with Banks

B [Cheqmes, drafts in band

ICash in band

v [Others

FTIE|=

v [Tetal Cush and cash equivalents {i + il + il + [19]

rm lenns and sdvamces

i and ndvances te related parties /e instruchions)

il [Others

i Tohlen-m-mlunsudndm(iﬂn

v fikart-term Joans and advances included in Eill which i

a b’wlhepurpaudhnﬂmurpnfmhn

b bﬂfwﬁepnrpmnlhudnmwmfeﬁn

to n sharebolder, belng the bemeBclsl owaer
< share, or to any concers or an behall! beaefit af
sharcholder as per section 13 Ne) of LT. Act

F

(Odher conTent asseds

F

G FMCmntmh(Ariﬁ+M+Cﬁ+Dr+Eﬂi+F)

G

Tatal Assess (1F + 2G)

N MEINATION furpisubie e
ik BALAN ON 31" DAY OF MARCH, 2021 OR AS ON THE DATE OF BUSINESS COMBINA
o~ a mnwnfys mt;nﬁh! siatements are drawn wp In complignoe 1o the Indian Accounting Stamdands specificd 1n Aanemire &1t

o ot T 2 it ndian Ace ing Siandards) Rules, 2015}
1 nwl Liabilithes
1
A share eapliad
uthorised

Subatribed and Id o

&l

Alv |

o [x|=|x|e|s
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13¢

C Jrotsl kyuty cAlv + iy

ic]

1 I_._lnllllll_lﬂ

A nn-rurr_él!i Iahilitiey

1 fonmacinl Lisbities ~ 7 T

Horrawingy

" 'ilnntlu or debeniures

Forelgn corrency [ai

“_i upre [ az

|y Irewi{i+3)

a3 |

/]

B _[Verm louns

I Forelgn currency bi |

2 Rupee loany
| From Hanks 1
H Emm other partler 1]

1l [Fodal 3+ 1) b2

3 Motal Term loam (bl + h2)

=
L~

Delcrred payment llabllities

Depasity
L.oany from related partien fsee instructions)

ILong term mataritles of Naance lease obligationy

1lability componeni of compound financlal instruments

Other toapn
[Total bnrmwlng (3+hit+tctd+etf+gtiy

[Trade Payables

ol et L BEAL R

i

Ll ladt 4 _BEAL N1

Ot er Mnanclat inbilities (Other than those specified In I ander pravisions}

Il Provisions
| a |

s _Provision for employee benellts a
b Dihers (specify sature) [ b |

Total Provislons

B ferred inx diabilities (net)

TV [Diher non-cwrrent lizbiiitdes [

A |Advances [
T

b [Others (spesify nature)

¢ _[Total Other nos-current llabllitles llabllities

'l"unl Non-Current Lisbilithes (8 + [j + 1k + rent Liabllitles (1 + [j + 1+ 1IC + 101 + 1¥¢)

B_JCurrent Habilities
1

Financlal Linbilitiea

1 rrowl

] ns repayable on demand
Banks

roms Other parties
otal Loazs repayble on demand (1 +2)

Gl e |

b Loams from related pariles

©_[Deponits i

o Dther loans {specify nature)

‘oinl Borrow +h+ctd)

li_[frade paysbles,
i

er financiad llabilities

Carrent matnrities of low) debt

Current mstorities of finsnce lense obligations

pterest accrued

Unpald dividends
[Applicatien money recelved for alotment of securitics

MPI';G extent refundable and iwterest secroed theresn

Uapsid matared and interest accrusd thereon
Uspaid matured debemtures and interest accrved

Lo L I Y L )
| |~ & [Sun|eie

fhereon

EEiNTe)
tal Otber fipascial liabilities (s +b +c+d +e +f
v Mnm__dllgbﬂi_ﬂﬂﬂ!“—“‘—"—
bifities

1
b
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d thrl Mockn by
Caplial wark b progress
¢ [lvestment Property
n faross block
h Wepreciation

¢ flmpadrment losses

a4 [Net hlock (n
D fondwlil

n farosy block — =
b Jimpaivment lousey £
¢ [Netblock(n - h)
©jOther ntangible Assels o
i ferosy block \

bh.e)

n
b Amorthation - b

¢ [mpalrment lovsey = P

4 [Netblock (0 b-e) -
v [lntangible nssety under develapment - -

ti [Biologleal nasets other thun bearer plants i I

i b
I [Financial Assers

1 flivestments e
A _Jimvestments ln Equity nstruments

w Jiros block . —
b [lmpalement losses =N i T

¢ [Netblock@ b)) TG

_{Listed equities [

¢ [Total (in + Ib)

b [Unlisted equities |

| W_[Investments in Preference shares

Ie |

Wil_[lnvestments in Government or trust securliles 1

Iv_[luvestments In Debenture or bonds Iv

v _jinvestments In Mutual funds

\i_finvestments in Partncrship firms vl

vl jOthers Investments (specify nature)

vil

vill [Total non-current Investments (et HE+ iy + v+ vi+ vil)

HI |

Il_[T'rade Recelvables

f Evrurﬂl. considered good

==

b |%1n=nurcd, considered good

¢ _[Doubtful

d_[Total Trade recelvables

it |

[Loans

i mly deposits

il_|L.oans to related parties (see instructions) il

i jOther loans (speeify nature)

1}

Iv_[Total Loans (i+ i + i)

v_|[Loans included in H11l above which Is-

va

vh

ve

v

-

HI1V

‘,:..

=

=

a ffor the purpose of business or profession
iven to shareholder, belng the beneficial owner of
¢ share, or to any concern or on behalff benefit of
Other Financial Assets
| [Bank Deposits with more than 12 months maturity |
il [Total of Other Financlal Asscts {+1)
1_|Deferred Tax Assets (Net)
J
Capital Advances |
Advances other than capital advances il
Total non-current assets (I + i + ili)
Non-current assets included in J above which s due from
Eml Non—cllmltluen{Ad+II+Cd+Dc+Ed+F+Gc+HI+HII+HI]]+HI\’+I+J)
| 2 KCurrent assets

b t for the purpose of b 53 or professi
uch shareholder as per section 2(22)(e) of L.T. Act
1l Others |
Other non-current Assets
Others (s nature; lii
y [hareholder, being the beneficial owner of share, or from v
Ey concern or on behalf/ beneflt of such shareholder as
er sectlon 2(22)(e) of LT. Act
A _[Inventories

|=|-

ds acquired for tradin

zlel<|z

vii

—L1 | vill [Total Inventories (i + 11 + i +iv + v + vi + vil)

zg.]- i
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il fuent In Preferesce shasea
il Novestrnent in oF trust mecirities

w menl In Ortos
vii [Dther Investments
vlil[Total Carvent Investmenta {ic + 8+ i + kv + v+ vi + v [l
11_[Trade receivables

glaf= |F|B|a|x|@|F

El|es|~

=

[

‘otal Trade receivables (I + f + L)

18l Cuhndmhm
oces with Banks (of the astare of cavh and cash

! eqeivaients)
Il [l drafts In hand

iif KCush wu hand

bv__|Onhers (spectfy nxtare)
¥__[Total Cash and cash equivaleats (i + ii + iii + )

TV [Bank Bulances other than IT] above

V [Losay B
i Secarity Depodits

1] .Mlmhnhtdprﬁurmiqvt_mﬂamj
ii Rature
Total loans i + 11+ 1) ¥ 1
v__[Losos and advances hncloded in V abwve which is-
3 for the purpese of business av professisa

b for the of bustsess or esshon

F[E| -

El |

EdH

'k harehalder a3 per 2022Xe) of LT. Act
Vi

[Tots] Floancial Assets {1 + I+ HE+ IV + YV + VD) iB
orrent Tax Assets (Nef) C
iher current sssts
[_|Advances other than capltal sdvances 1 i
U_|Others{specify natere} | i |
iD
Fl
1]

a|n

il_[Toml
[Total Current masets (2A + 28 + 2C +2D)
[Total Assets (17 2)

A Manufacturing Account for the financial year 2020-21(fi7 items { 10 3 in 4 case where regular books of accounts axe
maintained, otherwise fill items 61 to 61 as applicable)

1 [Debits to Manuofacturing scconnt

A Opening Inventory

i |Opening stock of raw-material i

il 10peaing stock of Work in progress i}

idi [Total (1 + 1)

B [Purchases {ned of refunds and duty or fax, if any)

Direct wages

D [Direct expenses {4 + DI + Dilp

| |Carriage inward i L

it [Pewer and fuel il S

fil (Other direct expenses _ . .

E [Factery Overheads T
7 findirect wages

li [Factory rent and rates

Ll IFm:lory Insurance

Iy Iracmryfnlmdpcwu

v ]Fsetwymnlupeuu

n
unuE

T|IB|=|=
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ITR-6

Vi [Depreclation of isctory machinery

| vl

!

Vil [Total (Hi+HIHv+v+vi)

Evil

F [Total of Debits to Manufacturing Account (AIIl+B+C+n+Ev||)

IF

Closing Stock

i |Rnw material

2l

[f] |Work—in~progmu

2

Total (21 +21{)

ICost of Goods Produced — transferred ty Trading Account (IF - 2)

0. -] maintained, otherwise fill items 61 to 62as applicable)

;] Trading Account for the flnancial year 1020-21

{fitl items 4 to 12 in a cose where reguiar bonks of accounts are

Revenue from operations

CREDITS TO TRADING ACCOUNT

A [Sales/ Gross recelpts of business (wer of returns and refunds and duty or tax, if any)

i [Sale of goods

ii {Sale of services

mount)

il ther operating revenues (speclfy mature am.

b

ik

¢ [Tetal (liia + {iIb)

file

iv [Total (i + d + Hlic)

Alv

B |Gross receipts from Profession

C [Duties, faxes and cess recelved or recelvable in respect of goods and services sold or supplied

§ Illnhl Excixe duties

it [Service tax

[VAT/ Sales tax

Ceniral Goods & Service Tax (CGST)

Iy

FnuGﬂNh&ServlmTax (8GST)

¥

tegrated Goods & Services Tazx (IGST)

vi

Union Territory Goods & Services Tax (UTGST}

¥Yil

Any other duty, (ax and cess

;é&ae?ﬁ

[Total (1 + Il + il + iv +v+ vivil+viil)

D [Total Revenue from sperations (Aiv + B +Cix)

Closing Stock of Finished Goeds

Total of credits to Trading Account (4D +5)

DEAITS TO TRADING ACCOUNT

Opening Stock of Finished Goods

Purchases (net of refunds and duty or tax, if any)

o ow|a|e |

Expenses (91 + 9ii + Sifl)

1 [Carriage mward

1

i Power and fuel

iO0ther direct expesses
il Eole:l!wunbeaddednperﬂnnatmnfmrect

Duties and taxes, paid or paysble, in respect of geods and services purchased

10

1 [Custom duty 2
i [Counser veiling duty o
i [Special additionat duty o
iv [Unlon excise duty 1ov
v [Service iax 18vi
¥l [VAT/ Sales tax

wi Goeds & Service Tax (CGST) 17
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Vil S ate Goods & Serviees Tan (NN 1nin [ ———
In Antegrated Goods & Nevvhoey Lan (lasn 10y
v Nolon Tervttory Gonits & Nevvices Tan mrsn im
MDY uther tay, pald or payable (LY
MU Total (1004 10U 4 10U+ 100 + 104+ 1031+ 10v11 1 100118+ 1014 ¢ 104 + 1081y """[m_ e
" II ost of goods produced  Teansdorred from Manufacturing Aceount "
11 Koy Profit from Dusinesy Professton - transferred to Prafit and | ow account (TR0 0011y | 12 |
(12 Turnover from Intyaday Trading 122
| [12b Income from Intraday Trading 11b

Profit and Loss Account for the financlal year 2020-20 711/ irems 14t 600 in w1 ive where regubir boky
O B oounty gy masintoined urhrum.-_,ﬁ.‘! ftems 1t A av appliabled

"w

| © *;um profit tramsferved fram Trading Account Jl*
| L] ‘l‘hﬂ' lm-om.
| |4 Rem o R
e | M Kemmiwlw no| N
S T — T — |

3 | b Raterea income v o |
g | v Promionsaleof Med auen v o |
z - hunuunmmqummucmum vi ‘
e | [transsction Tax (STT) ‘ :
<\ on sale of other Investment vii = _—
E | vl Kain (lo) on account of forelgn exchange fiactuation ws AIAA vin
& ' en conversion of inventory lato capital asset w/s 28(via) " .
= ] _If _KFair Market Value of Inventory as on the date of conversion) :
81 [Ta [Agricutreral tncome X .
= ;_ﬁ'qghmww-ﬂm f
ST = |
- | i -

, | C [Total (xia + xib) Xie e

| i ;r“dm|mﬂ+u+m+n+y+d+m+rﬂl+h+|¢:k) .5% —

{ 15 [Totzl of credits to profit snd loss account (13+14xil) 1:_

| ! s Freight eutward

L N ensamption of stores and spare parts
| L. and foel

i
|

DERITS TO PROFIT AND LOSS ACCOUNY
T

g
BIEIEIEE s R

ether beastli to empleyees tn respect of which aa e1peaditure =]
]
E“MNW (totx) of 221 to 227) .
-:- [Whether aay compentation, tnetuded tn 221k paid to son-residenty Yo
> Jf Yes, amount paid to nea-residents

BlE
\
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1} | Innurance

T

ITR-6

i [Medical Insurance 3
il |LIfc losurance 230
M [Keyman's Insurance 23ill
iv__fOther Innurance Including factory, office, car, goods, etc. Fx|™
v [rowl expendlture on Insurance (231 + 234 + 230 + 23tv) v
4 [Workmen and sinfl welfure cxpenses 24
i I-S—Enlrrlalnmenl 25
16 [Hospitality 26
27 [Confercnce TS
_-:u [Sales promotion including publlcity (other than advertisement) 18
20 [Advertisement 19
3¢ Cammission
( ll'ahl outside India, or pald In India to 3 non-resident other than a |
ompany or a forelgn company
fi [Toothers i
il [Totad (§ + H) 300l
31 [Royalty
( Enld autside India, or pald in India to a non-resident other than 2 {
orpany or & foreign company
i [Toothers i
il [Total d + Ii) anii |
31 [Professionnl / Consultancy [ees / Fee for technicsl scrvices
( ald outside India, or pald in India to a non-resident other than a 1
ompany or A foreign company
il  [Toothers fi
Wi [Total (i + IR Az
1) [Hotel, boarding and Lodping kL)
3 [Traveling expenses other than on forelgn travellng M
35 |Fereign travelling expenyes s
36 [Conveyance expenses 6
3?7 [Telephone expenses 37
38 |Guest House expenses 3B
3 KClub expenses »
40 [Festival celebration expenses 40
41 arship 41
42 Gif 42
43 [Domation 43
44 [Rates and taxes, pald or payable to Government or any local body (excluding taxes on income)
1 IUnlon excise doty 441
0 [Service tax 44t
ill [VAT/ Sales tax Ml
iv [Cesa 4div
¥ [Central Goods & Service Tax (CGST) ddv
vl Btate Gosds & Services Tax (SG5T) 4dvi
vii [iotegrated Goods & Services Tax (IGST) 44vil
vill Usnion Terrifory Geods & Services Tax (UTGST) 44vill
Ix |Any other rate, iax, doty or cess inel STT and CTT 4dix )
1 [Towal rates and taxes pald or payable (441 + 441 -+44HIl Hddiv + ddv + ddvi + 44vil + d4viif +4dix) 44z
45 | Audit fee i

| 4 |Dther cxpenses (specify nature and amoun)

.
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! I
i 1i
il [Fotal (1 + 1) o
i r!:tl:u:: ::: (Wrﬂﬁ'. £AN/Aadkaar No, uf the person, if availzble, for whans Bud Dedt for asount of Rs. § fakh or more i I
un 4711}
12) LrL 4]
(i3) 73
{Rovws can be added ax required) Toial [47HEH471(2)+47H3)) 47
i l:)lllcrs {more than Rs. § lakh) where PAN/Aadhzar No. iy nol
vallabke (provide name nnd complele nddress bl
wme of o _)l'
SNo, Nume [t e dldl::' Eﬂ et Poat :::u, [Fowd C¥lcue  [Cauntry  [FINCode ZIF Code (Amount
illsge
1
ows can be added as required
iii |Others {(amounts less (han Rs. 1 Iakh) [ 4 |
iv  (Total Bad Debt (47i + 474 + 471il)) Ty S
48 |Provision for bad and doubtiul delds 48
49 [Other provisions 49
%0 Profit before [nterest, depreclation and taxes (15 - {16 io 21 T 2221 + 23v + 24 to 29+ 301 + 3101 + 32iil + 33 to 8
" M3+ adx + 45+ 460 + ATiv + 48+ 49)]
55 |Interest T
i aid outside Indlx, or paid im 1adia to 2 non-resident other than = 1
mpsany or A foreign company
il [To others I
lii [Totat L+ if) Sl
52 [Depreciation and amortization 52
83 [Net profit before taxes (50 - 514ii - 51) 3
54 Wrovision for current tax 54
45 |Provision for Deferved Tax 55
56 [Proft after tax {53 - 54 - 55) 56
47 [Balance brought forward from previous year 57
58 |Amount available for appropriation (56 + 57) 53
59 |Appropriations
i [Transfer io reserves and surplus M
g i Proposed dividead! Interim dividend 58l
g li [Tax on dividend/ Tax on dividend for earlier years EL ]
2 Inppropriation tewards Corporate Social Responsibility (CSK) activities (in case of | ygy,
g v ompanies covered under section 133 of Companies Aet, 2013)
S v [Any ether appropriation Sy
2 Vi Hrotal (391 + 39 + S9ii + 59iv+59v) Sovi
% [ 60 [Balance carried to balawce sheet (58 - 59vI)
'2‘ 51 [COMPUTATION OF PRESUMPTIVE INCOME FROM GOODS CARRIAGES UNDER SECTION 44AE
E SR. Name of Busivess Business cade Descripticn
g NO. —
g .
[N
[ PR
g
g Registration Whether Tonnage capacity of] Number of eanths for Presumptive ncome ws 44AE for the
. No. of goods owned/leased/ | geods earriage (In | which goods carringe was carviage
carrisge hired MT) ownedleased/hired by  [(Computed (@ Rx. 1088 per fon per manit
assessee ks case tonuage cxceeds 12MT, oreinc @
Rs.7500 per month) or the smoust
ciaimed to have been nctunlly enroed,
whichever s higher |
M D) D) @ @ O] 4____
{n) _—
(h) —
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- Total | o ]
IAdd row options as necessary ( Please Note : At any time during the year the number of vehicles should not exceed 10 vehicles)
(ii) [Total presumptive income from goods carriage u/s 44AE [total of column (5) of table 61(i)] [611ii)
NOTE— l}: the profits are lower fhau prmlcrl‘bed under S.44AE or the number of goods carriage owned / leased / ﬁ_:;-;m
Wuring the year exceeds 10, then , itis m ¥ fo maintain books of accounts and have a tax audit under section 4448
—1"62 |In case of Forcign Company whose total income comprises solely of profits and gains from business referred .
g 2 (o in sections 448, 44BB, 44BBA or 44BBB, furnish the follo“igg'inl'ormnlion
e g a [Gross receipts / Turnover 62a | |
<] i ]
4] b_[Net profit | 62b | |
part A= TR Manufacturing A . ]
an ring Account for the financial year 2020-21 [applicable for a company whose financial statements are deawn up I

— W -
yvianufacturing g i > :
: Al | in compliance to the Indi : ifie
{-m 1 llt’!—'.-\f\ g o un Accounting Standardy specified in Annexure 1o the compames (Indian Aceounting Standards) Rules. 2015] )

| IDebits to Manufacturing account

A [Opening Inventory

1 [Opening stock of raw-material 1
i Opening stock of Work in progress i
Tii [Total (i + ii) Aiii
B [Purchases (net of refunds and duty or tax, if any) B
C [Direct wages C
D

D [Direct expenses
1 [Carriage inward

Ii [Power and fuel

| lii [Other direct expenses

E [Factory Overheads

I |Indirtﬂ wages

I IFactnry rent and rates
Lik IFnctory Insurance

Iv |Factury fuel and power
V |Factory general expenses

Hii

Vi peprcdaﬂon of factory machinery
: Vii [Total (i+HiHii+iv+v+vi) Evii
£ F [Total of Debits to Manufacturing Account (Aiii+B+C+D-+Evii) 1F
i 2 [Closing Stock
i
; i tﬂaw material 2i
¢ ii_[Work-in-progress 2ii
Total (2i +2ii) 2
3 iCost of Goods Produced — transferred to Trading Account (1F - 2) k] l

ompany whose financial statements are drawn up in

financial year 2020-21 [applicable for a ¢
ies fIndian Accounting Standards) Rules. 2013]

EURCEFTEY Trading Account for the
ing Standards specified in Annexure to the ¢

TR B EAR L] compliance to the Indian Acc
I nue from operations
A [Sales/ Gross receipts of business (net of returns and refunds and duty or tax, if any)

1 [Sale of goods ;
Ti [Sale of services li
i iOther operating revenues (Specify nature and|
amount) _

a2
b
¢ [Total iils + iiib)

Iv [Total (i + & + liic) Aty
B |Gross recelpts from Profession B

[ CREDITS TO TRADING ACCOUNT
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€ Duiley, taxcy and eevy rﬂ:;i-\_}'d_n_r mrlv:@:l-n ;’;I-;f:l-:l-'_'ﬂﬂdl ln_d ;cni;:ﬂ sold or nﬁppllﬂl' )
T 1 ri.-ll‘l.-lﬂ_ll?‘l-fhl‘ ﬁ_ulln o ) - T ] -
0 Servdeely o o
e P rerneiai e I I
I+ [Central Goods & Service Tax 1CGST) s T
v Piate Gordu & Services Tux (5G5T) T ¥ -
[ i Entegrated Gouds & Services Tat {IGHT) T Y o _'7_____-—1
Y11 [Unlon Territary Goady & Services Tax (1 IGST) Vil ]
[ vits Any other duty, tas and cess o Vi T o
T [Totat (i + 10+ U] + by +v+ visvibeolil |tn R
D [Total Revenue from operations {Alv + B +Clx) . _"D | R B
| 5 [clostng Stock of Finlsbed Gouds T T s ]
6 [Toial of credits to Tradisg Account (4D + X) o ]
7 [Opening Stock of Finlabed Goods o 7
3 [Purchases {net of cefunds and duty or (nx, il any) — ] ' — .
9 |Direct Expenses (9 + 911 + 9ill) S, . ’ ]
I Carriage inward 1 T
i [Power mad fuel n
jOther dircet expenyes
Iii [Note: Row cun be added as per (he nature of Direct [}
|Expenscs
10 |Dutics and taxes, pald or payable, In respect of goods and scrvices purchased
E i [Custom duty 10§
§ il |Counter velllng duty toii
; Ui [Spectal addittons] duty ROili
£ Iv [Union excise doty (1719
g v rvice tax 1oy
vi [VAT/ Sales tax 19vi
E vl [Ceatral Gondy & Service Tax (CGST) 10wl
E wlil [Slltt Gands & Scrvices Taz {SGST) 10vill
a jx Integrated Gaods & Services Tax (IGST) ™
¢ [Uzlon Terrltary Goods & Services Tax (UTGST) 10x
o [Any sther tax, pald or payable 1012i
xi | Total (107 + F0§§ + 1011 + 103y + 10v + 10vi + 10vii + 10vili + 104x + 10x + 10xl) 1ol
11 [Cost of goods produced — Transferred from Manufsctoring Account 1
12 kGross Profit from Business/Profession - transferred o Profit and Loss account {(6-7-8-9-16z1-11) | 12
12a [Turrover from Intraday Tradiog 12a
12binceme from Intraday Trading 12b
*] Profit and Loss Account for the financisl year 2020-21 {applicable for a compuny whoss financial stalements are drawn
sl up in compliance to the Indian Accounting Stardards specified in Annexure to the companies findian Accounling Standards) Rules, 20051
13 {Gross profit transferred from Trrading Accaunt ’
14 [Other Income ‘
g i nt i
g ommission H
{il [Dividend income i .
g E Iv [Imterest income iv
E v t on sale of fixed nssets v
a _ i e rofit an sale of investment belng securities chargeable to Securitiesy
Transaction Tax (STY) ; _
vii [Profit om sale of other investment v «
5 vHl G-h(bu)mummoffonlgnumlsennﬂuﬂonnhun vill
. Profit on conversion of inventory Into capital ssset u/s 28(vin) Iz
2l Market Value of inventory as an the date of conversion) R
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xl  [Amy sther Income m_wrm- narare and amount)

]

=l lofwihormenme A+ H+ Wiy 2 v+ o]+l +vHl 4 Ta ¢ u.-ﬁ--;lﬂ

L] :l-;t;l of credits te profit und loas aecount (134140l
s Froight outward o

1 ansnmpim of stores and spare parta
12 [Power and fuel

(1] s

» b!epalrs te building

—— e — e e .. -

11 Repairs te machinery

11 [Compensation to employees
i bahﬂes and wages ]

s e e o wis
- - L oL ) _ uibh o
| — R xle

il fl!mus h_nu

il [Reimbursenent of medical CXpenses 24l

an

ITR-6

v [Leave encashment 212

¥ [Leave travel benefih v

¥i  [Contribution te approved superannuntion fund 22vi

vii Contribution te recognised provident fund 12vil

vill Tontribution to recognised gratuity fund 22vilt

ix |[Contribution to any other fund 1x

. P other beneflt to employees in respect of which wn expencdlture
_jhas been Incurred i

[Total compensation to ecnployees {total of 221 190 J21v)

11\

o
zii  [Whether any compensation, tactuded in 221L paid to non-residents | xlia

Yea/ Nn

If Yes, amount pald to non-residents zlih

13 | [nsurance

i Medical Insurance 23

ii JLife Insurance pulil

ifi [Keyman's lnsurance 234

v  |Other Insarance including faclory, office, ear, goods, etc. v

v [Tatal expenditure on lnsurance (235 + 23K + 2301 + 23iv)

14 [Workmen and staff welfare expenses

25 [Entertainment

26 Hospitality

27 (Conference

28 [Sales promotion including publicity (other tban advertisement)

29 [Advertisement

20 Commission

; E:ld eutside Tndia, or paid in Indis to a non-resident other than a|

mpany or 4 foreign company

ii [Toothers 1i

ili [Total i+ i)

30 |

WPaid outside India, or paid in India to a non-resident other thana) ,

company or a forcign company
i [Toathers

ill [Total (i + i)

ka1 )

32 [Professional / Consultancy fees / Fee for technleal services
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Pald outyide Indla, or patd in Indla 10 & nen-resideat other than & i

! company or a foreigs company
1] To others n

i Total {i +1i)

33 [Hotel, boarding and Lodging

34 [Traveling expenses other than on foreign fraveling
35 [Forelgn travelling expenses

Ty
T
Ba—
Rt
R
£l AnYEYADCE eXPenses -—
o —
o
———
——
———
——

anu

37 [Telephone expenses

38 |Guest House expenses

32 |Club expenses

40 [Festival celebration expenses

41 Scholarship
42 Gift 42
43 Donstion 45
44 [Rates and taxes, paid or payable to Government or any local bedy (exclinding taxes on incoms) ;'
i |IJnin|1 excise dnty 44 +
i [Serviee tax 440
il [VAT/ Sales tax 44i
fv [Cess ddly
¥  [Central Goods & Scrvice Tax (CGST) Ay
vi [State Goods & Servicey Tax (SGST) 44v R
vil [Integrated Goods & Services Tax (IGST) ddvii :
vili [Unlon Terrltory Goods & Services Tax {(UTGST) ddviti
kx [Any other rate, tax, duty or cesa inc] STT and CTT 44ix
H Totllrsleslnlituapaldnrmlhle(“l-l-“l““ﬂ.l-!ﬂlv+44v+441l+44\'ﬂ+44vﬂl+44k)
45 | Audit fee
46 [Other expenses (specify nature wxd amonrl)
i i
il i
i [Total (i+1)
< [BAd debis fspecify PAN/Aadhaar No. of the person, {f eweilable, for whom Bad Debt for amount of Rs. 1 lakh or more
wred amd amonny)
(1) 4701)
(i2) 472)
{3) me
(Rows can be added as required) Total (471-+472+4703) 44
i [Others (more than Rs, 1 Inkh) where PAN/Asdhaar No. ia e
Jnot available (provide name and complete address)

”"’L’““ kﬁiﬁ:”m“& EE’: L"" Country ~ [PIN Code mL——n

[Village

% can be added as regnired

il _|Others (smounts less than Rs. | lakh) | 4m |
jv [Total Bad Debt (471 + 471 + 47iil) }

48 Provision for bad snd doubsfal debts

4% [Other provisions

50 Profit before lnterest, depreciation and taxes [15 - (16 to 21 + 22x + 23v + 24 to 29 + 304 + 3181 + 321H + 33
+44x + 45 + 4611 + 471y + 48 + 49)]

51 rest
1 'sid outaide India, or pald im India {0 & nen-resident other thum a
any or a fereign co 1
il [Toothers [}

Hi [Fotal i+ i porm
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11 [Depreciation and amortization $2
53 [Net profit before tazes (30 - $1ili - 32) £
&4 Provision for currend tax []
3 [provision for Deferred Tax -
3¢ [Profit afer (ax (53 - $4 - 55) >
%7 Balance braught forward from previoos year 57
a9 [amount svailable for appropriation (36 + 57) 13
#9 Appropriations
§ [Tramsfer to reserves and surpies 59
1B ii [Proposed dividend! Interim dividend s9il
! fii [Tax on dividend/ Tax on dividend for earlier years 59l
| v Appropristion towards Corporate Soclal Reaponsibility (CSR) nctivities S9iv
i tn case of companies covered onder section 135 of Com es Act, 2013)) ©
. ! .| ¥ [Any other appropriation 59v
<3 @ 1 <] o [Total (s91+ 591 + 59ill + 891v459v) 59vi
1- -§ [t Patance carried to balance sheet (58 - S9vi) 60
g [93]A litems that will mot be rectassified to P&L
Co 1 I_|Changes i revaluation surplus I
! i h&mmnumnu of the defined benefii plana il
S ti [Equity Instruments through OCT il
N ; Iv air valne Changes releting to owa credit risk of financial liabillites v
K g esigmated at FVTPL
L ' v hare of Other comprehensive imcome In associstes and jolat v
. ventures , 10 the extent nof to be classified to P&L
. B vi [Others (Specify nature) i
& L] vii [focome tax relating to ltems that will not be reciassifled to P&l vil
. vili [Total 614
N . { B [items that will be rectassified to PEL
- % i athange differences in transiating the financial statements of a i
eperation
” bt Instruments through OC1 il
’ i he effective portion of gaims and loss va hedging instruments in a
. & M cash flow hed
£ i I hare of OCI lu associates and foini ventures to the extent to be |
5 7 lasgified into PRL
¥ ¥ v [Others (Specily nature) v
¢ ! ¥ Income tax relatng o items that will be reclassifled to P&L vi
. 5 vil [Total SIB
£ Total Comprehensive Income (56 + 61A + 61B) 62
t_ prm——TeN Oiher Inforwation (mandatory, f Hable for audit under s2ction $4AB, for other fill, If applicabie)
K, of srcounfing empleyed In ihe pruvieus year (Tick) W O mercantile 0 eash
o g b thers sy change io methed of accounting {(Tick) @ O Yes 0O No
+ 1 { && lincrease bu the prafit or Gecrease in loay becase of deviatlon, If any, ma per Income Computation Dhiglosurg .
‘-' satifled uwder section 145(Z) froluma 11 1) of Schednie 1CDS)|
¥ in e ot [mcrease In Isas becnuse of deviation, I any, s per Income Computation Disclosurel o
] pader seetion M column 11b{IU) of Schedule ICDS]
of yalmation of ¢losing stock employed in the previous year faptianal In case of professionals)

;' Me s hl‘l Matertal {If at cost or market rates wiichever Iy less welte I, ifad cout wrile 2, iful market rate write 3) [m])
b hnhiul poeds (if st cost or markel rates whichever I bess wrise 1, if w1 cost wrife 2, if st markel rate wriie 3) o
£ hmmwlumnummm-d Mek) 8 O Yea 0O Ne
d In the preDit or decrcase in less beeause of devistion, If any, irom the method of valuntiond .,

snitsr section 1454
. InllnprdhuheruuhluobmuuotdwhmIl'any.n-nnthemﬂndnfnln 4
umey a §45A
24t credited io e prailt and loss account, being -

» Pmmwﬁnmmpdmﬂuu

.'—"—
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b Khe proforma credits, drawbmchos, refund of duty of custorns wr B kit _——
eaclse or servico inx, or refund of wales a3 of value added tay, or
refund of GST. where auch credits, drawbacks or refunds sre b
rdmitted a5 due by (he suthorilies concerned
¢ pscalath lalma meeepivd during the previous year S
d uny other licm of income £d
€ kapital receipl, if any £q
' r Tnla'll:bl'::;untu aot credlied 10 profit and losy nccowal (Se+H51+50+5d4+5e) s
[Amounis ted to the profil sod loss accoust, (o (h T
ulfiiment of condilion specifled In relevant clauses- " crient dlsallowable mnder section 3¢ du to non-
rerlum pabd for insurance sguins! visk of dam:
* f stocks or store /58¢ 151} e or destruction | o,
b Fremium paid for Insurance an the heaith of employees {261)11b)} | &b
A?‘-i sl::;‘ psid to un cmployee as honun or commission for services
¢ |reode where such sum waa ntherwl L]
pr dividend /36¢ rigy} ¢ payable o bim myprafits| 6
Aoy amount of interest patd In respect of bo,
4 Ay pe rrowed caplinl od
€ Amount of disconnt on s zero-coupon bond [36¢1 )iiia)} e
I [Amount of contributions to a recognised provident fand [35¢/)v/j| 6f
jamount of contributfons to an spproved supers; ton fusd ‘
B rasetaivy) il - b
X Amount of contribution to u penslon scherme referved ta In section &h
0CCO {36¢ I Hivaif
i |[smount of contributions to an approved gratuity fusd /36(/)) | 6l
j |Amount of contributions 1o any ather fand 8]
iAny sum received from employees m1 contribution o any
provident fand or superannuation fund or any fued set up under,
k [ES1 Act or any other fand for the welfarc of employees 1o the| 6h
kxieni nod credited io (he conployees zccount on or before the dee
date {367} )fva))
1 |Amount of bad and douhtful debts /36¢1 }vii)} 6l
m [Provision for bad and doubiful debis [36¢)jvia)} $m
n |smoont iransferved to nuy special reserve [36¢1)(viii)] én
apenditure for the purposes of promoling family planaing 6o
® hmengs empl 3601 )B]
muoupl of sccurites tr tion paid In respeci of imnsaction in
p becarities if such tncome is pot included in busioess Income ép
darhicovy)
Mia: hed 1o market loss or other expected loss a5 computed [n «
8 L ccordance wilh the ICDS notified ws 145¢2) [36(E)zvil)}
r jAny other disalfowamce il
s [Total amoumt disallowable snder section 36 {lotal of 64 Io 6r)
+_[Totl nomber of employees employed by the campuny fiwandatory in case company has recogmized
[Providant Fund)
1 Heployed in India i
T Meployed outside India il
Wil [Total u
7 |Amounts dehited fo the profll and luss accomnt, to the extent disallowsble under section 37
a [Expenditare of capital nature [37(1)} Ta
b [Expenditure of personsl nature [37¢1) 7h

burpose of buslaess or professton [37¢1))

E tpenditure laid out or expended wholly and exclusively NOT for the | o,

smpblel or ihe like, published by = tical 37(28,

Expenditure ou advertisement in amy souvenir, brochure, tract, "

me belng in force

1penditare by way of penalty or fine for viciatien of any law for the T

Total amouni disallowable under sectton 3T (total of 7s to Ta

f ¥ other penalty or flae i
R Exptndlture incurred for any purpose which is an offence ar which i 7
rohlbited by law
b |[Expenditure incurred an corporats tocial responaibility (CSR) Th
1 |amount of amy llabllity of a coatingent nature ki)
] [|An, orher amount not aliowable under section 37 |
k
A.

mownts debifed 15 the profit amd loss account, to the extent dissliowable undar secticn 49

uo1 disallowable ander section 48 (u){1), on account of | An |
. llance with the provisions of Chapter XVIi-B
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e | T !'" nwunt dhaaliowabls under sccion S0 18) un seroust of
¥ jnon-compliance whils the provisione of ¢ hapter %341 § Al
Amouni divallowehle undrr seciben 4Us 1) on wecnunt of
¢ pao-rompbance will the pravistune of € hapier ¥ 111 of the A
_ _[inunce Ac, 2006 !
N monnd dianllow sble under nectiun dite)iil) on sccowat of
| © pon-complience with the pravisians of Clmpter XVIL5 Ad
¢ [Amouat of tax or rate levied or awsesscid o il
FRTRIETY ceed onilie hadealpeofiis | 4e
K “Jamount pald ey wenlth 1ny fdthineg Al
g |Amornt pald by way of royally, lleense fee, aervice fee ric. m A
per section 40(aNiib)
b Pavount of imterest, sninry, bonus, contminlon or Ah
remumcrsilon pokbt 4o nny pariner or member (andmissihiv
under acction f4rhe dighayf
1 |Any otber disstluwonce - T Al
| [otal amount disullowable under sectlon 40(-t;l_u_l of 2 Au_ 'l;; ;I )_ T h A 1
B. A.:y ;:'IIDIIIII dianliowed under ecction 40 In moy preceding pravions year bui silowabir darlng the 1
|| vioun yoar . - L1
g lamouuts deblird 1o the proflt snd Toas mccoont, da the erient disalltywable under mllu;r dlA o )
2 Ampsnis pald to peranns specificd In sectivn 40A{2W0) T oa [ — T
A mount pald otherwise than by account pyre cheque oF accuuot o
b :-yu bank dralt or use of electronic clearing systcm throegh a
sk sccount or Lkrough such cieciroalc mode an may be b
| rescribed, dissllewsble under section 40A(3)
¢ [Provhlon for paymenl of gratulty /4041 7)} 9
[ jumy tum pald by the sisessce as an ¢mployer for selllng up or as
d kuntribution to any land, trust, company, AOP, or BOT ur soclety od
br any other Instituthon [#04¢9)f
¢ [Amy other disallowance 9
] [I'oul smount disallowable under secllom 40A (Totzl of %2 (v 9e) L) l
" [Any amannt disallowed under sectlon 438 In uny preceding previous year but allowabie during the previous
eur
s JAny sum In the nsture of tax, duty, cess or lee under any law t0n
Any sum payahle by way of contribution to any previden! fund or
b pupersnnuation fund or gratulty fund or any other fund for Ibe 10b
wellare of employees
c jAny sum payablc 10 an employee as bouwns or commiasion for 1
pervices rendered b
[Any sum payablc us lnterest on any loan or borrowlng from any
d lpublic Moencial institution or & Sixte Nuancisl corporatien or & 10d
taie Industria) Investment corporation
ny sum paysblc uy Interest om uny luan or borrowing from any
. heduled bank or a co-operative bank other than  primary [0e
gricultoral credit soclety or a primary co-operative agricuitural
nd rural development bank
t |Any sum paysble fowards leave epcashment 100
g [Any sum payrble to the Indisn Railways for the use of rallway 10g
10b

h [I'oul amouni allowable under section 43B (total of Thato 10g )

11

Any amount debited to profil end loss sccount of the previous yesr bot disallowsble under section 43B

s |Any sum in (he nature of tax, duty, cess or fee under any law

1in

b |Any sum paysble by way of contribuation to any provident fund ar
puperannustion fund or gratuity fund or amy other fund for the

1ib

welfare of employees

¢ Any sum payable 1o an employee as benus or commlission for
services rendered

1ic

d [Any sum payablc as interest on any loan or berrowing from any
ublic finanelal insttution or a Stete Minancisl prorpormtion or a
Eta!e Industrial investment corporation

da oy sum paysble by the assessee as Interest on any loan ur

rrowing from m deposit faking non-bankiog financisl company or
kystemically imporfant non-deposit taking non-banking financial
kompanmy, in accordance wilh (he terms sad conditlons of the
pEreement governing suth loan or borrowing

1ida

* [Any sum payable as Interest on any lean or burrowing from say
scheduled baok or 8 co-operstive bank other than a primary
upricultural credit society or s primary co-operative agricultural
and rural development bank

M lamy sum payable towards Jeave encashment

1f

Any sum payable to the Iodian Raillways for the use of raifway

g
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h Trotst amount disallowable uidre Section 4MSceatal of Ul tn | bg)

12 [Amaunt of credit pusstanding bn 1he mecounts in respact al

| 1 F!ninn Eaclse Duny T T - 12w

|ran
e
ICratral Goads & Service Tas (CGNT) R 1YY
ate Goods & Servicey Tux (SGNT) - 11e

-

Seryloe tax

VAT sales Tan o -

[- Y ]
|
|
|
1

L]

Jotegrated Goods & Sen lees Tay JIUST) III.

nfon Territory Goady & Services Ty (UTLST) g
r&ny ather tax —_———— . —

-

| [Total amount umisianding (toral of E3a to 121

13 JAmounix dectried to be profits snd galny under section 33AN ar JADA or VAT

i4 [Any amount of proflt chargeable o tax under seciban 41
1S5 Amsunt of iucome or expenditure of prior perlod credited or deblted 1o fhe predlt nad loss #rcownd Ui

16 |Amoint of espenditure dlsaltowed uis 14A

$ yes , please (M sehedule TESA)

™

N Quantitative detadts tmandator:. §f fiehle for awiet sndior teection J4A8)

11 [Whether assessee Is excrohaing option under subsceton 2A of sectlon ®2CE (e} B O Yus O Me

l4g

{n) [a the case of o ading concern

QUANTITATIVE DETAILS

1 [Opening stock
1 [Purchuse during the previous year

3 [Sales during thr previons vear

4 Xlosinp stock

5 thm_g_ﬂ eucess, ifany

(b} [ the case of n wanufacturing concern

& [Raw matcriahs

u [Opening stock

rchases during the previcns year

‘ansuraption dering fhe previous year

s

durlug (ke previous year

Vield findshed producis

[Perceniage of yield

Ln|e

b
13
d
r [Closing smck,
f
[
h

horiage excess, Il any

4 [Finisbed producty By-preducts

opering stock

T

a
b ppurchase during the previous year

¢ [auantity manufactwred doring the previous year

Te

d [pales during the previous year

Td

¢ [lesiog stack

Te

T rllnrlngd exceas, If any

under liguldation

coim

Recelpt and paymeat sccount of

Receipt and paymest account of company under liquidstion

1 [Opening balance

i Elshlnhlnd 1
il Pank

Ui [Total opeaing balance ™

2 Recelpts

i fmterest H
i end i |

iii Sule of assets {pls. speeify nature and ameuns)

a | 2l
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1 | v 2ilib
. 2lic
d I’I‘uul (ilia + iiib + iiic) 2iiid
iv [Realisation of dues/debtors 2iv
v [Others (pls. specify nature and amount)
= 2va
b Ivb
¢ [Total of other receipts (va + vb) 2ve
T-Tl’?m! recelpts (21 + 2 + 2iiid+ 2Iv + 2vc) P
3 [Totalof opening balance and receipts 3
4 [Payments
i ment of secured loan 4
il ment of unsecured loan 4
1ii [Repayment to creditors il
iv [Commission 4iv
¥ [Others (pls. specify)
4 4va
b dvh
TF‘OII.I of other paymeats (dva + 4vb) dve
vi [Total payments (4§ + 4ii + 4ili + 4iv + dve) ovi
5 [Closing balance
i Fuh in hand 5
. il [Bank sii
i il [Total of closing balance (51 + 5ii) siil
s 6 _[Total of closing balance and payments (4vi + 51ii) 6|
A



ITR-6

HOUSE PROPERTY

INCOME-TAX RULES, 1962 14¢
SCHEQULES TO THE RETURN FORM (FTLL AS APPLICABLF}
_'; ¥ | Detally of Incomae from House Property (Please refer instruciions) (Drop down to he provided indicating cwnership of property )
Address of property 1 [Towns Clty [State PIN Code ! Zip Codg
' :
s the property co-owned? O Yes ONo (I “YES" please enter
Following detalls}
Issensec’s percentuge of share in the property % :
Name of Co-owner(a) PAN/Audhaar No. of Co-owaer {s) Percentage Share In Property
1
n
fTick 1 the wppilcable eptiou] [Nawe(s) of Tenart [PAN/Andhaar Ne, of Tenani(s) (Fiense see [PAN/TAN/Andhanr No. of Tenant(s) (705 |
O Let out i el out Note ) eredit I claimed)
0 Pevmmed tei out J I | I
) Self occupled
% |Gross rent recelved or recelvable or fetable vasie Ia
b [The amount of rent which cannot be restized 1k
¢ [Tax paid to local suthorities 1c
d  [Total (b + 1c)} 1d
¢ (Aooual vadue (18 ~ 1d) {nlL If self -accupied etc. ns per section 23(1) of the Aet} le
f nual value of ihe property owned (gwn percentage share x 1¢ 1
E_Ppo%oflr 1y Lo
h |Inleresl payable on borvowed capltal 1] -
i [Total(1g+ ) It
3 |Arrears/Unreallsed rent recelved during fbe year fess 30% u
k__[Income from hause property 1 (If- Ji+1)) 1k
Address of property 2 Town/ City ‘ruu WIN Code/Zip codle
2
LI
1 the property co-owned? L Yes ONe (If“YES" plense enter J
Eolhwi-g deislly)
e3ser’s pertentage of share in ibe property ﬁ
[Name o Co-owner(s) ~ [PAN/Aadkasr Ne. of Co-owner (3) " ercentage Share in Property
1

(hipher of the two, If et out for whole of the year. lower of the two, if let ou i of the year}
b [The smount of rent which cannei be realkzed Ib
€ [Tuz pald to local suthorities L
d  [Total (2b+ 2c) 2d
¢ [Ansual value (2a - 24)
I [Anryai value of the property owned (own percentage share x 2e)}
£ Po%erar g
b Hnterest paysble on borrowed capitsl h
¥ [Fotal (2g + I}
1 Arrearsy/Unrenbised rent recelved durlag the year less 36%
k__[Income from house properiy 2 (2o - Ik + 2j)
3 [Pans through income/lon If any *

Tick &1 the applicable aption] [Nume(s) of Tepant [FAN/Asdhaar No, of Temant(s) (Plense see PANTAN Asdbaar o of Teuani(y) H 1D

] Let ot if let o) te)

0 Deemed let out 1

D Self orcopied n | | l | | | I ] |
jGross reat received or receivablef letiable value

ok

under the head “Income from heuse property” {1k + 2k + 3)
Negalive take the

i of scheduile CYEA)

urnishing of PAN/Aadhsar No. of tenant s mandutory, If tax Iy deducied wnder section 194-IR,

wrnlshing of TAN of temant is mandutory, if tex iy deducted under saction 194-1,




147

A

RETURN FORM - COMPANIES

Computation of Income from buslness or professon

From bustness or professon other than specutative business and specified business
E i Frofit belore tax as per profit and loss account (temy 81 6100 und 62(h) of Part A-P& L)/ (liem &3 of Part
3 i APRE Il ANY appdicahliy 1
-1 Net profit or loss from speculative business Included |n | (enter ve slgn in
s 28 ave of loss) In
E 3 ¥ el profitor | ass from Specllivd Bashivess ws YSAD Included in | (enter ve o
z 2P Lign in case of loss) ih
L——+ . _— e i -
I a Mouse property Ma
. = < £
| Imcome’ receipts eredited to profit and loss accaunt | P [C*PHM gaing b )
i A wonsideved under other heads of Income/chargeable | ¢ Kher sources e
| ws LISHRE chargeable ws 11500 S — . e —
| d s 115DBF M
| ] ETT e juis 115BBG Te S 7]
[ T t.:m or loss included in 1. which s referred to in section] |
! | da HRHBR DB AA4BRBAAE 44D/44D A/ Chapter-X11-G/ First Scheduld 4a
| jf Income-tay Act (other than VISR) (Dropdown o be provaded) — .
4h fit and gains from life Insurance business referred to in section 1158 Wl
' | 4¢ [Profit from activities covered under rule 7. 74, TB(1), T A and B[, 17 =
Ly lvropstown to be provided) ¥
i._ 8 flncome credited to Profit and Loss account (Included in 1) which is exempt T
{ a | Share of Income from firm(s) 5a
b | Share of income from AOP/ BOI 5h
¢ [\ny other exempt income (specify nature and
)
1 ci
T cii
1ii [Total (ci + cii) Sciii
d_[Total exempt income (Sa + 5b + Sciii) sd |
6 [Balance (1-2a-2b-3a-3b- 3¢~ 3d- 3¢ - 4 5d) 6 |
a [House property Ta rﬁ
xpenses debited to profit and loss b_[Capital gains b _
§ 7 under other heads of income/related to | ¢ iO0ther sources Te x "
ble SBB 115
; mcome chargeable ws 11 F or wis 115BRG d lu/s 1ISBBF 7
5 e |ws 115BBG Te
?; Ra Etmm debited to profit and loss account which relate (o exempt income | Ba
gp [EXPenses debited to profit and loss account which relate fo exempt income b
. 1 and disallowed u/s 14A (16 of Part A-OD)
; 9 [Totzl (T8 +Tb+7c + 7d + 7e + §) 9
i 10 [Adjusted profit or loss (6+9) 10
a
: 11 r)epmdxﬂm and amortization debited to profit and loss account 11
y
¥ 12 bepudaﬂnn allowable under Income-tax Act
¥ I tion allowable under section 32(1)(il) and 32(1)(iia) rttem 6 of 03
: edule-DEP) !
i [Depreciation allowable under section 32(1 i) i
KMake your awn computation refer Appendix-14 of IT Rules)
il [Total (121 + 121]) 12iii
% 13 | Profit or loss after adjustment for depreciation (10 +11 - 12iil) B - IR
7 14 {Amounts debited to the profit and loss account, to the extent disallowable 14 4
tlon 36 (63 of Part A-OI) R — i
1§ tAmounts debited to the profit and loss account, to the extent disallowable 15
= ] i e ]
; 16 [Amounts debited to the profii and loss account. to the extent disallowable 16
Ender section 40 (BA) of Part A-O1) R T I .
i 7 [Amounts debited to the profit and loss account, to the extent disallowable " ]
& tlon 40A (M ofPartA0) |7
& 1 Ay amsunt debited to profit and loss account of the previous year but s
3 lowsble under section 43B (I1hof PartA-O) Y i . =
i nterest dhvallowable under section 23 of the Micro, Small and Medium i
' i nterprises Development Act, 2006 ] R
20 Vwemed Income under section 41 10
2 Income under section 32AC/ 32AD/ IIAB/ IIABA/ISABA/ 3SADR/ |
SAC 40A(IAY JIAC/ T2A/ ROHHD/ KO-1A T il e —ra) S| e S|
|_{ | 22 Peemed Income under section 43CA 22

s
e

ek

LA By
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IV Amy acderr torm of wckbitie wnder wectien 28 ts DA

nl

Ay acher bacwame ot tnchudedd Ln prodlt and bt scostnt aR) sthet eXpease
34 et alwwahir (incheding (ceont Crems salary. commbien, benws and interest

4

Prowa frae In wiich cumparey iy o parteer}
" Imthmhhumldl(mwlﬂ
~ Sevinthan In wethed of vubsstian of sruch (Column Yo + 4d of Part A- O

b L]

T Tueal (LA 15 ¢ ba v 174 10+ 18+ 30+ 21422 420024425

I Dyeductive allww abie wnder coction 131300

7

3 Dedaction allewubie wador sectimn JIAD

20 Ameset stiewable au dedwction wnder wetiea 32AC

»

Amsenst of deduction wader wction 35 or JSCCC or 3SCCD im excess of the
wasnen dedided W prallt and m wreant oo 1 of Sowdde ESR1 of
L At s T S ow V00 o 250U a0 hower Dhan cmound
prercnd b ALY oo i i e o anem D

N AW smenn disaDewed nmder sectivn 49 in a2y preceding previess year bt
° e the 3 of Part A-D1)

n

Any amsunt divalivwed apder section 418 i amy procedisg previeus year bat
7 pfweable during the previews year {185 of Part A-DY)

1n

A1 hmy oty ameun afiwwable s deduction

a Decrexer in prallt or vcrease in kas va scconnl af 1ICDS adjusiments and

ele

T devindes e weched of vahestion of treck (Cobuoes b+ de of Fart A- ON

A& Temd (274284790 W03 1=314 0034

b Rncame (23420250

o8

P 2

3 Prafits and pain of bt d tw be uner -

- pr

i Scctims MAE (ol of sohedule PEL Y n

i Sectn 4B A

I Nectiam JERB ITG

i Bection HBAA 37

. v Kecdon 4{BBE k.Y

% Secten 440 [

vii Sectien 404 37vil

[

o7 burm HE;

" vl ICkapeer-XI1-G (tvanage)

ATl LTSI I

L5

Sod -pere LT Faren Y

iz First Schedule of Income-cax Act (mther than 1158) s

T Tetal (37188 37}

;L_n et prodil o bios freas basiness or profcssien other than specalative and specificd basinea (MH+ITE)

I
M

. Toet Pralit or loss (reim basinesy of prefection siier tusn speculstive baxiness wnd
T pppiviep rele 7A. 7B wr A, if appBoable /f nde 74, R or & is not applicoble. ever some flewre ax in 38) (1

gvss oty Poy Faery 210 of tom ) (¥t 39% + J8e + 39d + 39 + 350)

A

» Iocame chargeahle snder Rule 7

Deemed income chargeable under Rele TR(E)

392
Deeowd inmoe charpeable ander Rule TA 30h
39c

Deemmed income chergeshie under Rale 7B{14) d

Deemed income chargeable under Role 8 39¢

IR L ILEE

echer than Rule 7A, TB & B (Jtem No. 38} 39

i are of tmosmr docmed ta be from
. 40 fhmﬂWdhﬂuwMﬁulh{!’aﬂﬁﬂkﬂﬂﬂM]

aTier appiyiag Rale 7, 7A, 7B(1), TE(IA) aod Bxle ¥ o .

]

IC suxputation of incom frece speculative basiwers

W

! 41 [Net profit or boss from speculative business as per profit or less account

[41 ‘Addifiens i sccordance with section 28 to HDA

"3 [Deductions In scoerdance with section 28 10 4DA

l

40 Imcomme frem specalative busimess ) (41+42-43) 1 oss, lake she figure 10 Grv of schedile CFL)

Els|a|z]

€ Camputstion of incetme frem specificd haciness uader section 3I5AD

e

Dért proGt or lozs frem specibed business a1 per poalls or less sccount

| adhdirions by socordance with section 28 to 44DA

o wikich deduction w 1 334D is claimed)

mummmn-umrmmnmmm-m:ﬂn i} 32 0r 35

Prefis or Juss froce specified butiness ) (45+46-47)

E XTI E AL

in acoerdance with sction Y5AINI)

50 '“hﬁplﬂ“wrﬂ-”}fﬁhﬂ. take the figure fo 7xv of schedule CFL)

Mdmtﬂdmﬂmeﬁewm&kMM

st dren memm)

o| 3 1B|s(2| & |&|2]]

chargeable wader the head *Profiis asd galns from basinem or professon” (AIBAHCSH)
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SL

acome of current
Type of Business lncotme FMgure In zero or :::l'“lvl:?l thia column omly

———

E [Intrs hend set ofT of business Loz orcurw\

ITR-6

L

IB-llncn loxy sut off

Il;llnm lucome remmniniug nfter sot
o

2)

A ={1}=-(2)

Loas 1¢ he set off (FUl 1his rovw
iy I[ﬂﬂnh neputlve)

(R L]

il lacome from speculative buxinesy

iy

i ftncome from specificd business

o

I laceme from Lile Insurancs
" Ibuslness ws, 1158

e LT

v [Total losy vet ofF {U + LiL)

i [Loss remaining after set ofF (] - v)

ersrngtfres - | Deprecistion on Plant apd
o ﬂ } ‘!LL'.:] IR section) and Machinery (Other than uxiets o which fall caploal expruditure ls allgwabie ag deduction under any other
Bl i
ock of Ryscty Plant and machinery
te (%) 15 30 40 45
n [T [T1) (iv)

1:]
dditlons for a period of 180 duys or more I
e previous year

Ennsidmtlon or other reslizaton daring th
revious yesr out of Jor 4

5
[ not on which depreclation i full rate
e allowed {3 + 4 -5) (enter 0, if result §

arive)
7 [Additions for a perfod of less than 16D days
tire previons year
8 [Consideration or other realizations durisg
year out of 7

9 ust en which depreclation at balf rate to
allowed (7 — 8) (enter 0, if resuit is neganive)

10 Depreciation on 6 at Tull rate

11 [Depreciation on 9 st kalf rate

[2 Additional depreciation, If any, on 4

13 [Additional depreciation, if any, on 7

14 [Additional  deprecistion relating to
ately preceding year on asset put to
3¢ for less than 180 days

15 Total depreciation (18+11+12+13+14)

16 [Dzpreciation dizssllowed under section 38(2)

{ the LT. Act {ou! of col 15)

DEPRECIATION ON FLANT AND MACHINERY

17 [Net aggregate depreciation (15-16)

I8 [Proportionate aggregate depreciation
owable In the event of succession,

malgamation, demerger etc.

oul of coll 17
19 [Expenditare ineurred le connection with

nsfer of asset/ assets

20 |Capital gainy/ loxa under section 50
NS + B -3 - 4 -7 -19) femter negative only, if

block ceases to exist)
21 [Written down value on the last day of

ﬁ:;ﬂnns year* {6+ 9 -15) fenier O, if result is

ative)
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RSLIPTRTITAN " | Depecclution on ofher wasets {Othee (haw asscts on which full explial cxpendicure s sllowable 53 deduriion)

Block of msers Land Batiding (aet Including land) Furniture ked | Intamgible wowrte
Nriings

1 [Rute (%) Nt 3 10 1] 10 3% »

U] L] [111}) (iv) {3} (vl iy T

1 Written dewn value on the ftray day of

Haus year

4 |Additiens for a period of 180 dayy or more o
he previous year

& IConsiderwtion ar ofbier realization during the
viows year out of 3ot 4

6 Ameunl sn which depreciation af full raie
® be aBowed {1 + 4 -5} foneer 1. if result as

_

—_—

biegative) —
_

—_

_

_

S

-

7 |Addltions for ¥ perisd of lesy (haw 180 days
vipw.

wmsideration er other realzations during
e year soi ol 7

be allowed (7-8) fonter 0, if revudt o
negatrve)

10 [Depreciation an 6 at fall rate

i recintion on 9 at half rate

12 [Total depreciadon (10+11)

DEPRECIATION ON OTHER ASSETS

wable in the eveni of succession,
malganation, demerger ete. (ouf of column
{4)

5+ B =34 -7 -186) tenter negative only if block
ex [0 ex7t)

rittes down value oa the kasi day of
revions year™ (6+ 9 <13} fenver O if resuit is

epaiive,

<11 Summary of depreciation on assets {Other than #n asvets on whick fall eapital expenditure 12 allowable a3 dednction wader iy sther

FI mﬂn!!
§ |[Finol and machinery

lock entitied for depreciation @ 15 per cent

Schedule DPM - I7i or 18i as fe,
ock entitled for depreciation @ 3 per cent b
Schedule DPM - 1 7ii or 18if as licabie,
lock entitled for depreciation & 40 per eent 1
Schedule DPM -_17iii or 18ii as appiicable)
tutitled for depreciation @& 43 per cent
Schedule DFM - 17iv or 18iv as applicable

otal depreciation on plant and machinery { 1s + b+ Ietid)
2 liding (not iuctading land)

1 Elnclt entitled far depreciation @ 3 per cent 2a
Schedule DOA- 14ii or 15ii as applicable)
b Block entitled for depreclation & 18 per cent 2h
Schedule DOA- HMiii or 15iil as cable,
¢ Black entitied for deprectation @ 40 per cent e
¥Schedule DOA- Miv or 1 5tv as applicable,
d [Tola] deprecintion on buiiding (Za+Ik+2c}

3 [Furnitare and Atings(Schedule DOA- 14v or 13y as appilcable) 3
4_[intsagible aviets (Schadule DOA- 14vi or 13vi as applioatle) )
5
*

iy Fua

14

SUMMARY OF DEPRECIATION ON ASSETS

5 Bhipa (Schedvie 00A- 14vii or L5vil us applicable)
& [Totsl depreciation { Le+2d+3+4+3)
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NATRTIPRITEN - | Dremed € aphtal Gialis ai sale of drfirer lilde masaty

1 [Mant and awchinery
| & [Wlock ertitted tur depiresintion w 1% per el in
B A0 hadute DPAE 20
b [Hinck entitled fay coprecintion v W per comt lir

No haediade DPAE iy
Hock entiled fur deprechmtlon w40 pre comt I¥
S heitule DAL Moy
Buck entitivd fur depreclation i 4% per ceap 14
Yvhndiude DFAE 20y

alel { In +1b + (€4 1o ' e
2 Mulldiag (not mcluding lsnd) - .

loch entitied for deprecintion w3 prr cont s
Schodube INM- 17y .

Blork entitied lor deprecintion L8 per et th
Aehodufe IR ) ___
¢ [Block entitled fur depreciution @ 40 per cont. b
Schedule DUA- 17y .

d [Total { 1a + b + 1c} 1d
3 F‘umlun and Nitings ¢ Schedile INIA §74)

) |

4 Totangible assets (Schedile DUA- 1 vy T - T 4
S [Ships (Schedule DOA- 17vi0) " T . BER T

[

6 [Total { le+2d+3+4+5) - —

m—fl ."g "I Expenditore on scientific Resesrch ele, (Deductton under sectinng l_s_m' MLCC or ML)
. No ——— .

Expenditure of the natare [ Amount, If mny, deblied to profit | Amaunt of dedaction aliewable Amaunt of dednctien in c1cem of he |

referred to In section und loss account amairal doehited to prefit and ines sccwwsd
i ) 3} (43 =(3)-12)

ISOHD

IS(1)iH)y
35(1)ilu)
3501 )(1if)
AS(1%1v)
35(2AA)
35(2AB)
ascec
35CCD
Totnt
4 NOTE fin case any deduction In chaimsed under sections 35(1{li) ar 38(ExIla) or I5(1 )(iii) or IS(IAA), please provide th details zs per Schedale RA.

i

u:éas.e:E=¥-

Capital Gains
‘A ~term Capital Gains (STCG) (Sub-items 4 & 3 are not applicable for residenis)

i?f‘ { [From sale of Iand or bullding or both (flll up details separately for each property}in case of co-ownership,

" ter your share of capltal gain)

o | 1 [Full value of consideration recelved/receivable al

H IVllue of property as per stamp valuation authority al}
F:II value of consideration mdopted as per section 50C for thd

Hl

rpose of Capltal Gains [io case (all) does not exceed 1.10 timey aili
al), take this figure as (ai), or else take (stl)]
K g b Deductions under section 48

- T

1 |Coat of acquiaition without indexation b
¥ il Cest of Improvement without Indexation bl
i) Il [Expraditure wholly aud exclusively in connectlon wlih irapsfer bill
; v [Totsl (bl + bil + bill) biv
! © [Balance (alli - biv) e
- t : d [Deduction under section $4D/ S4G/S4GA (Specify detulls in item D beiow} 14
{ ¢ [Short-term Capital Galus on Immovable property (1c - 1d) Ale]
i F [In case of transfer of immovable property, please furnish the followlng detalls {see note)
1 Nams of PAN/Asdhaar No.of | Percentage Address of
1 S.No. buyer(s) buysrs) share Amaounst property Pin code
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1T T

“OTE bhnuhg ol BAN udhn.r o s mandatony, If the tax is deduoed ‘umder vectiun 194-1A or h quoted by

Day ot bn e decumenis,

Tu case of mure (hus sae buy er, ploawe Indicate (he respecthor prrventage share sod amoent,

2 From shiop sabe

A Full valoe of considerstion

“ln

B ot worth of the audey takiog ar division B o .S

TC Short term capital pains from slamp sale (1s-2b)

i

152

Frum sshe of equity share or unit of equity oriented Mutual Fund (MF} or wnit of » husiness trust on which

o : STT is paid under section I111A or TISADYINbIED previza (for FII)

" a Full value of consideration

]

_ b Deductions under section 48

ICost of acquisition without indexation

bl

n

ICost of [mproverent without indexation

bil

Yi [F xpenditare wholly and exclusively In conurction with (ransfer

N L]

[Total (i + ii + iil}

blv

- © Balsoce (3a - bh)

I

I"’

Loss to be dissllowed ws 4(7) or M{8) for cxample If asiet
nght:zcquired withis 3 months prier
vidend income/boaus units are recelved, then loss arising out of sale of

buch asset to be ipnored (Euter positive value only)

to record date amd

h 1

Co | ¢ Short-term capital galn on equity share or equity orlented MF (STT pald} (3c +3d)

4 [For NON-RESIDENT, not belng an FEI- from sale of shares or debentures of aw Indlas company (te be
I kemputed with foreigza exchange adjustment nuder first provisn to section 48

& STCCG on trenssctions on which securitles transaction tex (STT) Is paid

b STCGC on transactions on which securlties trunsaction tax (STT) Is not patd

For NON-RESIDENTS- from sale of securities (other than these al AJ absve) by sn Fil ss per section
115AD

B case securities sold inclede shares of & company vther ihan quoted shares, eater thel

i

: wll valae of consideration received/mecedvable in respect of maquoted in
| res
‘ air market value of unqucted shares determined [0 the prescribed ib
RN
[ © Pl value of cunsidersiion in respect of ouquoted shares adopted sy per | e
gection S0CA for the parpose of Caplta] Gains (higher of 2 or 1Y)
|' ff [Ful valoe of considevation In respect of securities other than anquoted [T
L Tﬁi—ﬁ'h.flaiu M) i
| | b ‘Mucﬁom under section 48
i Cost of acquisition without indexation ]
i Cost of improvemaeni without indexation bl
; "iii JExpenditure wholly and exclusively in connection with frassfer il
| h el bly
| | 4 ;Blllncc {Saiit - blv) Se
] to be disallowed ws 94(7) or 94(8)- for esample if security
ught/acquired within 3 months prior to record date and sd

vidend/income/honns units are recelved, then loss arlsing ont of sale of

such securily 1o be ignored {Enter positive value oaly)

£

Shori-term capital gals on secwrities {other than those at A3 sbeve) by au FH1 (3¢ +5d)

& [From sale of nssets other than at Al or A2 or A3 or A4 or AS wbove

Eu case assels wold Include shares of 3 company other than quoted shares, enter thel

Al T fotewing details
a [Full value of consideratian received/recelvable ix respect of snquoted =n
ares
b [Fair market valne of unguoted shares deiermined in the prescribed Ib
il
‘ull value of consideration lu respect of unquoted shares sdopéed =2
sectlon S0CA for the purpose of Capltal Gains (Bigher of a or b) e
1§ (Fall valac of camsideration in respeet of aasets other than unqueded ahares all
it [Toisl {ic + ) atil
B Deductions under section 48
1 (Cost of acquisition without indexatien b
li [Cost of Immprovement without indexation L
fii [Expenditure wholly and exclusively in connection with trausfer Al
iv [Total i +1i +ii]) biv
C Balance {6alll - biv) e
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11
|
|

[}
Al

-}

.

i Lumplr it wswel bonght acquived within V months prior to record date

1 T
(b \lmul decmed (o be shart Ierm ‘capltal gains u/
,ﬂ\mnni t deemed to be short term capital gains (X1 + b)
¥ [Pass Through Income/Losa In the nature of Short Term ¢ apltal Galn, (Fill up schedule

-—I“' s

RETURN FORM - COMPANIES

ftn cane af et (security /unl) toss to be dixallowcd w/s 94¢7) or 94(8)- for | ;

nd dividend/ income bonus unity @re recelved, then loss arising our of
ale of such axset to be lgnored (Foter positive value only)

Yeerned short term capital gainy on depreclable sssets (6 of schedule-

W)

Yeduethon under section S4DV8, 840G A of

STOG on assets other than ot Al or A2 or AV or Ad or AS above (o + b + be
nount deemed to be short term capltal gains

'
|
o

& Whether any amount of unutilized capltal gain on asset transferred during the previous vears shown

tow wan deposited In the Caplial Galns Accounts Scheme within due date for that year?
ey O Ng O Net apolicahle, I ves. thep provide the detalls below
Prevtons | Sectlon under which llnlunlan New mvvet acquired/ constructed
vear in clalimed In that year
which
axaed
transferre Vear in which
d At
acguired/constr
= g ucted

Amount utllised out of Capital|
Cenlns account

AVAGISGA
w S4IVS4G/A4GA, other than at *a’

u-Thrnuiﬁ Income/Loxs In the nature of Short Term € upltal Gain, ]
chargenble (@' 15%

axs Through Income/L.oss In the nature of Short T'erm Caplial Gain,
chargeable @ 3%
s1 Through Income/Loss In the nature of Short Term l}!llll Cinin,

Ala
ARb

Al

sk
Ne.

Amount of STCG lncluded In A1 - A8 but not chargeable to tax or chargeable at lpl’t’lll rates In Indla as

r DTAA

Item No. Al to Rate oy per | Whether
AB sbove In Treaty TRC
which included femiee NI o obialned

Section of

I(Country name| Article of
LT Act

& Code DTAA

Amount
ol Incomsy

| (@ .

M-imﬂﬂ fl \J
(R)) t.‘l

(4) o ™

" Amount nol used for

new asset or remalned
unutllized In Capital

_galny neeount (X)

PTI (A8a + A8h +

Raitx as per
LT, Aet

ITR-6

ey

pre;
bol

N

Applicable
rate flower af rh)
wr ()

u‘.llil

|
lll [ L1}
|

AT
AN

L 3

[Total amount of STCG not chargeable to tax In Indh as per DT Af_

(4 g

ITotal amount of STCG chargeable ln tax al -p«-l.nl  rates in Indh as per ll [A_J\__ -

10 [Total Short-term Capltal Gain (Alet A2c+ Adet Ada+ Adb+ Mﬂ Aﬁgﬂ\? + AB- 5\91 )

L
B {Long-term capltal gain (LTCG) (Sub-items 6, 7& 8 arc not applica able for residents)

§ i 0

m sule of land or bullding or both (fill up details separately for each property)(in case of co-ownership,

your share of Capital Galn)

A%
A%h
AlD

a | 1 [Full value of consideration received/recelvable

e

u ]Vahc of property as per stamp valuation authority ]
ull value of consideration adopted sy per section 50C for the
1l jpurposc of Capltal Gains [In case (ali) docs not exceed 1.10 times

al), take this figure a3 (al), or else take (ail)]

b [Deductions under section 48

I [Cost of acquisition with indexation

Il [Cost of Improvement with Indexation

it [Expenditure wholly and exclusively In connection with transfer

iv [Total (bl + bil + bill)

¢ [Batance (ali - biv)

d bdnetlnn under sectlon S4D/S4EC/S4G/S4GA (Specify details in frem I below)

¢ Long-term Capital Galns on Immovable property (le-1d)

please furnish the following details (sce note)

¥ fin case of transfer of immovable property,

Address of

Percentage

Amount
share

property

Pin code

Asdhaar No. of
li"" T L e

buyer(s)
|

Bl s

e L

i



ITR-6

INCOME-TAX RULES, 1962

184
P NOTES Furabshing of PAN Aadhaar No. b mandaton, if the tax b deduced ander section 19314 or is auoted byl
. barver b the docwmenty
L Au caw of cmare thay yae buyer. pleare Indicate e reapective perentage share and amnun, -
, L2 Frem slump sake . ]
"1 . ! a [Full valae of cunsideration In
* W Dot worth of the coder taking or division b
_ ¢ Balznce (2a _ 26) [T
© ¢ . "4 Deduction n's MEC 14 T
! . ¢ Aong trrm capital gains from stump sale (2¢-24) Ble | e
! _3 From sale of bonds or debenture {other than cupltal Indexed bonds issucd by Government) e
: I a_{Full valve of consideration da I
! ‘ ' LI: Drductions under section 48
ool : ' ] Kost of soqubsition without indexation T ]
| ‘ fi _ XCost of hmprovement without inderation Blf -
| i ! Expeaditare wbally aod exclusively in conmection with transfer | 50
I | I I iTotal(bi+ bif +biliy B
! | ¢ LTCG on bonds or debenture - (Aa-biv} ¢ | o
! N Eprm sade of listed securities (other than a unit) or zero coupon bonds where proviso under section 1131} b ]
| bpplicable
i _u_[Fall value of consideration [ s T
i | & Deductions nnder section 48
l I r b |Cm of scquisition without indexation bi
| B XCost of improvement without [ndexation b
: | ¥ TFxpenditure wholly and exclusively in counection with transfer | bill
L B Taeal (bl + bid +atii) biv
, © jLong Term Capltal Galns on asscts at B (42~ biv) |
‘ Lol From sate of equity thare in a company or unit of equity erieated fund or unlt of a business trust oo which
| STT is paid under section 1124
b L omg-term Capital Gains on sabe of capital assets at BS(Column 14 of schedulc 1 12A) [
I | ¢ F0r NON-RESIDENTS- from saie of shares or debenture of Indian company {to be computed with foreign
{ , _ pxchanpe adjustrent under first provise e section 48)
; LTCG compated without tndexation beefit Bs |
- gor NON-RESIDENTS- from sale of, (1) nolisted securities a3 per sec. §E2(1)(c), (il) units referred (n acc.
H1SAR, (ill) bonds or GDR as referred In zec, 115AC, (iv) securities bry F11 as referred to in sec. 115AD
: ] IL' ) E Fast securities sold inctude shures of s company oiber than quoted shares, enter the following
! * [Foll valne of consideration veceived/receivable in reapect of
j 1 [ woted shares la
P b fFair market value of unquoted skares determined in the
! I bed manner b
I ] | . ¢ #ull value of consideration in respect of unquoded shares
! ; opted a3 per section SOCA for the purpose of Capital I
! 1 [ Flin.s (kigher of 2 or b)
! ! ' | U [Foll value of consideration In respect of securities other than .
P goted sheres ul .
| lii [Total (e + i) aii
] i | b Deductions under section 48 -
; ' b {Cost of scquisition wirhout indexation bi
i B _ fCost of improvement without Indexation L]
' [Expenditare wholly snd exclusively in connectlon with teansfer biil
| L W (Tetal bt+ bli +blif) biv - -
|, ¢ [Long-term Capltal Galos on wssets ai 7 abure i crae of NON-REESIDENT (adli-biv) B% |
g [For NON-RESIDENTS - From sake of equity share In a company or unit of equity orlented fand or uoli of » B )
siness trast on which STT Is pald under section 1124 S
ILapg-term Capital Gains on sale of caplial assets at BS {Columa 14 of LISAD{1 }{b)iH) proviso) B I
9 [From sale of assets where Bl 1o BA abeve sre not applicahle o s
a 0 case sasets sold Include shares of & company other than o A
moted shares, enter the following deinils . : 0
l 4 [Foll vaive of consideration recelvedirecelvable In respect o
of unquoted shares t
b [Fair market valur of unquoted shares determined in the b S
jprescribed maaner i
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€ [eall vuliie ol connidey ation wm rovcdd of utiynuled vhuren b T
_duplul wy per wocilon K00 A By (he purprae uf L apital
_ . Kiminy ghighey of n o) hy
U [Full value aF conslderation in revieot of ety nthes than

_ al
Wi {hoted {le « U

aliy

b Dedurtions ualer section 48 L T T T/
U Koont of meguisition w il e vation W
IV jCost afimproyenent wish lndevatlon hi )
M [Fapenditure whelly and exelushuely (o eanneetlun whth trensfer hiti

i [Tomal (b1 + bl +bih iy ) -
_©_[Dalance qaill - blvy - %
¢ Rirduction under aoction ADVSMGAMGA 13w dotaih n igom Db | 9

| * [Long-term Cuplial Guiny un esnety a1 N9 ghave (9¢- Od) ' oo

B 9e
10 [Amount decmed to be leng-term copltal gain ) CT I

Whether any amount of unutiiized capiial galn on sxset transferred diring (he wirevious 3 " ]
A i i 1he previons year ahown below
3 depoalted in the Capital Galna Accounts Sebeme within due dute for that scar?
0 Yen O _No [ Not applieahte. 50 yev, then pravide the detaits helow _
Pravious year |, New manet srquired/construct Amount wol ued For
I which :nvn ection uniker which deducttanf L et aeqpiredimmiractsd. ew mnact u: l:‘l;,l.ln:d
[} rlalmed In Yanr o which sseet | Arviunt willlzed ont of .
transferred ncquitrd/cansirucied | O LG wastiitred In Caplind
. _q rrd ‘t‘. !!_ rﬁc _(_ lp!ll l-_nlpa m:'c_nnnl Eriny aevount (N)
| 017-18 Hl!-f-‘.‘_lﬁf!i(:& - T

b [Amount decmed to be lnng:term_rn_la_lg_nl—g!ll'y__:.-_g_ng_ﬂ-_r'__thu; . at h T T

Amount deemed to be fong-term capltal galos (NI + by

W
n E::b':'hnuﬁh Income/L oy In the nature of Long Term Capltal Galn, (FHI up schedule PTI (M1l (1a2 + E:“

Enn Through Inconw/ Loas In the h_alur; of Lang 'I'r-rm Cupital Ginln

hargeable g 10% w/a 1124 Bila
ol Pass Through lisceme/L.oxs in the pature of 1 .-min?u-'lﬁ _(;-;lill Galn. B o T
chargeable (2! 10% under scetlons ather than L13A Bilxi
p [Fss Through Income/ Loss in the nature of Long Tcrm—(‘nplul Gain S
chargeable @ 20% Blih
Amuount of LTCG inctuded In |
11 ndia s per DTAA tems BE to B11 bt not chargeable to lwx o7 chargeable a1 special rates In
Irem Ne. BY Hate atper | W hrther
| Aravmns vl 1o D11 abave | Cowstry sme | icle of DTAA ___gr\-;gf:“ ey [TCHOD LT Rate s per riamgorhon
Incladed g oy il
[¥1] (4] [L]] (2] [L]] {8 ™ 14) [t )
1
i
[Fotal amoust of LTCG wol chargeahble to tax in 1adia s per BTAA Dilln
[Tatw] amount of LTCG cha ble to tay we specin] rates in Indle ns per DTAA Ri2h
13 [Total long term capital gain] [Ble + B2e + B3¢ + Bdc + BS + Bé + B7c + B8+ B9+ BI0+B11-12a] B13
C lIncome chargeable under (he head “CAPITAL GAINS™ (A10 + B13) (iake B13 a i, {f foxy) C
D fnformation about deduction claimed apainst Capltal Galns
1 [in case of deduciion w/s SAIWS4EC /S4G/S4GA glve following detalls
A Deduction claimed w's 540
1 te of acqutsition of ariginal asset o dd/mmAyyy
u Cost of purchase/ comstructlon of new lamd or buliding fer Lndwstrial alf
undertaking
il [Dute of purchase of new land or bullding allt dd/mmanyy
iv Amount depastted in Capital Gains Accounts Scheme before due date alv
LI waot of dedoction clalneed ay
b Deduction clairmed w's S4EC
i Datr of transfer of original asset dd/mm/yyyy
il jAmount Invested in specificd/notified bonds il
iii [Date of invesiment biti dd/mmAivyyy
v [Amomnt of deduction clalmed biy
[ Dreduction claimed w's 54G
L [Date of transfer of original nsset o ddimmbivyyy
U [Cost and expenses lncurred for purchase or comstruction of pew asset i
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15¢
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I m f N F e, -yt
. . :ﬁﬁ:.silﬁ(m] ﬂ";“m‘““”ﬁ"mg'} 82 |Underisking mo. 2| #icm Itz of Fova JUCCR 0 th vipad ke
L3 B af i temdirhoking
king reforred | P1 |llmlerulhg n0. 1] rieem 30 of Form HiL U8B
3 b | m:;nxmxﬁ)pﬁna?m;::f::ﬁs;gmf b2 [Undertaking no, 3| ritem 200 F Fooma 200U of e yemile ik int -
é - in respect of proflts of an wndertaking reforred ¢l [Undertaking oo, 1] fer: m 8 of f?»rﬂ_.m(:t B ap wnf-_-m:.‘{ wr—-_
e In lec:l.onnsu-h\(li)(ﬂl;.ﬂndlmﬂaf park and SEZs] €2 |Undertaking mo. 2| csrewr 3 oof Fram 18C¢ .8 ot s tenvbosinn g
2 of dertaking referred | dl |[Undertuking o, 1) /i o: S of Farm FJ0OCR of tin stk g
2|0 o hs;ﬁr(c:)(nit?;m 'l e s d2 |Underta . 2| iz W eof Fesn INCCE of the apirdestai it
Inm section ower, _
E ction i respoct of profite of an u-dcrtlldng_referud el |[Undertaldemg no_ 1] cerem 301 f Forim 10 CMef Hhe wrderaiing .
ﬂ 2 Ln sectlon BO-TA(4XV) fRevival of p;merg:ncmfmf' plant]
A of profits of an oudertakd ) ‘ ‘ o
) e:rz:“;‘:lnsm:ﬁw:)(ﬂ) [Cross-couniry natural | e3 [Undertnidng wo. 2} qnem 2 of Foea 10 't 8 of the mderiza.e
distribution network]
r [Totll deducilows snder section 80-1A (al + a2+ bl + b2 +ch + 2+ dl + d2+el +¢2) r]
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I I mdnt:l:n:_;nd:u:r?;n; ;Eri n

loduction in respect of Indnlrll_.l ;I;ll_l l_ King k i
& Kushribe & [adakh [Mectlon B0-1 I'I(drn.u“ fochted in Jamma :-;_- Endd::.:lh ﬂﬂ-;
mkh il o I |82 | Underiaking wa.

b | Undertaking no. |

—

(e doeyn plat o c2f Wity iria e
LTINS Y O FTT VR ST Y o § [T ITTR

ey o ararane &g} -af fi
arsirly adiean 4

LF L UL I Ao I TN RIS

b [Beduction in ths cyse of multiptex thentry [Secilon A0-IR(7A))

[~ e e b2 | Undertsking no. 2 _
- wedicke s 305 W

FE s f e PO B f th
b Ulﬂfﬂlkln‘ ro. 1 LI R

¢ feduction lw the case of eonvention contre [Recilan Re-tnezny) it
rug it dazan Jov ¥ LfE ok

A ‘e e €2 | Underiaking ne, 3 s tocl poee
Seductinm Ju iy case of bl +
d Section 80-108 * of rampany carrying om scientife rosearch di Undertakiog e § [ ioar 2ourm Tt € 120/ the tmderra o
.. plection Bl- ,(__’!),L_,_____,___ d2 | Underiaking no. 3 | it ef Form 30008 op th, g foetadaivg b
" 'd;""’" In the case of underiaking whick regins commareial #1 T Undertoking 0o, § [ 110 0f From 14 €1, of e oncer toion:
o _mriﬂlllnu aof minernl oll [Nectian R0-1M9)] #2 | Uaderinking @o. 3 [ v os Form har € i od ihy ook vabony

M| Underiaking ne. 1 |45t o Lo Tt o the vmdh b b

rduction in the ense of un underiaking doveloping and bulldiag

f
wning projectn [Section Hﬂ-lml." R | Underiaking no. 2|« it form fiee £ nf i paderiat g forri Y
uction in the cuse of an undertaking engaged In precaning, BV | Usmdertaking 8. 1 [ /300! frrn 190 € js af st serish ttuhemes i !
B preservallon and packuging of freie, vegeinbios, meat, mest .
Toducis, pouliry, marize sr duiry praducts [Section 80-ID{IIA)Y| | ®2 | Undertaling no. 2 |« 5/ oy Frws 1067 g 0t i s ikerss
duction In the case of an undertaking engaged in integrated B | Usdereskdog ao. 1| /06052 frym 1it 0 8 of the itnderiakin
h  bustness of handling, sorage and transportation of food grains e
[Section BO-1H(11A)] h2 | Undertaking no. 2 | 1i00f Froan (667 i nf it satterteat g :

Fldeca el Froean 1000 K )

R:dncllnn In the casy of an undertaking engaged in operating and | i1
il

Undertaking no, |

mtsining » rursl hospital [Section BO-1B{1 18)] 12 | Undertaking se. 2 e drn gt dram LUl B
cduction lm the case of am underisking eagnged In oparnting and | |y Undertaking no. 1 CHTed) d § reoms T CREIE
} [mainteining u hospltsl In any area, other than excluded ares ‘
Sectian §0-1B(HIC) 12 | Underiaking no. 2 CEEedd eat & roams it £
K [Totst deduction under section 80-19 (Total of a1 ta J2)
17 Deductlons under section 80-1C or BO-1F
1| Undertaming o1 | 117 e it 0
. Ml Pl d ey
8 [Deduction )u respeci of underinking locted In SIkkim T e
52 | Undertaldngno.z | 707770 I C BT
bi | Usdertasdngme. 1 | 7 Forts M LB
Laelyfy dfmbai
b Deduction In respect of undeartaking locaisd tn Himachal Pradesh N A - T -F( : T: ri f 4 ? —
i " £30) of Feares (000 5 0 T
el u ng eo. 1 I uaiclvriok inny
Iorgy doerms by O
c “Delluclllm in reapect of undertaking locsted In Utiaranchal ¢ | Undertaing mo. 2 30 o o
d [Deductioa In respect of onderinking locaied In North-East
2 dal | Undertaldog no. ] | (19 of Fenuny IRCCR of the underabing:
g da Assam da2 | Umdertaking no. 2 | (40 of Form 10 U8 of Hie underiaking
! o CH g the w03 haney
z (Aronachal ab1 | Undertaking no. 1 [ (50 o) Form J0CCH 3 the am o
g b Ipradesh db2 | Undertakdngwo. 2 | (30 of Foum HICCK of the vadertahing
E del | Undertaking no. 1 | cd& of Forar JUCCH oy ohe undovtakine:s
] de Manlgur de2 | Undertakdog no. 2 | (30 of Form 20CE of e snderiaking .
E ddl | Undertaldng no. 1 | £50 of Furm I0CCH of the waleriadingi )
dad le"m dd2 | Undertaldng no. 2 | 737 of bowm T00CCH of the underiahings :
del | Undertaking wo. 1 | ¢34 of Form H0CCR of the untdesieking -
de [Meghsiaya de2 | Undertaking no, 2 | (30 0F Forn J0CCE of the naderinhing i .
[ ()] Undertaking ne. 1 | ¢4t of Forn 1G0CCE 0 the ritderiakigg) W . M
dr [Nagaland df2 Undertakinmg no, 2 | (300 of Form LOCCH .y i uinder akiacs
dgl Underiaking no. t | (3% of Form JUCCH of the wtich:rizhing
dg [Tripurs dg2 | Undertakdngno. 2 | (3 of Form 100K of the undertibing
dh
dis ITota) deduction for wndertskings locuted in North-¢asi (lotal of dnl to dg2)
e
¢ [Total deduction under section 80-1C or $0-IE (a + d + ¢ + dh)




TOTAL DEDUCTIONS

SPECIAL RATE
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r1 B- Dedsction la respect of certaln paymwents

- note that the deduction in respect of the Investrment/ depasiy/
07-2020 canndt be cluimed again, if already clafmed In the AY 2020-2F.

for the peviod 01-04-1020 to 31-

v BoGGa

Totsl Deduction under Pari B (s + b + ¢ +d)

lpurt C- Deduction la respect of certatn Incomes

e o N destiie Siddeid T

] FD-M

o .

tk of Schedule 80-18)

[ Fﬂ-ﬂh\ i

(e of Schedule 80.1C 80-JF)

{5l na Sifriv) +5U of Annexure 10

i — Farm 10DA}
EXHIE
m houm) fodingsinital I Pnu(u) (P of Annexure to Form 10CCF)
M- Detalls of
bution of dividend
© L provided In e-fiing P [po-PA
ol

[Fotal Deduction usder Part C (total of ¢ to p)

(=]

[T'otal deductions mnder Chagter VI-A (1 + T)

s T
No

barpeahle l_n_tll ai special raten {Pleate see instructions) for section amd rute of tax}

—

Section/Descripton & | Specimlvate Income Tax thereon
%) i (i
{ ;:}[: ::' l:lct:n;_'{ll_ﬂ)l KbXID- Provise (STCG on sharev'equity sriented a 15 3% o Schedule BFLAS
2 118AD (STCG for FIIs an securitles where STT nai paid) =) an tprt of Svil of Scheduiv BFELA)
3 112 provise (LTCG oty listed securities/ units without indexation) [n] 10 tpart of $rof Schedule BFLA}
4 [12AHNID (LTCG for non-resident on wolisicd securities) [a] 10 tpart of 51 of Schedulr BFLA)
5 H13AB{(LTCG for non-resident ou units referred in sectionl 15AB) =) 10 {pari of 3x af Schedule BFLA)
& [115AC (LTCG for mon-resident on bands/GDR) ] 19 part of $x of Schedulo BFLA)
7 [115AD (LTCG for FII oo securities) fu] 10 {part of 5x of Schedule BFLA}
8 111 (LTCG on others) 3] 20 {51 of Schedule BFLA)
9 gizaﬁm:m;f;hmwnnmmwm& STT Is pald) or a 10 (23 of Schedile BFLA)
10 BTCG chargeable st special rates In Todis as per DTAA [=] (part of $iz of Scheduls BFLA)
11 LTCG Chargeabls at special rates In Indis as per DTAA a {part of 5xii of Schedule BELA)
12 1188 (Proflts and gaine of Iife Insurance business) a 1250 r54ii of Schedule BFLA)
13 113AC (Tucome of a mon-resident from bonds or GDR purchased In o ™ (part of 1fif of Schedule OS)
foreign currency)
14 [115BB (Winnings from lotieries, puzzics, races, games efc.) a 30 (2a of Scheduie OS5}
15 [115BBD (Dividend recelved from specified forsign compsny) =] 15 {part af 2dxix of Schedule (05}
16 115BBE (lacome under section 68, 69, 69A, 69B, 69C er 691) & &0 12 of Scheshle 5]
17 [I1SA{INDHA) & T15A(I PN BYIncome of a foreign company from Royalty o 10 {part of Jawviil of Schedule O5)
Feea for Technical Services )
18 15BBF (Tax on income frem pateat)
a flncome onder head business or profession [s] 10 (3d of Schedule BFi
Il_Emm under head other sources a 1% (Zdxvi of Schedule O5)
19 11SBBG (Tax on Income from transfer of carbon credits)
a [income under head business or prefession a 10 mff-"fweﬁf')
b [lncome nnder head other sowrves =] 10 {2dxvii of Schedule OS)
20 mx from other sourves chargeable at spacial rates In Indls as (@] {part of 2f of Scheduir O3)
n pLMnmun Income in the oatmre of Shert Term Capital G-ﬂ o 15 fpart of 3vi of Schedule BFLA)
chargeable @& 15% e G 7] (part of 3vit of Schedule BFLA}
1 P.uﬁnlgllmilﬂwutlnnf&nﬂTmClplhl
chargrable &' 0%
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IPsan 1 wuugh Incante o (e nutine ol Tung Tey w4 wphind 6inin chnr geahin

e 10% win DI2A
Paxe Fusagh laceme (n the natuve of Long ferm 4 aplt ol Cimin v hmsgentily

i 1w
IPane Taivugh Inesme i the aneare af § nag Teremd sphinl 4euln chaygeshin

o 18% g uiher (han aey(iun 12A
1*wan Ahrough boome In dhe nniaee of incwme fwm ndher suree chargralbie
ot special rates (Beop dowi o n provided in v Mling nikliry)
locome received in respeed of wnlis purchaeed In forelgn rurreaey hy nn
v¥-ahore buntd-T1AARIY
Inceme Fran roy sity where sgreemend videced heiween 1610 W) 10
Y1419 nnd inveme frein frea For lechnlend services where ngreomest

)

C 0 Ooogaag e

)

wial

fpntet vof 1

ot of Vr of h1

fhovf S krd’l.l.fr 5
£1da oof 3n etz 425

Ty advtn oo i el €382

tyenasd vf v ef i Mol Wi A4S
of rid S haednle BEF fdr

hedute BEE A

Detuiln nl'.lc wmpl llll.‘l;mr {Incomee mal (o be lm‘lu_lh;d in Tuisd l_nrnlu_l hd nf'l f"_'fl_"_'ﬂ‘__"‘_'_'_'_’_ - IR o
b [loterest incons L L — = - - - T
g |y v Agsicuburu? recclpts (ather than income 10 he excided woder rute TA T
_ e HOELE RIMY e e e T
# [Expendiiure Iseurced on mgrbcutturs P L P -
Ill_ __lnllnulrlnrd agricaltural low af proylﬂm wighi nun_gpyu_ﬂ yoorn ll_l_ I
. gricwitursl income portinn relating to Rule 7. 7A, (1), T A und 8 |
C Kfrum S) No, 40 of 5ch, DP} . . ———— e == -— —
v [Nol Agricwitursl income for ihe yoar fl - - WY + Iv) wstter nid if Invy) i 2 I
. W cane Ue et agriculiurad income for the year exceeds Jia.® Takh, pleess furnish the fotlowing detalls (Fifl m—
Y Y1 bip devatts yepurately for eack agriculiural fand) _
8‘ 4 IName af district along with pin cade In which ugricultursl Iand iy focated
P4 b Messurement of agriculiurol lund in Acre
E ¢ Whether the agriculiural Jand ls awned or held on lense {dm{ai«:wn i be pm!'_tifﬂ{J__- ]
E d Whether the agricultural Innd ls Irrigated or ruln-fed (dirop diswn tre e provided)
3 |other cxcrpl lacome vy specifvd 3
4 [Income not chargesble to fax oy per DTAA
&1, No. [Amount of Income |  Nature of Country Article of Head of Whether
income name & Code, DTAA Inceme [THC obtalned|
(Y/N)
s [Pass through Income not chargeable o tax {Schedule PTI) ]
6 Tolsl (1+2+344+5) [
s Through Tncome deialls Trom Twalnean Frusi or Investment Tund as per section [13UA, TTSUR
o nvest n of the | S.No | Head of Income Curreni | Sharse of RNet T an
section Lruse/ buslnemns ar Currenl Income/ | such
115UANISUB | Investment fund trust/ neome year loss | Loss amount, i
investment distributed | 9=7-8 any
fund by
Isvestment
fand
N @ [E]] [{J] (L] (3] 7
1. E:rnp ?i'd‘::l o i House properiy (] i#) ) L]
prv ) T8 Capltal Galna
:I orf teym
on 111A 1 | |
ATl e | I ]
B Long term
BI ctlon 112A
BH on  other
than 112A
E [il____| Other Sources
A [ Dividend | T~ .| T
'8 | Others T 1 | |
= v I:mme cialmed tc be exempt
sl j]
2 B i
E | C WS e
Houre property
= A Caplial Gaims
2 2 Short term
A al Bection 111A
[ all__| Others
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— —T h L.ong term
i Secthnm A
] fl').l: :r than
il iher Rources
A Dividend I | |
b [ Oihoen | | 1
[ Incoms clnlmed io be exrmipt
a win ) 1) |
B R 1
eave_refer (o the instrictlony for filling oui this schedule. * —— :

mdie

Minimum Alternaie Tax

RETURN FORM - COMPANIES

ITR-6

FARIEY i+ gnd Compuialion of Minimum Abtersate Tax payahie under section 155D

Vhether the Proflt snd Lons Account Is prepared In nccordance wilh

the provislons of Pards Il of Schedulk 111 1o

e Companiey Ac

MpaARY

preparing accounts Iaid hefore the company at ils amnual general bedy meeting? (IF yes, write *Y°, If mo wrile *N")

2013 {If yey, write *¥", If no wrlte "IN') ]
If 1 Ia no, wheiker praBii and loss sccaunt b prepared In axcordance wit
If yes, wrlle ‘Y™, Il no wrile *N") v © with the proviklons of the Act Roverning such m]
Weiher, for the Proflt and Loss Account referred to kn liem 1 above, fhe same acconniing pollchs
L [T
stamdards and same method and rates for caleulaiing deprociailon have been followed as f..':,e hw: nd':;::d f:r u]

profil after tax a3 shown In the Profit wnd Loss Account (enter It Sbol P -
B . AL Fud AS) (u5 applicable { T Hem 356 of Par( A-F&L) ¥ (cnter Hem 36 4
neome-tax pald or pryable or its provision including the
ani of deferred tux and the provizian thereol Sa
b Emru {excepl reserve wnder section 334 Sb
¢ [Provisions for unascertalned liablity Sc
d [Provisions for losees of aubsldiary companies 5d
¢ [Dividend pald or proposed Se
{ [Expenditure related to exepapt income under sectons 16, 11
r 12 [exempt income excludes | mpt under sectl a1
1
g [Expenditure refated to share In income of AOF/ BOI on
lck no Income-iax i zble =5 per section 8& %
h [Expendliure In case of foreign company referred to In ciause|
1B} of explanution 1 to section 115JB Sh
| [Nodopal loss en transfer of certaln capltal assets or units "
rred to In clanse (fc) of explansHon 3 to section 11578 | 5
] [Expenditure relatabic to income by way of royalty in resp
f patent chargesble to tax u/s 11SBRF 5
k preciation attributable lo revalustion of assels Sk
t ain on transfer of unlis referred to In clause (k) of 51
Ianation I to seciion 115JB
Others fincluding residual unadfusted items and provision for 5
B | siminution in the value of any asset} m

B [Total additions (Sa+Sb+Sc+5d+Se+S+Sg+Sh+5H5j+5k-51+5m)

are In Income of AOF/ BOI on which no Income-tax is

uctioms
a |[Amomt withdrawn from reserve or provisioas if credited to| 6a
fit and Loss account
b nse exempt under sections 10, 11 or 12 [exempt income | 6b
cludes imcome exempt under section 1(38)j
¢ jAmeount withdrawn from revaluation reserve and credited | 6c
profit and loss account to the extent it does not exceed the
unt of depreciation atiributable to revaluation of asset
6d

ble a5 per section 86 credited 1o Profit and Loss sccownt]

come in case of foreign company referred to im clanse (lid)

€
jof explanation 1 to section 1153JB
f INotionsl gain on transfer of cerfain eaplial assets or units 6f
referred to In clause (ile) of explanation 1 to section 115JB
g [Loss on transfer of wnits referred to in clause (lif) of 6g
nation 1 to section 115JB
h [locome by way of royalty referred to in clause {lip) of 1]
xplanation 1 to section 115JB
I sa brought forward or unabsorbed depreciation (1}
hich is leas or bath as may be applicable
§ IProfit of sick Industrial company till net worth ls equal io or | 6j
ceeds accumulated lozses
k [Othens (Including residual unadjusted items and the amount of ik
erred tax credited 1o P&L Afc)
I [Total deductions (6a+6b+bct6d+6e+or+ogoh-rol+6i+ek) il

profit under section 113J8 (4+ 5n - 6}
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l6g

'\n-um B flmamcin) sssements of The company sre drawnwp in] [T ¥es O%e
ongrisary ta the Indiay Arcomating Vandardy (Ind- AN}
tfied lo Aamwiare be the rompashes {sdlss Accoaniing

{u-m; Rates, BN (T 3 ee, furmi® e drtath bvien ;- R

A. Addilieas o book preill aader MM(IMW!J( ;d‘

Fﬁ'ﬂ-n 1tuJn —_— e —
Argounts ¢ rrdisad o siber ¢ompreiensive tneooe o T

et uf prefll & kroa wpder the besd “itrms that witl ned

L
o reclensified to profit & ioe® koA -
| b sawnnty dettied is the strieminl of prafli & lou ea [ L]
Fetritvtian of pen-« 318 sswis [o sharphaiders In & Aemrrger
_f' Jus NIt of thy tranaition nrwewt s refersed (o I8 senilnn Be

LI (20 ) (1f applicable) —— =

MAT CREDIT

O Jthers (locinding residus) sdjustment) sl
o [1otal padictons (Ba + 55 + ¥ + Bd) . N
.mmrn-aonpumuunmuu;uuﬂaf
tow 11841 . —
A mounts debriied 4o wiher comprebenive lncome 1a af
f htatement af profit & b wnder the haad “oems that will not
or reclusaifivd o profit & foe”
A ety creditcd te the staismunt of profit & ks on »
% Mhirm L of ¢ 2ok sesets to sharehoiders in a v —1
> K yme TIfth of the tramition smeunt &3 referred i i sectlen L L]
118 (2C) (If mpplicadir) 5
_l K xthers (Inctuding reddesl sdjosiment)
| [Tutal deductions (37 + Bg + BN + Bi) :l
L intnl income andet sectlon 5B (7 + Be - Bj) T
19 [Tux payable onder secthon 11550 —
BNENTR .~ | Compatiation of tax credit wunder section 113JAA - ——
0 Tay under section 11558 in ssmcssmeni year 2021-11 (1dof Part-B-TTD) ,
2 T ax aader sther provis) dmmlnwyurMI-zszdrMﬂll - :
0 [amennt of 121 agaiust which credit is avallable fenzer (2 - yq’zbmml‘,wm” af = — T \I
4 diatien of MAT crodit Avallabie [Sum of MAT credt wtilised during the cxrrent year is Mbject i ?
of d the sum of MAT Credl Brought Farward | T Ciiiiscd ™MAT Credii ]
the Correot srried Forward

1) ) <y

™ ?—mﬂ\’ r redit
A) = IMATC 5ct-ofT in eartier years mb-unmg!ﬂ ' enr
p(B1)

)= (B3) — (C)

1 [ocs 0%
0 poes-io

INg

e porn

pa:z—:s

wl Pﬂ 13-14
vid 14-13

vill 15-16
iz 16-17

17-18

= FI!C—I’

ab Pﬂl!-ﬂ
=i [&20-21

=i |2021-22 (51 no I8¢
2o 2 of)-iS! No bc -2f
ot Schedule Pars B-

T77, only if pexitive)] -
v [Total |

A mennt of 18X credit ander section 1 15JAA utilised during the year fenter 4(Chxv)

LIAKd

k

|Arewnt of MAT Ilabtlity svailhic for eredH in subseqrent sssestinend years fenter 4(D)xv]
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TAX UM BUY BACK OF SHARLY

1]
1]
12
i3

14
L "

w, Details of Tax vat secondary adjustments us per section S2CE{(2ZA) av per (he scheduls provided 1o o-l'lllul.l.tl.l‘!_ty- B
: .:‘ﬂ u:l.:yﬂh!u"t::u.l onw < n:'ep n ws E{2A} Is exerclsed & such sacesa money fias nof
'—& T'Li;ﬁ Inceme 1ax p-,“:ﬂi @ 18%

RETURN F it

Do sipiion
)
Irwte of pasnrale af sy cegatdrratlon 4o the sharcholder sn
] prary Jeat b el alare
I g meemnt 5 runsides ation paid by the compuny om buy Lack of
L] viratren
N sowennd recehood by lbl' emmpany Far nssus wf wch sharey

4 Niatriketed income of e company i} ' LT

Addillspsl lncumetas o 20% paynbis
_| pndder secting FISI3A iy 4

b | Murcharge on "a’

¢ | tealth A_I‘E-_;;t-l;:] erna wn (st hy
a] Tetal tae puyatie castree)

[ taterest peyabls onder sctlon 11500

(ol Uhsimaminluistell ol it _
v | Addithounl invenw-1ss and lnur_cfl_ payabls (% + &)
2 '-Tl‘n and baterest pald

. et W.Wﬂhﬂ!lJl

Dutris) of depostt of taz us distribution Income

flity

| Dated
R

Samw of Bank sod Dranch

BSR Cwele

Dstaiia of (% by etk

COMPANILY

Irrizits af {01 ot dtoirihoted tnrmme ol 8 firtrissdls COarpany un by bash of ehaore

Duied
S ]

Sertal pumber of challnn

Vintmibe of £ bhuy
hmrk

fivy

Nare 2

Anspant drpecdted
L

trrratis uf ¥¥ iy

ITR-6

Prard
tr)

irmin 2

A
et

on above

r—-—
H

Surcharge @ 11% om "a™

Haalth & Education cess on {a+h)

n.nv-‘

‘Tetal Additional tax payable (a+bix)

Tases paid

3
4
5

Ned tax payable (2d-3)

Date 1 Date 2

Date 3

Daie 4

Date 8

Dute &

“Date(s) of deposit of
=y om Mecandary

adjustments

o er [ (DOMM/YY YY)
section 9ICE(2A)

(DD/'MMYYYY)

(DIVMM/YYYY)

(DD/MM/YYYY)

(DDMMYYY Y

K124}

Name o nk and
Branch

BSR Code

AX ON SECONDARY ADJUNTMENTS AS PER

Serial numbwr of

2 Tt~} Dhetalls of income from outside Indin and tax rellef {avallable only Ln caee of resldent)

aLpayer
Identification
[Number

sl

Head of income

Income fMrom outslde
India
{imclhuded In PART B-
™

Tax paid
outside Indin

Tax payable on
such lacome

Tax rellef nvailnble

under normal
provisions in
Indin

(&)= () or (d)
whichever is lawer

Relevamt article of
DTAA I rellel
clalmed wis H or
DA

{n)

®)

{c) (d)

()

41

TAX RELIEF

[House Property

[Business or
IProfession

iCapltal Gains

Iv

jOther wources

Total

INCUME FROM DUTSIDE INDIA AND

1

Fl.-n Property
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il Businrs or T T — -1
— [Frufeweton
Wi jCuphial Gains
e NXher sonreey S ——
“____‘_ Tuotal
"“_"_':fﬂ' o ﬂl.'_ Jﬂfznﬂlnm for filling eus this schedale.
m' ™Y Sucamary of tas refiel cistmed far suzes pabd outetde Fadis available ooty (2 cene of reldTE] —]
1 [Detalls of Tax rellef claimed e ]
2 b = = “alme e [Section usder which reller]
? Country Cade | Tnapayer |dentification Total tazes prid eatzide India Tn"[t u)lo:dsl:l'l:i;::euib;‘l in elaimed
o Number {Lotal of (c) of Schedule FSI Ln reapect |  (total of (¢ ntry} (specify 0. 99A or 91)
g of each coxRiry) vespect of each o _._—-———-l—'——————-
- - )
F_‘  im th) ter _____—-——@l-—-—"'_'__“’_'__"'_____
| -
=} -
g I RS
- . I —
o Total N y "
= ) lisdid
F 177 [rotal Tas relief avafiable n respect of country where DTAA b applicable tsection WG (Part of total of 160 L E——-------—
—— : ) i 3
E 3 Trota1 Tan refid available in respect of rountry where DTAA is nat upplicably (pecten ::F:rzi:::::; :{,f:;.
& [, [Wncther any tax paid swiside [adia, on which tax ;:'ll:; ":":::"" n Indin. as been refin 4 VesNo
foreign | thorlly duriug th ?M_._" below
g :l'ﬁll ax auur ‘nly -u ‘ng # yeur b |A mcal year kn which tax retief altowed i India l
= rase refer to the Inviructions fur filling wul this seheduie:
" - Ide 1ndis
=== Detalts of Forcign Asseis and Income from any source puts
Jevant aceountin )
B B bt epestfory Atcounts deld {inciuding any beacflcts '"““";L:MW ieredlteds
SiNg| Coustry | Cosmiry | Nameof | Addren of [ZIP rode | Account date balnace balapce | paid/credited tn
o code fieaoctal | fisancial number during the the necount
{astitution | imsthiution period during the
perind
(T ) 2} @ L] @® M i i) o LL a2
il
w ervet i he rekeve H riod
f Foreign Custodia) A unts beid (Incladiag benelicisl Int ) mt sy Hme do the relcyant sccounting pr |
slAhzlo D:.‘:lll:l‘l"" mCoIal: Naml::l' Addresa of | ZIF | Accownst [ Néahn Acconat Peak (.“ledn- H Grosa -ulm.ml paid/credited {o the
mame code Qicanrial | Moanciel | cade aumber gpenlag | balwmce b daring the period
institution | imtitution date | during the tdrop duown ta be provided apecifving
maiure of aminnt viz.
iterextidivdendiproceeds from sale ar
& redemptton of financial assess/ ather
lad incame)
g m @) [L)) ) 1) %) 1] 18} L] (ko) i1 [1ET
r
& an
8 A3 |Detsils of Foreign Equity and Ticit Imterest berd (Including any beneficial interest) In any cotity ai any time during the relevant nccounting period
9 51 No| Cauntry | Couniry | Neme ol [ Address of | ZIP |Natureof| Dateof | [nitiel [Prak value Closing Tawml grozs Total grass
| name code cntity entity cade entity wcquiring| value of of valoe amounl preceeds from sale
= the the |investmrcol paid/credited or redemption of
g laterext | lavestme | during the with respect 12 | investweni during
nt period ke hoiding ths period
during the periad
n [£3] (33 (L] {5) 6) m (8 b)) (L] a1 (F2) (L]
m
[
Ad Dmﬂ:nor Forelgn Cash Valoe Insurance Coutract o Annulty Cantract beld (lactuding any beneflcial Interest) at any time during the refevast
| 15
SiNo| Ceunory | Country Name of nancial Address of | ZIP code | Dwie of contruct The cash value or Tetal grees amoont
name code imstitution io which Noancia) smrvender valoe uof the | pald/credited with respect b
inturance contract beld institution cootract the centract during the
R W @ 5 ® &) ® ) ]
1]
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T -t - o
e avcial imerryet n mny ¥ntity heid
[ oih o tiwan] merryet (n mny Enf ty heid (including any hen rlich . it ooy
. ':..{h:.- ip Inmare Caf | Name lltll Natare af “lgl_t;L . Tatal T‘:)ncm.n‘:ﬂ!m!:l':::*;gfflh clevant seronating peyied
N e o | ewtiny | Addreas of Intrrest- hince held | Investment | acoroed Income |- Income taxable and offered in this return |
‘nam the Eatity [Direct/ Beneficial {ut coxt) fim | from auch Amownt [ Wehedute | Hem mumber of schedule
e and oracr/ rupees) Interesi where affered
ll possbe | _ Demelclary
= Fin 0 4 L) . -
0 + m | (S v (Ll L n ) ") i30) any (12)
L1
i
- Ytuliy ol immorvahle WMM‘_‘.‘L‘M_&_MMJM««Q &t any time fiwring (b acc
e l“ =o- w [ Address of Dato of | Total Investment _%ncnmu[‘ﬁﬁ::::.m Intom: ‘I:l':‘b:l. aad offered in thls return
B v [Cwde| e Preperty I)lmu acquisliion (ot coxt) (in derived from| Income
e Bracficinl rupees) the property Amauni Schedule  |item number of sckedule
and ownert whare offered
cuide L — BewmeNclary
|
W ‘_3.'_4-39— L Al 5 L n (%) 9} (£1]) (i}
W
e —t— |
1]
._ﬁ—-— of wilver 1al Axsed held (Inclading any beneficial Intereni) nt any time dering the relevant sccounting peviod
Wm Nature of | Owoership- Date of [Tatal Investment Income Nutore of Income {asable snd offered o this return
v Azt Drirect/ scquisition | (af cost) fin  |derived from | Income | Amownt Schednle |litem number of schednle
_ N Beneficial rapres) the nased where offered
i sl owaer/
ol Beneficlary
M A 2 htd 4 ) ® ) ®) 9) (10) o1
[ U
@O
i—l-'_'_‘_._._—
il
HTE ol acconntis) in which you have ciguing anthority held (Including suy beneflcial interest) at any tme during the relevant sccounting period xod
| rhich ks aot been included in A to D above.
Ae| Name sl the |Addr| Zip [Name of the| Accaunt | Peak Balance/ ‘Whether I (7) La yes, [ 11') Is yes, Ineome offered in this return
: tastitution s [esa of [Code | accomnt | Number | [Investment come accrmed | I A Schedul Ttem number of
ahich the the holder during the year | 1s taxablein  |mcoruedin | where offered wchedule
acosmat ks bheld | Emstit {in rupees) your hands?  [the sccount
I .
) {2} {3a) | 3b) G (2] 6 {7) (8) (% (1) 11}
————
(11}
-
{m
-+ {etalls of trusty, created unider the kaws of a conwtry outside In in which you are a trustee, bemeficiary or settior __
"_'g'ulq. Con | Zip | Name and | Name and | Name and | Name and Date Whether 1r {B) bn yes, I (8) In yes, Income offered in this return
7| iy | Cpete] address of | nddress of | address of | address of since  [mcome derived| Imcome Amount | Schedule Item mumber of
[N the trast | frastees Seitlor | Beneficiaries | positiom | Is taxable in |derived frem where offered schedule
;‘. beld your hands? Hee trust
"o len|am] & “ ) @) m @ o) (o) an uzn
O
@ =din which 15 not included i —{0) items A to F above and, () iscome uader the head
_E Denlkdmotlﬂlnumdeﬂvedhmanyswmuuﬂel which 15 no L
bezinesy v proficssh 1 (6) Is yes, Income offered in this rearn
Con taxable | Amount Schedule Tiem wumber of
2 Name and address of the derived | Nature of income Whether
Ne N::' Cr:gt persop from whom derived lmcome in yoar hands? where offered schedule
ewile
® 5]
m | en | am o] “* 5 © @

M
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Y SHAREHOLDING
N scviton 28 of the Companies Act.
Schedule SH-2 ix 1 be filled up)

OF UNLISTED COMPANY fother thom @ company
1036 or a vompany Hmited by prurinics

1l you are an upHited company, please furnish the following details;-

that it rrm_:-.r;r‘ef Fm"}'.'n on & af
wnder sec tivn 321 of ‘wmpanics Al

172

e € ampanies Acr g0, P
il oar a tarfup fifp ,,,::
»

Detulls of sharcholding at tha end of the previous year _.
Nume of the Residentinl Type of shere PAN Date of Nunober of Fuce valus Ann
sharcholder | atatus In Indin tAndhane No. sllotment par shars roteivyg
Detalls of cquity shuve application money pending allotment al the end of the previous year 3
Name of the | Residratinl | Type of share PAN/Aadhaar | Dateof Number of | Applicatiod Face valug per thare | Fropesed hge oy
applicant statuy in No. application shares applied monty
India for recelved L
_______,________._________———
Detalls of sharcholders wha s not a vharcholder a¢ the «nd of the previous year bt was A shareholiter t amy {ime during the previous yeur
Namesf | Resideatial | Type | PAN/Andhaar Number of sharcs | Face [T Amount | Date of Datron | Madaof { Inesw gy
the status [n of No. held value | Price per received | slotment which I:uw cemation n'...,,,.,
sharcholder Indis " per thare is AN of o
share share shurebelder new
lhm
] .
NI EH" ] SHAREHOLDING OF START-UPS
if you are a start-up which has Tiled declaration tn Form-2 nnder pars 5 of DPOT ootification dated 19.02.2019, please Furnbsh the follawing detatls of
shareholding;- _—
Detalls of shareholding s st the end of the previous year T = Feide
Name of the Category of shareholder Type of | PAN/Aadhaar Date o um {7 Isswe Shars
sharehnider {drap down ta be provided- ron- share No. allotmment of value per | Frice per valne per | prosimm
resident/ venture capital company/ sharss share share share
veniure capital fund/ specified held
rompany/ any ather person) —_
Detalls of share application momey pending allo T a3 at the end of the previous year —
Name of the Category of applicant Type | PAN/Asdhaar Data of | Number | Face Propased Share Share
npplicant {drop down 10 be pra ided- non-resident! of Nao. application of shares | valme lasme applicstien | appiicaiin
weniure capital company/ ventire capital | skare applied per price per moncy premims |
nd -iffed co other for share share
Details of shareholder who s -nt a sharcholder at the end of the revions year Il:l‘ ) S £ 1 1;!:; - = - :
Name of the | Category of Type | PAN/Aadhaar Date of Number ‘mee Mo .
shareholder | shareholder of oo, aHotment | sbares held value Price [*T] which cessathon trxmfer,
{drop down | shere per per valoe | ceased to be PAN of the
ta be share share per shareholder new
provided- share | rharehelder
non-
resident!
venlure
capital
compuny/
vieniure
capital fund/
specified
company’
any other
prrson)
For definition of expressions— “vesture capital company”, “venture capital fund™ and “specified conpany”, please refer DPLIT notificatien dzted
19.02.2019.
the ond of the year (mandeawarily required o be filled up by an unlisted compamy) Tather than « sari-up for whick|

fSi ﬁ'ﬁ'l':ﬁ Assets apd linbilitles as at
RN Go-hocile AL-2 is to be filled up)
A |Details of building or land appurtenanf there to, OT both, being & residentisl house
= Sl. Address Pln code Date of acquisition Cost of scquisition Rs. r for which awed
5 g No. {dropdown so be pravided,
9 a @) 3 ) Le)) {6)
ZEdw
=] § < (i} |
& 94 3B IDetails of lapd or bullding or both nat being in the natare of residential house
sl Address Pim code Date of acquisition Cost of acquisition Ra. Purpuose for which el
No. | | (e 1o be provided) |
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1) | 2y A}
r’“%____ @ 5 *
"'('_" Details of Usted equity shares
Opening balznce Shares acqulred during the year Shares m-:'uru during the
[No.of | Type | Costal |No ofshares| Typeal Cost of T
No. of | Type g
shares | of [scquisiton sharey scquisitien Sale Ne. of Type of Com of
shares | of |ceasiders
' ;lu;-u . - hares Han ] thares shares soquisithen
s
—— « 7 . » 1] 1 11
|
1t |Detaily of uniisted equity sharey
Natne of
PAN | Openlog balence Shares scquired d Shares
(a1 uring the vear translferved
—— l during the veur Cloalng belancr
Ixzue
Face price price
Ne.of] Coatof No. of Dute of per pEr
shares|acquldition| shares |$0brcripton valoe | pare |[MEsrtiincase] No.of Sate No.of | Costef
{ prirchase IP" (in cuye| PTPUTCRnse | sharea [cemtidertion| shares |acquititon
of frean | Trom exlsting
Issue) sharehelder)
T Detally of other securities
of ‘Whether
Type listed or | Openiog halance Securities atquired during Securides transferred
seeurtied | o ptisted the yeur Suring b year Clesing balanee
Issue
Purchase prics
Face |price of
Neof | coor | Moo m”"‘: :w value [security "“::‘"_;’“‘ Na. of Sale No.of | Cestaf
securities | ncquizition [securitics purch per E: e purct frem secmrities| conslderstion |wcurities|acyuisitdon
MJ_I existing halder)
F— | F |Petalls of capltal contribution to other entity
Name of PAN Opening A A Amount of Closing balance
emtity balance contributed withdrawm profivioss’
during the year| during the year dividend/
Interest debited
or credited
during the year
— |c Detnils of Loans & Advances tn any other cancern {If money lending iy bot aasessee’s substantial business )
™ Name of the PAN Opening Balance Amount recelved | Amovnt | Intevest deblted, | Closing balance Rate of ncerest (")
persoa pald fany
H Details of motor vehicle, aircrafi, yacht or other made of tramspart
Farticulars of assei | Regiztration ammber of|  Coat of acquisition Date af acqubsitien Purpose for which oyed
vehicle {dropdown ta be provided)
Detslls of Jewellery, archasological colleetions, drawlngs, paintings, sculptures, any work of art or bullien
Particalars of asset Quantity Cost of acquisition Diate of acquisition Purpose of use (dropdoww o
be provided)
g [Detalls of llabilities
Detnils of loans, deposits and advances taken from a person other than financisl lastiratien
ing Balance Ameunt recelved [Ameunt Interest Closing  |Rate of
Neme of the person  [PAN Openlng paid credieed. i | bancs [lveres %)

BT A Please refer to instructions for fling out his schedule
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4

mhﬂh wnd llnhilltlu s nl the cml of the jt‘lll‘ lnppllrulnlv for nlart-upn unlyl
you are o sturt-up which hoe fled decloratio
n in Form-2 unde L]
oo :;;::::;m: :nllllc:;\l ng informasla for the pevlod feom {1l date ol'Imnrpnr:tI?nr:plnn:nt:l;ll'ltllm;":l::'-.m" dwed 19023080 pitsa
of building or land appuricnant there to, ar boih, being n rosidentlol house scquired rince Incorperation
Wiether tramivrred an wl

A
SLTTTT Addrem p .
o " Pin code hute of oeguisition [ axt of scquiniion Ky, | Furpase for which used
1. tilrapdawn to e provided)  |belare Ith; end of the previan,
n [} 1} BT TR R e b e e—— ——— ent, I Yis dute of
T T S (RS N DY R AR . NN SR - e
[} —
E (1] o -_-J h T - - T -
| _g__[)ggn_ll_:_ :lf Iand or hull.dln&tir Imlh nol Iu-hfg n residentinl huuse ncqulred “since Incorpurution -
. drexs 1"l rade I— Dte of wegnisittan [ Cost of ‘acyuisition Hs, r Purpese far which used Whether iransferred an or
tedropdown to I pravidsd) |before ihe end of thy previow|
year, If Yeu date of tra
g & 1 w [ - I IS T : —-¢$,—°*—"i'-'-1
o [0 1
slc Detalls of Loans & Advances mode since incorparation (if lending of moncy s not gascssec’s substantial businesy) |
a Name of peryen PAN  JDate on which laans] Amonnt af laans Amannt Whether fosns and | Closing balance Hateol
@ and advances has and advances ndvancos has been ae ut (e end of | interess, If any
e} boen made ropuid, il Yea daite of | the previous year,
3 auch repayment if any
[
g
g p |Petails of capltnl contribution made to any other cntity since incorporation ﬁ
Name of catity PAN Date on which capltsl Amount of Amount Amounl of Closing balaoce as a1
contribution kas been made cestribution withdrawn, If | profiticss/ dividend/ | the end of the previous
any {nterest debited or yesr, if amy
credited
. — —————
g |Detalls of nequisition of sharcs and securities
| -
Name of company/entlty PAN Type of Number of Conat of Date of Wheiher | Closing balance
shares/fsecuritics| sharet/securitics acquisition acqulsition {ransferred, | as af the end of
acquired if Yes dute of|  the previous
transfer year, if any
..———l-—'-——-—'_'__ .
;_ Details of motor vehlcle, alrerafl, yocht or ather mode of transport, the actunl cost of which exceeds ten Jakh rupees scquired since
incorporation
f isition| Parpose for which used Whether transferred,
Cost of acquisitlon  |Date of acqu W e be pro If Yen date of tra

Reglistration number

Particulars of asset

of vehicle
E Detnils of Jewellery acquired stuce Incorporation
1 | hich | Whether [Closing balance
Particutars of asscl Quoniity Cost of acquisition  (Date of aequhiltion Pnrpos:’f:; w hader et
{drapdown to be il Yes dete of| the previons
provided) transfer yesr, i any

bullion acquired since

work of art or

H Detalls of archneological collections, drawings, paintings, sculptures, amy
incorporation
Particulars of asset Quantity Cost of acquisition Date of acquisition l‘llrp“:'f:; which m\l;beﬁer E'lo::.: :::I::I
{dropdown io be If Yes date of} the previoos
vided, transfer r, if 8
| &_._2.____.._______3_-.:__&..
— I
| |Detalls of itabilitles
Detalls of loans, deposits and advances taken from a person other ¢han ficancial institution :
]
A nt | Amount paid Interest Closing Rate o
Nm:'::?he PAN Opening Balanes re?e'::ed pat credited, If balance interest (%)
i any
I P

1o instructions far fUling out thls sohedide,

ENoHE e ) §Picase refer

EIPT REPORTED FOR GST

EGARDING TURNOVER/GROSS REC
Ampual vatue of outward supplies as per

GSTIN No(s)-
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[N _ Puduction an WA [ Toad Sh I 1) Hh
LE fhetalincome (-1 e - 11 12
B Ereome chongeable 6o o al speciad Lites tranhd o (1) 0f Mo B cledly M) : :
18 Mocesie elunepeadile e das st no1 wd e (L= 1 l;
. to |Net omrivnltm b incomer v e S b duge )4 ":
| I " ] 't n:w-« vlenctent dvar 4o be varvield tosard Frranad of vieof Sednaduh € F L) 17
l o [ 13_ LI m-ml humm e seetion TUAHE (o0 5 buudnfe ML 14
Lt Ceanpiatation Al b l.hllll\ on 1otal incomy ) N
| R AL Ly “‘l_“:'?lim s Lol I!lumu ander section TISI i of Sehetde A1 IFJ e )
i b sueehaege on GO b ¢ it i bl - B - - Tin -— - -
' | €| Healtiaml Fdweation ¢ exs g 4%aom (11 L) abn e T T T T e
‘ | d I’uul:l‘i\ l-’i\.ll\ll.:;_\ II‘\.IIHIM 1 16} III T - - -
; Ty paxable onotot:l income —_——
: |‘ 4T at nornaal vales on 13 of Tarl B-TI 21
! | Lj Moty e spocind rales s of cod i) of Schedide. 51 2h
' . b :”ru\ My ahle en Todal Tecome (2a + 2} 2c -
' | d ;Silrc‘h:lr',:l.‘ -
[ 1_E8% ot 120} of Svhedule ST 2di
= i it Jom (20) - (12001) of Schedule SDY 2dii
ud Ui [Fatal 4 ii) 201l —
2 T itealih and Education Cess @ 4% on (23 2diily 2¢
E o Grass tay liabifity (2e+2diii+2¢) 2F
'z 3 'Grows tax payable (higher of 1d and 26 3
5 4 Credil uqdur secliqn _I 15JAA of Lax paid in caclier years (I 27 is more tham ) 4
F4 Uy S g Sedwaefe MAFC
; 3 Tas pasable ofter credit under section FISTAA [ 3-41 s
= & Tax relicl
E ; , 3 :ﬁmion HIOOALD af Schedufe TR) (]
z ft :Sccrmn 9113 of Scheduls TR} 6b :
i !Tl]l'-l] {6a + &h) 6 '
7 'Setas Tabilily (8 - 6¢) fepfer zera i ienariee) 7
% Inicrest ant fee payuble : '
| ;0 _!ntercst Tor default in furnishing the retaen {section 234A) qu .
! b Taterest Mot defauld in payment of advance B {section 2348) | &b I
¢ Intercst fur deferment of weh zoee lax (sectian 234C) 8c [
. : ¢ e fur defsoll in Rernishing returm of incotne (section 234F) | 8d {
! ¢ gtal Interist and Iee Payable {HatihA 8e4 8d) Be '
) 4 |Agpresate lizhility (74 ﬂl';- 9 -
i 10 [ aves Pald -
J a {sdviance _IT tfe rernt c;;mn;_- ;}‘ f:; a [0a
D e v {105 frosd o codnm 9 vf .r',!:]_ - B 10b
Z ¢ ITCS ttosal of vl 7ol 1561 o 10
i ; _;I r‘wll-.-‘hwwnml Tax ””.’"if_’_’.@”” ‘iu‘!E -_ - 1t
s ¢ [Fotal Vares Puitt (Hra+ 101 e 4 10d) _ 10e I
_ll AJnounl p.ny::hle {‘} - 1) (Luh'r .:{ 4R j;rt’(h'{r- rh:m rw ﬂ'id‘ eeter i) 11
12

IZ Ruf und ff Hhm iy greitfir than W) (Refind, if an, n'u"f he r.":rrcr{r credited lute the hank wvcount)

sk accounl in Indis [{Nnn Itun.I(lcnl's claiming refand with ne bank nceount in India may select No)

Ba you hive 2 1y

[ ] 13 [Dayou have abank accoun
i fuy F ily nl all Bank Acenuniy lwld In lmim at any time during (he previous year {exeluding dormant uecounis)
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Pt wle ol the Ihanhs b wowe o Dank

MName of the Nank

Acenunt Number J

which you prefer to get your

ITR-6

Indicute the sccount In ]

- Avrumnnty hedd s bl
refund credited, if amy (tiek
1 ane arcaunt §7)
[l -
LTI —
1) Alinlni vhe m‘munl ahoulil b wedonted for vefumd coodhi
TILEEA of vetund, mltiple avcauints are aclocted for relund v y
o enin the 1eiuen o pefund credit, then vefund will be credlied to one of the sceount decided by CPC after
ftan van he wilited me vequired
i pealtlenta, who aie clalmtng neome-tnx refund and not |
() fyuk preounts not huving bank accoun In Indin may, at thelr option, furnish the details of one foreign
N, No[NWIET Cade Name of the Dank Counlry of l.i-vnllu_a. o R
How van be addedd an vegquired - _—
14 Lln YU el auy e during the previous year,- = ==
hold, an penefcianl nwner, heneflclary or oth
::‘1‘ ' ::|d: Sl o v ot ntherwise, any nxwet (Including Ananclal Interest in any entiiy) located
1) have stgning anthority In any account located outslde Inding or O Yes O Ne
1) have Income from any source outslde India?
apicuble only In case af u revident  JEinsure Schedule FA s filled up If the anvwer in Yer |
TR AN PAYMENITS —_—
\  [petaitaof payments of Advance ‘Tan and Self-Asesnment Tax al e————
HsR Code Date of Depoxit (DIVMM/YYYY) T serial Number of Challan Amount (Rs)
fs R —
; - " - - — - e e e e [
27 - o f SRS SN N [ == T =,
f,‘llf‘t'l' the totals of A-Imm.'r _:m [;!;f '\;ff Hw.:.ummr fuix ;n Sl No. 10a & 10d af Part B-TT!
Ll B e ————————————
P ity of 1_‘:\ Ilrd_urlr:l '_‘__:'“_'_""“_' (Tl).‘_i]_m! Income [As per Form 16 A lssued or Form 16B/16C/16D furnished by Deductor(s)] J
1 No | TDS eredit PAN/Andhanr “TANof the | Unclulmed T I'DS of the current TDS credit being clalmed this Year Corresponding | TDS
relating to | No. of Other | Deductor/ | TDS brought | Finunclal Yeur (T Ds (only If corresponding income Is Receipt eredit
sclf /other | Person (I |[PAN/andhner forward (b/N | deducted during the FY | being offered for tax this year not Jwithdrawals being
person TDS credit No, of 2020-21) applicable I TDS s deducted u/s offered carried
|other related to Tennnt/ 194N) forward
i person ay | other person) Buyer
| per rule
[ Jsmai|  —
j Fin. |TDS|Deducted Deducted In | Claimed In Clalmed In the bands | Gross Head of
Yenrin | b/f | Inown | the hands of | own hands | of any other person as | Amount | Income
which hands any other per rule ITBA(2) (If
deducted person as per applicable)
rule 3TBA(2)
M| I ESSSS [ S—— if applicable) -
@ [0) @ @ O] O 0] ] (10) an | a3 | a3
= e Income | TDS Income |[TDS| PAN/
Aadhasr
No.
L L1 —
INOTE B Please enter total af column 9 inl0b of Part B- T
K ]Dmll- of Tax Callected at Source (TCS) [As per Form 27D Issued by the Collector(s)} [ BT
|E] Tax Deduction and Tax Name of the Collector Unclalmed TCS brought TCSofthe | Amount “l.:i :"lfjt:lr’ Amu:ﬁl)u:: I:r{s)
No | Collectlon Account Number forward (b/f) carrent | (6) belog ¢ . :
of the Collector financial Year Year (only Il carried forward
4 Fin. Year In (TCS collected corresponding Recelpt
{ which collected during the FY | Is being offered for tax
- 2020-21 this year) 3
. JEE SR (8
4 oSt
__________._____,__._._——q___.___———-
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VERIFICATION

___ . sulemndy Jdeclare that 1o the beal of my kn
el with the provisions of the Income-tax Acl,,l'%:mhd”m ""ku

son/ daughter ol

tliae information given in 1he rctum and the schedules thereta ia correct and plete is in

![, :l;;:j':;r ;:]l:nmmu:.‘:c L:n:n Fn‘;::‘:eihm E (t:ﬁa:;.{;t{e;; Fromevve ;‘mi:":-u":f .I'c;d:!f)‘.m fo be provided and [ am slso compeient 1o make s retum and veripy |, f

: Af::::: ;i;:l:: ?geu\l:h?:i::m’:mﬁ:::; ;p:cngid ’:‘:I:’: ;g;:‘?;;mt have boen aatisficd and all the terms and conditions of the agreement have been comp) m‘j
ute [ ISI:n here =




'TTR-7

RETURN FORM - PERSONS INCLUDING COMPANIES U/S 139

ITR-7

[For peryons Inclnding compantes

INDIAN INCOME TAX RETURN
to farnish retorn under sections 13%(4A
L3%4B} or 139(4C) or 13%4D) only] A or
(Mease yee ruie 12 of the Income-tax Rules, 1962}

{Please refer inxtructions for guidance)

partAtGEND T -
at PName (sx mentioved in deed of creation/ establishing/ incorporation/ formation) FAN
2 [FlatDaos/Block No Name Of Premises/Bullding/Village 7177 Dute of formation/incorporation
2 (DDMM/YYYY)
g | 0
‘____,_.—-——'__
g | Toad/Street/Post Ofliee Ares/Locallty Stains O | SubSwow [0
o | tree Isee
E - instructions) freefruetions)
; Town/City/District Stare Pin code/Zlp code
¥ T 1T
g Office Phione Number with STD code/Mobile No. | Motdle No, 2 Emall Address 1
E | ! | |
o L1 |
‘ Emall Addrens 2
[Whciker any project/institution 1s run by (he assesee? {Yes/No) 1f Yes, then ploase furnish the detalls:
Deiails of the pro) teinstimtions run by youn
51, Name of the projectAnstitution Nature of sctlvity Classification
tsee insiruction) frer snstruciion) frew instructiony)
L
1
3
I |
Detuils of registration or approval uoder the Income-taz Acl {Mandstory, If required to be reglstered)
N Date of registration Approvall Approvieg/ Whether Section nnder Daite an which the Bection of
st mﬂ or approval Notification/ registering | Application for which the application for exemption
which Registration No. | Asthority reghstration is regisiration s registration/approyal | opted for
registered mmle a3 per Bew applied b PET NEW under the
or provisions provizions is made W
approved provisions
1
2
k|
r
! i Act
, Detalls of registration or approval under any Iaw other than Income-tax
thon/ Registration Approving/ reglstering
“ 8L | Law under which registered Date of registration or approval Approval/ Notlﬂ;'l& g/ rep
1
2
-3
4
CD-
45 ATer au date, LI139(5)- Revised Return, D32
ET139(1)-Om or before dus date, 13
) :Inm';l;n;l wh (Tiek) [Please see e returs, ﬂ]l,(z)(b)--ﬂﬂ'wﬂdmm“”"'
Or flled in response to notice o/s O 139, O 1421, 01148, O1534 0 153C
——

l. Substituted by the IT (Seventh Am

dt.) Rules, 2021, w.ef. 1-4-2021.
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0

| o
( th | Heture furnihed nnder selon (R TRY] | vagdihy [RLEIN] 1 30¢40)) (ythern
|

Plewse spevtfy the weetlon nnder whivh the exepiion I claimed pdiopdoun sk e pronidi dl
|

Aievhwl alelective Modilled
" 1 . then enter Reeclpf No.
e origlaal return (111 MMAAYY) ripf N and tats of floa I l I I I | I [ I I l l n I
| 11 iiked, In renjronie b m aollee niad WV L I LA EAIAZIBS0 or arsder win 119 I
\ LY A 11 by, enter unl 4
Docuntent Lkentifcation hamber 1DIN) und date of ek nnticesarder, or i Mizd u/e .’Jl’ 'I'l‘ml:vr‘:l?l::;"ur rm;:c [ Lo I
numher)

| uh
s anve prlcing agreement

(¢} | Residentisl aatas? fFcA) O Reshident 1 Non -realideas
r which ¢Inlar under srctiun N0ANT lias bren muite? & Yoo ONa

" W1 hother any income Inrfuded In Tuinl iIncome fo
Hoahle In the cave o idemi, 't hY i
larpd of resident] f{f yes, enviire s it Srheicle F51 gud Schedule TRY . .
) - L - __—.__'_'_‘—--o
O Ne T ’

W hothes (his return is briong Mied b Tl
) a » & repreacniative avsessee? (77 A OYes
14 | 11 yev, pteave furnith fallyw ing informtinn - ' ]

1_[_\ Name of the reprewentative

(1} l'lp_ac_h_w ?l' the Repreaentasive tlrp demrfo he provnh '-J'.J_

(R3] § Addrra of the representative
L it e
it | Permanent Acveunt Number (PANVA=dhasr No. af the represenintive
T R ——— - ————— ——r—————— —
() | Whether you are Partoer In & Mrm? (Tick) AQYen O Na If yes, please furnish following Informstion
_— —_— i —— o e — ——"‘—_"_"_.__———-—'__‘____-____".
PAN :

___________————'-—__———5

Name of Firm

W Brther you have Beld unlistcd equity shares st say {ime daring the previous yoar? (Teky & OYes 0 Ne
if ves, phease furnish following {nformation In respect of equity shares -
Shares transferred
‘ Opcning balance Shares scquired during the year during the yesr Closing balamey
:)::: Purchase
! price per
Name of T_\:‘d PAN patear | F2¢ per | sharetin
cempan’ | L omogny No.of | Costoef | Na.of] .o r'lmil value | r catge of No. of Saie No.of | Comof
- sharea | nequisition shares subscription per (in purchase shares constderation shares | scoyuisifies
{ purchase case
share | o from i
fresh existing .
shareholder)
1 | |iswe))]

12 1] 2 3 4 s [ 1 i 9 10 11 12 13
(R | —— ——
____-—-,_—___————‘__——-_._-—-_____.——-____—_____.—— e e — et

i W here, in any of the prn]ec.n!lnsﬂtudnm run by yau, one of the charitabie purpoics Is advancement of any other object of general pablic
O — heh B i+ I the ature of frade, commerce or busines ferred 10 1 —
- i hether there :n)fac’ ty In the mafure 0 rade, commevee or busin s refe L] O Yes 0 Ne |
proviso to section 2{15)? )
gi | If yos, then percenisge of recelpt from such activity vis--vis total recelpts s |
| —
b t Whether there is any activity of renderiog aay service In relation to any trade, O Yes O Ne I
commerce or buainess for 8 conslderation as referred (o {n proviso to section 2(15)7 |
. 1
Ii | If yes, then percentnge of recelpt from such activity vis-d-vis tofal recelpts % 1
I S S I
g |1t bl YES, the aggregate annual receipts from such actlvities In reapect of thwt Institution !
,__——-—____———-' __{
Sk Name of the projccb"lmtltutiun Amount of sggregate anoual recelpis from snch sctivithes
———
a
O Yes 0 Ne

S—
1 Whether approval obtalmed /i BOG?
-

i [ If yes, thew enicr Approval No.
15 | Date of Approval /MMy YYY) .
! Ts there any change In the objecivactivitles during Lhe Year ot the basis of which O Yes 1 No
ammw‘nglnntlm was grluted‘.’
if If yea, please {uraoith following Information:-
a | daic of sach change (DDIMMYYYY) l i
Whether an application for fresh reglsiration bas beenn made in the prescribed form and
manner within the stipulsted perfod of thirty duys sy per Claure (ab) of sub-section (1) of OYes O Ne
section 12A e ——
Whether fresh registration has been granted under acctlon 12AA O Yes O Ne
dute of such fresh registration {DDIMM/Y YYY) f /
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,,r-] whether reglstered under Foreign Contribution (Regulation) Act, 2010 (FCRA)? T Ove O Ne
-"Ti"" If yes, then enter Reglstration No. - —— e
= ate of Registration (DDAMM/YYYY) ‘ = ——— -
| — a | Total amount of foreign contribution recelved during the year, If any Tls‘._ e g
W b |Specify the purpose for which the above contribution is recelved T il - =
"'T_- Whether a business trust reglstered with SEBI? _*_u \‘“ — _El Nn —
T If yes, then enter Reglistration No. e E
| Date of Registration (DD/MM/YYYY) e a0 Y
rmether flable o tax at maximum marginal rate et sl T | e @ oae
13(1a? OYes O No
1 hs your first retur®? Ove O N
"Ejﬁqmﬂlnh], for audit under the Income-tax Act?(Tick) & OvYes DO No, Ifyes, furnish following information- ]
Section under which you are liable for audit (specify section). Please mention date of audit report. (DD MM/YY) i
gl e N
E a | Name of the nuditor signing the tax audit report
% b | Membership No. of the auditor -
=) ¢ | Name of the auditer (proprictorship/ firm) N
E d | Permanent Account Number (PAN)/Aadhaar No. of the proprictorship/ firm =2 - N
E e | Date of sudit report - e
< f | Date of furnishing of the audit report ! ! {DDFMMJY\"}Y). ‘
1 If liable to audit under any Act other than the Income-tax Act, mention the Act, section and date of farnishing the audit report?
' | AR R 4 " 1 [EITRRE R B
=== § Particulars of persons who were members In the AOP on 31" day of March, 2021 (to be filled by venture capltal fund/ Investment |
fund)
Z | — m—
=} Percentage of Aadhear Number/ Enrolment Stat
| = S.No Name and Address share (if PAN Id (if eligible for Aadhaar) e
E determinate)
E (¢ ) (£} (4) 5 (6)
g
n
-
=]
2
=
=
=
CHED THE RETURN 1
Details of a ts accumnulated / set apart within the meaning of section 11(2) or In terms of third proviso to section 10(23C)
. Year of Amount Purpose of Amount applied Amount Amounts Balance Amount deemed to
accumulation accumulated accumulation for charitable/ Invested or applicd for amount be Income within
(F.Yr.) in the year of religlous deposited In charitable or | available for meaning of sub-
accumulation purposes upto the modes religlous application section (3) of
the beginning of specified in purpose (M=(2)- section 11
the previous sectlon 11(5) during the (4)-(6)
year revious year
(1) @) 3) 4) %) _(6) (@) ()
2014-15
2015-16
2016-17
2017-18
1018-19
2019-20
2020-21
| Total
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INCOME-TAX RULES, 1962

I Statement showing (he funds and Investmenia ss on the Inst duy of the
Aapproved under section 10(23C) i 1023 L2

| previous yesr fio he fiticd
2CWvi) T ICHvia) 1012131

182

if redvieced under section 12448244 ,,

A i |Balance in the corpus fund an on the last day of the previcus year Ra, z
il |Balance In the non-corpus fund as on the Inst day of the proevious year R
B |Detalls of lavestment/deposits made under section 11(5) I
Sl No Mode of Investrient as per scction 11(%) Date of investment | Date of maturity Amount of Maturity smongy
Investment
(1) 2) 3) O] (5) ©®
I [Iovestment In Government Saving Scheme T
U |Post Office Saving Bank T
i |Deposit in Schedule Bank or co-operative societies S
as per section 11(5)}ill)
iv {Investment in UT] ]
v |Amny Other —
vi |TOTAL ——
Investment held at any time during the previous year (s} in concern (3) In which persons referred to In section 13(3) bave a swbstantia]
interest
wh
£ [51No| Name and address of [Where the concern Is| Numberof | Cinss of | Nominal | Income from | Whether the amount in col (6) |
E the concern A company shares held |shares held |value of the the exceeds 5 percent of the eaplind of
[ (tick as applicable &7 Investment | investmenl the concern during the previons
= year
E (tick ax applicable &)
E I (2) 3 ) ) (6) M )
E i O Yes O Ne O Yes ONo
(=}
4| O Yea O No OYes ONo
E o D ves D No OYes ONo
=
¥ OYes ONo OYes ONo
TOTAL N
D |Other Investments as on the last day of the previous year
St No Name and address of the Whether the concern is a Class of shares beld Number of shares held Nomm of
concern company
(vick a3 applicable &)
4 (5) {5)
i) @ {3) “4)
i OYes ONeo
m O Yes OONo
il OYes ONo
v DOYes DONo
M roral +ted Into Investments in the specified modes ujs 11(5) within the thme
E Volentary contributions/donations recelved in kind but not conve
ted 28
provided mpant ont of (3) invested im | Balance to be trea
Value of contribution 0a ection 11(3)
d address of the Value of ribed ander section | imcome wnder s
SLNo|  Namess d:nnr contribution/ | applied towarda objective | modes prese 1)
donation ©
5)
4 {
I0) @ 3 &
|
[[]
m
Iv TOTAL
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Statement of particulars regarding the Auth
mandaiority flled in by all persons fiing ITR. 7}‘"'(“ ¢ Founder(s) / Trustee(s} / Mansger(s), cic., of the Trust or Institution [fo bv

A | Name(s) of aathor(s) / founder(s) / Settlor(s) and address(es), if alive
-"'s']"."" Name and address
PAN Andhsar Number/ Enrolmenit id
—_— {if availabie}
—l-'_'-'-.-—-__
—
[~ Name(s) of the person(s) who way /
a3 { were 1
""'s_nl'__ Name and address T Tnce() ] managerts) Juring the previsus year(s)
PAN Aadhasr Namber/ Enrolment Id
| {if available)
—
—
P
Name{s) of the person{s} who has / h:
C amels . s} who has/ have made substantlal contribution to the trust / Institution In
—— terms of section 13{3Xb)
Name and address
Sl [ PAN Andhaar Naomber/ Enrolmeni 1d
I (if avaitable)
I—
Name{s) of refative(s) of author{(z), founder{(s), trustee(s}, mana
e ger{n), and subsiantisl coniributor{s) snd where an; h
e tee, ¥ such suthar,
D i::lr l.:1,. “mee manager or substantial contritrutor is 2 Hindu undivided family, also 1he names of the members of the family and
8l | Name and address PAN Aadhear Number/ Enrolment 1d
{if avaitoble)

BRI raar

1 Whether booka of sccount were malntalned? (fek as appficable &) O Yes O Ne
R a Whether any voluntary contribution from any person in excess of twenty thousand

rupees wia recelved during the year ? (tick as applicable &1} O Yes 0 Ne
H yes, whether record of each voluniary contribution (other than contributions by way

b of electoral bonds) In excess of twenty thousand rupees (including mame and sddress of O Yes Qg Ne
the person who has made such contribution} were malntsined?
as icable &)
2 ‘Whetker the accounts have been sudited? (tick as applicable &) O Yes 1 No

If yes, furnish the following information:-
E a | Date of furnishing of tbe audlt report (DD/MM/YYYY) J S S
& b | Name of the auditor signing the audit report
3 t | Membership No. of the auditor
E d | Name of the anditor (proprietorship/ flrm)
e ¢ | Proprictorship/firm registration No.

r | Permanent Account Number (PAN) /Asdhaar No. of the auditor {proprictorship/ firm}

g | Date of audit report
‘Whether any donation exceeding twe thousand rupees was received otherwise than by an O ves I Na
4 acconnt payee cheque or account payee bank dsaft or use of clectronic clearing system

through s bank account or throngh alectoral bond? (tick as applicable £1) < S
Whether the report under sub-section (3) of section 29C of the Representation of the Peaple 3 Yes o

5 Act, 1951 for the financinl year has been submitted? {tick ax applicable &}
6 | Ifyes, then date of submission of the report DD/MM/YYYY) Y SN S—

"*_;[n_s:u_llulu- 11 m’g Electoral Trost
ga Whether booka of account were malntained? (rick as il nd PAN of the person e

uante, addres & o O Yes O Ne
a2 Whether record of cach velutary contributien (ncluding nasis L%y ained? (rick as

who has made such contribution aton writh the mode of con
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applicable &) T

Whether record of each eligible poliilcal party to whom the dairibuiabls coniributbons have B

3 | meen distributed (lncluding sams, sddress, PAN and reglhatration number of ellgibls potitiesl C Yo O Ne

') was maintained? @ick ax cable ) —_
, | esher the accounts have boen sudited s per ruls 17CAUI)! (rick as applicable 5 O Yu O N

1 yer, date of audlt report (n Form No.10BC (DI/MM/YYYY ) e
O Yas D Ne |

Whether the repart as per rule 17CA(14} Twrmished (0 (ke Commisslonar of Imeomu-{u3 OF

Director of Income-tax?(dick ax applicobls &)

ts distributed during the your

Deially of voluntary contributions recelved and amoun

I | Opening balance ns on 1* April

i | Veluntary contribution received during the year

1 | Total {1+ 1)

Iv | Amomnt distributed to Polltical partles

Amount spent O aaminiatrative spd anagement Tuncilons of the Trusl (Restricted io 3%
v | of Sr.no. il above OR 5 lakh for first year of incorporation and 3 lakh for subssquent years

whichever is lesser)
Tatal (iv + ¥}

Totnl amount eligible for exemption vnder section 131 {Sr.no. Bii of schedule ET {f Amouint

vil

vi
i disrribured in Biv i @5% of Gilf J(As per ruie 17CA}
vid Clul:nsbnlnmnn!l"l\hrch(ﬂl—ﬂ)

Voluntary Contribations [to be mandatarily filled in by all persons fiting ITR-7]

Corpus fund denation

Al

i
O | Other than corpus fumd donstion

{a) | Grants Received frem Gevernment
() | Graots Recelved from Companies under Corporate Soclsl Respensibliity

Allb

Alle

{c) | Other specific grants

Al

(@) | Other Donations

Alie

{e) | Total
ii | Yoluntary contribution local {Af + Alle)

Foreign contributien

1 Corpus fund domatlon
ii | Other than corpis fund donatien

i | Farelgn contributios (BL + Bil}

‘Tota) Contributions (Aill + Bidf)

Anonymous donatisns, Included in C, chargeable wia 115BBC

i | Aggregate of such anonymeus donntions received

H | %% of total donations received at C or 1,00,000 whichever b higher

iii | Anonymous donations chargeable w/s 115BBC @ 30% (1 - i)

E2T] Aggregate of Income derived during the previeus year exciuding

Volantary contributions fto be fiited by ausesses claiming

Bl rempiion ws 11 and 12 or u/s 10 ICHiv} or F0(23C)() or 10{23C)(vi) or 10 IC)via)]

AGGREGATE OF INCOME

Recelpta from maln objects

Recelpts from Incidental objects

Rent

Commisslon

Dividend income

Intereat income

Agriculture tncome

Net conslderation on tramsfer of capital asset

wie|alnjn| n|tw]|n]=F

Any other income {specify nature and amount)

Nature Amount

a | Passthrough income/Loss (Fill schedule PTI)} n

R IE I BE L R
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-

‘ i . ——_—— — 1
L] | .
T e (vae W % o) I e— I 75 (S LN
’ a

Mﬂ-n’m’mmmgwu‘mgﬂﬂhmmdmmm
year - Revemne Acisssl [ b (0] b asimnee Emag CcrEpm L) e=d i )or s fi :

o . ' —

r - w.‘m S —— L
"y | Comprasstion ts cxmpleyees e - i L2

! workmenand suflecitss cxpemes o KB |

)
]
3
4 Imsresce - —
L]
o

ol -
?;W-ﬂlﬂ__._.m _ - _ . -t
F a1 Advertisement Nl 41

F=1 prafescians o/ Comssltanc tramcy fres | Fee for teckaicn] servion Lx ] |
L i — A |
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INCOME-TAX RULES, 1962
: ' I lucome dee -
! b I tred as applicatioa : —— e —
i n any preceding year unde . R
! | : : 11} (applicable pnh when vnemptlon is ghl:‘ara:t‘ Il:l “:":?:“ 2 of cxplamation | of veviion b
| — ncome of varller years apto 15%s accumulated ar so1 apart ' T ’
1 II 4 Barrowed Fund e i } _J‘ _ ]
: & | Any other (Pleasc specify) — e e — A e
: 5
| _—— L= - - .
BlO- E1-EN- ¥4 K8 ¥ i

I F T
; otal Amoeunt applied durlag the previous year - Rovenee Account [Ale ¢+

he stated ubjects of the trustinstitution duriyg the

Amount applied to charitablr or religious purposes In Indla ar for t
previaus yeur-Caplial Accoant el ool ] TLAN fio o Flind b assssers LUmAS EWTPRI G T wad
1 | Additiea te Capital werk in progress (v which cxempiion i s TH1A) bis mnt heven claimed) 1 Amean
2 | Acquixiton of capital xyset (nor clnmed as applicenon of trpome and for which exemphi us FeiA) hax new been chrimed)
3 | Cost of pew asset far clatm af Excmption u/s 11{1A) {restricted tn the net cansideration) 1
4 | Other capital expenses IR
Sloo. Nature Amaunt
i 4i
H1 4l
41t
Iv Total expenses {41+ 411 + diil) 4 S
"3 | Total capital expenses (1 +243 +i) s
A | Source of fund to meet capital expenditure
1 Income derived from the property during previous year 1
2 Income decmed as application in any preceding year ander clsase 1 of explanation 1 of section 11{1) 2 —
3 Imcome of earlier years upto 15% accumulased or set apart 3
4 | Borrowed Fund 4
5 Any other (Please specify) s
B | Total Amount applied during the previons year — Capital Account [5— AZ - A~ Ad- AS5| B
203, fq228) 12IAAA),

ion under sections 2

e i, - lmcome & Expenditure statement [Applicable for assessees claiming exempiio
TR o 0238, 10123 10(23D). 1023EC), 10(23ED). 10i23EE). Or2IFB), 10(294). 10(46). 10047 and other clawses of section 10
T o bl where income is unconditionaily exempl}
1 Total receipts incloding any voluntary centribution i
2 Application of income towards object of the institation 2
3 Accumulation of Income 3
[ Income & Expeaditure statement [Applicable for assesses clainting exemption under sections 100234), 100240 }
1 | Total receipts incinding any voluatary contribution 1
a | 2 | Apptication of income tawards object of the institution
3 | Accumulstion of Income 3
p | 1 | Doyouhave any iscome which is taxable? If Yes Please provide details of taxable income {Tick J&A Ov¥es ONe
[ | a | Income from Honse Property? (Please fitl Schedule BP) in
T iacome from Business or Profession (Plesse Gl Schedule BF) T ]
Jncome from Capltal guinsﬂ'leaseﬁllsclledule CG) ic ]
d Income from other Sources (Please [ili Schedule 05} id
wnder sections 10(23C)(iiiab) or 10¢23C)isiacH]

Income & Expenditare statement [applicable for assessee rlaiming exempfion
edule for each instiiution}:

ALY RIS (please fill up separate sch
Objective of the [nstitution (drop down (o be provided - Educational / Medical)

Addresses where scdvity is carrying out
Total receipts inclading aby yolyntary contribution
Government Graats ont of SL No. 3 shove

LR R

‘ T N k- "




RETURN FORM - PERSONS INCLUDING COMPANIES U/S 139 ITR-7

]
]

Isceme & Expenditnre sintement fapplicabl (i, ?
(plrase fill up separate schedule for :{"Tmume'é::;nn ssee claiming exempron wnder sections 10023C)uad) e It423Cize]

ective of the Institutton (drup down to be provided - Educarional ¢ Medical) ;
2
3
4
5
own/ Clty r"" PIN Code ZIp Code
43 the property co-owned? OYes DO Na (if “YES™ plesse enter following details) I | ' ! I
[
[Asscasee's percentnge of share in ike property
AsseIsct T &
Name of Co-awner(s) ] ;ﬁm‘l’" Ne. of Co-ovnerts) Wercentage Share in Property
1 |
[}
[Tick & the applicable option) ‘um(l) of Tenant [PAN/Aadhuar No. of Tenant(s) (if PAN/TAN/Andhaay No. of Tenant(s) (il
(1 Let out (if 1e1 out) vailable) TDS credit Is claimed
1] Deemed let out 1 ,—I—J——-r
1]
ro1s rent received or recelvable or Jetshle value fugher of the rwa., if let out for whole of the yeor,
2 bower of the two, if let ot for part of the year) ’ 1s
b ¢ amount of rent which ceanot be realized Ib
¢ [Fax paid to local authorities 1e
d [Total (1b + 1) 1d
[] iAnnn-Jvuhle(la—ld) Te l
1 po% of e u
g Interest payable on borrowed capital 1g
E b (Totst (If +1g) 1k
5 i [ArrearsiUnrealised rent received during the year leas 30% i
5 ] hncome from house praperty 1 (le - Ih + £i) 1
£ [2 [address of property 2 r'own! Cliy Fm lrm Code/ Zip Code; {‘
[
: - NENEIE
z Jis the property co-owmed? O Yes DO Ne (if “YES™ please enter following deteils)
[Assessee’s percentage of share in the property
Name of Co-owner(s) PAN/Andhaar No. of Co-ower(s) ze Share in Property
optional)
1
I
[ Tick © the applicable option] [Name(x) of Tesant PAN/Asdhaar No. of Temsat(s) (Please sec PAN/TAN/Aadhasr No. of Tenant(s)
O Let out (if 1et out) ole {Please see note
] Deemed let ont 1
n
Cross rent received’ receivable/ letable value (righer of the twa, {f let out for whole of the year, lower | o
¥ bof the two, if let out for part of the year) e
b [The ameunt of rent which cannot be reafized b ¢
¢ [Tax pald to Jocat nuthorltles 2c
d [Total (2b+ 2¢) 2d
e [Annoal valwe {2a — 2d)
f 0% of 2¢ i
[ bnumi payahle on borrowed capital Iz
R [Totaf 20+ 2g)
| |ArrearsiUnrealised remt recelved during the year less 30%




ITR.7

CAPITAL GAINS

INCOME-TAX RULES, 1962

] Ilncnme from house property 2 (2¢ - Zh + 21}

2j

Pats through income/Loss If any *

A [Short-term capital galn

Income under the head *1
ncome from ho
Nif negative take the figure 10 21 ofuhcdul: 'E}I‘lf::r"y“ Ay

urnishing of PAN/Aadhaar No. atary, dedu
of tenant Is mand, tod under
TAN of tenant i mandatory, {f M:' 1) dfdn:r‘;{:l::;" n::l;fl‘;w-l sectlon 15418

Capltsl Galns

1
rom asseis (shares/units) where sectlon 111A Is applicabls (STT paid)

2 [Full value of conslderstion , 1a I
b ductions vnder section 48

ost of ncquisition bl

i Cost of improvement bil
lifExpenditure on transfer biit
iv[Total (1 + 1t + iil) blv
€ [Balance (1a ~ biv) ie

if any, to be Ignored under section 94(7) or 14
) (Enter posltive value only)

e thrt-lerm capital gain (1c +1d)

Ale]

2 [Frowm assets where section 1114 is not applicable

1 case msseis sold include shares of a company ofher than guoted shares, enter the follewing]

sl etalls
a value of consideration recelved/ receivsble
n respect of unquoted shares
‘air market value of nnquoted shares
etermined In the prescribed manoer

ull value of consideration In respect of
: nquoted shares adopted a3 per section S0CA i
or the purpose of Capital Galos {higher of 2 or

)
1 value of consideration In respect of assels other]

u han unguoted shares
otal (ic + ii)
b [Deductions imder section 48
i 'ost of acquisition
i |Cost of Improvement
il nditure on transfer
Iv_[Total (i +1i + 1)

e Iance (Zaili — biv)
il sy, to be Ignored under sectfon $4{T) or 24(8)

-

Ele

A ETEYEY L

4 | Enter pesitive value only)

e term capital galn (2¢ + 2d)
aesets

GE

3 [Decmed short term capital gain on depreciable
rmnnnghlncmmlnthemmudw
4 Lads)

Term Capital Gain, (Fill up schedule PTI) (Ada

235 Through Income/Loss in the nature of Adn
» Term Capital Gain, chargesble @ 15%

in the nature of
tal Gaiit, chargeable at applicable

Adb

As|

5 [Total short term capital gain (Ale +AZe+ A+ A4}

1 oug term capital gain

1 asset where proviso under
ather than guoted

i nuumwdhdudammaf-compnny

S |n respect of unguoted shares

section 112(1) Is not applicable
sbares, enter the foBowing

etalls
value of consideration recelved/ recelvable |
. —

oir market value of anquoted shares ib
b | erermined in the preseribed magner —_—




RETURN FORM - PER
189 SONS INCLUDING COMPANIES U/S 139 ITR-7
] valoe of consideration In respect of
. [paquoted shares sdopted a3 per tectinn SOCA
) the purpose of Capital Gaina (higher of 2 or ie
| al! valve of conslderstion in respect of assels other
n naquoted shares ail
- (ii[Total (ic + 1) otil
b |[Deductions under section 48
E]_ ort of scquisition after Indexaticn bl
Ii [Cost of lmprovement after Indexation bl
il |[Expenditure on transfer bill
jv_(Total i + bif +bill) v
¢ Balance (1aill - 1biv) 1e
. d —termn capital gabm where proviso under section 112(1} §a not applicable (15) B1d|
__3__ b rom assct where provise onder section 112(1)/F12A Is zpplicable (withont Indexation)
. Enll valupe of considerstion l Ia |
b Educﬂons under section 48 -
1 [Cost of scquisttion without indexation bl
it [Cost of Improvement witboal indexation bl
ill [Expenditure on trausfer bill
fv [Total (bl + bil +bilh) biv ]
[ nce {28 — biv} Fid
| [a)osgterm capltsl galns where proviso under section 112(1)/112A ts applicable_(2c) B2d
3 Fass Through Income/Loss in the nature of Long Term Capital Gain, {Fill up schedule FTT) (B3a | 54
4+ B3b)
253 Throngh Income/Loss in the natore of Long .
2 [rerm Capital Galn, chargeable @ 10% .
B mnmngh!mwemmlhcumnatl.ong Bib!
erm Capltal Gaia, chargeable @ 26%
4 [Totel long term capital gain (Bld + Bld + B3) B
'—E.!m-ome chargeable under the head “CAPITAL GAINS™ (AS + BA) remecr B4 as mil, ¥f foas} C
i o 28R _
1 |Gross ipcome chargeable to tax at pormsl applicable rates (la+ 1b+ 1o+ 14 * 1¢) 1 l
a [Dividends, Grost 1a
5 Katerest, Gross (bi + bil + blii ¥ biv + bv) b
i [From Savings Bank bl
u [From Deposits (Bank/ Post Office/ Co-operstive |y,
lety)
lii From lacome-tax Refund 3 E—
iv [In the patare of Pass through Income/Loss blv
4 v [Others _________________.—-—-—-—__E."_ -
&| [ e rentatincome fmwmﬂ“ﬂ”/"—i—-————————'
g 4 [mcome of the nature referred fo in section S6(2)(x) which Is chargeshie totaz | g9
E& [dl+dil+d.m+dh+dv} |
z received without considerstion L. I
5 il .
.
ail
[
div
I
15 recefved dv
consideration —
¢ Anmy sther W




ITR-7

INCOME-TAX RULES, 1962

Lno nlure raount

[

Plnws can be ndided as required

Income chargesble st speclat rutes (2a+ Zh+ 2o+ 2d + 2e clements related to SL. me 1}

a fncome From winnings from lottories, croasword puzzles etc. 2a
b fEncemc chargeshie wi 115BBE {bl + bl + blil + blv+ by + bvl) 2h
1 [Cwsh credits u/s 68 bt

i NInexplained lovestments w/s 69 bil

lii Unexpialoed money cic. w's 69A bl

iv [Undisclosed Investmenis efc, wa 698 blv

¥ Unexplained expendilure efc. ws 69¢C by

vi [Amount borrowed or repaid on hundl w/s 69D bvi

¢ JAny other Income chargeable al specinl rate (toral of i to [317] 2c

ompany} or foreign company chargeable u/s o

1SA{1){a)1)

E:Mdends recelved by wom-resident {(not bein
]

nterest recefved from Government or Indian
ii [koncern on foreign currency debis chargeable w/s| cif
15A(EKa)1l)

i tnlerut received from Tafrastructure Debt Fund clti

harpeable u/s 1I5A{1)(m)(1ia)

v nterest referred fo in section 194LC(1) A I
hargeable u/s 115A{1){a)(lixn) @ 5% i
nierest referred (0 In  section 1MLD 4 ov

¥ khargeable u/s 115A(1Xa){lisb)

istributed income being Interest referred to in
vi tion 194LBA - chargeable u/s 115A{1)a)(lIac) ovi

ncome from unlts of UT1 or other Mutual Fund
pecified [n section F0(23D), purchased In Forzlgj oli
arrency - chargeable u/s 115A{1){a)(il) e

come from royalty or fees for technical services
vili from Government or Indian concern  cvili
hargeable w's 115A(1KD)

ncome by way of imlerest or dividends from|
ds or GDRs purchased In foreign currency by
ix residents - chargeable u/s [15AC ¢ix

come (other than dividexd) received by an FII
n respect of securities (other fhan upits refe
¥ join section 115AB) - chargeable u/s 1ISAINIXD) [ =

come by way of interest recelved by an FII on
ds or Goverament securites referred to i
x Lection 194LD — chargeable as per proviso fo] X
tlon 115AD(1)(1)

ax om non-residenis sportsmen or sporty

xli L csoclations chargesbie s 11SBBA cxli

xlif [Interest referred to In Provise te section
94LC(1) - chargeable w/a 115A(1)(a)(llas) @4 %| cxify

buted income belng Dividend referred to i
xiy pection I9MLBA - chorgeable w/s 115A(1){(a)llae) | .y

d Pass through income im the nature of income from ather sources chargeable at special rates (drop dowse 24
ko be provided)
Amount Included In 1 and 2 above, which Is chargeable at special rates in Indix as per DTAA frotal of 1o
¢ Lofumn (2} of table below)
). No.| Amount [Item No.la| Couniry [ Article | Rate a5 per | Wheiher | Section | Rate as [Applicable
f incore| ta 1d, 2a, | name & of Treaty TRC | of LT, | per LT. rate )
2c&2din Code DTAA |(enter NIL, if| obtained | Act Act lower of
which not Y (6} or {9}
Incloded chargeabls) :




191 RETURN FORM - PERSONS INCLUDING COMPANIES U/S 139 ITR-7
1
u
h} IL»: duceians urder sectlon Ngether than those cebating no e chargeable af guected noes snuder Je. b, i 8 h
3
a Fapeanes / Dedactions n
v iIlﬂn'\'rilll.wn {avulinble only If Incowe offered In loof |
“wchedule 181) M
futeveat expendiure wn A71} (seallabl I iy T -
‘ € Lffered In 1n) o “l f' e unly I Incone W
d [lm!l ) ) . -.‘dl - o T ) )
4 [Amounts v deduerible vy S8 ' p
A Profits chatgeable to tax wa X9 - - B T
A T -- : . -
et fncame from uther sourcea chargeabte a1 mornisl applicable ratos (1 (sRor reducing tncome relsted o DTAA|
_° an - h] * f|’+‘ !‘_'“'.u_‘nm"“‘g ,E{:,p,, !'!’i".".’ t 4 ol'_'.wkn!uh« CYLA) {1 {nitor reducing Incine relsted (o DTAA) 6
1 Nlucome from other sources (other thun from owning race horsey) (2 16) tenter Bay all, (megntive) — A
8 Anconme from the activily of owning and muinisining race horses
| & Receipts &n
» ctiona under section A7 in velation to recelpty at Bn ab
¢ mounty nol deductible uw/z 58 &c
d [Prolity chargesble to 12y wy 89 nd
] PIIIII“ (8a - Bb + #c + Ad) Be
» Fm under the hrad “Income from olher sources™ (7+ 8¢) (rvke Se ax nil if negative} 9
‘A F - - —
5. No. | Other Source Income| Upto 18 *,. <] From 169 ta [ From 16/12 10 | From 16/3 to
ncome | Upto 18/6  [From 16/6 to 1 1512 1573 33
U] {n (Hi) {lv} (¥}
1 [Dividend Income
nceme by way of
innings fram
piteries, crosaward
2 e3, FRCES, gumes,
mbiing, betting etc.
ferred 10 (n section
(24)X1x)
MMEIEY ] Genernl
o yon have any income under the hemnd buainess and profession? OYes CONa (il “yes™ plense enter following detalls)
1 [Narure of Business or profession (refer to the Inatructions)
7 [Number of branchesx I |
3 ethod of accounting employed In the previous year (Tick) E O wercantile O cash
4 [Is there any change in method of accounting (Tick) B O Yes
5 ffect ont the profit becanze of deviation, if any, In the methed of accounting employed In the previous
r fram accounting standards prescribed under section 145A
& sthed of valuation of closing stock emplayed in the previous year
w Material (if at cost or market rates whichever is less write 1, if at cost write 2, if at market a
write 3)
" [Finished goods (f at cost or market rafes whichever Is less write 1, If at cost wrlte 2, If ut market
rate write 3)
¢ s there any change In stock valuation method (Tick) Bl O Yes O Neo
a fTect on the profit or loss because of deviation, Il any, from the method of valustion prescribed ander
tion 145A

Computation of income from business or professien

om business or profession other than speculative business and specified business [lnclading business
ncome ss referred to in section 11{44))

FROM

1 [Profit before tax as per profit and losa account
et profit or less from apeculative business Inctuded in 1 2

2

enter —ve sign In case of loss)




ITR-7 INCOME-TAX RULES, 1962

3 l’\rtpnﬂlwhufrmhprrlﬂmal;nm;;\ wAD - I
lnf:dtd l_n’l_!_rnl‘rr ve sign in cave of loss) 3 |

‘

A saron Il

Profit or loss included in 1, which is referred to in section & |

192

| T
'_u ithrrdtxnmmnm“w - - Sa
b |Share of income from AOP/ BOI [ &n
. ;_&_.\n_v other exempt income T Tk—
| J' d ;Tudnrnpllucw I_MI R T — N
e (1-2-3-4 %) — ..'._T e |
[ [ - F‘Pﬂ“ﬂ debited to profit and loss sccount considered | ’
! _Lhndtromtrhthdlncm 1
8 bwuﬂdehtwdtopnmmuum-marﬂm .
ro excmpt income = B _
9 Total (7 +8) .2 il _ L —
10 Adjusted profit or loss (6+9) s m—I |
Tul ]
11 Decmed Income nder section JJAB/AIABAISABD ____*__l_l_h__ R .
12 Aoy nthcrmmurmmul.ddlthnnndcrmﬂnuu [ 12
44DA o +a —
Myothtrlncmmlnthdcdlnpmmmw |
43 peeount/any other upemndnno-lbiﬂlhdmﬂﬂﬂ [ 1
income from salary, commission, bonut and interest from [
I'Irmlnwhkhtomplnyh:pnrmrl N - e - o
pct]sandhscin .
14 [Total (10 +11+12413) : s
15 [Deduction aliowabie under section 32(1XHD I 18 I [ — _J
16 |Any other amount allowable a1 deduction I 1 16
et :
17 (Total( IS-'IM________‘__ ) P — !
I8 Income (14 - 17) i = S - "
19 Profits and gains of b 13 oF pr deemed to be under -
| Bection 44AD
i 44ADA
i 44AE
v [Total (19 te 19iii) 190y _
20 N;prnﬂtuhummwpdm 20
191v) ™ i
T Nunﬂ::mmmuwmmmwmwmm
21 Rfter applying rule 7A. 7B eor TC, if applicable [/ nde 74 78 or 7C is mot applicable, enter rame All
;gnmrn:m-ﬁ; R
B cwdwmwm
24 Nﬂyﬂhwhﬁwmwnwmﬂhﬂm 1241 e ]
25 Amummmnnunn - - 18 )
26 in sccordance with section 18 to 4DA I E 3 S L ]
27 hvmummwmmmzs-unumﬂwm; B27 | N
c mmuwmwﬂ-ﬂmmme C R ———
28 mummwmw-wmumm 18 - E—
29 mmm-mmuauna 29 )
30 .mhmmmd-nuunummmmmm-mmm. i) | 39
JJNJJMMMMMJSJDHMJ I
i -mmmmwm; k]| ]
1 in accordance with section 35AIM1) n
3 MWMMWWBI-H)(MMJMJ 33 o
mudmmdmnm-mmmmmmmuw
drop down menz)
D wmmm-mmpﬂ'(ulmmj D34
E dﬂwhmuhmu—lluj
s uhh&umdbﬂmmwdﬂlluﬂ E3s ]
3% Fmﬂw“muﬁmllul[m E S
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PASS THROUGH INCOME

CURRESY YRAR L0rs ADIUSTVIEST

RETURN FORM .

a1 Detally of Income afe -
Vi wa e nlrrl“l’c-hmum"."'_“u‘

s

Head Saurce of

Incame of curvens I

PERSONS 1N LUDING

Meouse proape ity boss of

t COMPANIES 1 /0

y 1 %5

ITR-7

e | Income vear _
| I (Hil this column | {he currems NERF Gwt odT ":“utl#..a- S LI 5 S :
I waly (11 YIRS cpecutariog | iarnan o T et [
| b} noome s M;F“n”'. ey (2 en o= f "
I £5ro o1 pasitive . W Bwtiaces boex) rem  larcws pomsssiay
| ) | 1 ol R wrerny PR B rn ) of s rRR
Gl al oy kit g o T 2y wt of)
! ! (4ot teheante yip, Ay okt o } Iy i
| —————_ | L) 1o " e oty kens
[1 sy to be i et — 1 :"4 =nr) 1% o Pttty £
;ad]tulwl -~ 4 2
H - " '
| Uouse property = — i -
"I.lutl#n P — SR
jexcluding — T —————————y
-qtﬂ:ﬂlllltlﬂ 1
Il hincoame and II
income from |
:’ QM_IM I'Ilulnr_til |
I' -‘,‘i.pl'i'nlﬂllbﬂ | (R |
B [imcamme L : —_——d
{ specified business 1 1
N lipcome i - .
| [:\bm-l—trm —t o )
' |capital gain
" TLong term capital
vi 1 — .
g
I T(mher sources [
(excluding proflt ! =
| | from owning race ‘
| vl |borses and {
| [weery) 1
| Profit from 1
.. |owning and —
vill | o aintaining race
| |horses
ix | Total loss sei-off
'______—b————___
/)g_umﬂ_“ﬂi“'r set-off
"achedule PT1 =] Pass Through Income details from business trust or investment fund as per section 1151 A 11518
sl | Investment Name of PAN of the SL Head of income | Cerrest Share of et —
| entity covered business business year cmrrest Income leoss == 'w‘
| by section trust/ trust/ Enciei vear koss - 5
| 11SUA/115UB investment | investment distribmed ﬂ’;"'
| fund fund by :
| Iavestesest
| | fe=d
| (1) 3) 4) 5 5 i m ) ) =
1. | (drop down o i House property |
| be provided) ii | Capital Gaios
| a Short term |
| ai | Section 1114 |
! aii | Others :
| b Leong term | | e
. bi | Section 112A | 1 -
| bil | Sections other | 1
than 1124 | [ S
_ il Other Sources —— i
[ a | Dividend i
b | Others i B (P
iv Income claimed to be exempl I =
™ w's 10(23FBB) _ e
b WS aiaremneee b e ——————
c [ i e g
7. i House property ———————__.—-————-———“—'—_‘______“_-__
il Capital Gains e e ———
._-_m_q____—_gr——fh————* —
al | Section 111A e
[eijowes | | ——+—— T
b Loag tcrm _____,___.___________L_———-———"-“"-—-—‘—'_'_




ITR-7 INCOME-TAX RULES, 1962 194
bi | Sectlon 112A
bli | Sectiom other -
ihen H1TA
il | Otker Bources
[ Dividend
b Other:
Iv | Income clalmed to be exempl
[] w/s 10(23FBB)
b e ... -
P [T T
"1 Plcase refer (o the Instructions fer filling out this sichedmle. T
—_— ]
SUITIMINT.. " income chargeable to iax at special rates [Fleane see Instruction)
Section i@ [ Spectal rate Income m
No (%) @ _@,\
t [111A (STCG on sharez where STT pald) m] 15 ]
2 [112 proviso (LTCG on listed securitiea/ units witheut fndexation) o 10
3 [112 (LTCG on others) =] 20 :
4 112A{LTCG on equity shares/funits of equity orlented fand/units of o 10
sinezs trust om which STT is pald) —_— )
5 {115BB (Winnings from lotteries, puzzics, races, games etc.) (8] 30 — ]
g § N1SBBE (Income xnder section 68, 69, 69A, 698, 69C or 65D) a 60 \l
" [Amy v:hr income chargeable at special rate (Drop down o be o {part of 2c af schedule OS)
g 8 me from ofher sources chargeable at special rates in Indin s per (x| {part of 2e of schedule OS)
@ Through Income In the natore of Short Term Capital Gain 1
? ble @ 15% o 1
10 [Pass Through Income in the nsture of Long Term Capltal Galn o 10
hargeable @) 10%
11 Pass Through Incoms In the nature of Leng Term Capltal Gain u] 20
chargeable @ 20%
12 through incomé Ln the nature of Inceme from other sonrce a (2d of schedule O5)
hargeable st specinl rates
l Total
EOITSITEYED . Accreted Income under section 115TD
1 |Aggregate Fuir Market Value (FMV) of total azsels of trust/Institution 1
2  [ess: Total liability of trust/institution 2
3  Net value of assets (1 - 2) 3
of asscts divectly acquired out of Income referred fo in section
of assets acquired during the period from the date of
(i) creation or extablizhment to the effective date of registration o/s 4il
4 2AA, if bemefit ws 11 and 12 not cinimed during the said period
) of assets transferred Ln accordance with third provise to P
om 115TINZ)
(iv) [Total (41 + 48 + 411} div
5 [Lisbhity ln respect of sascis at 4 above 5
& |Accreted imcome us per section 115TD [3 — (4iv ~ 5)] [
7 |Additionsl Income-tax payable /s 115TD at maximoem marginal rate 7
8 [Interest paynble wi 115TE 8
L] d date w's 113TD 9
18 |Additional income-{ax and interest payable 10
11 |Tax aod interest paid 11
12 Net payable/refundsbie {10 - 11) 12
13 [Date(s) of deposit of tax on accreted Encome Date 1 Date 2 Date 3
Frfritaz p ¥t FRfy-1% ¥iv: FIFE R R
14 (Name of Bank and Branch -
15 Code —]
16 Farhl number of challan —"]
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17 Jamount depontted

Det ‘“l of mwmv Trany ouisbde inidls and tax relfer (avalinhie ani

RSON

|

5 INCLUDING COMPANIES U/s5 139

T S

¥ In cane of revldent)

1 aycr W1 | Nendt of Income Income Iy : P T
- “:'"“l:m‘““"“ outaide tudie nu:-:::inp:::.ln Tnx paysble on such[Tan rellel availabie [Reievand article
pumber {incladted tn | income under In Insin of DTAA I
_ R PANT “‘-'-D anrmal provisiony n (e)= {c) or {d} relief clatmed
) B ’ ..__ﬂJ. T T India _Lwhichever ba lower | u/s 94} or 90A
B e LI Y -
- - House Property I
o g [Musiness or I ey =
. | _[Professlon |
g fli [Caplial Gains T — ———
é v l)ﬂwr murcu o ]
Toinal I -
E __i--—-’"_H L [llouss Properly
8 j [Business ar 1 -
[Prolfession
§ i Caphiol Grins
» v 1Other aources
5 Totu)
= T refer to the instructions for filling out this schedule.
Summary of tax reflefl claimed for taxes paid outside Indla (avalinbie only In case of resident)
1 taits of Tax rellef clutmed
L——1 " Country Code Taxpayer Totnl taxes pald outside Indis Tatal tax reilef aynilable Section under which
S Identification Number | (total of (c) of Schedule FSI In (total of (¢} of Schedule FSI in relief clatmed
g respect of each country) respect of each country} (specify 90, 90A or 31)
g T (m) {h) (=) a4) (e}
®
2
el +—
F
»” Total
; —Trotal Tax rellef avallable in respect of country where DTAA is applicable (section 90/90A) (Part of rotal of 2
&2
Fd)}
g lief available [n of country where DTAA is not applicable (section 91} (FPart of total of Ifd))| 3
& | 3 [Tetal Tazre respect
= ticr any tax paid outslde India, on which tax reficf was allowed In India, bas been refunded/credited by| . YeaNo
|4 reign tax authority during the year? If yes, provide the details below
: ‘ b lAumment year in which tax relief allowed tn Indis
if g out this schedule,
m Details of Forelgn Assets and Income from any source outside Indis
nmﬁ ( ng utin
Fo sitory Accounts held (Includlng any beneficial interest) at any time during the relevant accon
£ ot Country | Name of | Address of | ZIF code| Account Status Account Peak Closing | Gross interest
2 Comniry be opening date balance balance | paid/credited
name code financial | financial number ddier A
5 institotlon| {nadtution duriog the to the aecoun
2t period during the
- eriod
Y- —_— — 10 11 (a2
@ o) @ & 0] ) @ ©) i) an
g o
)
time during the relevant accoun riod
A2 Detalls of £ Gross smount paid/credited to
Country | Country the account during the period
No | name (drop down to be provided
specifving nature of amount viz.
interest/dividend/proceeds fram
sale or redemption of financial
assets/ other income)




INCOMUSTAX RULLES, 1962
o 19¢
thoan W
{ ) o
1! b ' ") 7 % 7] (1) Hy 1 ny
L iy - - - !I . -
X Uetails of Forvign b ’ . I
LY ] It r .
r \ el Quity wl Debit interest held (Inclutting sny beneficin) Intrrest) 1o mny entity st sny dme during the relevam
i “_‘l Countey | Coumtry Name ol [ Adde Zipe hi etk wabia (€ losing| T etsl 2o T
| Mo | nawme cade enthy T con | ZIP | Nature | tinewof | tabtie)  [Pesk vatus[Closing] Totdgrom Ttz g,
) of enlliy | code | of entliy lacquiring! value of of veine smewst | preco I‘""
thy the  (lovestman pridieragined ' | taa e
tnterest [Investment| during the with respect ts ’mw
prriod the beiding |  lavestmen
dorisgthbe | duwrimg
) H prried__ _p:rh:h
Bl oy M 4 g Tw!| e e P et
o ) ) {8) U] () ) _ g o | L 4y
m R T 1 IB ]l B
Detalia of Foreign ¢ 'ash Value ; ' — .
.:\4_ “'E\'in!_qtgnunilnlporhd- r Inurance Cantract or Aanuity €oniract held (inctuding soy beneflcisl interest) st sy tme durteg g,
N1 | Countey | Country | Nameof Anoacial | Address of |71 code| Date of eontract | The cash valoe
. g ‘Tats! grom ssnapes
Ne | naowe code lnatitution In which financial surrender v:!u.:f puificredited wiry
{nsurance coniraci held | Inatltutlon the cootract respect i e contrag
during the peried
m| W (&) 4 (3) (6) i (%) )
W ——
il —_—
I? Detalls of l:1unclal Intcrest In any Entlty held (Including sny beneficlal Interest) at any time during the relevapt scconnting peried
Sl [Country| Zip [ Nature | Name and | Nature of Date Taotal Income sture of| Income taxshie and offerod in E‘J
No | Name |Code [of entlty | Addressof |  Interest- since | Investment | accrued from | Income return '
rnd code the Entlty Direct/ held | faf cost) fin | such Interest Amount| Schedeie | lewy sxmier
Beneflcinf rupees) where of schededy
owner/ ofTered
Beneficlary
(] 2a) [ (3 () (5) (6) ) {B) 9) (10) {113 (1)
0]
(i} ;
C tails of iImmovable Property held (including any beneficial Interest) at any time during the relrvant sccounting periad J
Sl Country] Zip | Addressofthe | Ownership- | Date of Total  incomr derived Natare of| Income taxable xnd offered I thhs .
No | Name |[Code Property Direct/ cqulsition| Investment from the Income retarn !
land code Beneficial far cost) (inm property [Amount| Schedole |ltem wxnnder
owner! rupees) where of schedule |
Beneficlary offered
() | m) | (2h) @ 1) (5) {6) L) ® L)) (10} (11)
(£
(i)
D [Details of any other Capital Asset held (Including any beneficial interest) at any time during the relevant arcounting period
51 |Country| Zip | Nature of Asset Owanership- | Date of Total Iacome derived MNature of| Income taxable and offered in this
No | Name [Code Direct/ cquisition| Investment | from the nsset | Income retarg
and code Beneflcial {at cosz) {in [Amount] Schedule |Item wamber
owner/ rupees) where of schedule
Beneficlary offered
M| @) [@aw [E]] (4} (5 (6) (7} (8) (L] (10) {11)
®
)
E [Details of acconnt(s) in which you have signing authority held (including any beneficial Interest) xt any time during the relevant acconating
ricd and which has not been included in A to D above. ]
St | Name of the | Address Country| Zip Name of| Account | Peak Balance/ ‘Whether I(Dis |11(7) is yes, Income offered in this
No {Institution in | of the | Name [Code! the Number| Investment [income sccrmed yes, retura
which tbe [Institution| and account during the is taxable In Income |Amount | Schedule Item
account Is Code holder year (in your hands? | sccrued where namber of
held rupees) in the offered schednle
account ]
m (29) @) | Ba) [GB}[ 9 ) (6) ) (®) [O] (10) an__|
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o w h._fr”"!' ll._ll.lll‘l_: the l_nvu of m vavairy vuislde Ingdia,
eraite 81 B OO e | Name | N .10 which you sre a fruster, beneficlary ar sefifor
¥ -guairy Zp smeand |(nte since Wheiher
3 j0one] S0, lagdress orebe) wna | and | addeesof | pontiien (1ncome d {0 1o | 1508yt yas. dncamn offered in fhs
e 1.‘:ml trust address | addrew |[lienefcinrtes]  hetd In IT . h"hm’ o e
of of Rettior tuble In | fncome | Amount | heheduls f1em
colt traatecs your bandn? derived where numher aof
i fro:m the nflered sz heduls
Le—tam [ ™ i %) RO BN o1
Faid R0 oty —2 ) Ny _m e | oom (1) 2
n ’._‘_,__-h-—'""—_'__‘_ T T . =
Fo ] L — )
a0 | —b—iher income derived from any source outside T iin W s F in.-
bt .'b::“,.m o rat - e Tndin which is nat locluded In.- (1) Hemna A to F shive and, (i) income under
G E_l__ﬁ:“_;‘_-———--‘——_ - - ’ S R | .
| p— U7 {6) la yes, Income offered In this
o Zip | Name and addrcss of the prrson income Whether return
q e | e whem derived derlved Nature of Income taxable In | Amount] Schedule | Jem
Ne - yaur hands? where mamber of
ol B 5 — _ : .| offered | srhedule
jlz,..@f-’——- ) [0 5) {6) ) LT L
ol ——1— ———
(i '

Wﬂw Sfor fitling out this schedule.

e S ] SHAREHOLDING OF UNLISTED COMPANY
allsted company, please furnksh the following detaily;-

Ty a2
/’;‘//—_ pareholding at the end of the previous year

W e

| petal —Residential | Typeof | PAN
/‘73;—- Reside Date of Number of Face value per | [ssue Price Amop
| Net statas in India share acquisition shares held share ahare per mcl:::l

/ﬁ_—lﬁ! sbare spplication money peniding alloiment at the end of the previous year
De of the Restdentsl | Type of PAN Date of Number of shares Appﬁeaﬂon Face value per share Proposed bsur

t seatus in share application appiied for money rice
| | Indis received P
L]
Detslls of shareholders wha is not a shareholder ai the end of the previous year but was a shareholder at any time during the previous yesr
}',ﬁ' Residential | Type PAN | Number of | Face value | Issue Price | Amount Date of Date on Mode of | In case of
""'! aer | status in of shares held | per share per share recelved | acquisition | which cease | cessation |  trunsfer,
India share 1o be PAN of the
sharchoider shareholder
Part-B
M STATEMENT OF INCOME FOR THE PERIOD ENDED ON 317" MARCH, 2021
If registered under section 12A/12AA or approved under section 1IZICHIVI10(23CH(vY 10(Z3CHVIV10(23C) via), fill out ftema | to 7 (3
|m!elhle)
]

Voluntary Contributions other than Corpus fund {(Aiie + Bli) of Schedule VC]

1
2 Volmtary contribution forming part of corpus {(Ai + Bi) of schedule VC] 2
3 Agegregate of Income referred to in sections 11, 12 and sections 10(23CHIv), 10(ZACHY), 1{23ICHVD and 10(23C)(via) 3
derived during the previous year excluding Voluntary contribution included in 1 and 3 above (10 of Schedule Al}
4 Applleation of Income for charitable or religious purposes or for the stated objects of the trust/institution:-
Amount applied during the previoos year- Reovenne Account [Excluding application from borrowed fund,
i deemed appllcation, previous year accumulation npto 15% etc, Le. not from the incame of prev, year) [Sr.no. F 41
from Schedule ER}
Amount applied during the previous year- Cupital Account [Excluding application from Borrowed Funds,
il deemed application, previous year accumulation upta 15% otc., Le. not from income of the prev. year] [Sr.no. B 44
' of Schedule EC] .
i | Amount applied during the previous yesr- Revenuy/ Capita) Aecount (Repayment of Loan) 4l
tv Amount deemed to have been applied during the previous year as per clause (2} of Explamation to section 11(1) 4iv
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193
A llﬂ*::t;ﬂm!;wthrmn;unnmn diva —
B_| 1 ywe, 8ate of fupnizking Fovrm Ne. PA (DRMMIYYYYYy __ — | _divh ]
ATAsent sccamaiated or 3ot spart fer Application (o CRATitabie o7 FRINISUS PUFPESE or fer the sinted objeets of
the trusi/institation to the extont it dese nol vxcsed 18 per cent of lncame derived from p beid in trusy/
v | tmativtion wader sectian §1(TNRNT1{5)D) ar 10 terams of third pravis to section IGIC) /rextrtcind (o the maximwy
of IS% ol + 82 sboy)
Amnesnt bn sdadition 1o araownt refersvd 1o I (iv) abuve, nccumulnted or set spart for specified purpesas I sl iy |
ot | condittons In secton 11(2) and 11(%) ar third proviss to ssction 10(23C) are fulfilled (11 oul scheduls 1}
| Amoumt sligible for sxemprion under sectien 11{1Ne)
A | Approval nombder given by the Board éviln
B | Dute of appreval by board avily
vitl | Tetal [ +air il aivitvadtvi w41
5 Adulhtions
t | Inceme chargeable nnder section 11(IB)
] Incaose chargeable under section 16(3)
in laceme kn respect of which exemption under section 11 In not avallable
A | Delng ansaymons denatien (Diii of schedule VC) S18a
B | Disallowablr w's 1M1)c) or 13(1 Xd) (Including Part E of Schedule J) siiib
v | Imceme chargeable under section 12(2) T
v Ameunt disallewable guder scction 11(1) rov.s 40(aNin) or 10(23C) t.w.s 40(a)(1x)
| Amomnt disallowable umder section 11(1) r.w.s 40AGN(3A) or 10(23C) rows 40AGVEA)
vil | Total {51+ 5045Hin+Silib+SivrSv + 5vi |
$ | Imcome chargeable u/s 51(4) [as per item No. E36 of Schedule BP]
7 | Total (1+2+3-4vilk+Svil+6) —_—
2 :--;: %ﬂh ”f- exemption under sections 10(Z1), 10228), 10(23A), 10(23AAA), T0(23B), 10GIEC), 1KZIED),
| Amemt m_.l for cxemption nnder section T0GICHiliaE), T0(C)diec), 10Z3C)(HA), 10@3CK(lae), 16(23D),
10(23DA), I0(23FB), 10(24), 10(46), 1{47)
i0 Mdlgmhfwuempmnu-d:rnyotherd-nuorsecm 18 fother than those at 8 and [/
11 | Mocowe chargeable under section 13(3) rend with seetion 10(21)
17s | Imcome claimed/ exempt under section 13A n case of a Political Party
126 | Income cinimed/ excrapt nnder section 138 in case of an Electoral Trust (item No. Gvii of Schedule ET)
13 Income net forming part of ftem No. 7 to 11 abeve
1 [mm&omhmpropeﬁy[‘ufmm](em"nﬂiﬂm)
@ | Profits and gatus of business or prefession [as per item No. D 34 of schedule BF]
[} Incemms under the bead Capital Gains
A Shert term (A5 of schedule CG) 13iiis
B | Long term (B4 of schedule CG) (enter nil {f loss ) 1311
€ | Total capital galns (13iiia +131lib) (enter nil if loss ) 131t
Iv | Income from other somrces [as per ilem No. 9 of Schedule O}
v | Total (131 + 1311+ 13ilic + 131v)
14 Groes income [7+11+13v-12a}
15 | Losscs of current year to be set off aguinat 13v (total of 2ix 3ix and 4ix of Schedule CYLA) _
16 | Gross Tetal Income (14-15) 16
17 | Incoma chargeable to tax at special rate under ssction 1114, 112 ete. Included io 16 ‘17
18 | Total Income [16] ' . 18
19 | Income which Is inchuded in 18 and chargeable to tax at specinl rates (tutal of col. (1) of schedtule SI) 19
20 [ Net Agricultural focome for rate purposs 20
21 | Aggregate Income (18-19+20) [applicable If (18-19) exceeds maximom amount not chargeable te tax] 21
22 | Ansmymows donations, included In 21, to be taxed under section 11SBBC @& 30% @ilt of Scheduls VC) n
23 Income chargeable at maximom marginal retes 2%
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RETURN FORM - -
PERSONS INCLUDING companips 1/
5139

» ITR-7
pmpuiation of iax Nabiilly on inted inco
Tay p-,-nhlr an total incnme I me_
{un ot normal rates ou 121-11-2%) of Part B-19) A
po [rmnw upu'l_ll ratey froded of ool m}hr;[-_l.‘ hedute.X1) a - - -4
f'ay U5 ROOAYDIDUE donailon s 1 . ) - ih
T B F"'-ll L s LISBIM e 30%, on 12 of Pary
d_[faxm maximum marglnal rate on 23 of Part (171 _'_r_ _
- — ~ " Tiehste on sgricuttural Income fappiic — d I ——
¢ |7 rxcredy maximum amount !ﬂ!{"‘;a‘_r;:;;:{ '23:; :} of Part f1- )
¢ fren Payshte on Totah Incoms (1a¢ ibeies tu-1e) “L
3 purcharge ] T T e i
171 8% of T of Schedule 1
' om 181 - (7028) of Schedute S1)) 2 L
10 [rotall + 1) 2
3 ﬁ;ullll_ aad Educntion cess G A% on {11+ i) 21
7 Wrons tax Uability (EF 2+ ) 3
“s rus rellcl 4
—1 "o Kectlon 90/90A (2 af Schedule TR)
b tion 91 (7 of Schedule TR) %
< ‘olsl (S + 5h) b
s [Net tux linbility (4-5c) 5¢
e
| -
7 [Interest and fee payable 6
|
n aterest for default In furnishing the retura (sectlon 234A) 7a
aterest for defauli In payment of advance (ax (sectlon 234B) Th
aterest for deferment of advance {ax (section 234C) 7e
2¢ for default In furnishing return of Income (vection 234F) 7d
otal Interest and Fee Payable (7a+ 7h+ 7c+ 7d)
§ |Aggregate ability (6 + Te) 7
| B
9 [Taxes Pald
|
s |Advance Tax (from cofumn $ of 154) Ox
[ dund
b [TDS pod of column 9 of 158) ob
¢ [TCS (total of column 7of 150) 9c
4 [self-Assessmeni Tax {from column 5 of 134) od
¢ [Total Taxes Puld (9at 9b-+ 9t 9d) %
110 |Amoust payable (Enter if 8 is greater than 9z, else enter O) . 10
11 [Refund(if 9 is grearer than 8) (refund, if any, will be direcily credited into the bank account) 11
12 Net tax payable on 115TD Income Iacluding interest wa 115TE {Sr.no. 12 of Schedule 115TIY 1”2
3 you have 2 bank account In India (Non- Residents claiming refund with no pauk accomnt in Indla may [Sclect Yes or No
elect No)
E} Detalls of all Bank Acconnts held in Indiz at any time during the previous year {excluding dormant pecounts)
| Sh 1FS Code of the Bank in Name of the Bank Accouni Namber | Indicate ihe account | imdlcate the accomat in
casc of Bank Accounts used for digital | which you prefer to gel your
held In Indin recelpts/ payments refund credited, if any frick
ftick accosmi{s} & | oncaccountfor refiind &)
1 |
i ——
Note: refund cred)
1) Minlmum one account should be selected for refun credit oft
2) In case of refund, multiple accounts are selected for refand credit, then refund will be credited to ont of the mccount decided by CPC after
processing the refurn
Rows can be added &y required welr option, f the of one
¥ on, Furnish the details
Ib) Non- realdents, who are clalming lncome-tax refund snd not having bank account in [adia may, 8 r
SL N“‘I SWIFT Code Name of the Bank Couatry of LocaGon
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1 {od

- ) || e ot ticpast (00 AL STHD) serial Numt
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24 i o |

fotafn ! Lfiam e G0 und SO Desemoal s 18 I Ne Yud SWfofPunt B rr
ol

FRTN N

o ! g - -——————"'__'__________——-———'____'__-__——-——'—'___'__—-—
;;.‘1 i ar::;t P:: &:dhnr TAN of (he [Unciaimed 1DS]  TDS of the curreni TDS credit being claimed 1B1s Corresponding | TDY
' retating - €T Deductar! brought Finaacial Y ear Yesr (only it correaponding Recelpta/ credt
} o sell * | m' “q“’" uf | PAN:Andhar | forward /| (TDS Deducted during | income is being offcred for tax withdrawals offered’ being
: credlt | of Tenant/ the FY 2020-21) this year), oot applicakle 1 TDS carried
: other  refated to Buyer |s deducted v/ L3N] forward
-' P:!";:' | other i T 76 [Deducted] Deducted In |Claimed) Clalned in the hands of| Grosa | Head of
| lother + person) yvearfu | bt | inows | the paods of | in own sy other person 85 pef Amount | Income
| persen which pagds | amyotber [ hands rule 37BA(2) Gf .
W deducted reon as per applicable) |
) _rule | rule 37BAL2)
 3TBMD) (If npplicable)
: | ; .
(y, ) . 1) [TH 5} (8) [0} () " o (11} ) MO
i | Income| TDS Income| TDS | PAN/
I Andhmar |
FL—‘I':_’_;—’]HH"_—M'_"_-—#’_
____._J___.__J______—_____l___J_____-____—,__________—-
{C  [Details of Taz Collected at Saurce (TCS) [As per Form 27D faaued by the Collector(sH
o [ Tax Deduction and Tax Name of the Unclaimed TCS brought TCS of the | Amount aut of (3) ov () Amaant
T id || Coltection Account Number Collector forward (b/) current fin. | being claimed this Year | outof (5)
;—f . | of the Collector -—-—‘—_'—_'_‘Fin_ Year In which —______ﬂamounl year {only if corresponding or {6)
= ; coltected b/t inconze Is being offered for | being
4 ‘ | tax (his year) carried
| & (B (2) (&3] (L)) {5) (6) (1] [£1]
#li
= e —
VERIFICATION
I __ sow daughier of [ . sokemnly declare that to 1he best of my knowlsdge
and belief, the informalion given IR the return and the schedules, stalements, 2ic. accompanying il 18 cormect and complete is 0 accondance with the provisions
Act, 1961,
_ ___ fdrop doma fo he provided) and 1 am also compeient ©
{¢f allouied) { Please see mstriction).
conditions of the agreement have been

of the Income-1a%
[ further declare that { am making

make this return 3
I further declare that the critical assumplions

complied with. { Applicable, in a casc where ret

Place

nd venify il. | am holding permane

thes return n my capacily as_ .
nt Account AU _

fied 1n the agreement
{urnished under sevtiv

spect
um s

o et e s e P A A o A
Va1 Dedurted a1 Source | {1DS) an Incame [As per Form 16 A jasued or Form 168/16C 116D furnished by Deducioris)!

mber .
have been satslied and

n 920N

all the lerma and

Sipn heve P



FIRT RECT
o I RETURN ITR-8
'"FORM ITR-8

. INDIAN INCOME TAX RETU ke

a I'I”R-ﬁ . [Heturn far Fringe |ll.'lll'ﬂll]' FURN I e

g (Viease see role L al e Income (ns Hubes, i%61; ll N

d (BN wer pitur loed Inade neibona) l 2 IO ! 0 I 9 \ - [ ] 0
p— -

o ,\'-t:il-\'m GENERAL

PAN )

Name
" 19 there MY change In the company’s nume? If yos, please furnlsh the ofd naome . l : ] 1 ! ! I J - J —
g b hiarNe T [ Name OF Premisoaidingnags " " T T [isate of foriaafionria
é Fin L] remises/Bullding/Village Late of rwm:llamln:m‘.ﬂ;- -
; (HNYMMYYYE)
ol I
S e -
£ Toad Strect/Post Office Arca/Locality . e . . '
z Status- Write | If firm, | ]
4 if a publle company | |
g - 1 wrile b, nad If
é Town/Clty District Sate Fin code rompany *ﬁ“p;i‘v:r E
= defined in section 3 of | |
- the Campany Aci), snd | 1
write 8 if others :
| l | i If domestic Company ) {
Email Address (STD codec)- Phone Number (Tc)td i |
|
- jon of Ansessing Offi ¢ - L |
Designation of Assessing cer Arca Code AL} Type Range Code | AD No | Return filed under Section l
| J I | l I (Enter Code) ED
[See instruciion mumber-Yiiif
Whether original or Revised return? (Tick)¥) O Original O Reviked
If revized, vhan enter Receipt No and Date of filing original /
e (DIVMMATIVD) S T S O T I !
§ Residential Status (7l O Resident O Non-Resldent O Resldent but Not Ordinarily Resideat
E In the case of non-resident, Is there s permanent establishment (PE) In Indls i@ O Yes O Ne
gl
é ‘Whether this return ks being filed by a representaive assessee? (Tiek)& O Yes O %o
If yea, please furnish following Information -
(a) [Name of the representative
(by | Address of the representative
fcy | Permanent Account Number (PAN) of the representative
Are you llable to maintain sccounts a3 per scction 44AA?  (Tey® [ Yes 0 Ne
z Are yon liable to audit under section A4AR? mcd O Yes O Neo, i yes, farnish following information-
g (ay | Name of the auditor signing the tax audit report
2 [ |Membership ne. of the auditor
Z
'a' © | Name of the suditor (proprietorship/ firm)
]
2 |1 | Permanent Account Number (PAN) of the proprietorship/ firm
(e} | Date of andit report.
Fer Office Use Only For OfMce Use Only
Reveipt No
Dare
Seal and Signature of receiving official
———
2009, w.ef. 1-4-2009.

. Substituted by the IT (Ninth Amdt) Rules,
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N Co tnth PA R-"l]
'- mputation of
1 Value of fringe hencflis n f Fringe lencflts and fringe benefld fax
. ri_l—l‘rﬁi-'_t-t-qu;r—lﬁ;_ - 1
E b Enr sccont quarier T T e e _
E K tl'"' third querter e e — i
: d Yorfourth quarier -
- e e . 1
5 - ¢ [Total fringe benefits (In + 1b + 1¢ + 1d) ( afn Zlﬂ-'raj—.sﬁard;:_f;ffb_“ - ] e I _
[Fringe benefit tax payable [30% of 1¢| S —-"‘“_“_:_i;_‘#____________ﬁ
E 3 [Surcharge on 2 — ¥
. ey o o —_— T T -
g 4 Education ess including secondary and higher educailon cess on_‘ilv_’l__———————-'——‘__'—_d,-—‘——it——‘—'___—'—_—___
S [Total fringe benefit tax Jisbility (2 + 3 + 4) 5 | -
6 [Intercst payable :
e ——] ’
s [For defsult In payment of ndvance fax Ga l
" sectlonl1SWI (3
E b [For default in furnishing the return (section 115WK) | 60
P
¢ [Total intereat payshle “ E
™ — .
5 | 7 (ggregste Uability (5 + 6c) - 7
& [ 8 [Taxes paid
p e
E 2 [Advance fringe beneflt tax (from Schedule-FBT)
b [On seif-aasessment (from Schedule-FBT) b
< Trotal Taxes Paid (8a + 6b) s
9 [Tax Payable (Enterif 7 s greater thax Be, else enter e ’
10 [Refund (enter If Bc s greater than 7, else mier ) alsa give the bank account desalls in Schedule-BA 10 :
11 Ester your bank account number (mandatory in case of refund) T I | [ [ | | [ [ ,
12 Dio you want your refund by [J cheque, or [T deposited directly into your bank account? (ick es applicable =/ . .
13 Im case of direct deposit to your pank account glve additional details !
[MICR Code of Account (rick as applicable &) [J Ssvings _ O Curremt |
VERIFICATION

L sonvdaughter of , holding permanent accoumt number
solemnly declare that to the best of my knowledge and belief, the information given in the returm azid the schedules thereto i3 comrect and complete end
that the amount of fringe benefits and other particulars shown therein are truly stated and are in accordance with the provisias of the [ncome-12x Act,
1961, in respect of fringe penefits chargeable to income-tax for the previous year relevani to the assessment year 2009-2010, | further declare that | am
making this return in my capacity as and | am also competent o make this return and verify it

Diate Sign here ——%

Place

Information regarding calculation of value of fringe beneflts
h in and outside India? If yes write 1, and if mo write 2
Ining separaie books of account for Indian and foreign operations?

St s A
Are you having employees based bot|

1T amswer to 17 [s yes, are you mainta
Pf yes write 1, and if no write 2

Hotal number of employees
a fNumber of employees in India 3a
b

b [Number of employees outside India
Total number of employees Ic ]

ap

Fringe beneflt
information

¢
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v Computation of value of fringe benefits
T T———
Nature of expendltare __"‘m—
o unt/value of T T
e 1 __‘*-————M """'::l;i fringe benein
or concesslonal tickets provided for private Journsys " i 1 * 100
loyees or thelr family members (the valye in columi [ 100 !
pall be the cost of the ticket (o the general public ms reduced by | 14 I
, smouat, If any, pald by or recovered from the employee 1w i
fied security or ywent equity thares [Sections
1 13(d)| [Difference between the falr market valge on the |21 100
eating date and amoulit recovered from or paid by the
ee] and contribution to ao spproved
ranpuation fund for employees (In exceys Iy
In respect of ench employee) of one lakh
gtertalnment ETn 3F
ospltality in the business other than busin 3
rred to In_db or d4c or 4d o il 20
aspitality in the business of hote) o < alv
pspltality in the business of carringe of ngers biv
ods by alrcraft Be of prsse el s
ospltality n the bosiness of carriage of passengers |l T o
~ 3§ [Conference (other than fee for participation by the rm = iy
layees ln any conference) Shy
1 s promotion including publicity (excluding any rT) T
enditare on advertisement referred to In proviso to
ctlon 115SWB2KD) iy
ployees welfare 7l 10
5T [Conveyance, in the business other than the business | sl 0 =
% eferred toln Bb or Bec or 84 alv
£ 1 [Comveyance, in business of construction Bl
& IConveyance In the business of manufacture or o b
E e uetlion of pharmacenticals el
. o [Conveyance In the business of manufacture or dil 3
L] uction of computer software div
E [] se of hotel, boarding and ledging facllities in the 10
= 2 business other than the business referved fo in 9b or | ali alv
Q c or 9d or D¢
5 st of hotel, boarding and Indging faclllties Ix the ]
£ b pusiness of manufacture or production of bli biv
’ harmaceuticals
ae of hotel, boarding and lodging facilities in the 5
¢ pusiness of manufacture or production of computer | ofi clv
oftware
se of hotel, bearding and lodging facilities in the 5
d huslness of carriage of passengers or goods by dau div
lreeaft
se of hatel, boarding and lodging facilities in the il 5 v
¢ lusiness of carriage of passengers or goods by ship
L epair, running (Including fuel), maintenance of 20
ator cars and the amount of depreciation thereon in| alv
* Lhe busipess other than the business of carriage of
ssengers or goods by motor car
epalr, running (Including fuel), maintensnce of 5
p [Dotor cars and the amount of depreciation thereon In - biv
e busimess of carriage of passengers or goods by
otor car 7
n ir, running (locinding fuel) and maintepance of 1
ircrafts and the amount of depreciation thercon in the v
mess other than the business of carriage of passengers
7 sireralt tha 128 0
se of telephone (including mobile phone) other than 12v
nditure on leased telephenc lines .
13 Malntenance of amy socommodation in the nature of guest| 134 13iv
use other than sccommedation used for training
rposes
141l 20 141y
14 [Pestival celebrations = <0 -
:" Use of bhealth club and similar facilities = i .
| 1® [se of any other club facilities
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)
J
Vhaon T 7T T 7 50 17 1 /
8 Kehalrships 8 50 18y —]
19 [Tour and Traved (including forelgn irovel) 194 5 '::‘f S
| 3 [Value of fringe benefita (tatat of Column iv) :“: —
3 IE anawer to *17 of Schedule-FBI s no, value of fringe bencfits (same #a20iv) - —
LN "
1 if anawer 1o *2%of Schedule-FRI Is yes, value of fringe beneflts (same as20iv) —
I I momwer (0 2’ of Schedule-FBI Is mo, vatue of fringe benefits I3 !
| | (200v 1 3a of Schedule-FBI _3¢ of Sckedule-FB1) 24lv '
24 ialue of fringe benefits(211v or 224v or 231v aa the case may be)
—— T i Intained for Indla o T
ﬁ *IC answer fn ‘2'of Schedule-FBI b yes, enter the figarcs in 111 (0 1911 on the basts of books of account maln
i OPcration,

Wmlalls of payment of Fringe Benefll Tax TTamber of Amount (Ra) _7
8 Name of ilank & Aranch ASR Code ?m Serl nalan ]
L)

¢
il
il

1%

AX PAYMENTS

i

Enter the wial of v in 8a and 8b of PART-8

laemtia el
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Inst ions for fill _

Legal status of instructions
instructions though stated to be non-statutory, may be taken us

of any dou
ment

Year for which this Form Is applicable

- Form is applicable for assessment year 2009-20/0 only.
Who can vse this Form

This Form i

return of finge benefits
xuu-les’ Form

e . ‘ .
No document (including report of audit) should be attached to this form. Official receiving the return has been instructed to

detach all documents enclosed with this form and return the same 10 the assesses

Manner of .
can be submitted to the Income Tax Department in any of the following manners, -

This Form
8]
(id)
(iii)

(iv)

filing this Form

by furnishing the return in a paper form;

by ﬁjrnish:in_g the return electronically under digital signature;

ll?c:rm umlTle-ts-ng the data in the retum electronically and thercafier submitting the verification of the return in
by fumishing a bar-coded paper return.

the form is furnished in the manner mentioned at 5(iii), you need to pri ; .
h ' N print out two copies of Form ITR-V. Both copies

should be verified by the assessee and submitted 1o the Inc Departm ivi : P

oficr affixing the stamp and seal. ome-tax ent. The receiving official shall return one copy

Filling ount the scknowledgement

Where l:; fo:;m is furnished in the masaner mentioned at 5(i) or 5({iv}, acknowledgement slip attached with this Form should be

duty filled out.

Form not to be filled in duplicate

This form is not required 1o be filed in duplicate,

Intimation of processing under section 115WE(1)

The acknowledgement of the return is deemed to be the intimation of processing under section 115SWE(1). No separate

intimation will be sent to the taxpayer unless there is 2 demand or refund.

Codes for filling out this Form

Some of the details in this form have to be filled out by entering into the relevant codes. These are as under:-
(i} The code {to be filled in filing status on first page) for sections under which the return is filed are as under:-

. guidelines fi i i in thi
bt, pleasc refer to relevant provisions of the Income-tax Acl, 1961 nm‘iB lh‘: lf:f:li::,'f:}::x P;':;: :lh:r;ﬁl; this Form. In case

s applicable in case of a person who is not required 1o furnish the retum of income bui is required 1o furnish the

S1.No. How the return is filed Code
i Voluntarily before the due date 21
il. Yoluntarily after the due date 22
i In response ic notice under section 11SWIX2) 23
iv. In response to notice under section 115WG 24

10. BRIEF SCHEME OF THE LAW- Before filling out the form, you are advised 1o read the following-

(@) Chapter XII-H of the Act relates to income-tax on fringe benefits paid or deemed to have been paid by an

employer to his employees. .

{(b) Scction 115WB provides the list of fringe benefits provided or deemed to have been provided by an
employer to his employees which are chargeable to tax. Section 115WC pravides as to how to compute

the value of the fringe benefits provided or deemed to have been provided.

(c) Additional income-tax(fringe benefit tax) is required to be paid by every specified employer at the rate of
thirty per cent on the value of such fringe benefits. Surcharge and Education Cess at specified rates are
also to be paid on fringe benefit 1ax(FBT). FBT is payable by an employer even if no income-tax is

payable by him on his total income

(d) Specificd employer means a compagny, firm, an association of persans or a body of individuals (whether
incorporated or not), a local authority and every arti ficial juridical person. However any person cligible
for exemption under section 10{23C) or registered under section 12AA or a political party registered under

section 29A of the Representation of the People Act,1951 is not chargeable to fringe benefits tax.
(e) The Central Board of Direct Taxes had issued an exhaustive Circular No.8 / 2005 dated 29.8.2005
explaining the provisions relating to fringe benefit tax. In case of any doubl, the assessees may refer to

the said circular. .
() The explanatory circular (No. 9 dated 20.12.2007) on Fringe Benefit Tax arising on allotment or transfer of

specified securities or sweal equity shares may also be referred to, if applicable, while working out the value of

fringe benefits

. SCHEME OF THE FORM

The Scheme of this form follows the scheme of the law as oullined above in its basic form. The Form has bcen divided into

two parts. It also has three schedules. The details of these parts and the schedules are as under:-
(i} Part A-GEN mainly secks general information requiring identificatory and ather data

(ii}
(iii)

Part-B is regarding an outline of the value of fringe benefits and tax computation thereon
After Part B, there is —
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(s} & space for gnong detuls of the wansmission of the data of the farm i the form hns been Murnished iy
accandance with the manrer menhoned at instruction No, S(1ii).
(b} & space for a statutary verification,,
n} There are 3 schedules defails of which are as under- )
(80 Schedule-FBI: Information regarding calculation of value of lringe benefita
(Y  Schedule-FB: Computation of value of fringe benetits
(¢} Schedule-FBT: Suatement of payment of Fringe Benefit Tax

12. GUIDANCE FOR FILLING OUT PARTS AND SCHEDULES

1) General .
o (i) All items must be filled in the manner indicated therein; otherwise the return maybe liable to be beld defective
or even invalid.

(i) If any schedule is not applicable score across as “---NA---"

(iii)  If any item is inapplicable, write “NA" against that item.

(iv}  Write "Nil" to denote nil figures. bt i

v For a negative fi ¢ figure of loss, write *-" before such figure.

Evi}) All ﬁgurgcs shoul?:lﬁ miunded ofT to the nicarest one rupee, However, the tax payable be finally rounded off tw

the nearest multiple of ten rupees.

(2} Sequence for filling out parts and schedules

(i} Pan A
{ii} Schedules
i} Part B

{iv} Verification .

13. Part A-GEN
Most of the details to be filled out in Part-Gen of this form are self-explanatory. However, some of the detaiis

mentioned below are to be filled out as explained hereunder:-
(a) e-mail address and phone number are optional; L
{(b) In case of an individual, for “employer category”, Government category will include Central Government/
State Governments employees. PSU category will include public sectar companies of Central Government and

State Government; . . . .
{c) The code for sections under which the return is filed be filled as per code given in instruction No.9(i). 4

14. SCHEDULES ; }
(a) Schedule-FBI: The information in this Schedule shall ¢nable computation of the value of fringe benefits ina 4

case where the assessee is having business operation outside India also. Please note that even if there were
no employees or business operation outside India, the details of total number of employees based in India
have to be filled in row 3a of this Schedule.

{b) Schedule-FB:
(i)  This Schedule has been structured so as to compute the value of fringe benefits in a Tabular form.

(it) In column i, the nature of fringe benefits as provided in section 115WB in relation 1o which value of
fringe benefits under section 115WC is to be computed has been provided.
{(iii) (a) In column ii, the amount/ value of items mentioned in column i have to be filled in. i

(b) As mentioned in item 21 of the said Schedule, if there is no employee based outside India, the
value of fringe benefits to be filled in column ii shall be same as recorded in the books of
account in India.

(c) Further, as mentioned in item 22 of the said Schedule, if there are employees bagsd outside
India and separate books of account for Indian and foreign operations are maintained, the value
of fringe benefits to be filled in ¢column ii shall be same as recorded in the books of account in
India.

(d) Also as mentioned in item 23 of the said schedule, if there are employees based outside India
and separate books of account for Indian and foreign operations are not maintained, the vatue of
fringe benefits to be filled in column ii shall be as per giobal books of account and thereafter the
value of fringe benefits to be taxed in India shall be computed on proportionate basis as
explained in said jtem 23.

(e) If accounts have been maintained separately for each business, column ii be filled on the basia
of consolidated figures of all the businesses,

(iv) Where the books of account are auditable under section 44AB, the value in column ii should broadly
match with the value shown in the audit report under said section.

(v) In item 4, any expenditure on or payment for food and beverages provided by the employer to his
employees in office or factory or any payment through non-transferable paid vouchers usable only at
eating joints or outlets shzll not be included in column ii.

(vi) Initem 7, any expenditure incurred for fulfilling any statutory obligation or mitigating occupational
hazards, as referred to in Explanation to clause (E) of sub-section (2) of section 11SWB shall not be
included in column {ii).

(vii) Column iii provides the percentage at which value of fringe benefits as provided in section 115WC
on the basis of amount entered in column ii has to be computed.

{viii} The value of fringe benefit for each item to be entered in column iv shall be equal to the amount
filled in column ii as multiplied by the percentage shown in column iii and as divided by 100.




FBT RETURN ITR-8
207

(¢) Schedule-FBT,- In this Schedule, 114 the detnils of
on gelf-asacssment. Tho detailn of BSR Cexle of' 1
and amound paid should be filled

paymeni of fringe benefit tsx by way of sdvance tax and

he bank brunch (7 digits), date of deposit, chalian seriat no..
oul from the acknowledgement counterfoil

FB-COMPUTATION OF VALUE OF FRINGE DENEFI'TS AND TAX THEREON ,
PART D- (i Quarter wise break-up of fringe beneflts in required to be Riven in items | to 4, 50 aa to facilitate computation of intercst in
item 12 for default in paying the quarierly instutments of advance fringe benefis tax.

(i) Initem 3, M1 the dewnils of fringe benefis ne compuled in itom 20(d) of Schedule 17, The amount in item § must
necessarily be equal 10 the total of the emounts in jtams § (o 4.

(i} In itern &, compute the fringe benefit tax payable on the value of fringe benefita for the previous year,

item 5.

(iv) :?1 item 7. compute the surcharge ax prescribed by the law on the fringe benefit tax as computed io item 6. In case of 2
domestic company the mte of surcharge is 10 per cont whercas in cage of & company other than a domestic eompeny the
rate of surchargo is twvo and one-half per cent,

(v} Initcm 8. compute the education cess including scconsdary and higher education cess a3 prescribed by the law on the
fringe benefit tax and wurcharge thereon, The rate of edication cest

is 3 per cent.
(vi) Initem §2, compule the interest under section 115WJ(3} for default in payment of advance fringe benefil tax.
{vii) Initem 13, compute the interest under section 115WK( 1) for defaults in furnishing return of fringe benefit.

i-®., on the smount

15 VERIF1 CATION

(2) In case the return is (o be fumished in a paper format or clectronically under digital signature or in a bar coded return
format, please fill up the required information in the Verification. Strike out whatever is not a;ppllcabl_z. Please ensure that
the verification has been signed before furnishing the retum. Write the designation of the person si the rehon. )

{t) In case the retum is to be fumished electronically in the manner mentioned in instruction no. 5(iii), please fill verifi cation
form {Form ITR-V) . .

() lee(nole that any person making a false statement in the return or {he accompanying schedules shall be liable to be

prosecuted under section 277 of the income-tax Act, 1961 and on conviction be punizhable under that section with
rigorous imprisonment and with fine.
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ACTION POINTS

. This Form is
: 1is rele : s i
the Act, and who iu‘:?(?t[ l? ‘".]’Y person who s an ‘emplayer’ as defined in secion i ey of
of tinge benefits ¢ required to file the return of income but is liable to furnisha rety
ge benehits under section 115WD of the Act. "

2. Such a vers e
« pLIbUn Sh() I is . . i 3 1 L RErty

2009-10 in this Form. uld furnish the return of fringe benefits for the assessment year
ose accounts are required to be

3, £y alh Y . eyt . . .
Where the said person is () a company, or (i) a person wh
rnished on or before 30-9-2009,

aOTSI}Cd urjder section 44AB of the Act, this return should be fu
er persons should furnish this return on or before 31-7-2009.

4i ‘The person has the option to furnish this return, () either in paper.format, or (ij)
electronically under digital signature, or (i) by transmitting the data in the return electroni-
cally and thereafier submitting the verification of the return in Form ITR-V, or (iv) by

furnishing a bar-coded return in a paper form.
ed while preparing the return.

5. The instructions appended to the Form rhél'yhbe not
6. Where, after furmshmg theretun{ in th i« Formn, the person discovers any omission or
wrong statement therein, the person may furnish a revised return in this Form at any
time on or before 31-3-2011 or before the completion of assessment, whichever is

earlier.

7. This Form should not be used for furmshmg thereturn of fringé benefits for the assessment
year 2008-09. The Form app]jcable for that assessment year should be used.

8. The return should be verified andglgl;(;dm t’iw*prescnbed manner. |

9. Where the return in this Form is furnished in paper format, it should not be furnishedin
duplicate. Only one copy along with the acknowledgement slip duly filled in should be
furnished. The department will return the acknowledgement skip to the person after affixing -
its date stamp. This slip should be carefully preserved, as it is deemed as an ‘intimation’ under
section 115WE of the Act. __ ' :
10. Where the Form lsfurmshed in t_hé manner mmuoned é_it 5(&:).' the assessee need to !
s of Form ITR-V. Both copies should be verified by the assessee and :

printout two copie d
submitted to the Income-tax Department. The receiving official shall return one copy after :
affixing the stamp and seal. . o

11. Furnishing of ITR-V - Please furnish the Form ITR-V to the Income-tax Department,
CPC, Post Bag No. 1, Electronic City Post Office, Bangalore - 560100, Karnataka By
ordinary post only within thirty days after the date of transmitting the data electronically. -
ITR-V sent by Speedpost, Registered Post or Courler will not be accepted. No Form ITR-V
shall be received in any other office of the Income-tax Department or in any other .

ma‘rmer. i - . . . e
12 UTN No. - VidePressrelease No. 402/92/2006-MC (14 0f 2009), dated 30-6-2009, the CBDT |
has clarified that Taxpayers filing their income-tax returns for assessment year 2009-10,0r .

tinue to file their returns without mentioning the |

any other earlier assessment year may con
Number (UTN). The filing of such returns shall be treated as valid and ;

Unigue Transaction
in compliance to the requirements under section 139,

¢ FBT is discontinned with cffect from assessment year 2010-11.

13. Levy



VERIFICATION FORM

ITR-V
20
'ITR-V
Mol INDIAN INCOME TAX RETURN VERIFIC ATION FURM M"“m'z* car
R 1-22
r R.\' | Where the data of tho Retum of Income in Form ITR- ¥ (SAHAL), TR-2 078 1 1T 202
IT HSUUAMY, ITR-5, 1TR-7 filed bt NOT verefind clectruncatly |
(Mease seo Rulbe 12 of the In e Gia Rules, 140
- -'..__._4-_—-—_ .

5"““ o T T FormNumber ~ ~ 7 T g - o o S ‘
T B Flling Acknowledgeraent Number ~ IR ——
! pited v - .
| d e
b VERIFICATION
i T Jdaughter of + solerunly declare thai (o the best of my knowledie and belief, the nfurmstin [~ 19=
3 _,_,_————_———'smm submitied by me vide scknowledgerent number : 15 caftect and complete end b o accordmee
: k.g rerurn which has M tbe Income-tax Act, 1961. 1 further declare that | am muaking this retum in my c3pcity a1 m=d |
" wath the prvY 'NO:: :, make this return and verify it. 1 am holding permanent account number i
, apnalze cOmPERTLLS ;
l Source [P address

mBMdQR Code

e
' ctions: i
[mstru he duly signed (preferably in blue ink) Form ITR-V to “Centrafized Processing Cent_r\'.. ‘l::umg 1z Department,
1. Ples g,q,g;_r.oot ", by ORDINARY POST OR SPEED POST ONLY. Alternately, you mE;-Cmr, mm mmm
! nmg,:hm using Asdhasr OTP or Login to e-filing account through Net-Banking login or EVC obtalned generated ustng
| a.[idlt:;';anl?cmunmeml Account or EVC generated thraugh Bank ATM,
v

. rmathon of
ot be recelved in any other office of the Income-tax Depn.rtment or in any oth:r manper. The canfi
* Fwnm ?t-h‘;:::fmnlm-v st ITD-CPC will be sent to the e-mail Id registered in the ¢-Ming sccoun -
] iling
cessful verification. the return filing acknnwledgement can he downloaded from e- ]
3, Onsuc

ef. 1-4-2021.
mtuted by the IT (Seventh Amdt) Rules, 2021, w.e
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21y

{Plense sce Rule 12 of the Income

I————-'-‘——_"-"I"‘""_ ) "
|Where the dots of the Return of lncomo in Form ITR-1 (SAHAJ), ITR-2, ITR-3, ITR-
HSUGAM), ITR-5, ITR-6, ITR-7 Nled nnd varifled|

-

-tax Rules, 19621)

Assestment 'y
2021-13 ar

PAN

Name

Address

Status Form Number

Flled w/s e-FllIn! Acknowledgement Number

Current Year business loss, If any

Total Income

Book Proflt under MAT, where applicable
Adjusted Total Income under AMT, where applicable

Net tax payable

Interest and Fee Payable
Total tax, interest and Fee payable

Taxable Income and Tax
details

Taxes Paid
{(+)Tax Payable /(-)Refundable (6-7)

Dividend Tax Payable
Interest Payable

o |
2isle|m(a]|o|w|n]uw]|w

Total Dividend tax and interest payable

[
[ =]

Tazes Paid

Tax detalls

Distribution

-
[T

(+)Tax Payable /(-)Refundable (1 1-12)

-
f N

Accreted Income as per section 115TD
Additional Tax payable ws 115TD

-t
th

-
L)

Interest payable u/s 115TE
Additional Tax and interest payable

-
-1

18

& Tax Detall

Tax and interest paid
(+)Tax Paysble /(=)Refundable (17-18)

Accreied Income

19

g

Income Tax Return submitted electro

pically on DD-MM-YYYY 00:00:00 from IP address

using paper ITR-

having PAN

Form [Elecironic Verification
mode

verified by
Verification

Code

genersted through

System Generated Barcode/QR Code

*u-dm.umw

T TO CPC, BENGALURU.”

DO NOT SEND THIS ACKNOWLEDGEMEN .

1. Substituted by the IT (Seventh Amdt.) Rules, 2021, w.ef. 1-4-2021.
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RULE 2C

jication for the purpose of grant of approval of a f
versity or any hospital or other medical instltuti:nu;l: d:: ::l-::;;n('!lnstitution
() oF clause (111) or clause (iv) of first proviso to clause (23C) of Bectio)no; ;lause

lication under claus . .

c. (1) An appi e (i) or clause (i) or clause (ii

2 of first proviso to claus'e (23C) of section 10 for the grant of d;p)rg:acllg;c: ;uﬁ;é
trust or ;;;_?tzztzz:fzig,t a;'i un;;;erszfy t}r other educational institution or any hospital
other medical institution (hereinafter referred toas ‘th icant’ made

in the following Form, namely:— eapplicant)) shall be

) Form No. 10A in case of application under clause (i) or clause @iv 1
proviso to clause (23C) of section 10 to the Principal Commi(:sii;:zfe?::
Commissioner authorised by the Board; or

{[APP

p— .
"~ Substituted by the IT (Sixth Amdt.) Rules, 2021, w.e.f. 1-4-2021. Prior to i jtuti
: 2C, as substituted for rules 2C and 2CA by the IT (Sixth Amdt.) Rlﬂel;,tg(ﬁs;‘:vb:tt} “;fllcil}zgilsf
read as under: ‘ P ’
¢, Application for the purpose of grant of approval for the exemption under sub-
sub-clause (v), sub-clause (i) and sub-clause (via) of clause 12;0) of secﬁof:uf Of‘f(uf)egé
escribed authority under sub-clause (i), sub-clause (v), sub-clause (vi) and sub-clause (via)
of clause (23C) of section 10 shall be the Principal Commissioner or Commissioner whom the
Central Board of Direct Taxes may authorise to act in this behalf.
(2) An application for grant of approval for the exemption under sub-clause (iv), sub-clause
(v), sub-clause (v or sub-clause (via) of clause (23C) of section 10 to any fund or institution,
any trust (including any other legal obligation) or institution, any umiversity or other
educational institution and any hospital or other institution (hereinafter referred to as ‘the
applicant’) shall be made in Form No. 56 and shall be verified by the person who is authorised
to verify the return of income under section 140, as applicable to the assessee.
(3) Form No. 56 shall be furnished electronically, —
(3 under digital signature, if thereturn of income is required to be furnished under digital
signature; or R
() through electronic verification code in a case not covered under clause (2).
(4) The Principal Director General of Income-tax (Systems) or the Director General of
Income-tax (Systems), as the case may be, shall lay down the data structure, standards and
procedure of furnishing and verification of Form No. 56 and shall be responsible for
formulating and implementing appropriate security, archival and retrieval policies in relation
to the said form so furnished.” - - -~ "> -
Earlier, rule 2C and 2CA were amended by the IT (Ninth Amdt.) Rules, 1989, w.e.f. 28-8-1989,
IT (Bighteenth Amdt) Rules, 1998, w.ef. 12-10-1998, IT (Third Amdt) Rules, 2001, wef.
3-4.2001, IT (Seventeenth Amdt.) Rules, 2001, w.r.e.f. 3-4-2001, IT (Fourteenth Amdt.) Rules,
2006, w.e.f. 24-11-2006, IT (Fifth Amdt.) Rules, 2007, w.ef. 1-6-2007, IT (Sixth Amdt.) Rules,
2007, w.ef. 1-6-2007 and IT (Eleventh Amdt.) Rules, 2014, w.ef. 10-11-2014

talb:T
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(ii)
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2

Forni No g e

Provi :\ff’. I(J.;I Bivcase of application under clanse @i) or clause (i) of [iry

Co SO to clanse (23C) of section 10 1o the Principal Commissioney
ORUNnISSIoner wnder the said proviso, !

2) The armtin:
‘(i(fmf,f::' up:p!u afum. nnder stib-rule (/) shall be a(_.‘-umpaﬂjcd by the f"”ffwm
e, as required by Form No. 10A or 10AB, as the case may be, namely._ A

(a)
(b)

(c)

(d)
{e)
()
(g)

(h)

i)

)

H'hv.n.» the applicant is created or established, under an instrument, 5, i
certified copy of such instrument crealing or establishing the applicay,.
l.ivh(_oru the applicant is created or established, otherwise than under 4,
instrument, self-certified copy of the document evidencing the creatiy,,
or establisliment of the applicani;
self-certified copy of registration with Registral
trar of Firms and Societies or Registrar of Public Trusts,
be;

self-certified copy of registral
tion) Act, 2010 (42 of 2010), if t
self-certified copy of existing order granting approval u

r of Companies or Regiy.
as the case mqy

ion under Foreign Contribution (Regulg.
he applicant is registered under such Act;

nder clause 23C)

of section 10;

self-certified copy of order of rejection of application for grant of approval

ynder clause (23C) of section 10, if any;

where the applicant has been in existence during any year or years prior

tothe financialyear in which the application for registralion f.s.made, self-

certified copies of the annual accounts of the applicant relating to such
re than three years invmediately

prior year or years (not being mo
preceding the year in which the said application is made) for which such

accounts have been made up;

iness undertaking is held by the applicant as per the
provisions of sub-section (4) of section 11 and the applicant has been in
existence during any year or years prior 1o the financial year in which the
application for registration is wmade, self-certified copies of the annual
accounts of such business undertaking relating to such prior year or
years (not being more than three years immediately preceding the yearin
which the said application is made) for which such accounts have been
made up and self-certified copy of the report of auditas per the provisions
of section 44AB for such period;

where the income of the applicant includes profits and gains of business
as per the provisions of sub-section (4A) of section 11 and the applicant
has been in existence during any year or years prior to the financial year
in which the application for registration is made, self-certified copies of
the annual accounts of such business relating to such prior year or years
(not being more than three years immediately preceding the year in
which the said application is made) for which such accounts have been
made up and self-certified copy uf the report of auditas per the provisions

of section 44AB for such period;
note on the activities of the applicant.

where a bus
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A3) Form No 104 OT {OAB.’ as the case may be, shall be furnished clectronicall
() underdigitalsignature, if the return of income is _ onically,—
nnder digital signature; requiredio be furnished
i) through electronic verification ; s
(ii . code in a case not covered under clause
(4) Form No. 10A or 10AB, as the case may be, shall be verified by the person who is

ol horised to verify the return of income under section 140, as applicable to the

applicant.
5) On receipt of an applicarion in Form No. 10A, the Principul C 55§
Commiissionet, authorised b?f the Board shall pass an ordelfctfn »ﬁﬁgﬂfﬁf g
appfoval under cla use () or {iii) of the second proviso read with the ninth pﬁovisg:‘g
clause (2}32(3 ) .o{ Set(:"ttmlr 10 !Z 1"-:}(?'[1'}?)12 ?\fg ! OA}1 C and issue a sixteen digil alphanumeric
Unique Registration Number to the applicants maki icati
Unigue ot e erutle (1) pp aking application as per
(6) If, at any Fqinr of time, it is noticed that Form No. 10A has not been duly filled in
not prowdmg-, fully or part{y, or by providing false or incorrect information or
documents required to be provided under sub-rule (1}or (2) or by not complying with
the requirements of .?ub- rules (3) or (4), the Principal Commissioner or Commis-
sioner, as referred to in sub-'rule (5), after giving an opportunity of being heard, may
canceltheapproval grantedin FormNo. 0ACand Unique Registration Number(URN)
icsued under sub-rule (5), and such approval in Form No.l10AC or such Unigue
Registration Number (URN) shall be deemed to have never been granted or issued.

(7)In case of an application made under clause (iv) of first proviso to clause (23C) of
section 10 during previous year beginning on 1st day of April, 2021, the provisional
approval shall be effective from the assessment year beginning on Ist day of April,

2022.

(8) In case of an app
theorder of approva

lication made in Form No. 10AB under clause (i) of sub-rule (1),
lor rejection or cancellation under second proviso read with the
ninth proviso to clause (23C) of section 10 shall be in Form No. 10AD and in case if
the approval is granted, sixteen digit alphanumeric number Unique Registration
Number (URN) shall be issued, by the Principal Commissioner or Commissioner
referred to in second proviso to clause (23C) of section 10.

(9) The Principal Director General of Income-tax (Systems) or
of Income-tax (Systems), as the case may be, shall:

(i) lay down the form, data structure, standards and procedure of:

(a) furnishing and verification of Form No. 10A or 10AB, as the case

may be;
(b) passingtheorder under second provisoto clause (23C) of section 10;

(i) be responsible for formulating and implementing appropriate security,
archival and retrieval policies in relation 10 the form so furnished or the

order so passed.]

the Director General
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RULE 5C

'{Guidelines, form and manner In r
, espect of approval under clause (1) and cla
(1if) of sub-section (1) of section 35. P PP -

5C. (1) An application for approval,—
(i) under clause (if) or clause (iif)] of sub-section (1) of section 35bya’[**]
research association in ‘[ Form No. 3CF];

(i) under clause (i) or clause (ifi) of sub-section (1) of section 35 by a
university, college or other institution in *[Form No. 3CF},

shall be made, at any time during the financial year immediately pre.ceding the
assessment year from which the approval is sought, to the Commissioner of
Income-tax or the Director of Income-tax having jurisdiction over the applicant,

6[(1A) Form No. 3CF shall be furnished electronically, —
i) underdigitalsignature, if the return of income is required to be furnished

under digital signature;
(i) through electronic verification code in a case not covered under clause

i)
(1B) Form No. 3CF shall be verified by the person who is authorised to verify the
refurn of income under section 140, as applicable to the applicant.
(1C) The Principal Director General of Income-tax (Systems) or the Director Gen-
eral of Income-tax (Systems), as the case may be, shall:
(i) laydown theform,datastructure, standards and procedure of furnishing
and verification of Form No. 3CF;
(i) be responsible for formulating and implementing appropriate security,
archival and retrieval policies in relation to the said application made.)

lication [in] Form No. ’[3CF] shall be filled out if the asso-

(2) Annexure to the app
ciation claims exemption under clause (2/) of section 10 of the Income-tax Act.

(3) The applicant shall send a copy of the application in Form No. 8[3CF] to Mem-
ber (IT), Central Board of Direct Taxes accompanied by the acknowledgement
receipt as evidence of having furnished the application form in duplicate in the
office of the Commissioner of Income-tax or the Director of Income-tax having

jurisdiction over the case.
(4) The period of one year, as specified in the fourth proviso to sub-section (1) of
section 35, before the expiry of which approval is to be granted or the application

Inserted by the IT (Twelith Amdt.) Rules, 2006, w.e.f. 30-10-2006.

Inserted by the IT (Fourth Amdt.) Rules, 2011, w.ef. 5-4-2011.

Word “scientific” omitted, ibid.

Substituted for “duplicate in Form No. 3CF-I" by the IT (Sixth Amdt.) Rules, 2021, wel.
1-4-2021.

Substituted for “duplicate in Form No. 3CF-I", ibid.

Sub-rules (14) to (1C) inserted, ibid

Substituted for “3CF-I", ihid

Substituted for "3CF-I or, as the case may be, Form No. 3CF-II", ibid.

AW

@ N~ o
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. o bt rcjcctcd by the C_C“lf'a] Government shall be reckoned from the end of the
- t(nth in which the application form from the applicant for approval is received in
,}10 office of Member (IT), Central Board of Direct Taxes,

the

If any defect is noticed in the application in Form No.
©) gment is not attached thereto, the Commissioner of
do¢ be, the Director of Income-tax shall serve a deficje
b ;g;re the expiry of one month from the date of receip
his Office-

applicant shall remove the deficiency within a period of fifteen davys from
(]f;)e'lc.ll::e 51? service of the deficiency letter or within such further period W});ich, on
fsu‘l application made in t1:1i§ behalf may be extended, so however, that the total
riod for removal of dgh.cmncy clioe:s not exceed thirty days, and if the applicant
fails to remove the deficiency within the period of thirty days so allowed, the
commissioner of Income-tax or, as the case may be, the Director of Income-tax

shall send his recommendation for treating the application as invalid to the Mem-
per (IT), Central Board of Direct Taxes.

*[3CF] or if any relevant
Income-tax or, as the case
ncy letter on the applicant
t of the application form in

(7) The Central Government, if satisfied, may pass an order treating the applica-

tion as invalid.

(8)If the application form is complete in all respects, the Commissioner of Income-
tax or, as the case may be, the Director of Income-tax, may make such inquiry as
he may consider necessary regarding the genuineness of the activity of the asso-
ciation or university or college or other institution and send his recommendation
to the Member (IT) for grant of approval or rejection of the application before the

expiry of the period of three months to be reckoned from the end of the month in
which the application form was received in his offjce.

(9) The Central Government may before granting approval under clause (i) or
clause (ii?) shall call for such documents or information from the applicant as it

may consider necessary and may get any inquiry made for verification of the
genuineness of the activity of the applicant.

(10) The Central Government may, under sub-section (1) of section 35, issue the
notification to be published in the Official Gazette granting approval to the asso-

ciation or university or college or other institution or for reasons to be recorded in
writing reject the application.,

(L1) The Central Government may withdraw the approval granted under clause
(i) or clause (iif) of sub-section (1) of section 35 if it is satisfied that the 19[***]
research association or university or college or other institution has ceased its
activities or its activities are not genuine or are not being carried out in accor-
dance with all or any of the conditions under rule 5D or rule 5E.

(1?) No order treating the application as invalid or rejecting the application or
Withdrawing the approval, shall be passed without giving a reasonable opportu-

Rity of being heard to the 9[***] research association or university or college or
Other institution,

-\_‘-—-—__

13’ Substituted for *3CF-1or Form No. 3CF-II” by the IT (Sixth Amdt.) Rules, 2021, w.e.f. 1-4-2021.
- Word “scientific® omitted by the IT (Fourth Amdt.) Rules, 2011, w.e.f. 5-4-2011.
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(13) A copy of the order invalidating or rejecting the application or Wilhfirawing
the approval shall be communicated to the applicant, the Assessing Officer g, d
the Commissioner of Income-tax or, as the case may be, the Director of Incom,

tax.]
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RULE 5CA

jmatlon under fifth proviso to sub-section (1) of section 35,

|[lni . s ; der fift} OVi
{) An intimaiion under jifiit proviso to sub-section (1) of section 35 by a
sCA: (,).. ofi association, untversity, colle ) -/ .y i
A researn g ge or other institution referred to in

. fii) or clause {iii) or th:e company ref:zrred to in clause (iia) of said sub-sectior
Jatise f; her referred to as 'the applicant’) shall be made in Ig'orfma;\lou.q;‘ CIJJAM::;I:'(;;;

g‘:;’:;;a ! Conumnissioner or Commissioner authorised by the Board.
r .
, application under sub-rule (1) shall be accompanied th .
) The .f_:, as required by Form No.10A, namely:— i by the following

witere the applicant is created or established under an instrument, self-
certified copy of the instrument; ’

) where the applicant created or established otherwise than under an
instrument, self-certified copy of the document evidencing the creation
or establishment of the applicant;

() self-certified copy of registration with Registrar of Companies or Regis-
trar of Firms and Societies or Registrar of Public Trusts or other registra-
tion document, as the case may be;

d) self-certified copy of registration under Foreign Contribution (Regula-
tion) Act, 2010 (42 of 2010), if the applicant is registered under such Act;
(e) self-certified copy of existing Notification granting approval under sec-
tion 35.
(3) Form No. 1 0A shall be furnished electronically, —

(i) underdigitalsignature, if the return of income is required to be furnished
under digital signature;
(i) through electronic verification code in a case not covered under clause
).
(4) Form No. 10A shall be verified by the person whois authorised to verify the return
of income under section 140, as applicable o the applicant.

(5) On receipt of an application in Form No. 104, the Principal Commissioner or
Commissioner, authorised by the Board shall issue a sixteen digit alphanumeric
Unique Registration Number (URN) to the applicants making application as per sub-
rule (1).

(6)1f, at any point of time, it is noticed that Form No.10A has not been duly filled in
by not providing, fully or partly, or by providing false or incorrect information or
documents required to be provided under sub-rule(1)or(2) or by not complying with
the requirements of sub-rule (3) or (4), the Principal Commissioner or Commis-
sioner, after giving an opportunity of being heard, may cancel the Unique Registra-
tion Number (URN) issued under sub-rule (5)and such Unigue Registration Number
(URN) shall be deemed to have never been issued.

(7) The Principal Director General of Income-tax (Systems) or the Director General
o Income-tax (Systems), as the case may be, shall:

—
- Inserted by the IT (Sixth Amdt.) Rules, 2021, w.ef. 1-4-2021.

7 Rule 5CA

Jw,mzen
(a)
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() lav douwn the duta Structure, standards and procedure of f “""':S"f’lg ang
verification of Form No. 10A; and _ _

(i} be responsible for formulating and in_rplcn-re;ﬂ‘ﬂ'?g J?P’ oprute S€Curiy,

archival and retrieval policies in relation to the said form so f umzshed_]
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RULE 5F
—___-__-__——-——._
ped authority, guidelines, form, manp
a[Pres?]lause (iia) of sub-section (1) of section 35e.r and conditions for approval

under ¢ 8
For the purposes of clause (iig) of sub-secti )
.(gi-)ibed authority shall be the Chief Commismn (1) of section 35, the pres-

. sio .
. diction over the applicant. ner of Income-tax having
'uI‘lS

Guidelines, form and manner in respect of approval under clause (iiq) of sub.

2) (1) of section 35 shall be as under —

ction
§¢ (@) An application for approval under clause (iig) of sub.
section 35 by a company shall be made in
Commissioner of Income-tax having jurisdict

any time during the financial year immedjat

ment year from which the approval is sought

J[(az) Form No. 3CF shall be furnished electronically, —

(i) under digital signature, if the rer
furnished under digital signature:

section (1) of
.Z[Form No. 3CF), to the
lon over the applicant, at
ely preceding the assess-

urn of income is required to be

(i) through electronic verification code in

clause (i).

(ab) Form No. 3CF ..S'hﬂ” be verified by the person who is authorised to verify
the return of income under section 140, as applicable to the applicant.

(ac) The Principal Director General of Income-tax (Systems) or the Director
General of Income-tax (Systems), as the case may be, shall:

(i) lay down the form, data structure, standards and procedure of
furnishing and verification of Form No.3CF;

(i) beresponsible for formulating and implementing appropriate secu-
rity, archival and retrieval policies in relation to the said application
made.)

(5) The applicant shall send a copy of the application in Form No. [ 3CF] to
the prescribed authority, accompanied by the acknowledgement receipt
as evidence of having furnished the application form in duplicate in the
Office of the Commissioner of Income-tax having jurisdiction over the
case.

a case not covered under

(¢) Every notification under clause (ia) of sub-section (1) of section 35 shall
be issued or an order rejecting the application shall be passed vyithln a
period of twelve months from the end of the month in _wl:uch the
application was received in the Office of the Chief Commissioner of
Income-tax.

e S

L. Inserted by the IT (Tenth Amdt.) Rules, 2008, w.e.f. 1-4-2009.

2 ?ubstituted for “duplicate in Form No. 3CF-III” by the IT (Sixth Amdt.) Rules, 2021, w.elf.
-4-2021.

3. Clauses (aq) to (ac) inserted, ibid.

4 Substituted for *3CF-IIT", ibid.
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(d) If any defect is noticed in the application in Form No. *[3CF] or if any
relevant document is not attached thereto, the C(?mmls‘l;m?ner of
Income-tax shall serve a deficiency letter on the applicant be ?l‘ e tl}e
expiry of one month from the date of receipt of the application form in
his office.

¢) The applicant shall remove the deficiency 100
© from I:l?c date of service of the deficiency letter or wnthgl t:.:;l; nfct;é'ctlher
period which, on an application made in this beh?.l-f ma)’d ees ot excé:g
however, that the total period for removal of def1c13n<§y . c:l 25 1101 xcee
thirty days, and if the applicant fails to remqve_the e f}ifco g] withint alei
period of thirty days so allowed, the Commissioner 0 O o b
send his recommendation to the Chief Commissioner ol 1Inco or

treating the application as invalid.

() The Chief Commissioner of Income-tax may, afte
commendations referred to in clause (&), pass an or
tion is invalid. o

(g) If the application form is complete in all respects, the quc:;lmlssmner of
Income-tax may, make such inquiry as he may consider Eeces&qa}:-jy
regarding the genuineness of the activity of the company a;l send his
recommendation to the Chief Commissioner of Income:-tax or grant of
approval or rejection of the application before the expiry qf the Penod
of three months to be reckoned from the end of the month in which the
application form was received in his office.

(k) The Chief Commissioner of Income-tax may, before granting approval
under clause (iig) of sub-section (1) of section 35, call for such documents
or information from the applicant as it considers necessary and may get
any inquiry made for verification of the genuineness of the activity of the

applicant.

() The Chief Commissioner of Income-tax may, under sub-section (1) of
section 35, issue the notification to be published in the Official Gazette
granting approval to the company or for reasons to be recorded in
writing reject the application.

within a period of fifteen days

r examining the re-
der that the applica-

() The Chief Commissioner of Income-tax may withdraw the approval
granted under clause (iia) of sub-section (1) of section 35 if he is satisfied
that the company has ceased to carry on its activities or its activities are
not genuine or are not being carried on in accordance with all or any of
the conditions under this rule :

Provided that no order treating the application as invalid or rejecting the
application or withdrawing the approval shall be passed without giving
a reasonable opportunity of being heard to the company.

(k) Acopyoftheorderinvalidating orrejecting the application or withdraw-

ing the approval shall be communicated to the applicant, the Assessing
Officer and the Commissioner of Income-tax.

5. Substituted for “3CF-III" by the IT (Sixth Amdt.) Rules, 2021, w.e.f. 1-4-2021.
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roval to a company under clause (iigy of .
Aﬂ%‘}ect to the following conditions, “ame:’l; : iUb-sectnon (1) of section 35 shall

N .
be (@) The sum paid to the company sha]j pe use

The applicant company shal] .

» own employees using itjg‘. own ::‘s‘:t};;on sci
A company approved under c] i

() shall main.tam.s‘eparate books oall’giigtl:gt?li f—:b‘section

by it for scientific research, reflect therein thesal;ﬁct of t

on r?search, get such books of account audited f;’um used for carrying

furnish the report of such audit duly signed y gn accountant, and

accountant to the Commissioner of Income-tax h:\lfling‘_fiit:igg? tl_)y such

ction over

the case, by the due date of furnishin .
section (1) of section 139. g the return of income under sub-

Explanation—For the purpose of this clause “acc an

. » 0 L
same meaning as assigned to it in Explanation l::,l tsu];_ ;:ail have the
section 288 of the Act. ction (2) of

(&) The company shall maintain a separate statement of donations received
an;-jn}ihil a;n(;;:nt ufﬁ:.l foi"l ;‘ﬁsearch and a copy of such staternent duly
certified by the auditors accompany the re i
in sub-rule (3). y port of audit referred to

(¢) Subsequent to approval, the company shall, every year, by the d
of fu.rmshmg the return of income under sub-sezi)c{m (1) gf seectiléi c}gt;
furmsl} a statement to the Commissioner of Income-tax containing the
following information, namely (—
() a detailed note on the researeh work undertaken by it during the
previous year;
(i) a summary of research articles published in national or interna-
tional journals during the year;
(iii) any patents or other similar rights applied for or registered during
the year;
(iv) programme of research projects to be undertaken during the
forthcoming year and the financial allocation for such subjects.
(f) If the Commissioner of Income-tax is satisfied that the company,—
() is not maintaining separate books of account for research activi-
ties, or
(i) has failed to furnish its audit report, or

(#i)) has not furnished its statement of the sums received and the sums
used for research, or a statement referred to in sub-clause (&), or

(1) of section 35
he sums received

(iv) has ceased to carry on its research activities, or its activities are not

genuine, or
(v) is not fulfilling the conditions subject to which approval was

granted to it,
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he may after making appropriate enquiries, furnish a report on the
circumstances referred to in sub-clauses (i) to (v) to the jurisdictiona)
Chief Commissioner of Income-tax within six months from tl'}e date of
furnishing the return of income under sub-section (1) of section 1393
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' Rule 6G
RULE 6G

'| (.(.(-‘___R,-;mr!.v u/ atidit n/

aACceners ey
on busines of per.

SOrprofosyio
port of audit of accounts to bo furnished under ecction 44A8

1y The repott of audit of the accounts of 4 pepaon «
under section 44AB* shall,— Person required te be furnished

(@) in the '““:i gl @ P‘-‘m:i)" who carries on business or profensi
is required by or under any other law o get his acc hoton and whe
Form No. 3CA; *accounts audited, be in

i - > of a person wh i
(b) in .the cascofap who carries on business i
being a person referred to in clause (a), be in FSZ;::; r;;gfg‘géon but nt

» The particulars which are required to be furnished i
%[;)Form ] ed under section 44AB shall be

' re udit furnished under thi .

(3) The report of a ! r this rule may be revised

:.!cm'"g revised report of audit from an accountant, duly signed aend?eﬂfﬁgm bf:
accountant, and?‘ urrfzsk i bef ore the end of the relevant assessment year for wshuiih
the repofg Pe?“‘("}'j’ if g’é')'e "]51 P‘;zymem by such person after furnishing of report
under sub-rules (1) an which necessitates recalculation of dis

scction 40 or section 43B] f disallowance under

N g rryfn,;

1 Re
60-

R

{_ Inserted by the IT (Amdt.) Rules, 1985, w.e.f. 1-4-1985.

2. Substituted by the IT (Fourteenth Amdt.) Rules, 1999, w.e.f. 4-6-1999. Prior to its substitution,
rule 6G, as amended by the IT (Sixth Amdt.) Rules, 1985, w.ef. 1-4-1985.

3. Section 44AB cannot be construed as superfluous—A.S. Sarma v. Union of India[1989] 175
[TR 254 (AP); Abhay Kumar & Co. v. Union of India [1987] 164 ITR 148 (Raj.). Prescribing
different dates for companies and other assessees is not discriminatory.—N. Vinodkumar &
Co.v. Union of India [1999] 237 ITR 502 (Kar.). Expression ‘accounts’, used in section 142(2A)
or under section 44AB, does not mean merely books of account of assessee, but it could
include books of account, balance sheets and all other records maintained by assessee,
irrespective of fact whether accounts maintained by assessee may or may not be in such form
or manner or system as prescribed under section 44AA - S.J. Agarwal & Co.v. ITO[2008] 114
ITD 27 (Pune - Trib.). Non-inclusion of income-tax practitioners for auditing accounts is not
violative of article 19 of the Constitution - 7.D. Venkata Rao v. Union of India [1999] 103

Taxman 621/237 ITR 315 (SC).
Non-filing of audit report is a curable defect under section 139(9) of the Act - M. State Agro
Industries Development Corporation Ltd. v. CIT [2003] 183 CTR (MP) 33. In case of an
individual carrying on business as a sole proprietor it is necessary to comply with provisions
of section 44AB only in respect of his business income; it would not_be necessary to comply
with provisions of section 44AB in respect of his other income - Ghai Con:s‘rmcuon v. State of
Maharashira [2009] 184 Taxman 52 (Bom.). For details, see Taxmanns Master Guide to
Income-tax Rules.

4. Inserted by the IT (Eighth Amdt,) Rules, 2021, w.ef. 1-4-202 1.
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RULE 11AA

'[Requirement for approval of instity
(5) of section 80G.

11AA.

tion of fund under clause (vi) of sub-sectiop,

application for approval under clause (vi) of sub-section (5) of sectiop,

(1)An
80G, the institution or fu ; : :
be made in the followin fos rr:: nnacfézz;inaﬂer referred to as ‘the applicant’) shqy

(a) Form No, 10A in case of application under clause (i) or clause (iv) of firs;

rovi e )
grogtso ro.sz{b section (35) of section 80G to the Principal Commissioney
ommissioner authorised by the Board;: or

(b) F;sz. No. 10ABin case of application under clause (ii) or clause (i)’ of firs;
proviso to.ssz-secnon (5) of section 80G to the Principal Commissioner
or Commissioner authorised under the said proviso.

220) The appl:catzon. under sub-rule (1) shall be accompanied by the following
cuments, as required by Form No. 10A or 10AB, as the case may be, namely:—

(a) whe.r.? the applicant is created, or established, under an instrument, self-
certified copy of the instrument;

1. Substit utt_ed by the IT (Sixth Amdt.) Rules, 2021, w.e.f. 1-4-2021. Prior to its substitution, rule
11AA, as inserted by the IT (Seventeenth Amdt.) Rules, 1992, w.e.f. 21-9-1992 and later on
an_lended by the IT (Eleventh Amdt.) Rules, 2014, w.e.f. 10-11-2014 and substituted by the IT
(Sixth Amndt.) Rules, 2019, w.ef. 5-11-2019, read as under :

“11AA. Requirements for approval of an institution or fund under section 80G.—(1) For
approval under clause (vi) of sub-section (5) of section 80G, the institution or fund (herein-
afterreferred to as ‘the applicant’) shall be required to file application in Form No. 10G, which
shall be verified by the person who is authorised to verify the return of income under section
140, as applicable to the assessee.

(2) Form No. 10G shall be fumished electronically,—

() under digital signature, if the return of income is required to be furnished under digital
signature; or
(i) through electronic verification code in a case not covered under clause ().

(3) The Principal Director General of Income-tax (Systems) or the Director General of
Income-tax (Systems), as the case may be, shall lay down the data structure, standards and
procedure of furnishing and verification of Form No. 10G and shall be responsible for
formulating and implementing appropriate security, archival and retrieval policies in relation
to the said form so furnished.

(4) The Principal Commissioner or Commissioner may call for such further documents or
information from applicant or cause such inquiries to be made as he may deem necessary in
order to satisfy himself about the genuineness of the activities of the applicant.

(5) Where the Principal Commissioner or Comrmissioner is satisfied that all the conditions laid
down in clauses (i) to (v) of sub-section (5) of section 80G are fulfilled by the applicant, he shall
record such satisfaciion in writing and grant approval under clause (vi) of sub-section (5) of
section 80G.

(6) Where the Principal Commissioner or Commissioner is satisfied that one or more of the
conditions laid down in clauses (3) to (v) of sub-section (5) of section 80G are not f ul_fn!led, he
shall record the reasons in writing and reject the application for approval after giving the
applicant an opportunity of being heard. . o

7) The order granting approval under clause (vi) of sub-section (5) of section 80G or rejecting
Eh)e application shall be passed within the period of six months from the end of the month in

which such application was received.”
*Be read as ‘clause (#if).
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. e
} where the applicant is created, .
e instrument, self-certified copy Dt}rtzstabhgh
or establishment of the applicant:
c) self-certified copy of registration wi .
{ trar of Firms and Societies or Regz;:}; f;g!.szrar
be;
d) Sfflf ~certified copy of registration under Forei s
tion) Act, 2010 (42 of 2010), if the applicant is i’;f.ﬁ‘i’:éé‘ iféon (Regula-
(e) self-certified copy of existing order granting registration er such Act;
of sub-section (5) of section 80G; under clause (vi)
) self-certified copy of order of rejection of applicati
under clause (vi) of sub-section (5} of s’;cfgﬁcgggng;ogf;?mofapproval
() where f‘he ap.plicant.has been in existence durin ’ ; -
to the financialyear in which the application for ,.g;;gfrﬁ ‘:gnoi’s' yearse’;;ret?fr r(

e docur:g' otherwise than under an
nt evidencing the creation

of Companies or Regis-
Public Trusts, as the case rfmy

certified copies of the annual accounts of th ;
. e appl, ; :
prior year or years 't not being more than tzfefay?:;t:zlai:;znri t?i:mczh |
preceding the year in which the said application is made) for wh _ehuzte Y
accounts have been made up; which such
(h) note on the activities of the applicant.
m No. 10A or 10AB, as the case may be, shall be furnished electronically, —
(i) underdigital signature, if the return of income is 1 s
under digital signature; requiredtobefurnished
{ii) ;i F;rough electronic verification code in a case not covered under clause

1 No. 10A or 10AB, as the case may be, shall be verified by the person who is

(4) Forn . >
authortsed to verify the return of income under section 140, as applicable to the

applicant.
(5) On receipt

(3) Fo

of an application in Form No.10A, the Principal Commissioner or
Commissioner, authorised by the Board shall pass an order in writing granting
approval under clause (i) or (iii) of the second proviso read with third proviso of sub-
section (5) of section 80G in Form No. 10AC and issue a sixteen digit alphanumeric
Unique Registration Number (URN) to the applicants making application as per
clause (a) of sub-rule (1).
(6) i, at any point of time, it is noticed that Form No. 10A has not been duly filled in
by not providing, fully or partly, or by providing false or incorrect information or
documents required to be provided undersub-rule (1) or(2)or by notcomplying with

of sub-rule (3) or (4), the Principal Commissioner or Commis-

the requirements
sioner, as referred to in sub-rule (5), after giving an opportunity of being heard, may
Unique Registration Number

cancel the approval granted in Form No. 10AC and
(URN), issued under sub-rule (35), and such approval or such Unique Registration

Number (URN) shall be deemed to have never been granted or issued.
(7) In case of an application under clause (iv) of first proviso 10 sub-section (5)
isional approval shall be effective from date of order, as

referred to in sub-rule (5)-
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(8) In case of an application made in Forni No. 10AB under clause Si )of -‘i,!_ff?—ru!e (1)
the order of approval or rejection or cancellation under S€core. proviso o sup,
rinz No. 10AD and in case€ if the approvy] g
tration Number (URN,

sectior:f (5) of section 80G shall be in Fo Regi
ted, si . . : Unigue Regisirds
granted, sixteen digit alphanumeric number ’r ::I) N Commissioner referred 10 i,

shall be issued, by the Principal Commissione
second proviso to sub-section (5) of section 80G.
-tax (Systems

(9) The Principal Director General of Income
shall:

of Income-tax (Systems), as the case may be, d y
i) lay down the data structure, standards and proceaure o

(a) furnishing and verification of Form No. 10A or 10AB, as the case myy

be;

(b) passing
o d imple

(i) be responsible for formulating an imp .
archiﬁ and retrieval policies in relation to the said a

order so passed as the case may be.

) or the Director Geneyy|

the order under second proviso to sub-section (5) of section

menting appropriate security,
pplication made oy



7 REVISED RULES AND ropps
RULE 12
-______"_"'-'-—--_

PART 111
—_—
ASSESSMENT PROCEDURE
,[Ret“"“ of income and return of fringe benefits’,

The return of income required tg be iy
12. (Nl . O be furnished ,

section (3) or sgb-seqtlon (4A) or sub-section (ZB;J';?Z:%Ub-se_ctmn (D orsub-
section (4D) “lor sub-section (4E)] *[or sub-section (4F)] of s ?eCtlon (4C) or sub-
f sub-section (1) of section 142 or sub-section (1) of Sectioe: 1on 139 or clause (j)

. i 148 :
] relating to the assessment year commencing 5[on t Or section 153A
sli'lau’___ g °[on the 1st day of April, °[20217]

Rule 12

Wand return of fringe benefits” should be omitted.

_ Substituted by the IT (Fourth Amdt.) Rules, 20 . )

L e 12, as amended by the IT (Seventh Amdt.?;;iﬁ::'zlotes ot 245 3006 wybstitution,
Amdt.) Rules, 2006, w..f. 19-10-2006, IT (Fifth Amdt.) Rules, 2006, w.o.f. 163006 o +cd"
Amdt) Rules, 2004, w.ef. 1-4-2004, IT (Sixth Amdt) Rules, 2003, wof. 14.5.2005 o cors!
Amdt) Rules, 2(?03, w.ef. 28-1-2003 [as corrected by Notificat'ion- No SO 258(] IT d(gu-st
5.3-2003], IT (Thirteenth Amdt.) Rules, 2002, w.e.f. 24-6-2002 IT (Tenth ;ﬂhmdt. Rg ) Sared
w.ef. 2-7-2001, IT (Thirteenth Amdt.) Rules, 1998, w.ef. 9-9—1998 IT (Fourth ‘l mdtes,li‘zl?l{}l.
1998, w.ef. 1-4-1998, IT (Eighth Amdt) Rules, 1997, w.cf. 27-6-1997 [as corremod by
Notification No. SO 870(E), dated 15-12-1997], IT (Sixteenth Amdt.) Rules, 1995, w.e fez;,_gy
1995, IT (Fourth Amdt.) Rules, 1995, w.ef. 1-6-1995, IT (Third Amdt) Rules, 1994,
w.ef. 1-6-1994, IT (Eighth Amdt.) Rules, 1991, w.r.ef. 1-4-1989, IT (Amdt.) Rules, 1981, w.ef.
1-4-1981, IT (Second Amdt.) Rules, 1979, w.ef. 1-4-1979, IT (Fifth Amdt) Rules, 1976, w.of.
21-6-1976, IT (Amdt.) Rules, 1976, w.e.f. 1-4-1976, IT (Second Amdt.) Rules, 1972, IT (Amdt.)
Rules, 1971, IT (Amdt.) Rules, 1968, IT (Second Amdt.) Rules, 1967, IT (Third Amdt)) Rules
1964 and IT (Amdt.) Rules, 1962. '

2. Inserted by the IT (Seventh Amdt,) Rules, 2015, w.r.ef. 1-4-2015.

Inserted by the IT (Ninth Amdt.) Rules, 2016, w.ef. 1-4-2016.

4, Words “or the return of fringe benefits required to be furnished under sub-section (1) or sub-
section (2) of section 115WD"” omitted by the IT (Third Amdt.) Rules, 2011, wr.ef. 1-4-2011.

5. Substituted for “on the 1st day of April, 2007 or any subsequent assessment year” by the IT
(Sixth Amdt.) Rules, 2008, w.ef. 1-4-2008.

6. Substituted for “2020” by the IT (Seventh Amdt.) Rules, 2021, w.e.f. 1-4-2021. Earlier, “2020"
was substituted for “2019” by the IT (First Amdt.) Rules, 2020, w.ef. 1-4-2020, “2019" was
substituted for “2018” by the IT (Second Amdt.) Rules, 2019, welf 1-4-2019, “2018" was
substituted for “2017" by the IT (Second Amdt.) Rules, 2018, wr.ef. 1-4-2018, “2017" was
substituted for “2016” by the IT (Fourth Amdt.)) Rules, 2017, w.ef. 1-4-2017, “2016" was
substituted for “2015" by the IT (Ninth Amdt.) Rules, 2016, w.el. 1-4-2016, ‘:2015': was
substituted for “2014” by the IT (Seventh Amdt.)) Rules, 2015, wur.ef. 1-4-2015, .2014_ was
substituted for “2013" by the IT (Fourth Amdt.) Rules, 2014, w.ef. 1-4-2014, .2013' was
substituted for “2012” by the IT (Third Amdt) Rules, 2013, wref. 1-4-2013, ..;gll ‘12- ::2?

bsti “2011” Third Amdt.) Rules, 2012, w.ef. 1-4-2012,
et tor 010" by e T ) 2011, wref. 1-4-2011, *2010" was

substituted for “2010° by the IT (Third Amdt) Rules,
substituted for “2009" by the IT (Third Amdt.)/(Fourth Amdt.) Rules, 2010, wrtefl ‘1‘-*_1’-62[;)010
and “2009” was substituted for “2008" by the IT (Ninth Amdt.) Rules, 2009, w.e.t. 1-4-2005.

w
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Iy in the case of a person being *|an individual whoisa rcsfidcnt other than
not ordinarily resident and] where the total income includes income

chargeable to income-tax, under the head,—

of family pensio

ion 57; or

. ” . . ﬁfiDEd in the
() “Salaries "orincomein the nature nasd
Explanation to clause (fa) of sect
; » . eGOSSE not own more
(i) “Income from house property’, where dsscbsc:e dol;:iought e cward
than one house property and does nol hawlc-}:1 ar;ly b or
loss *[or loss to be carried forward] under the n€ad, ot
PR ottery or
(ii)) “Income from other sources, except winnings frl%l:s und:: the
income from race horses i[and does not have any

head], . . |
be in Form ''[SAHAJ] ITR-1) and be verified in the manner i1l icate
therein:]
hall not apply to a person

1[Provided that the provisions of this clause s

who,— . .

3[(}) has assets (includin ated outside
India;

(IA) has signing authority in any ac

(IB) has income from any source outside India;

g financial interest in any entity)loc

count located outside India;

t.) Rules, 2010, wref 1-4-2010.

7 Substituted by the IT (Fourth Amd
he IT (Second Amdt.) Rules, 2018, wr.ef. 1-4-2018.

8. Substituted for “an individual” by t

9. Inserted, ibid
10. Inserted by the IT (Third Amdt.) Rules, 2013, w.r.ef. 1-4-2013.
11. Substituted for “SARAL-II" by the IT (Third Amdt.) Rules, 2011, w.r.ef. 1-4-2011.

12. Substituted by the IT (Third Amdt.) Rules, 2013, wr.ef. 1-4-2013, Prior to its substitution,
proviso, as amended by the IT (Seventh Amdt.) Rules, 2012, w.ef. 2-7-2012 and IT (Third

Amdt.) Rules, 2012, w.ef. 1-4-2012, read as under:

«provided that the provisions of this clause shall not apply
than not ordinarily resident in India within the meaning of sub-

has,—
() assets (including financial interest in any entity) located outside India; or

(i) signing authority in any account located outside India;”

13. Items () to (JO) substituted for item (J) by the IT (Second Amdt.) Rules, 2018, w.r.ef. 1-4-2018.
Prior to its substitution, item (J), as amended by the IT (Seventh Amdt.) Rules, 2015, wrelf.

1-4-2015, read as under :
“(§) is a resident, other than not ordinarily resident in India within the meaning of sub-

section (6)" of section 6 and has,—
() assets (including financial interest in any entity) located outside India; or

(i) signing authority in any account located outside India; or
({ij) income from any source outside India;”
*Should be read as ‘clause (6)".

to a person who is a resident, other
section (6)" of section 6 and
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(JC) has income fo be apportioned j
section 5A;] " accordance with provisions of

u[(ID) has claimed deduction under section 57

claimed under clause (iia) thereof; other than deduction
(IE) is a director in any company;

(/F) has held any unlisted equity sha i ;
voar, y re at any time during the previous

(IG) is assessable for the whole or any pari of .
the income :
has beendeducted at source inthe hands of a person o(:ﬁ which tax
assessee;] erthan the

(/) has claimed any relief of tax under secti _
of tax under section 91; '3[***] ion 90 or 90A or deduction

6[(/l) has agricultural income, exceeding five thousand rupees;])
[(IV) has total income, exceeding fifty lakh rupees;

(V) has income taxable under section 115BBDA; 18[***]

(V1) has income of the nature referred to in section 115BBE;]

19[(VI) isa person in whose case tax has been deducted under section 194N:
or ,

(VIIl) is a person in whose case payment or deduction of tax has been
deferred under sub-section (2} of section 191 or sub-section (1C) of
section 192]]

(b ¥

14.
15.
16.

17.

18.

19,

20,

Items (ID) to (IG) inserted by the IT (Second Amdt.) Rules, 2019, w.ef. 1-4-2019.

Word “or® omitted by the IT (Fourth Amdt.} Rules, 2017, welf. 1-4-2017.

Substituted by the IT (Eighth Amdt.) Rules, 2015, w.r.ef. 1-4-2015. Prior to its substitution,
item (/) read as under :

“Hh has income not chargeable to tax, exceeding five thousand rupees;”

Inserted by the IT (Fourth Amdt.) Rules, 2017, w.ef. 1-4-2017.

Word “or” omitted by the IT (Seventh Amdt.) Rules, 2021, w.ef. 1-4-2021. Earlier, it was
omitted by the IT (First Amdt) Rules, 2020, w.e.f. 1-4-2020 and later on inserted by the IT

{Twelfth Amdt.) Rules, 2020, w.ef. 29-5-2020.
Inserted by the IT (Seventh Amdt.) Rules, 2021, w.ef. 1-4-2021. Earlier, items (vIlyand (VII)
was omitted by the IT (Twelfth Amdt.) Rules, 2020, w.e.f. 29-5-2020 and inserted by the IT

(First Amdt.) Rules, 2020, w.ef. 1-4-2020.

Omitted by the IT (Fourth Amdt.) Rules, 2017, wef. 1
read as under :

-4-2017. Prior to its omission, clause (H)

ing an individual 1o whom clause (a)

applies] or a Hindu undivided family where the total income does not inclL_ldc any
income chargeable to income-tax under the head “Profits or gains of business or
profession”, be in Form No. ITR-2 and be verified in the manner indicated therein,



Rule 12 REVISED RULES AND FORMS 230

(ba) 3][...]

() in the case of o person being an individual [not being an '“d"”}?tml l.“
whom clause (¢) applics] or a Hindu undivided family \.thrc the 1‘;‘.dl
income docs not include income P{under the head] business or proies.
sion, be in Form No. ITR-2 and be verified in the manner indicated
therein;)

H[(ca) inthe casc ol aperson being anindividual or#[a Hindu undivided family,

who is a resident other than not ordinarily resident, or a firm, oztﬁ?iirc?r:';
limited liability partnership firm, which is a resident] dc”‘.’m% nd such
under the head “Profits or gains of business or pr(')f‘eSSIOTlf , dtoi

income is computed in accordance with special provisions ;‘e crre otm
section 44AD, section 44ADA and section 44AE of the Act 0’:;03“ _Pllt}?-
tion of such income, be in Form SUGAM (ITR-4)] and be veritied in the

manner indicated therein:]
7[Provided that the provisions of this clause shall not apply to a person
who,—

. i ' rth Amdt.) Rules, 2017, w.ef. 1.4-2017. Prior to its omission, cilause (ba),
2! gsmi:ltstsstgg g;etl}.ll:e(me(lEighth An)ldl.) Rules, 2015, wr.e.f. 1—4-2(?15,. r'ead as under : -

‘(ba) in the case of a person being an individual not being an .mdwldual to whom ci Ctluae (a)
applies or a Hindu undivided family where the tota:l income doe_s notf lgc ude any
income chargeable to income-tax under the heads Profits or gains o ucsimelss or
profession” and *Capital gains” and to whormn the provisions of fclause (J) ag tc r:i;\ft._lse
(1) of the proviso to clause (a) does not apply, be in Form No, ITR-2A and be verified
in the manner indicated therein;’

22. Substituted, ibid, Prior to its substitution, clause (¢) read as under :

{¢) inthe case of a person being an individual or a Hindu undivided family who isa partner
in a firm and where income chargeable to income-tax under the head “Profits or gains
of business or profession” does not include any income except the income by way of
any interest, salary, bonus, commission or remuneration, by whatever name called,
due to, or received by him from such firm, be in Form No. ITR-3 and be verified in the
manner indicated therein;’

23. Substituted for “derived from a proprietory” by the IT (Second Amdt.) Rules, 2018, w.r.ef.
1-4-2018.

24, Inserted by the IT (Third Amdt.) Rules, 2011, w.r.ef. 1-4-2011.

25. Substituted for “a Hindu undivided family or a firm, other than a limited liability partnership
firm,” by the IT (Second Amdt.) Rules, 2019, w.e.f. 1-4-2019. Earlier, the quoted words were
amended by the IT (Ninth Amdt.) Rules, 2016, w.e.f. 1-4-2016.

26. Substituted for “business income and such income is computed in accordance with special
provisions referred to in section 44AD and section 44AE of the Act for computation of

‘;)1231516315; income, be in Form SUGAM (ITR-4S)” by the IT (Fourth Amdt.) Rules, 2017, w.ef.

27. Substituted by th; le I:STI;uhrd I%mdt.) Rules, 2013, wr.ef. 1-4-2013. Prior to its substitution,
proviso, as amended by tne IT (Seventh Amdt.) Rules, 2012, w.e.f. 2-7-2012 and IT (Thir
Amdt.) Rules, 2012, w.ef. 1-4-2012, read as under: 4

“Provided that the provisions of this clause shall not apply to a person who is a resident, other

Ll-;san not ordinarily resident in India within the meaning of sub-section (6)* of section 6 and

(9 assets (including financial interest in any entity) located outside India; or

(i) signing authority in any account located outside India.”
1Should be read as ‘item’

"Should be read as ‘clause (6)'.
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2[(]) has assets (including fj ial;
] nancial interest ; .
India; Interest in any entity) located outside

(IA) has signing authority in any account located outside Indj
ia;

(IB) has income from any source outside India:
L]

(f{0) has income to be apportioned j
section SA; In accordance with provisions of

(ID) is a director in any company:

(IE) has held any unlisted equit : .
year: quity share at any time during the previous

(IF) has total income, exceeding fifty lakh rupees;

(IG) ownsmore than one house propert -
y, the incom ich
able under the head “Income from house prongtf}’:‘fhmh s charge-

has any brought f .
(IH) oo 03:(_ inc:)lﬁ-l . orward loss orloss to be carried forward under any

(1) is assessable for the whole or any part of the income on which tax
has been deducted at source in the hands of a person other than the
assessee;]

(/D) has claimed any relief of tax under section 90 or 90A or deduction
of tax under section 91; 2°[***]

30[([l]) has agricultural income, exceeding five thousand rupees;]]
M[(IV) has income taxable under section 115BBDA; or
(V) has income of the nature referred to in section 115BBE;]

2[(VI) has income of the nature specified in clause (vi) of sub-section (2) of
section 17 on which tax is payable or deductible, as the case may be,
under sub-section (2) of section 191 or sub-section (1C) of section

192]

28.

29.
30.

3L
32,

Iterns () to (&J) substituted for item (J) by the IT (Second Amdt.) Rules, 2019, w.ef. 1-4-2019.
Prior to its substitution, item (J), as amended by the IT (Seventh Amdt) Rules, 2015, w.r.ef.

1-4-2015, read as under :
“(D is a resident, other than not ordinarily resident in India within the meaning of sub-
section (6)" of section 6 and has,—
(i) assets (including financial interest in any entity) located outside India; or

(i) signing authority in any account located outside India; or

(iif) income from any source outside India;”
*Should be read as ‘clause (6)".
Word “or” omitted by the IT (Fo
Substituted by the IT (Eighth Amdt.) Rules,
item (/1) read as under : .
() has income not chargeable to tax, exceeding five thousand rupees;

Inserted by the IT (Fourth Amdt.) Rules, 2017, w.ef. 1-4-2017. o -
Inserted by the IT (Seventh Amdt.) Rules, 2021, wek. 1-4-202.1. Earlier, item (V) was ormtzﬁ
by the IT (Twelfth Amdt.) Rules, 2020, w.ef. 29-5-2020 and inserted by the IT (First Amdt.)

Rules, 2020, w.e.f. 1-4-2020.

arth Amdt.) Rules, 2017, w.ef. 1-4-2017.
2015, w.r.ef. 1-4-2015. Prior 1o its substitution,
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() inthe case of a person being an individual or a Hindu undiwi.d‘a,d famﬂy
otherthan the individual or Hindu undivided family referredtoin clause
(@)} ¥[*"*] or clause (¢) *[or clause (ca)] and *[having income unc_lqr the
head] business or profession, be in *[Form No. ITR-3] and ble verified in
the manner indicated therein;

(¢) in the case of a person not being an individual or a Hindu undivideq
family or a company or a person to which clause (g) apph_e?, be in Form
No. ITR-5 and be verified in the manner indicated therein;

(/) inthe case of a company not being a company to which clause (g) applies,
be in Form No. ITR-6 and be verified in the manner indicated therein;

(g) in the case of a person including a company whether or not registered
under section 25 of the Companies Act, 1956_(1 of 1956)%, requlre:d tofile
a return under sub-section (4A) or sub-section (4B) or sub-section (4C)
or sub-section (4D) ¥[***] of section 139, be in Form No. ITR-7 and be

verified in the manner indicated therein;

(h) 39[#“]
#[(2) The return of income required to be furnished in Form SAHAJ (ITR-1)or Form
No.ITR-2 or Form No.ITR-3 or *[Form SUGAM (ITR-4)] or Form No.ITR-5 or Form
No. ITR-6 “[or Form No. ITR-7] shall not be accompanied by a statement showing
the computation of the tax payable on the basis of the return, or proof of the tax,
if any, claimed to have been deducted or collected at source or the advance tax or
tax on self-assessment, if any, claimed to have been paid or any document or copy
of any account or form or report of audit required to be attached with the return

of income under any of the provisions of the Act:]

2[Provided that where an assessee is required to furnish a report of audit specified
under sub-clause (iv), (v), (v or (via) of clause (23C) of section 10, section 10A
4[, section 10AA}, clause (5) of sub-section (1) of section 12A, section 44AB
[, section 44DA, section 50B], section 80-IA, section 80-1IB, section 80-]!C, section
80-ID, section 80JJAA, section 80LA, section 92E, “[section 115JB %[, section 115JC]

33. Words “or clause ()" omitted by the IT (Fourth Amdt.) Rules, 2017, w.e.f. 1-4-2017.

34. Inserted by the IT (Third Amdt.) Rules, 2011, w.r.ef. 1-4-2011.

35. Substituted for “deriving income from a proprietary” by the IT (Second Amdt.) Rules, 2018,
wr.ef 1-4-2018.

36. Substituted for “Form No. ITR-4" by the IT (Fourth Amdt.) Rules, 2017, w.ef. 1-4-2017.

37. Now section 8 of the Companies Act, 2013.

38. Words “or sub-section (4E) or sub-section (4F)” omitted by the IT (Second Amdt.) Rules, 2019,
w.e.f. 1-4-2019. Earlier, the quoted words were inserted by the IT (Seventh Amdt.) Rules, 2015,
w.r.elf. 1-4-2015 and IT (Ninth Amdt.) Rules, 2016, w.e.f. 1-4-2016.

39. Omitted by the IT (Third Amdt.} Rules, 2011, w.r.ef. 1-4-2011.

40. Substituted, ibid. Earlier, sub-rule (2) was amended by the IT (Fourth Amdt.) Rules, 2010,
w.r.efl. 1-4-2010.

41. Substituted for “Form SUGAM (ITR-4S) or Form No. ITR-4" by the IT (Fourth Amdt.) Rules,
2017, w.ef. 1-4-2017.

42. Inserted by the IT (Seventh Amdt.) Rules, 2013, w.r.ef. 1-4-2013.

43. Substituted, ibid. Prior to its substitution, proviso, as inserted by the IT (Third Amdt.} Rules,
2013, w.r.el. 1-4-2013, read as under:

“Provided that where an assessee is required to furnish a report of audit under section 44AB,
92E or 115)B of the Act, he shall furnish the same electronically.”

44. Inserted by the IT (Sixth Amdt.) Rules, 2014, w.r.ef. 1-4-2014.

45. Substituted for “or section 115JB", ibid.

46. Inserted by the IT (Twenty-second Amdt.) Rules, 2017, w.ef. 18-8-2017.
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L 11SVW] M ortogive s notice under clause (@) of sub-seet i
ln‘i“"’i.'l‘t:, Act, he shall furnish the sume ulcctmnicall;?.] Hb-section (2) of section
l ] . ' '
aveturn of income referred toin sub-rule (1) sh i
o Phe reLurn ne r ¢ (1) shall be furnished by a
"It‘-‘l)u“m,d i colurmn (i) of the Tuble below 1o whom the conditions sgecil;?;csi?:ll
u‘:j“m (10 apply, in the manncer specified in column (iv) thercof:—
TABLE
};’,_,_ Person Condition Manner of furnishing
No | return of income
m (i) (iii) (iv)
w1 | Indlvidunlor H!ndu (@) Accounts are re- | Electronically underdigi-
l undivided Family quired to be audited | tal signature;y neerdigi
under section 44AB
of the Act;
*[(b) Where total in- | (A) Electronically under
come assessable digital signature; or

underthe Act dur-

ing the previous B
year of a person,
being an indivi-
dual of the age of

eighty years or
more at any time | () Transmittingthedata

Transmitting the data
electronically in the
return under elec-
tronic verification
code; or

during the previ- in the return elec-
ous year, and who tronically and there-
furnishes the re- after submitting the

verification of the

47. Inserted by the IT (Fourth Amdt) Rules, 2014, w.ef. 1-4-2014.

48. Substituted by the IT (Seventh Amdt.) Rules, 2015, w.r.e.f. 1-4-2015. Prior to its substitu-
tion, sub-rule (3), as amended by the IT (Fourth Amdt.) Rules, 2014, w.ef. 1-4-2014, IT
(Third Amdt.) Rules, 2013, w.ref. 1-4-2013, IT (Seventh Amdt.) Rules, 2013, w.r.ef. 1-4-
2013, IT (Seventh Amdt.) Rules, 2012, w.e.f. 2-7-2012, IT (Third Amdt.) Rules, 2012, w.ef.
1-4-2012, IT (Third Amdt.) Rules, 2011, wr.e.f. 1-4-2011, IT (Sixth Amdt.) Rules, 2011, w.e .
1-7-201: and IT (Seventh Amdt.) Rules, 2010, w.e.f. 9-7-2010, read as under :

*(3) The return of income referred to in sub-rule (1) may be furnished in any of the
following manners, namely:—

(9) furnishing the return in a paper form;

(i) furnishing the return electronically under digital signature;

(ii) transmitting the data in the return electronically and thereafter submitting the
verification of the return in Form ITR-V;
(iv) furnishing a bar-coded return in a paper form:
Provided that—

(@) a person, other than a company and a person required to furnish the return in
Form ITR-7, if his or its total income, or the total income in respect of which he
is or it is assessable under the Act during the previous year, exceeds five lakh
rupees, shall furnish the return for the assessment year 2013-14 and subsequent

assessment years in the manner specified in clause (&) or clause (iif);
{Contd on p. 234)
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Sl
No.

Manner of furnishing

Poerson Condition
return of income

(i)

(ii) (iii) (iv)

{urn in Form num- return in Form ITR-

ber SAHAJ (ITR- Vi oor

1) or Form num- Paner form:
ber SUGAM (ITR- | (2 F4P¢

4).]

(¢) In any other case

(4) Electronically under
digital signature; or

(B) Transmittingthedata
electronically in the
return under elec-
tronic verification
code; or

(O) Transmittingthedata
in the return elec-
tronically and there-
after submitting the
verification of the re-
turn in Form ITR-

VSI;]

Company

Electronically under digi-

In all cases.
tal signature.

{Contd, from p. 233}

(@aa)

(aab)

(aac)

(aa) an individual or a Hindu undivided family, being a resident, other than not

ordinarily resident in India within the meaning of "sub-section (6) of section 6
having assets (including financial interest in any entity) located outside India or
signing authority in any account located outside India and required to furnish
the return in Form ITR-2 or ITR-3 or ITR-4, as the case may be, shall furnish the
return for assessment year 2012-13 and subsequent assessment years in the
manner specified in clause (i) or clause (ifi);

a firm required to furnish the return in Form ITR-5 or an individual or Hindu
undivided family (HUF) required to furnish the return in Form ITR-4 and to
whom provisions of section 44AB are applicable, shall furnish the return for
assessment year 2011-12 and subsequent assessment years in the manner
specified in clause (ii);

a person claiming any relief of tax under section 90 or S0A or deduction of tax
under section 91 of the Act, other than a person to whom clause (aaa) or clause
(ab) is applicable, shall furnish the return for assessment year 2013-14 and
subsequent assessment years in the manner specified in clause (i) or clause (iii);

a person required to furnish the return in Form ITR-5, other than a firm to which
clause (aaa) is applicable, shall furnish the return for the assessment year 2014-
15 and subsequent assessment years in the manner specified in clause (&)

or clause (it}
{Contd on p 235)
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3
,,S’L” r'f Person Condition Manner of furnishing
No- return of income
=1 i iv
| (ii) (iii) (iv)
(l) "
| A person required | (@) In case of a political | Electronically under digi-
3 to furnish the party; tal signature;
returnin FormITR- (b) In any other case. (A) Electronically under
7 digital signature; or
(8) Transmittingthedata
in the return elec-
tronically under elec-
tronic verification
code; or
(O) Transmitting thedata
in the return elec-
tronically and there-
after submitting the
verification of the re-
turnin Form ITR-V3!,
T Firm or limited | (@) Accounts are re- | Electronically underdigi-
liability partnership quired to be audited | tal signature;
or any person under section 44AB | (4) Electronically under
(other than a per- of the Act; digital signature; or
son mentxonede.l. (b) In any other case. (B) Transmittingthedata
1to 3 above) ?vho 15 in the return elec-
required to file re- tronically underelec-
turn in Form ITR-5
{Contd. from p. 234)

49,

(ab) acompany required to furnish the return in Form ITR-6 shall furnish the return
for assessment year 2010-11 and subsequent assessment years in the manner
specified in clause (fi);

(5) apersonrequired to furnish the returnin Form ITR-7 shall furnish the return
for assessment year 2014-15 and subsequent assessment years,—
(A) in case it is furnished under sub-section (4B) of section 139, in the
manner specified in clause (ii);
(B) in other cases, in the manner specified in clause (9) or clause (ii) or clause
(i)
Provided further that a person who is required to furnish any report of audit referred to in
proviso to sub-rule (2) electronically, other than a person to whom clause (aaa) or clause (ab)
of the first proviso is applicable, shall furnish the return, in Form as applicable to him, in the
manner specified in clause (i) or clause (ifi)."
"Should be read as *clause (6)".
Substituted by the IT (Fourth Amdt.) Rules, 2017, w.e.f. [-4-2017. Prior to its substitution,
serial number 1 read as under :

(Comid. ont p. 238
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oy
Manner of furnishing
return of income

(iii)

(iv)

(Q

tronic verification
code; or

Transmittingthe data
in the return elec.
tronically and there.
after submitting the
verification of the re-
turnin FormITR-VY,

ICennid from p 2335

“1

Individual or Hindu
undivided family

)

(@) Accounts are required

to be audited under
section 44AB of the
Act;

Where (a)is not applic-
able and,—

(5 the return is fur-
nished in Form
No. ITR-3 or
Form No. ITR-4;
or

(I) the person, being
a resident, other
than not ordi-
narily resident
within the mean-
ing of *sub-sec-
tion (6) of section
6, has, (A) assets
(including finan-
cial interest in
any entity) lo-
cated outside In-
dia; or (B) signing
authority in any
account
located outside
India; or {(€) in-
come from any
source outside In-
dia;

(/I) any relief, in re-
spect of tax paid
outside India, un-
der section 90 or
90A or deduction

Electronically under
digital signature

(4) Electronically un-
der digital signa-
ture; or

(B) Transmitting the
data in the return
electronically un-
der electronic veri-

fication code; or

() Transmitting the
data in the return
electronically and
thereafter submit-
ting the verifica-
tion of the return
in Form ITR-V.

(Contd on p. 237)
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47 Rule 12
.'.--.-,; ranH e - .

ol tas inder seg- 1

e 1 b cladined;

or
Y)Y oy report ol g

Jiv relerved 1o 4

wraving 1o sub-
rude (2) ik re-
quired o be fur-
nished elecivonl-
cilly; or

(V) 1ol income an-
sessuble under
the Act during the
previaus year of
the person {other
than the person,
being an indi-
vidual of the nge
of 80 yeurs or
mote ol any lime
during the previ-
ous year and fur-
nishingthe return
in Form ITR-1 or
ITR-2),—

() exceeds five
lakh rupeces;
or

(i) any refund
is claimed in
thereturnofl
income;

(¢) In any other case (A) Electronically un-
der digital signa-
ture; or

(B) Transmitting the
data in the return
electronically un-
derelectronic veri-
Fication code; or

(0) Transmitting the
data in the return
electronically and
thereafter submit-
ting the verifica-
tion of the return
in Form ITR-V;
or

(D) Paper form”

*Should be read as “clause (6)".

(Conrd on p. 238)
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Explanation.—For the purposes of this sub-rule “electronic verification codg”
means a code generated for the purpose of electronic verification of the person
furnishing the return of incotne as per the data structure and standards specifieq
by Principal Director General of Income-tax (Systems) or Director General of

Income-tax (Systems).]

(4) The *[Principal Director-General of Income-tax (Systems) or Director-Genera]
rocedures, formats and standards for

of Income-tax (Systems)] shall specify the p

ensuring secure capture and transmission of data and shall also be responsible for
evolving and implementing appropriate security, archival and retrieval policies in
relation to furnishing the returns [in the manners (other than the paper form)
specified in column (#v) of the Table in sub-rule (3)] */[and the report of audit *[or
notice] in the manner specified in proviso to sub-rule (2)].

(5) Where a return of income 3[***] relates to the assessment year commencing on
the 1st day of April, ¥[2019"] or any earlier assessment year, it shall be furnished

in the appropriate form as applicable in that assessment year.]

(Comtd fram p. 237)
50. Substituted by the IT (Second Amdt.) Rules, 2019, w.e.f. 1-4-2019. Prior to its substitution, itern
(&) read as under:
the previous year of a person,—

“b) Where total income assessable under the Act during
() being anindividual of theage of 80 years or more at any time during the previous

year; or
(i) whose income does not exceed five Iakh rupees and no refund is claimed in the

return of income,
and who furnishes the return in Form No, SAHAJ ITR-1 or Form No. SUGAM (ITR-4)

51. See Centralised Processing of Returns Scheme, 2011.
59 Substituted for “Director-General of Income-tax (Systems)” by the IT (Seventh Amdt.) Rules,

2015, w.ref. 1-4-2015.

Substituted for “in the manners specified in clauses (3, (i) and (iv) of sub-rule (3)" by the IT

(Eighth Amdt.} Rules, 2015, w.r.ef. 1-4-2015.

54, Inserted by the IT (Third Amdt.) Rules, 2013, w.r.ef. 1-4-2013.

55. Inserted by the IT (Fourth Amdt.) Rules, 2014, w.elf. 1-4.2014.

56. Words “or return of fringe benefits,” omitted by the IT (Third Amdt.) Rules, 2011, w.ref.

1-4-2011.

Substituted for *2018" by the IT (First Amdt.) Rules, 2020, w.e.f. 1-4-2020. Earlier, “2018" was
substituted for “2017” by the IT (Second Amdt.) Rules, 2019, w.ef. 1-4-2019, “2017" was
substituted for “2016” by the IT (Second Amdt.) Rules, 2018, w.ref. 1-4-2018, “2016" was
substituted for “2015” by the IT (Fourth Amdt.) Rules, 2017, w.ef. 1-4-2017, *2015" was
substituted for “2014” by the IT (Ninth Amdt) Rules, 2016, w.ef. 1-4-2016, “2014" was
substituted for “2013” by the IT (Seventh Amdt) Rules, 2015, wr.ef. 1-4-2015, “2013" was
substituted for “2012" by the IT (Fourth Amdi.) Rules, 2014, w.ef. 1-4-2014, “2012" was
substituted for “2011” by the IT (Third Amdt.) Rules, 2013, w.ref. 1-4-2013, “2011" was
substituted for “2010” by the IT (Third Amdt.)) Rules, 2012, w.ef. 1-4-2012, “2010° was
substituted for “2009” by the IT (Third Amdt.) Rules, 2011, wr.ef. 1-4-2011, “2009° was
substituted for “2008” by the IT (Third Amdt.)/(Fourth Amdt.) Rules, 2019, w.r.ef. 1-4-2010,
“3008" was substituted for “2007" by the IT (Ninth Amdt.) Rules, 2009, w.e.f. 1-4-2009 and
«3007" was substituted for “2006” by the IT (Sixth Amdt.) Rules, 2008, w.e.f. 1-4-2008.

*Be read as 2020’

53.

57.



RULE 17A

[ application for registration of charitable or religious trusts etc.?

A (1)An application under sub-clause (i) or sub.- -
"% ub-clause (iv) or sub-clause v) orsubgcza:re (;ij;«; slglzfszr(:ub-dawe (i) or
(1) of section 124 for registration of a charitable or religious fm‘s:f ‘;er?ni-;g?on

oM

/"__ *

~substituted by the IT (Sixth Amdt) Rules, 2021, w.ef. 1-4- ior 10 §

I 17A, as amended by the IT (Second Amdt.) Rules, 1973, w.:fof-l«i—f;g'?; tI‘t'}l‘“s.3"]:”"ti“‘ti'3"ln rule
1989, w.r.ef. 1-4-1988 z_md IT (Seventh Amdt.) Rules 2007, w.e £ 6_(F1fthAmm.)Rules.
substituted by.the IT (First Amdt.) Rules, 2018, w.e.f. 19-2-2018 read as 2037 and later on
«17A. Application for registration of charitable or religious m;srs et mll o P
under clause (aa) or clause (ab) of sub-section (1) of section 12A for regi ‘:r_( ) An application
or religious trust or institution shall be made in Form No. 10A a:%:ls ation of a charitable
following documents, namely:— ' accompanied by the

(@) where the trust is created, or the institution is established, und instrum
certified copy of the instrument creating the trust or este:huﬁghggafhemsm sﬁm‘:‘l{g;:elf.

(&) yvhere the trust is cx:eated, or the institution is established, otherwise than undelr
instrument, self-certified copy of the document evidencing the creation of the tru o
establishment of the institution; st, or

(9 self-certified copy of registration with Registrar of Compani i i
and Societies or Registrar of Public Trusts, as the casem nF;ay Ese.or Registrar of Firms

) sel.f-cert%ﬁed c.:opy of the documents evidencing adoption or modification of the
objects, if any;

(¢) where the trust or institution has been in existence during any year or years prior t
the financial year in which the application for registration is made, self—céﬁfieg I:g;ie(s)
of the a_nnual accounts of the trust or institution relating to such prior year or years
(not being more than three years immediately preceding the year in which the said
application is made) for which such accounts have been made up;

(/) note on the activities of the trust or institution;
self-certified copy of existing order granting registration under section 12A or section

(8)
12AA, as the case may be; and
(h) self-certified copy of order of rejection of application for grant of registration under

section 12A or section 12AA, as the case may be, if any.

(2) Form No. 10A shall be Furnished electronically,—
(1) under digital signature, if the return of income is required to be furnished under digital

signature;
(i) through electronic verification code in a case not covered under clause (1).
authorised to verify the return of

(3) Form No. 10A shall be verified by the person who is

income under section 140, as applicable to the assessee.

(4) The Principal Director General of irector General of

Income-tax (Systems), as the case may be, shall specify the data structure, standards and
d be responsible for formulating

procedure of furnishing and verification of Form No. 10A an espon ) _
and implementing appropriate security, archival and retrieval policies in relation to the said

form so furnished.” _
2. Even without any activity having been itis possiblg to consider whether
trust could be registered under section 12AA - Ananda Social & Education Trustv. CIT [2020]
114 taxmann.com 693 (SC). For purposes of entitlernent to registration under section 12A, no
distinction is made between a ‘trust’ and an institution created l_J_y an individual or by
Government - Mormugao Port Trustv. CIT[2007] 109 ITD 303 (Pana_]l - Trib.). th:'re a trust
is not created under an instrument, the words ‘documents evidencing the creation of the
trust’ will embrace evidentiary documents which afford a logical basis for inferring the
creation of the trust - Laxminarayarn Maharaj v. CIT [1984] 150 ITR 465 (MP). Where

39
2 Rule 17A

undertaken by trust,

{Contd. om p. 2401



Rule 174
REVISED RULES AND FORMS 240

(hereinafter re

namely:— ferred to as 'the applicant') shall be made in the following Form,

(i) Form No. 10A in case of application under sub-clause (i) or (vi) of clause
(ac) of sub-section (1) of section 124 to the Principal Commissioner or
Commissioner authorised by the Board: or

(i) Form No. 10AB in case of application under sub-clause (ii) or (iii) or iv)
or (v) of clause (ac) of sub-section (1) of section 12A to the Principal
Commissioner or Commissioner under the said clause.

{2) The application under sub-rule (1) shall be accompanied by the following
documents, as required by Form No.10A or 10AB, as the case may be, namely:—

(a) where the applicant is created, or established, under an instrumen, self-
certified copy of such instrument creating or establishing the applicant:

(b) where the applicant is created, or established, otherwise than under an
instrument, self-certified copy of the document evidencing the creation
or establishment of the applicant;

(c) self-certified copy of registration with Registrar of Companies or Regis-
trar of Firms and Societies or Registrar of Public Trusts, as the case may
be;

(d) self-certified copy of registration under Foreign Contribution (Regula-
tion) Act, 2010 (42 of 2010), if the applicant is registered under such Act;

(e) self-certified copy of existing order granting registration under section
124 or section 12AA or section 12AB, as the case may be;

) self-certified copy of order of rejection of application for grant of registra-
tion under section 12A or section 12AA or section 12AB, as the case may
be, if any;

(g) where the applicant has been in exislence during any year or years prior
to the financialyear inwhich the application for registration is made, self-
certified copies of the annual accounts of the applicant relating to such
prior year or years (not being more than three years immediately
preceding the year in which the said application is made) for which such
accounts have been made up;

(Contd from: p. 239)
application for registration is not accompanied with the accounts, the accounts can be
produced during the course of hearing before the Commissioner for his consideration -
Sahitya Sadawart Samitiv. CIT [2008] 23 SOT 49 (Jp. - Trib. )(URO). At the time of considering
the application for registration, the Commissioner has to examine whether the application
conforms to the requirements of section 12A and rule 17A and whether Form No. 10A has
been properly filled, and whether the objects of the trust are charitable. It will not be proper
for him to examine the application of income at this stage - Fifth Generation Education Society
v. CIT[1990] 185 ITR 634 (AlL). Assessee must be provided opportunity of hearing before
refusing condonation of delay in filing the application for registration, since such refusal has
adverse consequences for the assessee - Society of Divine Providence v. Union of India[1998]
146 CTR (MP) 417. Authority is required to adopt a pragmatic and liberal approach while
dealing with an application secking condonation of delay in making the prayer for registra-
tion under section 12A - CITv. Shrimanta Sankar Academy[2010] 325 ITR 261 (Gauhati). For
details, see Taxrmann’s Master Guide to Income-tax Rules.
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M) where d buslnens undertaking 1 hold by
provivions of stitlr nection (4) of v thim 1/ u;d IZ; uppll
exintence !JHHH}: ARy yedror yedr, prlor i ”"'”Hu}n’j!)[ 't :H’H bty bowen in
applicatlon for regbitration tv made, welf ar,-rrﬂlléd }-;J ?:.m n whic h (e
doeeontt U/ gkt huslneny ﬂndarmkm,; I’f;.'fyﬂr”; y ffh‘l ‘}10/ the annual
yodrs (ROl hetng more than three yoars m’rmw!lan:! t”:m‘ /. pry year or
which the satd application s made) for which ,r;ﬁrf;r, aft: :);f!’;{; ;:?C‘ e

made up andsclf-certificd copy of the report of audin e ';’ L Adve b’;'"'""

of section 48ARB for such period: Vpurine privisons

() where theincome of the applicant includes profits and gains of busines
as per rhc' provisions of sub-section (44 ) of section 11 gm,{ ;h; d u‘;"-’g‘"
has bqen in existence during any year or years prior to the /inanl:ﬁlu a)m
in which the application for reptstratiem is made, self-certified co ,gu:: ;
the ann yalaccounrs of such business relating to such prior year of e;::
(not being more than three years immediately preceding the yezr r':;
which the said application is made) for which such accounts have been
made up and self-certified copy of the report of audit as per the provisions
of section 44AB for such period;

G) self-certified copy of the documents evidencing adoption or modification
of the objects;

(k) note on the activities of the applicant.
(3) Form No. 10A or 10AB, as the case may be, shall be furnished electronically, —

(i) underdigitalsignature, if the return of income is required to be furnished
under digital signature;

(i) through electronic verification code in a case not covered under clause

i)
(4) Form No. 10A or 10AB, as the case may be, shall be verified by the person who is
authorised to verify the return of income under section 140, as applicable to the

applicant.

(5) On receipt of an application in Form No. 10A, the Principal Commissioner or
Commissioner, authorised by the Board shall pass an order in writing granting
registration under clause (a), orclause (c), of sub-section (1) of section 12ABread with
sub-section (3) of the said section in Form No.J0AC and issue a sixteen digit
alphanumeric Unigque Registration Number (URN) to the applicants making appli-
cation as per clause (1) of sub-rule (1).

(6) If, at any point of time, it is noticed that Form No. 10A has not been duly fz'{led in
by not providing, fully or partly, or by providing false or incorrect information or
documents requiredto be provided undersub-rule(1)or(2) arbynpt complyingwith
the requirements of sub-rule (3) or (4), the Principal Commissioner or Comumis-
sioner, as referred to in sub-rule (5), after giving an opportunily Of being heard, may
cancel the registration in Form No. 10AC and Unique Registration Number ( URN),
issued under sub-rule (5), and such registration or such Unique Registration
Number (URN) shall be deemed to have never been granted or issued.

(7) In cati der sub-clause (vi) of clause (ac) of sub-section
case of an application made undae g O ey of April 021, the

(1) of section 12A during previous year

upplleant wn per the
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provisional registrati ]
day of April, 2g02 memn shall be effective from the assessment year beginningon Is;

(8) In cas Py .
o e of an application made in Form No. 10AB under clause (ii) of sub-rule (1),

e . - » -

i) ;rfz;g); 4 (éi)g)ls;mngn or rejection or cancellation of registralion under sub-clause

case if the re 0] sub-section (1) of section 12AB shall be in Form No.10AD and in

Registratty igt.stranon is granted, sixteen digit alphanumeric number Unique

coBistrati n Number (UR{V) shall be issued by the Principal Commissioner or
missioner referred to in of sub-section (1) of section 12AB.

{ 9)1The Principal Director General of Income-tax (Systems) or the Director General
of Income-tax (Systems), as the case may be, shall

i} lay down the form, data structure, standards and procedure of,—
(a) furnishing and verification of Form No. 10A or 10AB, as the case
may be;

(b) passing the order under clause (a), sub-clause (i) of clause (b) and
clause (c) of sub-section (1) of section 12AB;
(i) be responsible for formulating and implementing appropriate security,
archival and retrieval policies in relation to the said application made or
order so passed as the case may be.]
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43
2 Rulc 18AB

RULE 18AB

f Statement of particul
l[Fumlshlng o particulars and certificate und
clpuse (ix) of sub-section (5) of section 80G or under sub-sec:llo::(:::;l:: ai:mnn;;

1) For the purpose of clause (viii) of sub-secti

18AB. ( / Viii) of sub-section (5) of secti _

i o o s 5t o G
' e the

mcipal Director General of Income-tax (Systen rec ;
e D he case oy e ) 15) or the Director General of

Jncor
2) Statement of particulars required to be furnish rany res ari
ur)tiverst"-?"n college or other institution or coszpany ;f f%rrt:lrrf;r;iZf::;?:;fis?fwflom
g5 reporting persomn) ynder clause (viii) of sub-section (5) of section BOGeourufg‘.o
clause .(1) 10 sub-scfcm.m (1A) of section 35 shall be furnished in respect :;afm-’ ‘-;Ir
ﬁnaﬂcml year, be_gmmng with the financial vear 2021-2022, in Form Af’i) IOBI; ar.c;
shall be verified in the manner indicated therein. ' o

(3) The reporting person, referred to in sub-rule (2), shall, while aggregating t}
amounts for determining the sums received for reporting in respect ofggm‘»gpersgn E

(i) takeintoaccountallthe donations of the same nature paid by
] ; . 'th
during the financial year; and paid by that person

(i) proportionately attribute the value of the donation or the aggregated
value of all the donations to all the persons, in a case where the donation
is recorded in the name of more than one person and where no
proportion is specified by the donors, attribute equally to all the donors.

(4) Form No. 10BD, shall be furnished electronically,—
(i) underdigitalsignature,if the returnof income is required to be furnished
under digital signature;
(i) through electronic verification code in a case not covered under clause
i).
(5) Form No. 10BD shall be verified by the person who is authorised 1o verify the
return of income under section 140, as applicable to the assessee.

(6) The reporting person shall furnish the certificate as referred to in clause (ix) of
sub-section (5) of section 80G or in clause (i) 1o sub-section (1A) to section 35, to the
donor in Form No. 10BE specifying the amount of donation received during financial
year from such donor, beginning with the financial year 2021-2022.
(7) The Principal Director General of Income-tax (Systems) or the Director General
of Income-tax (Systems), as the case may be, shall—
i) lay down the,—
(a) data structure, standards and procedure of furnishing and verifica-
tion of Form No. 10BD, single or multiple;

(b) the procedure to submit correction statement for rectification of any
mistake ortoadd, delete or update the information furnished in Form

No. 10BD; and

———

. Inserted by the IT (Sixth Amdt.) Rules, 2021, w.e..

1-4-2021.
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{c) the procedure, formats and standards for the purposes of generation
and download of certificates in Form No. 10BE;

fii) be responsible for,—

(a) formulating and implementing appropriate security, archival and
retrieval policies in relation ta the Form No.10BD so furnished; anq

(b) the day-to-day administration in relation 10 the generation and
download of certificates in Form No. 10BE, from the web porial
specified by him or the person authorised by him.

(8) The certificate referred to in sub-rule (6) is requir ed 1o bef ”""i-"'h“"d. o rhq donor
on or before the 31st May, immediately following the financial year in which the
donation is received

(9) Form No. 10BD referred to in sub-rule (1) shall be furnished on or before the 31st
May, immediately following the financial year in which the donation is received



1

2.
3.

4.

® N o

REV
ISED RULES AND FORMS
Form 3CD

'FORM NO, acp
[ See rule 665(2) |
s ; [e-Form]
tatement of particulars requi
section 44AB of the (llncl::‘;z::;';:nlls::;l under

' PART A
. Name of the assessece
Address
I[Permanent Account Number or
Aadhaar Number])
whether the assessee is liable to pay
indirect tax like excise duty, service
tax, sales tax, *[goods and services tax,]
customs duty, etc; if yes, please fur-
nish the registration number or 3(GST
number or] any other identification
aumber allotted for the same

Status
Previous year from................. to ...l

Assessment year
Indicate the relevant clause of section
44AB under which the audit has been

conducted

9[8A. Whether the assessee has opted for

11.

taxation undersection 115BA/115BAA/

115BAB/115BAC/115BAD?]
PARTB

9. (@) If firm or association of persons, indicate names of part-

ners/members and their profit sharing ratios.

(b) If there is any change in the partners or members or in
their profit sharing ratio since the last date of the preced-
ing year, the particulars of such change.

10. (q) Nature of business or profession (if more than one busi-

ness or profession is carried on during the previous year,
nature of every business or profession).

(b) If there is any changein the nature of business or profes-
sion, the particulars of such change.

(@) Whether books of account are prescribed under section
44AA, if yes, list of books so prescribed.

1. Substituted by the IT (Seventh

W

Amdt.) Rules, 2014, w.ef. 25-7-2014. Earlier, Form No. 3CD,
was amended by the IT (Tenth Amdt.) Rules, 2009, w.ef. 13-4-2009, IT (Ninth Amdt.) Rules,
w.ef. 1-12-2004, IT (Fourteenth

2006, w.ef. 10-8-2006, IT (Fourteenth Amdt.) Rules, 2004, . 1
Amdt) Rules, 1999, w.e.f. 4-6-1999, IT (Eighth Amdt.) Rules, 1992, w.ef. 1-4-1992, IT (Fifth
Amdt) Rules, 1989, w.ef. 18-5-1989, IT (Amdt) Rules, 1986, wef. 1-4-1986 and IT (Amdt.)

Rules, 1985, w.e.f. 1-4-1985.
Substituted for “Permanent Account Number (PAN)” by the IT (Twelfth Amdt.) Rules, 2019,

wr.ef, 1-9-2019,
Inserted by the IT (Bighth Amdt) Rules, 2018, w.ef. 20-8-2018. _
ules, 2021, w.ef 1-4-2021. Earlier, clause 8A was

Substituted by the IT (Eighth Amdt) R
inserted by the IT (Twenty-second Amdt_) Rules, 2020, W.e.f. 1-10-2020.
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(b) List of bouks
e of account maintuine
\; hich the books of nccoun l‘ uf:_cuill‘tl-iand the address at
g‘f;fei:::‘!?ook.s of account are maintained in a computer
ompuLe '{enuon the books of account generated by such
one Foc r system. I the books of account are not kept at
alon _9‘}110“- please furnish the addresses of locations
g wit _the details of books of account maintained at
each location,)

(¢) List of books of account and nature of re

ments examined.

12. w!‘ether the profit and loss account includes any profits and
gains assessable on presumptive basis, if yes, indicate the
amount and the relevant sections (44AD, 44AE, 44AF, 44B,
44BB, 44BBA, 44BBB, Chapter XII-G, First Schedule or any
other relevant section.}

13. (a) Method of accounting employed in the previous year.

the method of

(b) Whether there had been any change in
accounting employed vis-a-vis the method employed in

the immediately preceding previous year.
the affirmative, give details of

levant docu-

(o) If answer to(d) above is in
such change, and the effect thereof on the profit or loss:
Serial Particulars Increase in Decrease in
nuniber profit (Rs.) profit (Rs.)

S(d) Whether any adjustment is required to be made to the
profitsorloss for complying with the provisions of income
computation and disclosure standards notified under

section 145(2).

(e) If answer 1o (d) abovei
such adjustments:

s in the affirmative, give details of

Decrease Net effect

. Increase
inprofic | inprofit
{Rs.) {Rs.) . (Rs.)
ICDS I Accounting Policies
ICDS I Valuation of Inventories
icDs m Construction Contracls
ICDS IV Revenue Recognition
ICDS V Tangible Fixed Assets
ICDS V1 Changes in Foreign Exchange
Rates

ICDS VH Governments Grants
1CDS VII Securities

ICDS IX Borrowing Costs
ICDS X Provisions, Contingent Liabili-
ties and Contingent Assets
Total B
y-Third Amdt.) Rules, 2016,

5. Clauses (d), (¢) and ( f) substituted for clause (d) by the IT (Twent

w.elf 1-4-2017.
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H Disclosure as per ICDS; Form 3CD

e

B () ICDS I-Accounting Policjes
(id) ICDS II-Valuation of Inventories
(iii) ICDS II-Construction Contracts

(iv) ICDS IV-Revenue Recognition
(v) ICDS V-Tangible Fixed Assets
{vi) | ICDS VII-Governments Grants

(vid) ICDS IX-Borrowing Costs

(vaih ICDS X-Provisions, Contingent Liabilities and Contingent Asset
sets. 1]

14. (@) Method of valuation of closing st .
previous year. g stock employed in the

(b) In case of deviation from the method of valuati
scribed under section 145A, and the eff uation pre-
profit or loss, please furnish: e effect thereof on the

{ g{l)‘ Particulars Incre:ase in Decrease in
profit (Rs.) profit (Rs.)

15. Give the following particulars of the capital asset converted
into stock-in-trade:
(@) Description of capital asset;
(b Date of acquisition;
(¢) Cost of acquisition;
(d) Amount at which the asset is converted into stock-in-

trade.

16. Amounts not credited to the profit and loss account, being,

(a) the items falling within the scope of section 28;

(b) the proforma credits, drawbacks, refund of duty of cus-
toms or excise or service tax, or refund of sales tax or
value added tax where such credits, drawbacks or re-
funds are admitted as due by the authorities concerned;

(¢) escalation claims accepted during the previous year;
(d) any other item of income;
(¢) capital receipt, if any.

{17. Where any land or building or both is transferred during the
previous year for a consideration less than value adopted or
assessed or assessable by any authority of a State Government
referred to in section 43CA or 50C, please furnish:

ef. 1-4-2021.

6. Substituted by the IT (Eighth Amdt.) Rules, 2021, w.
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[r::‘tl:l:itl-:‘ ::ff Consideration Valuc adopted Whether provisions of
\ received or or assessed or second proviso to sub-
accrued asscssable sectlon (1) of section 43¢0
or fourth proviso to clauge
(x) of sub-section (2)of
section 56 applicable?
[Yes/No]

¢
———]
———--l

18. Particular_‘s of depreciation allowable as per the Income-tax
Act, 196 I_ In respect of each asset or block of assets, as the case
may be, in the following form:

(@) Description of asset/block of assets.
() Rate of depreciation.
(¢) Actual cost of written down value, as the case may be.

T{ca) Adjustment made to the written down value under sec-
tton I15BAC/115BAD (for assessment year 2021-2022

{cb) Adjustment made to written down value of Intangible
asset due to excluding value of goodwill of a business or
profession ...

fce) Adjusted written down value ]

(d) Additions/deductions during the year with dates; in the
case of any addition of an asset, date put to use; including
adjustments on account of—

() Central Value Added Tax credits claimed and
allowed under the Central Excise Rules, 1944, in
respect of assets acquired on or after 1st March,
1994,

(i) change in rate of exchange of currency, and

(ii)) subsidy or grani or reimbursement, by whatever
name called.
(e) Depreciation allowable.
(/) Written down value at the end of the year.

19. Amounts admissible under sections:

Section - Amorint-debited to - Amounts admissible as. per the provisions
" profitandloss .. of the Income-tax.Act, 1961 and also fulfils
- gecount ' the condirions, if any specified under the
‘ - relevant provisions of Income-tax Act, 1961
or Income-tax Rules, 1962 or any other guide- |
Hines, circular, etc, issued in this behalf

32AC
532AD]
33AB

33ABA

35(1X3)

i - the IT (Eighth Amdt.)
7. Sub-clauses (ca), (cb) and (cc) substituted for sub-clauses (cayand (.cb) by
Rules, 2021, w.e.f. 1-4-2021. Earlier, sub-clauses (ca) and (cb) was inserted by the IT (Twenty-
second Amdt.) Rules, 2020, w.e.f. 1-10-2020.
8. Inserted by the IT (Eighth Amdt.) Rules, 2018, w.ef. 20-8-2018.
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™ : n Aﬂiﬂh‘nﬂ 4 P'"JS’[‘ as p{"‘ fhe f“vl‘ﬁf{ ¥
.5?. 3 p )

rofit and
p ‘);‘:w”" :as.s of the hicome-tax Act, 1961 aned u! 1fil
r?e conditions, if any specified ur::;cf: flll:;
O:ef :t}*am provisions of Income-tax Act, 1961
" qarnc:!m Rutles, 1962 or any other guide-
nes, circular, ete., issued in this behalf

i)
5¢1)(éia)
35(1)(1id)
35(1)(i)
T35(2AA)
T35(2AB)
T35ABB
T35AC
"35AD
35CCA
35CCB
35CCC
35CCD
"35D
35DD
35DDA
35E

20. (@) Anysum paidtoan employee as bonus or commission for
services rendered, where such sum was otherwise pay-
able to him as profits or dividend. [Section 36(1)(i3)]

(5) Details of contributions received from employees for
various funds as referred to in section 36(1)(va):

gl

g

|

|

“Serial  Natureof ~ Sumreceiv-  Duedate  Theactual  The actual date of
< num- fund ed from for pay- amount paymaent (o the con-
ber employees  men! paid cerned authoriiies

21. (@) Please furnish the details of amounts debited to the profit
and loss account, being in the nature of capital, personal,

advertisement expenditure, etc. :

Amount in Rs.

“Serial wumber Particulars

- Nature
Capital expenditure

Personal expenditure
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Narure ————
Serial number Parriculars Armtourn: in Rs.

::\'crﬁse[;lent expenditure in any -—
uvenir, brochure, tract, parnphiet or
the like pubtished by a political party

Expenditure incurred at clubs being
entrance fees and subscriptions

Expenditure incurred at clubs
being cost for club services
and facilities used

Expenditure by way of penalty
or fine for viclation of any law
for the time being force

Expenditure by way of any
other penalty or fine not
covered above

Expenditure incurred for any
purpose which is an offence
or which is prohibited by law

(b) Amounts inadmissible under section 40(a)—
(i) as payment to non-resident referred to in sub-
clause ()
(A) Details of payment on which tax is not de-
ducted:
() date of payment
(I} amount of payment

(II) nature of payment
(IV) name and address of the payee
(B) Details of payment on which tax has been
deducted but has not been paid during the

previous year orin the subsequent year before
the expiry of time prescribed under section

200(1)



o e T - - :
PE tJLJF..[} f‘.f_ I-F.:v .'!'...l.-.) F-ra-:‘ ‘-"3

‘(I) fj?.": (591 ;}a:,"" =1

(Il) amount of payvmens
........

(lll) nziure of pavmens

. - a - - "
{[Lj name znd a_ﬂ_r_‘:_r:_—--._v; ;)f 1he

o[PS E

Iy
o

{L‘} amount of tax dﬁd‘._;:_“._:'_j

(if) as pavment referred to in sub-clause (iz

(A) Details of pavment on which tax is re-

deducted:
(5) date of pavment
(Il) amount of pavment
(I} nature of pavment
(1V) name and address of the paves

(B) Details of pavment on which tax hzas been
deducted but has not been paid on or before
the due date specified in sub-section (1) of
section 139

(1) date of payvment
(II) amount of pavment
(II) nature of pavment
(IV) name and address of the payer”
(V) amount of tax deducted
(V) amount out of (V) deposited. if any
(iii) under sub-clause (ic) [Wherever applicable]
(iv) under sub-clause (iia)
(v) under sub-clause (iib)
(vi) under sub-clause (i)
(A) date of payment
(B) amount of payment
(O) name and address of the payee
(vii) under sub-clause (iv)
(viii) under sub-clause (v)

() Amounts debited to profit and loss account being, inter-
est, salary, bonus, commission or remuneration inadmis-
sible under section 40( )/ 40( ba) and computation thereof;

(d) Disallowance/deemed income under section 40A(3):

(A) Onthebasisofthe examination of books of account

and other relevant documents/ evidence, whether

the expenditure covered under section 40A(3) read

with rule 6DD were made by account payee cheque
drawn on a bank or account payee bank draft. If

not, please furnish the details:
.Should be md as 'payee'-

Fors 2CD
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Nerial Date o s , P
suwrther Pa ymel{! J:ﬁ;::r:; ::I[ Amount Nir:?:'ot::::f ;ﬂi?bﬁ?:;m
Aacdhaar Number] of
[ the payee, if availuble
(8) Onthebasis of the examination of books of account
and other relevant documents/evidence, whether
the payment referred to in section 40A(3A) read
with rule 6DD were made by account payee cheque
drawn on a bank or account payee bank draft. If
not, please furnish the details of amount deemed to
be the profits and gains of business or profession
under section 40A(3A):
Serial Date of Nature of Amount  Name and *[Permanent
number Payment paynent Account Nurber or
Aadhaar Number] of

the payee, if available

(e) provision for payment of gratuity not allowable under
section 40A(7),

() any sum paid by the assessee as an employer not allow-
able under section 40A(9),

(g) particulars of any liability of a contingent nature;

(h) amount of deduction inadmissible in terms of section 14A
in respect of the expenditure incurred in relation to
income which does not form part of the total income;

(i) amountinadmissible underthe provisotosection 36(1)(if).
22. Amount of interest inadmissible under section 23 of the Micro,
Small and Medium Enterprises Development Act, 2006.
23. Particulars of payments made to persons specified under
section 40A(2)(5).
24. Amounts deemed to be profits and gains under section 32AC
or ¥[32AD or] 33AB or 33ABA or 33AC.
25. Any amount of profit chargeable to tax under section 41 and
computation thereof.
26. In respect of any sum referred to in clause (a), (b), (¢), (d), (&)
1, () or (g)] of section 43B, the liability for which:—
(A) pre-existed on the first day of the previous year but was
not allowed in the assessment of any preceding previous
year and was

(a) paid during the previous year;

9. Substituted for "Permanent Account Number” by the IT (Twelfth Amdt.} Rules, 2019, w.r.ef.

1-9-2019.
10. Inserted by the IT (Eighth Amdt.) Rules, 2018, w.ef. 20-8-2018.

11. Substituted for “or (/). ibid.
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(b) not paid during the previous year;

was incurred in the previous year and was

(@) paid on or before the due date for furnishing th
return of income of the previous year und g the
139(1); Hder section

(b) not paid on or befare the aforesaid date.

state whether sales tax, customs duty, excise duty or any

other indirect tax, levy, cess,impost, etc., is passed through the

and loss account.)

(B

profit
27. (@ Amount of Central Value Added Tax credits availed of or
utilised during the previous year and its treatment in the
profit and loss account and treatment of outstanding

Central Value Added Tax credits in the accounts.

gy Particulars of income or ex nditurc of pri ri
® credited or debited to the pro?ict and loss acg;lsrr"-ptnod
28. Whether during the previous vear the assessee has received
any property, being share of a company not being a company
in which the public arc substantially interested, without con-
sideration or for inadequale consideration as referred 10 in
section 56(2)(viLa), if yes, please furnish the details of the same.
29. Whether during the previous vear the assessee received any
consideration for issue of shares which exceeds the fair mar-
ket value of the shares as referred to in section S56(2)(viib), if
yes, please f urnish the details of the same.

129A.(a) Whether any amount is to be included as income charge-
able under the head ‘Income from other sources’' as
referred to in clause (ix) of sub-section (2) of section 56?2

(Yes/No})
(b) I yes, please furnish the following details:

(i) Nature of income:

(i) Amount thereof:

29B. (a) Whethcr any amount isto be included as income charge-
able under the head ‘Income from other sources' as
referred to in clause (x) of sub-section (2) of section 56?
(Yes/No)
(b) If yes, please furnish the following details:
(i) Nature of income:
(i) Amount (in Rs.) thereof:]

30. Details of any amount borrowed on hundi or any amount due
thereon (including interest on the amount borrowed) repaid,
otherwise than through an account payee cheque. [Section
69D)

130A.(a) Whether primary adjustment 10 transfer price, as re-
ferred to in sub-section (1) of section 92CE, has been
made during the previous year? (Y es/No)

12. Inscrted by the IT (Eighth Amdt) Rules. 2018, w.ef. 20-8-2018.

Form 3CD
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(h If ves, please furnish the following details:—

(A Under which clause of sub-section (1) of section
92CE primary adjustment is made?

(i) Amount (in Rs.) of primary adjustment:

(ii) Whether the excess money available with the associ-
ated enterprise is required to be repatriated to India
as per the provisions of sub-section (2) of section
92CE? (Yes/No)

(iv) 1f yes, whether the excess money has been repatri-
ated within the prescribed time {(Yes/No)

(1) If no, the amount (in Rs.) of imputed interest income
on such excess money which has not been repatri-
ated within the prescribed time:

30B. (¢) Whether the assessee has incurred expenditure during
the previous year by way of interest or of similar nature
exceeding one crore rupees as referred to in sub-section

(1) of section 94B? (Yes/No)

(b) If yes, please furnish the following details:—

() Amount (in Rs.) of expenditure by way of interest or
of similar nature incurred:

(i) Earningsbeforeinterest,1ax, depreciation and amor-
tization (EBITDA) during the previous year (in Rs.):

(ii) Amount (in Rs.) of expenditure by way of interest or
of similar nature as per (i) above which exceeds 30%
of EBITDA as per (ii) above:

(iv) Details of interest expenditure brought forward as
per sub-section (4) of section 94B:

AY. Amount (in Rs.)

(v) Details of interest expenditure carried forward as
per sub-section (4) of section 94B:

AY. Amount (in Rs.)

30C. (a) Whether the assessee has entered into an impermissible
avoidance arrangement, as referred to in section 96,

during the previous year? (Yes/No)
(b) If yes, please specify:—
(3 Natureofthe impermissible avoidance arrangement:
(i) Amount (in Rs.) of tax benefit in the previous year
arising, in aggregate, to all the parties to the arrange-
ment:]

3{31. (@) Particulars of each loan or deposit in an amount exceed-
ing the limit specified in section 269SS taken or accepted

during the previous vear .—
13. Substituted by the IT (Eighteenth Amdt.) Rules, 2017, w.cf. 19-7-2017.




("

“[(ba)

————

REVISED RULIS AND oM

(0 v, adudvesec e Y reniggent Au
. . . veating N "
o Anctluie Nosmbes G avedtable withy (e g .lnlm
ol the lenderv o &|(‘|l1 wiblon: Hifingeye)

(N ot of o o depostt taken or aceopled:

i whether the donn or depontt wan souae
e .
the previous voar; 1 b ap dwring
(i) nsinnunmuennt ontstunding nthe aeconnt af an
thne duving the previous yoems Y

(v whether the loanor depostt wantoken oruceepted by
cheqgue o bank drealt or use ol clectronic cleardn
system through a bank account; H

(v inease the lonn ov deposlt way taken or aceepled hy
cheque orbank dealt, whother the samie was taken or
aceepted by an aecount payee cheque or an account
payvee bank dealt,

Particulurs of vuchspecilied sum inanamount exceeding

the limit specilied in sectlon 26988 wuken or aceepted

during the previous year—

(/) name, address and ¥ Permanent Account Number
or Aadhaar Number] (it available with the assessec)
of the person from whom specificd sum is received;

(i) amount of specified sum taken or accepled;

(#1i) whether the specified sum was taken or accepted by
cheque or bank draft or use of electronic clearing
system through a bank account;

(iv) in case the specified sum was taken or accepted by
cheque or bank draft, whether the same was taken or
accepted by an account payee cheque or an account
payece bank draft,

(Particulars at (a) and () need not be given in the case of

a Government company, a banking company or a corpo-

ration established by the Central, State or Provincial Act.)

Particulars of each receipt in an amount exceeding the

limit specified in section 269ST, in aggregate from a

person in a day or in respect of a single transaction or in

respect of transactions relating to one event or occasion

from a person, during the previous year, where such

receipt is otherwise than by a cheque or bank draft or use

of electronic clearing system through a bank account.—

() Name, address and '[Permanent Account Number

or Aadhaar Number] (if available with the assessee)
of the payer;

(i) Nature of transaction;

(iij) Amount of receipt (in Rs.);

(iv) Date of receipt;

14. Substituted for “Permanent Account Number”
1-9-2019.
15. Clauses (ba) to (bd) inserted by the IT (Eighth

l'orm 3CD

by the IT (Twelfth Amdt.) Rules, 2019, w.r.e.f.

Amdt.) Rules, 2018, w.ef. 20-8-2018.

P
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(bb) Particulars of each receipt in an amount exceeding the
limit specified in section 269ST, in aggregate from a
person in a day or in respect of a single transaction or in
respect of transactions relating to one event or occasion
from a person, received by a cheque or bank draft, not
being an account payee cheque or an accournt payee ban
draft, during the previous year:—

() Name, address and '/[Permanent Account Number
or Aadhaar Number] (if available with the assessee)

of the payer;
(i) Amount of receipt (in Rs.);

(bc) Particulars of each payment made in an amount exceed-
ing the limit specified in section 269ST, in aggregaietoa
person in a day or in respect of a single transaction or in
respect of transactions relating to one eventi or occasion
{0 a person, otherwise than by a cheque or bank draft or
use of electronic clearing system through a bank account
during the previous year:—

(i) Name, address and "[Permanent
or Aadhaar Numnber] (if available
of the payee;

(#) Nature of transaction;
(ii) Amount of payment (in Rs.);
(iv) Date of payment;

(bd) Particulars of each payment in an amount exceeding the
limit specified in section 269ST, in aggregate to a person
in a day or in respect of a single transaction or in respect
of transactions relating to one eveni or occasion to a
person, made by a cheque or bank draft, not being an
account payee cheque or an account payee bank draft,
during the previous year—

() Name, address and *[Permanent Account Number
or Aadhaar Number] (if available with the assessee)
of the payes;

(i) Amount of payment (in Rs.);

(Particulars at (ba), (b)), (bc) and (bd) need not be given in
the case of receipt by or payment to a Government
company, a banking Company, a post office savings bank,
a cooperative bank or in the case of transactions referred
toin section 269SS orin the case of persons referred toin
Notification No. S.0. 2065(E) dated 3rd July, 2017);]

(&) Particulars of each repayment of loan or deposit or any
specified advance in an amount exceeding the limit speci-
fied in section 269T made during the previous year:—

(i) name, address and "{Permanent Account Number
or Aadhaar Number] (if available with the assessee)

of the payee;
16. Substituted for “Permanent Account Number” by the IT (Twelfth Amdt.) Rules, 2019, wre. .
1-9-2019.

Account Number
with the assessee)
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(d)

(e)

REVISED RULES AND FORMS

(i) nmount of the repayment;

(i) maximum amount outstanding in the
time during the previous yc“r;g he ncecount ot nny

(iv) whethertherepayment wasmade by che
draft or use of electronic clearing 5;::2;"::13 or bank
bank account; rough a

(v) in case the repayment was made by cheque
draft, whether the same was ”[repa{d] bc)fl :r: ::inr:ﬁ
payee cheque or an account payee bank draft,

Particulars of repayment of loan or de

. i posit or i
fied adyance in an amount exceeding the ljmit.:1 ;gci]:gf.:i
in section 269T received otherwise than by a cheque or
bank draft or use of electronic clearing system through a
bank account during the previous year—

() '[name,addressand "[Permanent Account c
or Aadhaar Number] (if available with the aI:a:eTszzr).
of the payer;]

(i) amount of ¥[repayment of] loan or deposit or any
specified advance received otherwise than by a
cheque or bank draft or use of electronic clearing
system through a bank account during the previous

year.
Particulars of repayment of loan or deposit or any speci-
fied advance in an amount exceeding the limit specified
in section 269T received by a chequeor bank draft which
is not an account payee cheque or account payee bank

draft during the previous year.—
() 'fname,address and "[Permanent Account Number
or Aadhaar Number] (if available with the assessee}

of the payer;]

amount of ¥[repayment of] loan or deposit or any
specified advance received by a cheque or a b
draft which is not an account payee cheque or
accournt payee bank draft during the previous year.

(Particulars at (c), (d) and (¢) need not be given in the case

of a repayment of any loan or deposit or any specified
advance taken or accepted from the Government, Gov-

ernment company, banking company or a corporation
established by the Central, State or Provincial Act).]

(id)

17

18. Substituted for “name, addre
assessee) of the lender, or depositor

Substituted for “taken or accepted” by the IT (

ss and Permanent
or person from

Form 3CD

Eighth Amdt.) Rules, 2018, w.e.f. 20-8-2018.

Account Number
whom specified advance

(if available with the
is received;” by

Corrigendum GSR 841(E), dated 6-7-2017.
(Twelfth Amdt.) Rules, 2019, w.ref.

19. Substituted for “Permanent Account
1-9-2019;
es, 2018, w.el. 20-8-2018.

Number” by the IT

20. Inserted by the IT (Eighth Amdt) Rul
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2NH

32. M 1 Dertarily .
[@) Detailsof brought forward loss or dep eclation athowaper, i the fodlow g e,

(€)

tor the extent avaflable;

;:;': i“: a Annean - Nute At Al lesneaf Arntaanl an Arppiainin HIRTINTL
wmber  ent al Jomn/ e alltowinn s arljusied by I
Yeir silloowa 1ol ol withdi awal five vede
e tin ned? fin allowed oof pdelitiennad papit o My
yupren) UL uncler shy g edintion tehvab
ar Hiyl (o4 q0n il taikbrr)
FISHIAAY of episn l
| |SHAL / Lianalpan maples
(FRIILIE net Linans | I nEBAL /

[ 154 bALY

——

(¥ @ (3) 1) (%) i)

'-t-'h Ly

——

If the assessed dopreciation is fess and ne apy
A T be filled i for assessment year 2020-21 vnly |

Whether a chunge in sharcholding of the company has
taken place in the previous year due 1o which the Josses
incurred prior to the previous year cannot be allowed to
be carried forward in terms of scetion 79.
Whether the assessee has incurred any spe
referred to in section 73 during the previous yo
please furnish the details of the saume.
Whether the assessee has incurred any loss referred toin
section 73A in respect of any specificd business duringthe
previous year, if yes, please furnish details of the same.
In case of a company, pleasc staile that whether the
company is decmed to he carrying on a speculation
business as referred in Explanation to section 73, if yes,
please furnish the details of speculation loss if any in-
curred during the previous year.

culation loss
ar, if yes,

33. Section-wise details of deductions, if any, admissible under
Chapter VIA or Chapter Il (Section 10A, Section 10AA):

I ——
seal pending than

perkeer asnernsied,

Section under which deduction

is claimed Act, 1961 and Julfils the conditions
relevant provisions of Inconte-tax Act, 1961 or Incume-tax
Rules, 1962 or any uther guidelines, circular, eic., issued in this

behalf

Armounis admissible as per the provision of the Income-lax

if any, specified under the

34. (a)

Whether the assessee is required to deduct or collect tax
as per the provisions of Chapter XVI-B or Chapter

XVII-BB, if yes please furnish:

i1

21. Substituted by the IT (Eighth Amdt.) Rules, 2021, w.e.f. 1-4-2021. Earlier, sub-clause (a) was

substituted by the IT (T wenty-second Amdt.) Rules,

2020, w.ef. 1-10-2020. .
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Form 3CD
r""—' Sec-  Nature Total Total Tot
al A
idaducmn tion pza; . aor}t::lm-r armouit - amouny :,T::;’ f u:,?m Amuount  Amount
land V- onwhich  on whi, deducied A of tax
S allsction ment  mentor  lax way  tax was or M deducied dzduc ted
G ecount receipt  required  dedycind collected which or
Nuimber of the 16 be or ot of llﬂs wus collocted mﬂec!ed
(TAN) Hature  deducted  collecied (6 deducted  on (8) not
spectfied or o1 speci- e l{’" deposited
in collected  fied vqte Wected to the
column out of aut of ﬂ:’!eu credit of
3) (4) (5) specified cihe
-eni
") ovarn-
! mient out
i)
i an
. 3 L
i) (2} (3) (%) {3) {6) (7) 8 (9) (10)
2[(b) whether the assessee is required to furnish the statement
of tax deducted or tax collected, if yes, please furnish the
details:
i Tax m&m Type of Form Due date Date of Whether the statement of tax
far fumishing, deducted or collected cantains
furnishing  if furnished Information about all details/
' | : transactions which are required
rTe T : 1o be reported. If not, please i
ARV _ fumisk!ismfdmﬂs/mm 1
: _ - actions which are not reported]
(c) whethertheassesseeis liable to pay interest under section
201(1A) or sectioni 2060(7), if yes, please furnish: ‘
i " Awmounit paid out of L
column (2) along with |
date of payment *

35. (@) Inthecaseofa tradmg concern, glve quanutauve detalls
of principal itens-of goods t:raded
() openingsfock; ... .
(i) purchases during the: previous year; ::
(if)) sales during the previous year;
(i) closing stock;”
(v) shortage/excess, if any

(3) Inthe caseof a manufacturing concern, give quantitative
details of the principal items of raw materials, finished

products and by-products
22 Substivuted by the IT (B:ghthmdt.) Rum, 2018, we.f 20-8-2018.
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A. Raw Maicrials ;
() opening stock;
(i) purchases during the previous year;
(if) consumption during the previous year,
(i) sales during the previous year;
(v) closing stock;
(vi) vyield of finished products;
(vif) percentage of yleld;
(viif) shortage/exccess, if any.
B. Finished products/by-products
() opening stock;
(i purchases during the previous year;
(iif) quantity manufactured during the previ-
ous year;
(iv) sales during the previous year;
(v) closing stock;
(vi) shortage/excess, if any.
36. B[]

4136A.(a) Whether the assessee has received any amount in the
nature of dividend as referred to in sub-clause (e) of

clause (22) of section 2 ? (Y es/No)
(b) If yes, please furnish the following details:
() Amount received (in Rs.):
(i) Date of receipt:]
37. Whether any cost audit wasc

if any, of disqualification or disagreem
itemn/value/quantity as may be reporte

cost auditor.

38. Whether any audit was conducted under the Central Excise
Act, 1944, if yes, give the details, if any, of disqualification or
disagreement on any matter/item/value/quantity as may be
reported/identified by the auditor.

39, Whether any audit was conducted under section 72A of the
Finance Act, 1994 in relation to valuation of taxable services,
if yes, give the details, if any, of disqualification or disagree-
ment on any matter/item/value/ quantity asmay be reported/
identified by the auditor.

40. Details regarding turnover, gross profit, etc,, for the previous
year and preceding previous year:

arried out, if yes, give the details,
ent on any matter/
d/identified by the

(Eighth Amdt.) Rules, 2021, w.ef. 1-4-2021.

23. Omitted by the IT
th Amdt.) Rules, 2018, w.e.f. 20-8-2018.

24. Inserted by the IT (Eigh
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1
26 Form 3CD

e
<oy Partictlurs
~erial ] Previans year Proe
receding presiaus

. ey
year

—-_--'-'.__
(. Total turnover of the nssessee
_'_-_-._-—-"--__
2
e —_—
3
[
4, Stock-in-{rade/turnover

o —
5 Mnteriat consumed/ [infshed

goods produced

Gruss profit/lurnover

Nt profit/tumaoever

The details required to be furnished for principal items of

{
goods traded or manufactured or services rendered)
Please furnish the details of demand raised or refund issued

during the previous year under any tax laws other than

Income-tax Act, 1961 and Wealth-tax Act, 1957 alongwith

details of relevant proceedings.

(@) Whether the assessee is required to furnish statement in
Form No. 61 or Form No. 61A or FormNo. 61B? (Yes/No)

(b) If yes, please furnish:

41.

{42.

Inconie-tax Tvpe of Form  Due date for  Date of Whetherthe Form contains
Departiment furnishing furnishing  information about all
Reporting Entity if furnished  details /transactions which
Identification are required to be reported
Number If not, please furnish list
of the details/transactions
which are not reported.

4_3._ (a) Whether the assessee or its parent entity or alternate
reporting entity is liable to furnish the report as referred
to in sub-section (2) of section 286 (Yes/No)

(b) If yes, please furnish the following details:
() Whether report has been furnished by the assessee
or its parent entity or an alternate reporting entity
(i) Name of parent entity
(iij) Name of alternate reporting entity (if applicable)
(iv) Date of furnishing of report

44. Break-up of total expenditure of entities registe
registered under the GST:

red or not

25. Inserted by the IT (Eighth Amdt) Rules, 2018, w.e.f. 20-8-2018.
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SL  Total anount of Expenditure in respect of entities registered under GST Expenditure
No. E{pendlmre relating to enti-
fncu rred ties ot regis-
during the year tered under GST

Relatingto Relatingto  Relating to Total pay-
goods or ser- entities falling other registe- ment 10 regt-

vices exempt  under com-  red entities stered
from GST position entities
scheme
(1 2 (3) (4) {5) (6) (7)

*Signature and stamp/Seal of the signatory)

Place : .veersrreceenrnanns Name of the Signatory.......ccowreensmivnnes
DAIE © arirerrrerersermmesssins Full QAAYESS...oueeveevininreirmnvsiniinmmasinias
Note :

1. *This Form has to be signed by the person competent to sign Form No. 3CA or Form No. 3CB, as
the case may be.
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REVISED RULES AND FORMS Form 3CF

'FORM NO. acF
(Ser rules 5C, 3D, SE and $F)

Application for registration or ap al
|‘ I |PAN
- < e v T3 713 R
y 3 Gection Code <drop down
3 [Type of consnmtion Trust [ Secwty [ Sections []
A
conymny e O o%s O
<2 [Whether the appticent is cstablishod under an Yo O pusy
finstrument? Ne [

3b |Date of Incorporation/Crealion/Registration

3¢ |Registration of Incorporation Number Ej_-l_l—l——]—l

34 | Anthority Granting Registration/lacorporation
'+ [Whether the pplicant is registered on DARPAN | Yes O =
parial or wader FCRA Act or any pravision of ? 0
I tax Act?

Relevant Law/Portal

Regstraticn No.

Date of Registration No.

Authority granting registration

[4¢ | Date from which registration is cffective

Incorporation/constitpaon details
3 é_L 3

5 |Whether sny application for approval w's 35(]}(Yes O No m]
(i) (iia){iii) of Income-tax Act, 1961 made by the
Happlicant in the past has been miccled?

Details of all the Author {s)¥ Faunder {s) Sctilor {3)/Trustee (3} Members of SoccityMembers of the Governing Council/ Directar

-

6
(s)/ shareholders holding 5% ar mare of sharcholding / Office Bearer (s):
3.No. Name Relation Percentage of | Unique D code Address Maobile E-mail

“ shercholding Jdentification number | address

E in case af’ Number

E shareholder

E &b [In case if any of persors (a5 mentioned it row Ga) is not en individual then provide the following details of (he nauml posons who

= are beneficial gwriers (5% or more) of such person es on the date of appication:

g SNo. | Npme | Unigue Identificadon | 1D code Address Percentage of
Number beneficial ownership

Details of laboratory/research facility/ university/college/other institution being managed/controlled/administered/owned by the

applicant
Name of the Whether | Yearof |Naturc[Address] Whether Person- in - charge
lishment] T
hbon;?cri}ilftr::wmh covered under [estaly mc:vily ::puedb‘;{' s | Commor Temal G
L Number | 1D | Identification
university/college/other | 35%(Yes/No) (Ycs/No)
institution

8 | irapplicant has any income in the nature of profits and gains of business, then pravide the followiog details

Whether the business is incideatal to the attainment Nature of Addres.sof Whelhursq'ma.teboohuf
of the objectives of the trust or inslitotion? Business the business sceount maintained?

Operational details

YesNo

Yeu/No

= \ . . s amtinm i i it banking any of
Dctmlsnfalleunmfaheklbytbeapplnutstthetmeofmhuﬂmmaﬁnmngli@umhqnbml comp
a co-operative bank to which the Banking Regulation Act, 1949 (10 of 1949) applies (incloding snly baak or banking

instittion referred to in gection 51 of that Act)
S.No. | IFS Code of the financial institution Nnmsof the financisl Agcount
institution Number |

_II and 3CF-II by the IT (Sixth Amdt.)

1.

Form No. 3CF substituted for Form Nos. 3CF-L, 3CF

Rules, 2021, w.ef. 1-4-2021. Earlier, Form Nos. 3CF-I and 3CF-II were amended by the IT
(Eighth Amdt) Rules, 1989, w.ef. 23-8-1989, IT (Twenty-second Amdt) Rules, 1999, ;v.e.f.
25-6-1999, IT (Twelfth Amdt.) Rules, 2006, w.e.f. 30-10-2006, IT (Fourth Amdt.) Rules, 2011,
w.ef. 5-4-2011 and IT (Twelfth Amdt,) Rules, 2019, wref. 1-9-2019.

Earlier, Form No. 3CF-II was inserted by the IT (Tenth Amdt) Rules, 2008, w.ef. 1-4-2009 and
later on amended by the IT (Twelfth Amdt) Rules, 2019, wr.ef. 1-9-2019.
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1 Petasls of sl land or buildines or both held by the applicans —I
Address of the land or Sire ol land Purchase . Stamp value mt Mede of Date of
buildings ur buildings vonsideration the time of dcquisition Acquisilion
n square paid/puyuble acquisition (Acquired/gifted)
metres
n Total number of employees of the applicaty ss on dote of the application:
el
'§ ; 12 Dut of the tetal number of employees above, tolal number of employecs engaged in scientific, social or statistical
a = research activity as on date of the application;
= 13 Details of rescarch facilities” asscis owned by Research Associntion as on date of Lhe application:
E 8 No, Description of the eguipment Date of Acquisirion Cost of acquisirion
a8
14 [Delails of research projects undeniaken during provious three years:
. Ot of (vi),
Duration of P"DJ‘-:‘ amaunt
P cosl .
§ Association Project estimated | PR
£ Name Name of of From project to other .zaufn:; Curren
e igat .
B || | oo |, e | | o | S ||
5 ® | Project | Investigatos Applicant To case of institution |  Project
g i .. isati ungu. hg for . i
< i) (i) (iii) Organisation | (Ga/mmyyyyy) project completion (viil) )
_-§ {iv) Rs.) of project
a - (vi) (vii)
s i blished in any emincnt national/ international Research Jowrnal during previous three years:
-E Details of research articles/ papers published in any Vo.of
Association ; e Date/Mouth of times cited
g Titleofthe | Name | of authars e cpiseny | Jowmat publication a5 on date
- S| pubtication | of with ofthe | Mumber [pIS3 Indexing deixlls | (velmo.vear) | ofthe
- No. . Authors Applicam Jeumnal el3SN/ ISBN) application
g Organisation
[
16 PR ; istered in the name of the applicant organisation:
. lar rights applied for or regis!
Details of patent, copyrights, trademarks or other similar rights app
(a) Details of patents Applied/granted: Patet R
Association hether spplication . Eamings from
) of the v;m,m Number coramercislised | ooynes il date
Name(s Inventor(s) ied/pa and or of
Titke of Description of the with the m;“mdm date/Patent irplemented, applicution(Rs.}
5 5.Na. Invention Inventor{s) Applicant Number then by whom
= organisution and date
g
8
E od T Earnings
= . .
: ; ights Applied/granted: — [ oo
,.E (b) Details ofﬂ?::ailrs OfCOPEih. . 'f'p Name(s} e\ssnfcl::lﬂn c?;;e‘:_:m Rig’n commercialised g\:’mm:-‘:lﬁv
No. 1 o . jcati ar
¢ S.No. i A:ms) Authorts) | applied/Copy a]ﬁ:lmﬂ implememed, | deteof
= which the copy with the rights and then by whom | spplication
g right has been Applicant granied (Rs)
& ied/granted isation gate/Copy
o appl organ Right
o Number
% and date
ut
N i ted: Itrademack s | Earvings
lar rights applied/grante Trade marks .
(<) Details of rade marks or other skl BT 28 = BPEE=0 Cion e | apphication | commercially ek
S.No. Tule of Description the of the mu.due Number and ued\;h?n i ar
- Trade ) Inventotls) , date/ Trade m , °‘h".| rights
i Inventoris with the 'g-p.l:f{ e T similor rights |
or other Applicant
aymular
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Form 3CF
T rights [T s Vi
5 Number ami =t e - )
dramed date 11 dale of
_— applicaimn
W}
(d) Detaits of new products, processes, mothods, tech niques developed:
Calegury: Now i —_—
producy’ . N Awocimtinattne |
| S No. prooess/ Tite Drscription :mﬂlll althe Inventor() with e I commercinlineg LCarnings
mothod/ nvenioria) Applicant Implemcented, they by il duts of
tochmigue organisation whom spphtcation
(Rs.)
(¢) Details of improvements made in the existing products, processes, methods, iechnigues:
Newmpmu;: o Name(s) of Assacintion of
s)o
8.No. process/ Title Description the the h“: nors) I commercialised Earnings
oy with the of implemented, till dute of
mhni lnventor(s) Appiicant then by whom application
techinique OTganisation (Rs.)
{f) Details of new theories, modets and hypothesis developed:
: Association of
New product/ _ o Name(sjof | the Authorsis) Whether the Eamings
S.No. process/ Tidle | Description the with the theory/hypothesis is | W1 date of
method/ Authors(s) Applicant widcly secepted. spplication
technique organisation (Ra.)
(g) Details of Products of Import Substitution;
S.No Description of the Product Brief Description on How it Resulted in Import Substitution

—
~1

Detnils of seminars, conferences, workshops, training courses, etc conducted by the Association during the previous three years:

Subject of the Seminar, Date(s) on Estitnated fund Relevance to the research arca or
S.No. Conference, Warkshop, which held allocation (Rs.) the activity carriod out by the

Training Courze, etc. |
FROM | TO Assoriation

Details of Seminars,

Activitiee et | Research projectsetc. |  pronfarenceg eie
s

Dcuihufpmgrwmwofmmhpmjmmbemdermkmduﬁngﬂmfmﬂmommsym:

j Proposed date | Duration of | Hatimated fund | Description of
S:No- Name of the project of start of | project allocation research to be

project

Educational | Details of Future

Detnits of Educational courses offered by the appticant:

©

ot pumber of srdents | Out of (B), total number of

i srudents engoged in
Details of Courses offered pursuing the courses ugeged
S.No._ (A) pe (Bi;ll(!\) I{C)

—
due date has expired

| Yes No

MMMEWMEMWWMMMMM Fl.lmthe (mlinmpm):
The details in row 21 to 28 are to be provided as on date of 2p Funde/rescrves and surplus ather than

&

§ 2% |Corpus 22 COTpus —
23 |Long term Linbilities — 24
g ' ™ [Oter fixed wssets




Form 3CF REVISED RULES AND FORMS 266

17 I_II\'t';lll'It'II_Il.I’ it : iFicel in i
thepran ity rode i : i [
Ll [ inter anmer oF Niewe of the formn ur inades specified i b -sechon 13) ol scitiun [j

20 [Onher anscty ) | 7]
—~zu_. - - - - - - i -1 _
- Ihcome receivad in tfiree previonm yearm unmesliniely preceding the previoun year in which application is made.
H Yenr Nonntions Received (or Ixmalum Reeeived for purmoses Cirant Reveryed Other Toual —|
E Reseorch Purposcs vibier than rescurch for research Income [
e — b _ I L] mam
Curpun Nun Corpus Nuan Corpus
= = Carpus

30 [Pleane pravide the following cspcndiluri: tetnils fur three previous yeard immediately preceding the previous year in which

application is made:
g 8.No, Pravious Amount  applied for | Amount applied for Total Application Amounl  sccunulated
yeur Scienfic/Social nun-Research for objects of the
Science/Slatintic gclivitics Association
Rescarch

[ son/daughier of hereby declere that the detnils given in the form are true and correct to the

best of my knowledge nnd belicf,
T underiake to communicate forth with any aiterstion in the terma of the trust/society/non profit compeny,or in the rules governing the

Institutlon, made at any Ume here sfler. T further declaro that | am filing this form in my capacity ea {designation)baving
and that 1 am compelent to file this form and verify iL.

Permanent Account Number (PAN)
Date Signature
ANNEXURE
To be fumnished by a research association claiming exemption under section 10(21) Financial Year.
| Details of investment made in modes not prescribed under section 11(5)
Amount of Investment Date of . Income from
:Nlnture 1 of {as on date of the | investment zomlnal i value  of investment during the
avestmen application) last previous year
Z. Details of investment made by persons having substantial interest in the association as referred to in section 13(2)
Provide the nominal value of investrnent in Rs.
Person Shares (In R5) Security (o Rs) ::y other property (In
)
3. | Whether any part of the income or any property of the association was used or applied, in a manner which results directly or indirectly
in conferring any benefit, amenity or perquisite {whether converted into money or net) on mﬁimmted person
Yes O No

If yes abave, specify velue of the henefit in Rs,

Bmeﬁlbintﬁ'estedpersm
-
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Certified thas the shove informati

on s true to the beat of my knowiedge and belief.

iount deemad to be income of the assoclation by virtue of seatton 1103), as appiicable
’ by the first proviso 1o section
10421}

Signature

Designation

The name, address and contact details, as per the database of the applicant, will be di
: . In
In row 2 the following codes to be provided: splayed on the screen.

Naturs of organisation

Research associstion as under sub-clause (if) of sub-section (1) of section 35

University, College or other institution as under sub-clause (ii) of sub-section {1) of

section 3%

Research association as under sub-clause (iii) of sub-section (1) of section 35

University, College or other institation ax under sub-clause (iil) of sub-section (1) of

section 15

Company as under sub-clause (iie) of sub-section (1) of section 35

Row number 3(b), 3{c) and 3{d) are required to be filled only when the answer to question in row nomber 3{a) is yes.

Answertoquationinmwnumber4shou.ldbeyes,iflheappﬁumisregimeduijlnmmActwwiﬂiDarpm
portal or under FCRA 2010 (42 of 2010),. Row number 4(a) to 4(c) are required to be filled, if the answer to question in
row number 4 is yes. Incorporation/Creation/Registration details provided in row aumber 3(b), (c) and (d) should not be
provided here. If the applicant receives ar intends to receive any grant or assistance from either the Central Government
or State Govemnment then the registration murmber with Darpan Portal of the Niti Aayog should be mandatorily provided
by the applicant. Registration details arc to be pravided with respect to all the registrations under Income-tax Act apd
registrationwtharpmpoﬁalandunderFCRANlOmspwthefolloﬁnghble:

Law Mandatory/ Registration No. Date of Registratien Authority ting Date from which
Nozn- No., “ﬂ tratio wu 7]
mandatory effective
Registration ws | Mandatory, if | Number of Order Date of Order Jurisdiction details of | Fist date of the
12A/AAAB of | registered granting registretion the Income Tax | previous year from
Income-tax Act, is to be provided Authority which | which the registration
1961 granted the | is effective
registration is to be
provided
Approval w's | Mandatory, if | Number of Order Date of Approval Jurisdiction details of | First date of the
10(23C) of | approved granting approval is the Incoms Tax | previous year from
Income-tax  Act, to be provided Aunthority which | which the registration
1961 e , grutod the | is effective
registration is o be
. provided
Approved as a Mandstory, if | Number of Oxder Date of Approval DSIR First date of the
Industriat Regearch to be pravided which the registration
Organization by is effective
DSIR
Registration w/s 35 | Mandatory, if | Number of | Date of Notification Central Government | First date of the
of Income-tax Act, | registerod Notification by the : previous year from
1961 Central Government which the
Notification iz
' o effective
FCRA, 2010 Mandatory If | Registration number |- Date of Order Minsry of Home | Dane from which
registered i to be provided B Affairs such spproval s
under FCRA effective
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Registrution number | Mandata ir | R i
\I-‘ltl'l‘ Parpan portal | the !pgicnm iliﬁ‘;t:ﬂ];:gt;i d::mbcr Daie of registration Niti Anyog NDute  from m.rh';h—|
of Niti Aayog reccives or such  spproval n
intends o cffective
recoive  any
gront or
assistance
from cither the
Central
Govemment or
State
Government
Others :dax&fiatory if | Registration number | Date of registration Appropriate authority | Date  from  which
pplicanit has | is to be provided such approval i
any other i ¢
/ ) elfective
registration
under the
Income-tax
Act

10.

11.

For row number 6a, column “Relation”, one or more of the following shall be selected:

Author
Founder
Settlor
Trustee
Members of society
Members of the Governing Council
Director
Shareholders holding 5% or more of shareholding
Members of the Governing Council
j.  Office Bearer (s)
In row 64, 6b and 7 in the column, unigue identification number, the fallowing should be filled:
1f PAN or Aadhaar number is available, the same should be mandatorily filled and the following ID code
shall be filled:
Type of ldentification Code
PAN 1
Aadhaar Number 2

TER ™ A e

b. If neither PAN or Aadhaar is available, one of the following should be filled:
Type of Identification Code

Taxpayer ldentification Number of the country | 3
where the person resides;

Passport number;

Elector's phato identity number

Driving Licease number

Ration card number

i ol i

Row 13 is applicable for code 1, 3 and 5 in row 2. For description of equipment one of the following options should be
selected:
j. Plant and Machinery
ii. Land and Building
jii., Other assels
In row 14, 15 and 16{a}), 16(b), 16(c), 16(d), 16(¢e), 16{i} for association with Applicant Organisation, one of the
following options should be selected:
i, Principal Officer
ii. Director
Employee
Members of the Governing Council

v. Office Bearer (s)

vi. Others . -
In row 14 for current status of project, one of the fotlowing should be selected :
i, Ongoing
D Is of case study/ reviews/ editorial/ letter to

In row 15 details of only original research articles to be submitted. No detai
editor/ etc. to be submitted.

RowlgtobeﬁlledifcodeZorcode4selectedinmw2.
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Ty The Mllewing

»
L]
[
.
.
-
]
.
[
|ustructivas te flll
1 In row 2in
]
b
<.
d.
-8
f.

In row 4 il

REVISID RULES AND FORMS Corm 3CF
orm

Jow uments nee required 1o he mitached

wheie the appleant in constituled under an insdnimen, sall-cerificd
where the applicant i consifuled otherwise than wiuder an Iml::?:-:: "wil;‘ s,
v dencing the srention, or cstahlishment of the applicant, o selleetificd copy of tha docomen
sebf-eertiied cupy af vegiatrativn wih Regisirar of € ampan)
Pubbic Trasta or ather reglaimtion documend, an the cave lfml)‘ ::: or Mewrsir of birms and series ve Regsetrss of
where past registration uneded nevtom V3 rejected then ey of endler of rej
welf-certified copy of regiatiabon under Foreign € ontribution mq.:|,"'.].::;1:'lr;: '::‘“"""' t: 3 12 yeag
wnder suwch Act,  JUT0. 1T the wppiicant ix regruiered
welf-cerulied eopy ol exisling Noutlestion granting approval under scciion 19,
a comprehensive noto an rescarch activities of the applicant, '
self-cerlified copy of audited anmunl sccounts of the applicant fur the bast three years
sell-cernfied vopy of bonors. alung with their names, cumplete poial uddr:ﬁ \

1 1 au and rhem
10 the spplicant Jdunng last three yenes Mention ¥AN or aadhar of doness pa d: .Srm pasd an: B.hd
thousand rupeen in any of the three financial years, 7IoR fums w of Lty
aote on research activities undertaken by the apphicant

Annezure ba cxse clajming cxempitlon 10 (11)

wperson™ one of the following should be sclected .

Founder of applicant

Any person who has made comtribution exceeding rupees one iokh Lo the applicam

Any member of a Hindu undivided family (HUF) where the HUF is a founder

‘The manager (by whatever name called) of the applicant

A relative of the founder, member of the manager

ANy concern in which any of the persons referred to in &-¢ have a substantial interest

any benefit has been specified provide a detailed statement of the nature of the benefit. amenity or perquisite
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. 'FORM NO. 10A
Application for e (Secrule 2Cor SCAor11AA or 17A
1 _ gistration or provisional registration or intimation or)approval or provisional approval
AN
2. | Section Code [A]] ‘L!CID]BIIIZI"'“IU
l Nature of activiti
activities Charitmble [J Religious [T ﬁ:ﬁf&:m -
C.
Type of constitution Tras LJ Seciety [J Compety O ouenl]
No O

d4a | Whether the applicant is established under an

Yes O

instrument?

4b | Date of Incorporation/Creation/Registration

4c | Registration or Incorporation Number

L mﬁ[ﬂ ) I .l
E-

4d | Authority Granting Registration/Incorporation

3 Objects of the applicant

_Whe!her the truat deed containg clanse that the trust is
irrevocable? ]
7 Whether the applicant i8 registered on DARPAN portal
or under FCRA Act or any provision of Income-1ax

- — N
Yes a No
Yes ] No O

Act?
72 | Relevant Law/Portal
E ] Registration No.
k __-___-_.——-—-__-
'%, 7c Date of Registration
] 7d | Authority granting registration
g 7¢ | Date from which registration is effective Ii | l | I | '
8s Whether any application for registration made by the Yes a Ne (|
applicani in the past has been T jected?
b Whether claiming exemption under clauge 21 of section 10 Yes O No a
of the Income-tax Act : .
Ga | Details of all the Author (s¥ Founder (s)/ Settlor {s)/Trustee (3 Members of society/Members of the Goveming Council/
e Dirsctor (s shareholders holding 59 or more of ghareholding / Office Bearer (5) as on the date of application:
| Dty - —

1. Substituted by the IT (Sixth Amdt.) Rules,
amended by the IT (Second Amdt.) Rules,
w.r.ef. 1-4-1988, IT (Seventh Amdt.) Rules,
2014, wef 10-1 1-2014, IT
substituted by the IT (First Amdt.) Rules,

2021, w.el. 1-4
1973, wef. 1-4-1

(Twentieth Amdt.) Rules, 2016, wef. 9-
2018, w.elf. 19-2-2018.

.2021. Earlier, Form No. 10A was
973, IT (Fifth Amdt.) Rules, 1989,
2007, w.ef, 1-6-2007, IT (Eleventh Amdt.) Rules,

§-2016 and later on



[ —
best of my knowledge and belief.

| undertake o COMIMUNICALS
Institution Jnadc at any time hereafter.] further dec

Pamm'lmtnmmNumbcr(PAN)

Date

Instructions to {ill Form No. 10A

REVISED RULES AND FORMs

Form 10A

- T '—-—;— — -_:I-l—-i:\.l = = == P
Il T— b A iathn Ih':;_“w l'luqu:_" ) T“‘*--— A
| sharchalb) kleatil snun vile Addiras go_h:f_'j__‘“'_
. ny Numtey Ve | L-maul
| 11 e o] Rumbet addren
1 B PR J— sharchebbn
J _db. T ja wdse 1f a0l persans fas wentned in n:u, Y2y s il an odiv i R ) . : _ T -
why are tenctivial vwnens (e o mune) nf sk iy idual then posvide the 1 i asmno o
[ . <A peran asom the date of application- luwing detass of the natural persons
Name | Unique Me T
Wlenuficaton code Addroeas
Numbcr Pereentage of
] beneficial ownerbup
[ .
70| Has return of income been Gled lor the last asscssmen y ;
expired | year fur which the dus dato has | Yes a No O
| e
The details in TOW 11 to 19 are to be pro
7 | Compus [ == “;.h 2 pplichtion (smount in rupees) :
Funds/
g 12 reserves and surplus other than corpus
2 3 | Long term lisbilities [
4 | [ 1| e [ Omer tabititis ——
¥ |75 | Lond and Building 1
g - [ ] 16 Other fixed assets
17 | Investments deposits made into one or mo th — —J
o 11 re of the forms ar modes specified in sub-section (5) of
18 |nvestments deposits other than meationed in row number 17 above [ ]
Ea——
19 | Other assets r ]
1251 : :
-'5 2 Income reccived in three previous years immedialely preceding the previous year in which application is made:
Year Grants received from Grants received frof i i '
= m Companies Orher 8
H Central or State under Corporate Social Other Specific | O Toul
g Government Responsibility '
=
213 | whether the fund or the institution has incurred sny expenditure of religious nature Yes 0 No [}
5 g 2b | Fyes please provide the following detsils for thres previous ysars immediate] ing the i in whi
_2 2 application s ) y preceding the previous year 1n which
E g S.No. Previous year Total Income Iﬁqxpenditm of Religious Percentage to Total Incoms
are true and correct o the

1.
2

and that 1 am competent 10

as per the database o

son/daughter of _hereby declarc that the details given in the form

ion in the terms of the trust/society/oon profit compmy,
tare that I am filing this form in my capacity as
file this form and verify it.

Signature

or in the rules governing the

(designation)having

f the applicant, will be displayed on the sereen.

The name, address and contact details,
on |2A/R0G/10(23C) select one of the following code in row 2

Application for registration under seck

[1 Sub clause (i) of ¢lause (ac) of sub -section (1) of section 12A [1}]
2 Sub clause {vi} of clause (ac) of sub-section {1} of section 12A 02
3 Clause (i), of first proviso te clausa (23C) of section 10 {For applicants covered 03
under sub-clause (iv) of clause (23() of section 10)
4 Clause (i), of first proviso to clause (23C) of section 10 (for applicants covered 04
under sub-clause (v) of clanse {23C) of section 10)
5 Clause (i), of first proviso to clanse (23C) of section L0 (for applicants covered a5
under sub-clause (vi) of clause (23C) of section 10)
6 Clause (i), of first provisc lo clause (23C) of section 10 (for applicants covered 06
under sub-clause (via) of clause (230) of section 1)
7 Clause (iv) of first proviso to clause (23C) of s& tion 10 (for applicants covered a7
under sub-clanse (iv) of clause {21C) of section 10}
‘8 Clause (iv) of first proviso to clause (23C) of section 10 (for applicants covered 08
. under sub-clanse {v) of clause (23C) of section 10)
9 Clause (iv) of first proviso to clause (23C) of section 10 (for applicants covered 03
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Applozson for mtinston wwdes Fifth proviso to sub-section (b} of section 35, sclert one of the following code in row 2:

T under sub-claze (1) of chse (230 ) of eection 10)

Chuse (11 of first proviso to clause (23C) of section 10 {for applicants covered
' under gubec lzuse (via) of clmne 1230) of section 10)

1 (“I.m::.-u]cfﬁrﬂpmwmtomb—mﬂlmt&}ofmimSOG

Clause (1v) of first provise to sub-kection {5) of section 500

12

' Sectlon
. Sr.oe Category Relevant Clause of sub-section(1) of section 35 Code
j Clausetii) Scientific Research 13
Co Research Association Social Science Research 14
! Clause(in) Statistical Research i5
. Clause(it Scientific Research {6
2 Universiny. colkege or C ) Social Science Research 17
other (ostrtution tause(dii) Satstcal R I 18
3. Compeny Clause(iia) Scientific Research 19
3 IfzpplmmtsmdeIlor12'mmwzdnenopﬁun'&'digiaxs"inmwunmucofacﬁviﬁujshaunotbeappliablz.
4 [f epphcant selects code 13-19 m row 2 then row 3 (oature of activitits} end row 5 (objects) shall not be filled.
£ Row mzmber 4{b), 4{c) and 4{d} xre required to be filled mlywdzmtheanswﬁ'wquesﬁminwwnumber«a) is yes.
6. For the “cbjects of the applicam"inmwnmnbﬂs.mymarmmoﬁhe following are to be selectad:
(1) | Religious
(n) Relief of poor
{iii) Education
(iv) Medical relief
) Yopa YT
vi) Preservation of Eavironment (including watersh foresis and wildlife
(vii) Preservation of Monuments or Places or Ohjects of Artistic or Historic interest
(viii) Advancement of any other objects of general public utility

b Arml.u't.uquiou'mruwmm:ba'?shouldbeyﬁ,ifmeapplimisregiﬁaedwithDarpanpoualorundezFCR.AZOlO.llow
mnnbw‘?(a}lo'?(c]mrequi:udmbeﬁl!ed.iﬁhemswatoquesﬁminwwnmba?isym.

Incorporat
zpplicant recetves
zheregimﬂonmmbetwﬂhbaxmemmloﬂh:Niﬁ
details g to be provided with respect 1o all Lhe registrations

under FCRA 2010 as per the following tuble:

mfc&mﬁownegismtﬁcndetailspmidedinmwnumbu4{b}.(c)and(d)sbouldnoibepmvidedhm. If the
wmmmmmywwmﬁmmmww“SmGwmtm
Aayugshouldbemmdamﬂlypmvidedbyd:eapplimLngimﬁm
under Income-tax Act smd registration with Darpan portal and

| Relevant To be enabled Mandatory/Non- | Registration No. Dot from
Lew/Portsl when the mandatory Date of Authority which
following codes Registration granﬂng. registration
::e' nzd.ccud n L e 1 regisiration is effective

Regictration u's | 03 or 04 or 05 or | Mandatory Number of Order | Date of Order | Jurisdiction details | First date of
123C)  cleuse | 06 granting approval of the Income Tax | the previoas
(iv) (v)(viy(via} Authority which | year from
of Income-tax granted the | which the
Act, 1961 registration is to | approval is

be provided effective
Registration ws | O1-19 Mandatory if | Number of | Date of | Central Date from
10{46) of Income- natified under | Notification by | Notification Government which such
tax Act, 196] section 10{ 46) the Central Notification is

Giovernment cffective
Registration ws | 0! Mandatory Number of Order | Date of Order | Jurisdiction details | First date of
12A/AA/AB  of granting of the locome Tax | the previous
Income-tax  Act, regigiration is o0 Authority which | year from
196} be provided granted the | which the
. registration is to | registration is

be provided effective
i ion ws [ 13-19 Mandatory Number of | Date of | Central First date of
15 of Income-tax Notification by | Notification Government the previous
Govenment which the
Notification is

effective
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Form 10A
e ST Mandatory T Number o7 Sot
jairutiny WY umber of Order | Dage of o]
:li:t"l ul i ome panting e of Oncier :."fm'd"c"m detuls | Daze ~ from
(an Aut, 1901 Tegisnation e Income Tax | which  much
fy  which rogistEtion 3
S TN T Mandatory i Niguins provided B
« KA, 201G . Registation Ged
' FCRA under | aumber  to be Dute of Mumustry of Home | Dmie  Gom
g —— W‘Wﬂl L
i ol-19 Mandntory if the | Reg effect
cyisintion . ISURtIon Datz - ective
bamber b spplicant reccives | mumber 11 10 be | rogisrasion | AR Deie from
[orpan portal of xc awmmy fo | provided which  such
Nill Anycs o assist "H an m is
cither the Central
Governmeni or
Slate Government
e [T U419 Mendatory if istrati
(the . Registration Date -
spplicant bas eny | number is 1o be mgimﬁmﬁ m“’"’?’““ Date  rom
other  registration | provided ty which  smxch
under the Income- spproval s
tax Act effective
e
H.  Fur row number 9a, column “Relation”, ene or move of the following shall be selected:
8. Author )
b. Founder
e.  Seitlor
d Trustee
e.  Memben of socicty
f.  Mecmbem of the Governing Council
g Dircctor
bh.  Sharcholders holding 5% or mare of shareholding
i Office Bearer (1}
9, In row 93 and 9b, in the calumn, unique identification numbcr, the lollowing should be filled:
' :’:Pr:::d?r Aadhar number is available, the me should be mandatorily filled aod the following ID code shall
Type of Identification Code
PAN 1
Asdhar Number 2
b.  If neither PAN or Aadhaer is available, one of the following should be filled:
Type of Identification Code
Taxpaycr Identificstion Number of the coumtry | 3
where the persom resides;
Passport qumber; 4
Elector's photo identity mmnber 5
Driving License number [
Ration cand number 7
10. Row number L1 to 20 are roquired to be filled if:
(a) f applicant selects code 02 or 07/08/09/10 or 12 in row 2; or
1Y) Ifapplicamne!mcod:m.mm{om« 11 and aption "po” is selected in row no i0.
11. If applicant selects code 12 in row 2 then row number 215 end 21b are to be filled,
12. The following documents are required to be attached:
Section Documests required to be sttached
code
o1 - mumhMGhmm“mRﬂmﬁdcmofmc
instrument;
e  where the applicant is created, ar is established, otherwisc then under an instrumeat, sellcaified copy
ufﬂtdocmnﬂuwidmcinaﬂienmmmrmbﬁdnmdﬂnmm
. dfuﬁﬁdmdmﬁmﬁmﬂmneﬁdeCmm«Wdmes“mua

Wd?ﬂ:ﬁc‘l‘hﬂuhmmbc;
scif-certified copy of registration under Farcign
applicant is registered under such Act; .
ﬂfmﬁdmdmmwnqm
12AB, ns the case may be _

whare the applicant has been in existcoce durtng Aoy year of
the application for registration is acif-cortified

Contribution (Reguiation) Act. 2010 (42 af 2010}, fihe
under section 12A or section 12AA o wection

yearS prue o the fiozncal year in which
of the anmual sccounts of the mu=t or
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illlutu[l‘(l“ relmii ng 10 auch ]Il i ur ar b|' n i mmﬂllilﬂ Y recedil
! year ycarn {rl(.ll |l'|“ muore than threc ycar | [H nll
H'c yoar il‘ which tlle waid a|lp|lcll[lnl‘l iK l'nﬂd I P
. ﬂ] L)} whith such accounis have b@c“ made { 1o l!c

02

b . —— - . ——
mﬂi‘l‘:‘ml:::; upplicant ia crented, or in catablished, under sn instrument, self-centificd copy of fhe
where the applicant s created, ix estinblished, otherwine than under on instrument, selF-certifi

] N - ed o
lhfl.d“"'"‘f;:::llt evidencing the creation or catablishment of the applicani; e comy of
self-certi capy of registration with Regisirar of Companten or Registror of Firms and Soci
Registrme of Public Trusty, as the cuag may he; P gt of 1 ) fetiea on
!df-FEﬂli!dd copy of registration under Foreign Contribution {Regulationy Act, 2014 (42 of 2010)., if the
applicant is regisicrod under such Act;
where the applicant hos bocn in exisicnce during any year or years prior 1o the financial year in which
the _upPllcul:an for registention is made, self certified copiea of the annual accounts of the trust or
institution relsting to such prior year or years (not being morg than three year immediaicly preceding
the year in which the srid application is made) for which auch accounts have been made up;
where a business undertaking s held by the applicant ax per the provisions of sub-seclion (4) of section
11 and the applicant has been in existence during any year or yeara priar to the finaneial year in which
the applicelion for regisiration is made, self-certified copies of the annual accounty of such business
undertaking rofating to such prior year or years (not being more than thres years immediately preceding
the year in which the said spplication ia made) for which such accounts bave been made up and self-
certified copy of the report of eudit ns per the provisions of section 44AB for such period;
self-certified copy of order of rejection of application for grani of registration under section 12A or
section 12AA or section E2AB, as the case may be, if any;

Q3040506

where the applicant is created, or is eswblished, under an instrument, self-certified copy of the
instrument;

where the applicant is created, or is established, otherwise than under an instrument, self-cenlified copy
of the document evidencing the crestion or establishment of the applicant;

self-certified copy of registration with Registrar of Companies or Registrar of Firms and Societies or
Registrar of Public Tusts, as the case may be;
self-certified copy of registration under Foreign Contribution (Regulation) Act, 2010 (42 of 2010),, if the
applicant is registered under such Act;
self-certified copy of existing order granting registration under clause (23C) of section 10 of the Income-
tax Act.
where the applicant hag been in existence during any year or years prior to the financial year im which
the application for registretion is made, self-certified copics of the aonual eccounts of the applicam
rclntingtomchpﬁmyworym(nmbeingmmﬂmnﬂ:reeyemimnwdmdypmeedingmeywin
which the seid application is made) for which such accounts have been made up {to be provided if

answer to row 10 iz “No™).

07/08/09/10

where the applicant is created, is established, under an instrument, self-certified copy of the instrument,
where the applicant is created, is cstablished, otherwise than under an instrament, self-certified copy of
the document evidencing the creation, or establishment of the applicant;
selficertified copy of registration with Registrar of Companies or Registrar of Firms and Societies or
Registrar of Public Trusts, as the case may be;
self-certified copy of registration under Foreign Contribution (Regulstion) Act, 2010 (42 of 2010),, if the
apphicant is registered under such Act; ) _
where the applicant has been in axisteneedmingmyyearurymspﬁortotheﬁmcial yearmw_hlch
the application for registration is made, self-certified copies of the annual accounts of the applicant
relating to such prior year or years (not being more than three years immediately preceding the year in
which the said application is made) for which such accounts have been made up; .
self-certified copy of order of rejection of application for grant of registration under gection 10(230), if

11

any,

where the

instrument; . _
d, or estahlished, otherwise than under an instrument, self-certified copy of

where the applicant is create ’
the document evidencing the creatian, or establishment of the applicanté;

self-certified copy of registration with Registrar of Companies or Registrar of

Re isirar of Public Trusis, as the case may be; .
selg-la::seniﬁed copy of registration under Foreign Contribition (Regulation) Act, 2010 (42 of 2010), if the
applicant is registered under such Act, _

self-certified copy of existing order granting registration under section SOG of the Income-tax A.s_:t. ‘
where the applicant has been in existence during any year or years prior to the financial y;er in Th:ch
the application for registration is made, self-certified copies of Ihe‘a:mnal_ accounts of e applicant
relating 1o such prior year or years (not being more than three years immediately preceding the m 1_:;
which the said apptication is made) for which such accounts have been made up ( to be provided i

applicant is created, or is establiched, under en imstrament, self-certified capy of the

Firms and Societies or

12

swer to row 10 is “No”). ‘ ‘
whemlln the applicant is created, or is established, ander an instument, self-certified copy of the
instrument; o ) . "
is created, or the institution i8 established, otherwise thm.:l under an ms_tru:_nenlt, :_:e
mm ;fl:ﬁe document evidencing the creation of the trust, or at?bhshmen! aof the msutu?:o'n,
self-certified copy of registration with Registrar of Companies or Registrar of Firms and Societies or
i io Trusts, as the case may be; ) )
Eeleﬁcs:ﬁ-airﬂﬂe?}:obp];cof res;';’mtion uader Foreign Contribution (Regulation) Act, 2010 (42 of 2010),, ifthe
anplicant is registered under such Act; o .
vipm the applicant or the jnstitution has been In existence dunnﬁg e:ny yg:sr 0
year in which the application for registration i made, self certified copi

ar yeats prior o the financial
{ the annual accounis of the
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'FORM NO, 10AB
(Sce rule 2C or | LAA or 17A)
n AN Application for registration or approval
[Alslcfplelif2]sTa[F]
- - —
g 3 Nature of activies Charitable [ Religious [J Religious cum 0
3 charitable
§ 4 Type of constitution Teust [ Sociery [J Company [ Others 3
=
Ed 4a | Whether the applicant is established under an Yea a Ne [
8 instrument?
,_5_, 4b Date of Incorporation/Creation/Registration [ | | | | i I | I
i)
g_ 4c | Registration or Incorporation Number r—]_—l—l_—l_——l——
o
£J
= 4d Authority Granting Regisiration/lncorporation
5 Objects of the applicant
6 | Whether the trust deed contains clause that the trust is Yes |} No a
imevocable?
7 Whether the applicant is registered on DARPAN portal Yes 0O No O
or under FCRA, Acl or any provision of Income-tax
Act?
7a Relevant Law/Porlal
g b Repgistration No. |—|___I’_|_J—_J_]
E 7c Date ol Registration ’__l——'——l_j—_l_m
g [ 7d | Authority granting registration
g Te Daie from which registration is effective 1 l | J
&
8a Whether any application for regisiration made by the Yes No O
applicant in the pasi has been rejected? 5
gk | Whether claiming exemption under clause 21 of section 10 | Yes O No
of the [ncome-lax Acl : :
; verning Council/
9a | Dewils of all the Author (sy Founder (s Seftlor (s)/Trusiee (sy Members of soc:eﬂtifzd;;ﬂ:ﬁs D;fca li:'cmGo B
Director (5) shaceholders holding 55 or ore mhmuwmﬁipmw 5 ngsl::em Adoress | Mobile | E-mail
Relati Perceniage nique addres
S.No | Name N of Identification number s
- shareholding Number
g in case of
E shareholder
[=H
By . - F 1
= - - i \ndividual then pravide the following details of the natural persons
:c- 9b | In case if any of persons (as mentioned in row 9a) is not an 'd"‘l‘&“at:if applieation:
2 who are beneficial owners (5% or more) of such person as on
| -
& SNo | Name | Unique TD code Address bpm::lgf::rnmhip
Identification
MNumber
- - aces’ instituti being
s =110 | Demils of school/collegefuniversity/hospilal/yoga institutel religious  placesfany  other insHiulion
L icant
g g managedfcontmIled!admmlsteredlowncd by the applican

1. Inserted by the IT (Sixth Amdt.) Rul

es, 2021, w.ef 1-4-2021.
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Form 10AD

|

Psivai 10 |
Tty |
Hiaphiry

|

Hnmul l 1 inadd H

1

" the follow ing detaly i
Nature ol Hustiiess Addiess of the busingss WHEthr £ ve gurtate bonb 2 1,0 ar - il E

JE— .- [T AT e i
_ _ P _ Yaoullln ,
-‘l}‘ﬂ‘ 1f applicant has any tcwme in the nauhare ol proties and gaoiy ol besmess, then prosyiks Die Jolleoaing e 1ty
F'\:.'Mlh" the business Is e wlentnk 1o the Nanro ol Addrio o Wihether reprirate ek s of !
atainment of the phiectives ul the trustor Husiness the T ST I PO
__ID_‘_',EM—‘-———'— | e
YesNUO | Y H/ME
L ; - —

13 Detaits of all Acgounts held by the trust of inshtution al the fune of opplication o a fitancio] matitutien homg » hanking
company or & co-Uperative bank to which the Banking Regulanion Act, 1949 {10 af 194%) applies fineluding aeiy bank ar
hanking mstitution refermed fo in seclion 51 of that Ach) L B :

1FS Code of the financial institulion Name of the financut Acguun ] |
mstatylinon Mumbee ]
I i
14 Details of alf land or buildings or bath held by the applicant
N _
Address of the land or Size of land Purchase Stamp value st | Mode of Date of {i
buildings of buiidings congideration the time of acyquisilion Acquiaitian i !
in square paid/payable acquisition {Avguired/gilted} h
meires | Ip
=
1 < i
15 In casc of “advancement of any other object of general public utility”, please provide the Fallowing with respect o the !
- - - . - - s
previous year immediately preceding the previous year in which application is mede |
0] Whether it involves the carrying on of any activity in the nature of trade, commergs or business. ur any |
activity of rendering any service in relation to any trade, commeree or bustness, for & cess or fez or any .
other consideration? Yes/No
(i) Whether the activily is underaken in the course of actual carrying out of such advancement of any ather
object of general public utility; and Yes/No
{iit) Details of receipts from such activity:
’_S.No. Total Receipls Aggregate Receipls Pereentage to Total Remarks, 1l any
from the Receipts
Activitylies) referred
above
16 | Has reium of income been filed for the last assessment year for which the ducdatehas |  Yes 0 Na O
expired
Thbe detalls in row 17 to 25 are to be provided as oo date of spplication {emount in rupecs) :
17 | Corpus { ] 18 Funds/reserves and surplsy other than corpus
8
=
E 19 | Long icrm Habilities Other linbitities
2 ——— |*® ]
g 2|1 | Land and Building 22 Other fixed nssets ::]
< . —— -
23 | Investments/deposits made into one or more of the forms or modes specified in sub-scction {5) of :
section 1]
24 | Investmenis/deposits other than mentioned in row number 17 sbove [ ]
23 | Other assets l |
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. |26
g Income received i Lhice previoun years immedintely preceding the provious year in which application js made:
Year | Cranm received from Cirnts recoived from Companies | Other Spectilc Other Total
Central or Siate under Corpornte Social Grants incoms
Ciovernment Responnihilily
27
Whether the fund or the inslitution has incurred any expenditure of religioos naturs Ve D e o
3 4| 27b | ifyes, pleasc provide the following details for three previous years immediately preceding the previous yeat in which
BE g’p]lcall{)l‘l is made: Income
S8 S.No, | Previousyenr | Total Income Expenditure of Religiaus Percentage lo Tota!
Namire

edemihgivminﬂmfomnrelmmdwrreﬂmtln

1 son/daughter of Jhereby declare that th

best of my knowledge and betief.

n the rules governing the

1 undmakc‘ lake lo communicate forth with any sfteration in the terms of the [rust/society/non profit company. or in the e
Institution .made at any time hereafter.d further declare that 1am filing this form in my capacity s designationjhaving
Permanent Acoount Number (PAN) and that [ am competent Lo file this form and verify it.

Signature

Date

Instructoens te fill Forn: No. 10ABR
I.  The name, address and contact details, as per the database of the applicant, will be displayed on the screem.
2. One of the following should be sefected in row number 2:

1 Sub clause (i) of clause (ac) of sub -section (1) of section 12A 01

2 Sub clause (iii) of clause {ac) of sub-section (1) of section 12A 02

3 Sub clzuse (1v) of clsuse (ac) of sub -section (1) of section 12A 03

4 Sub clause (v) of clause (ac) of sub-section (1) of section [2A 04

5 Clause (ii), of first proviso to clause (23C) of section 10 (for applicants covered as
under sub-clause {iv} of clauss (23C) of section 13)

[ Clause (i1), of first proviso te clause (23C) of sectian 10 (for applicants covered 06
under sub-clause {¥) of clause [23C) of section 10)

7 Clause (it), of first proviso 1o clause (23C) of section 10 (for applicants covered o7
under sub-clause (vi) of clause {23C) of section 10}

8 Clause (1), of firsi provise to clause (23C) of section 10 (for applicants covered 08

under sub-clause (via) of clause (23C) of section 10)

9 Clause (11} of first proviso lo clause (23C) of section 10 (for applicanis covered [
under sub-clause (iv) of clause (23C) of section 10)

10 Clause (;ii) of first proviso to clause {23C) of section 10 (for applicants covered 10

under sub-clause (v} of clause (23C) of section 10}
1T | Clause (i11) of first provise to clause (21C) of section 10 (for applicants covered 11
under sub-clause (vi) of ¢lause (23C} of section 10)
12

Clause (iii) of firsl proviso 1o clause (23C) of section 10 {for applicants covered
under sub-clause {via) of ¢lause (23C) of section 18)
13 Clause {ii} of first proviso to sub-section (5) of section 80G 13
T4 | Clause (i) of first proviso to sub-section {5) of section 80G 14
3. If applicant selects code [3 or 14 inrow 2 then option “religious™ in row 3 (neture of activities) shall not be epplicable.
Row number 4(h), 4(c) and 4(d) are required ta be filled cnly when the answer to question in row number 4(a) is yes.
For the “objects of the applicant” in row number 5, any one or more of the following are to be selected:

12

=

(i) Religious
(ii) Relief of poor
(iti} Education
(iv) Medical relief

(v) Yoga
Preservation of Environment (including watersheds, forests and wildlifc)

(vi)

(vii}  Preservation of Monuments o Places or Objects of Artistic or Historic interest
(viii)  Advancement of any other objects of general public utility

6. Answer to question in row number 7 should be yos, if the applicant is registered under Income-tax Act or with Darpan
portal or under FCRA Act, 2010(42 of 2010),. Row number 7(a) to (e} are required to be filled, if the mnswer to
question in row number 7 is yes. Incorporation/Creation/Registration details provided in row number 4(h), {c} and (d)
should not be provided here. If the applicant receives or intends to receive any grant or ssyistance from either the Central
Government or State Govemnment then the registration pumber with Darpen Portal of the Niti Aasyog should be
mandatorily provided by the applicant. Registration details are to be provided with respect to all the registrations unler
Incame-tax Act and registration with Darpan portal ead under FCRA 2010 as per the following table:
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Relovani Mandatory/Non- | Registration
Law/Purtal mandatory Ne, Date of Authority Date from
Registration mﬁi :::l[::' catlon
on
FRegistration  Wa | Moadatory, it | Number . In effective
?6.(821;6) clause | registered Order gmmi:gr Pate of Order ;::sf;ﬂm First dale of
(ivy(v;f(\fi}f(\'i& approval Income of T“:; :‘;: prevons
fc;, .92?°"'"” Authority which | which  the
granied the | approval s
L‘E‘Stﬂl!ion is 10 | effective
2
Registation ws | Mandatary if | Number of | Date of Ceupg\;lded Oa
10(46) of | notified  under | Notification by | Notification | Government o, from
ome-tax  Act, | scotion 10{46) g:v Cennal Noliﬁcali:ln
1961 efnment .
Registration  w/s | Mandatory, if | Number  of | Date of Order | Jurisdiction If-in:s‘tre:l:: of
12A/AAAB  of | registered Order granting details of the [ the previous
Income-tax  Act, registration s Income Tax | year  from
1961 to be provided Authority which | which  the
granted the | registrauon is
bl:slsﬁat:l: is to | effective
provi
Registration wh | Mandatary, if | Number of | Date of | Central Firs date of
35 of Income-tax | registered Notification by | Notification Covernment the previous
Act, 1961 the Central year  from
Government which  the
Notification
is effective
Registration wis | Mandatory, if | Number of | Date of Order | Jurisdiction Date  from
80G of Icome- | registered Order granting details of the | which such
tax Act, 1961 registration Income Tax | registration is
Authority which | effective
granted the
registration is to
be provided
FCRA, 2010 Mandatory if | Registration Date of Order | Minijstry of | Date  from
registered  under | number i to be Home Affuirs which such
FCRA provided approval s
effective
Registration Mandatory if the | Registration Date of | Miti Asyog Date  from
number with | spplicant receives | mumber is to be registration which such
Darpan portal of | or  intends  to | provided 2 approval i
Nili Aayog receive any jrant or effective
assistance fom
either the Central
Government or
State Government
Others Mandatory if | Registration Date of Appmprlm Date  from
applicant has any pumber ig to be | registration authority which sm:_h
other registration | provided approval i
under the Income- effective
tax Act

Formwnumber9a.colmm“Rnhﬁon“.omormtofmefcpllmvingahallbcsalemd:

Author
Founder
Settlor
Trustes
Members of society
Members of the Governing Council
Direotar
Shareholders bolding 5% or more of shareholding
f,  Office Bearer{s)
1 identification mmbﬁ'.thelbﬂulﬁnswdbeﬁlledf
o 5 ?PQ:NZMMMMWM: available, the game should be mandatorily filled and the following ID code shail

7.

Rospanose

&

B.
a

be filled:
Type of Identification . ml
PAN ]
Aadhar Number
b. EMMPANNWEW&JAM&.M“MMMNEH&:
Type of entification Code
Taxpayer Hentification Number of the country k]
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where the person resides;

Passport numbcr;

Elector's photo identity number

~dj ||

Driving License number

. Ration <ard number
n row nio 10, ih column “Natute of aclivily", one of the following needs to be aclected

School

College

University

Hospitul

Yoga institute

religious places

g  any other institution

In row no 11 and 12, in the column “nature of buginess™, business code should be filled.

I applicant seiects code 13 or 14 in row 2 then row number 37a and 27b arg 1o be filled.

The fallawing documents are required to be attached:

i where the applicant is created, is established, under an in

i where Ihe applicant is cresied, is eatablished, otherwise

document evidencing the ereation of the applicant;

self-certificd copy of registration with Registrar of Compant

Registrar of Public Trusts, as the case may be;

iv. sell-certified copy of registration under Foreign Contribution (Reguiation
applicant is registered under such Act;

v. scif-certified copy of existing order granting regisiration or spproval under
section 12AB or ciause (23C) of section 10 or section 80G of the Income-tax

vi. self-certified copy of order of rejection of application for granl of registralion un
13AA or section 12AB or clause (23C) of section 10 or seclion 380G

mo AR oR

strument, sell-
than under an instrument,

Act, as the case may be:

cenified capy of the instrument;
self-certified copy of the

jes ar Registrar of Firms and Socielies or
) Act, 2010 (42 of 2010}, if the
section 12A or section 12A4 or

der section 12A or section
of the income-lax Act, as the case may

nancial year in which the

be, if any;
in existence during any year or years prior o the fi
unts of lhe applicant relating to

ertified copies of the annual acco

where the applicant has be=n
immediately preced

application for registration is made, self<

such prior year or years (not being mere than three years
such accounts have been made up;

application is made) for which

where 8 business undertaking is held by the applicant as per the
and the applicant has been in existence during any year or years prior 10 the
application for registration is made,
relating to such prior year or yeard (not
the said epplication is made) for which su
of audit as per the provisions of section 44

14 in row number 2;

where the income of the applicant includes profits and ga
{4A) of section 11 and the applicant has been in existence during any ¥
in which the application for registration is made, self-certified copies of
relating to such prior year or years {not being more. than three years immediate
the said application is made) for which such account

of audii as per the provisjons ch period in case where sectt
14 in row number 2;
self-certified copy of the documents evidencing adoption of
code is 4 in row numbser 2; and

nofe on the activities of the trust or institution or fund.

vii.
Vil

being more than three years imm:

AB for such period i case Wi

ix.

Xi.

ing the year in which Lhe said

s of sub-section {(4) of section 1
financial year in which the

ediately preceding the yesr in which
ch accounts have been made up and self-certified copy of the repart
here section code is other than 13 or

ins of buginess as per the provisions of mitb-section
ear or years prior to the financial yesr
the annual accounts of such business
ly preceding the year in which
s have been made up and self-certified copy of the report

ion code is ofher than 13 or

modification of the objects in case where section
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'FORM NO. 10AC
{See rule 2 ar 11AA or 174)
Order for reglstration or provisonal reglstration or approval or provisional approsal

Form 10AC

Permanent Accuunt Number (PAN) of the appheam

Nae and aldasss of the applicant

Document hientificabun Numtber

Applicanon Number

Regstraton Approval Number or the provisional
registrion appas al namber (L nique Registrarion Number)

RKection sub-sectiavclse sub<lause proviso in which
wgimﬁon:nppm\-al.-'pm':siun:ﬂ registratum/provistonal
approvnl is boing granted

Date of registeanan approval provisional
repistmation proy isponal approsal

IBEEIREL

Asscssment year o years for which the appheant is registenad
or provisionally registered or approval or provisionally
approved

a)

b)

c}

9.  Order for registration/npproval/provisional reglstratdon/provisional approsal:

Afier cc_msidcring the a[_'rp_'limtian of the applicant and the material avalable on mcond, the applicant is herehy granted
registration-approval provisional registration/peo isional approval for the axsessment vear(s) mentioned o sennd no & above subject

to the canditions mentionad in row number 10.

The wsability, or otherwise, of the incore of the applicant would be separately considered as per the provisions of the Incomre Tax

Act, 19061,

This arder is liable 1o be withdrawn by the preseribed authority if it is subsequently found thar the activities of the applicant are not
genuine or if they are pot carried out in accordanee with all or any of the condilions subpect to which it is granted. i1t 18 found that
the applicant has obtained the registration ‘approval/provisional registrausn-provisional appreval by fraud or misrepresentaion of
facts or il ts found that the axsessce has violated any candition preseribed in the Income Tax Act, 961,

10. Conditions subject to which registration/approvaprovislonal registration/provisionsl approval is being granted:

The npproval 1s granted subject to the following conditions: -

a)
h)

tE

Mame and designation of the approving sutherity

1. Inserted by the IT (Sixth Amdt) Rules, 2021, w.elf. 1-4-2021.
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'FORM NO. 10AD

(e rule2C or 1TAA or LTA)
Order for registration ar approval or rejection ar cancellation

Pernument s Nomber (PAN) of the spplicant

Namne amd wideess ol the applicant

1 { Docuwtent Idenuticatron Numbet
4. Apphoatien Nuainber
3 Repastration: Appeoval Number (Unijue Rogistration
Numbist
6 | Sectonsubosecton clanse-sub-clause pros tso o whach
regisinion prm\':ﬂ 1 bemg gran led
? Date of repstraiion approval pegistration: cancellahon
L] AsseasInen year of yeass for which the wrust of inshtukeon 1
regustered or approsal
9. | Reasons of rejecton cancetlanon, 1 case if the applicatiun fot
repristration appros al has been rejected or cancelled
10. | Date of vppertumty alfurded to e apphcant hefore such
rerection or cancellation of appheation for registration/
approsal
11. Order for regisiration/approval:
a)  After consmdeang the application of the applicant and the material available on record, the apphicant is herchy granted
registralion approval fur the assessment year{s). mentioned at serial no 8 above subject (o the conditions mentioncd 1n row number
{2
b) The taxabihty. ar atherwise, of the income of the applicent would be separately considered as per the provisions of the Incomne Tax
Acl. 196l
ot This order is liable 1o be withdrawn by the prescribed authority if it is subsequenily found that the activities of the applicant are nat
ardance with all or any of the conditinns subject to which 1t is granted, »f st s found that

cemtine or 1f they are not carvied oul in acc i
he asscssee has violated any

the applican has obtained the approval by fraud or miscepreseniation
condition prescribed in the Income Tax Acl, 1961

of facts or it is found tial t

12. Conditiens subject to which registratiom’nppmvsi is being granted:

The approvad 15 grunted subject 1o the following condilions® -

<)
dy

13.

name and designation of the approving authority

dt.) Rules, 2021, w.ef. 1-4-2021.

1. Inserted by the IT (Sixth Am
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Form 10BD
'FORM Ng. 10BD

( Bac rule i8AR)

[e-Form)|

Statement of particulars to be fled by reportin,
subsection (1A) of section 35 of the Lncome-tax Act, 196} R person

F Dotalls of the reporting porson reporting the donation,
Bl|C|n|ER 1] 2

__-___-___'———-
Y4 F

2 Reporting period

Yivy Y| vy]|- Yy T

PartB
Details of the donors and donatony
s, Unique Kentification D code | Sectioncode | Nameof
Address of
Nao, MNumber of the donor donor donar Dq_n;tion h:;d: p:f Adomhmuuqt of
on
(Indian
Tupecs} |
I ,son/daughter of Jiereby d ils gi i
T —— on e by declate that the details given in the form are true and correct to the

T undertake to communicate forth with any alteration in the particulars submitted,made at any time heren giny
. . ] . ; ; fter.] further declare that T

filing this form in my capacity as (designation)having Permanent Account Nember ymme and that T am

to file this form and verify it. ® T am comperent

Signaturs
Instructons to M1l the form:
1. Multiple form 10BD may be filed by the same reporting person, as per the procedures laid down by the Principal Director General of
Income-tax (Systems) or the Director General of Income-tax (Systems), as the case may be.

2. ﬁeaddmsmdomuctdetaﬂsofdlempwﬁngpmmﬁﬁngﬂusment.mperthelatestln:cmehxmmadbythe
repnrtingperson.willbedisplayedonthescmenmdiflhmisnchwmmereporﬁngpmuﬁllbepm\ddedmapﬁmmchw
the details.

3. In section code, the section under which donor is aliowed to claim deduction for the donation needs to be filled out of the following
options:

g)  Section 80G

b) Section 315(1)(iia)
¢)  Section 35(1Xii)
d) Section 35(1iii)

4.  In“Unique identification number of the donos™, one of the following shall be fitled: . ]
a.  If PAN or Asdhaar number is available, one of that should be mandatorily filled and the following ID code shall be

filled:
Type of Identification Code
[ PAN :
Aadhaar Number 2

b. I ncither PAN or Andhnar is available, ons of the following should be filled:
[ Type of Identification Code
Taxpayer Mentification Number of the country 3
whiare the person resides;
|_Passport aumber;
Elecior's photo identity number
Driving License number
Ration card sumber

~alen ] b

1. Inserted by the IT (Sixth Amdt) Rules, 2021, w.ef. 1-4-2021.
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% Lea " Phomostieny 1y pe”, one of e tobowing necibs i he webeded
ny L uipun
9] Speiliv granl
] Unhytw
o I "Mlende o) eeeipt’, sae al the [olkswoing necds b seleesed
a) L nxh Tt T Tt
m EMTY Co T T T T s T
o ! e tronme nudes ineTading s amg payee heguideadt CTTTTT T — ——y
i
dy | Others . - T
. .

b wane ol o donor which hove joven dunattons, which are chgible under diflerent sections or which are of difterent typea o 15—
dillerent nwles, separate rows shunld be tilled for each speli cambunation
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'FORM NO, 100

{See rule HHAR)

,_,J;ﬂlhe reporing Perssn [_f\ I 5 ] C Ll) m]—;—l_d - —

Name of the repurling person
|
Adidress ol the reparting persan o

E 'T‘—mmbcr pranting approval under seclion KK mH
Nonfication number  under  section 3% (inigue |
Registranon Numher)

—— - .
[ Date of approval Notifieation

=17 | Unigue Identification Number PAN

(alpfclofe[ui]25TaTF]
Aadbaae | T TTTTTTIITT]

0th
E « (1T
—
E 2 Name of Donor
{8 | Addressof Donor
lé 5 | Amount of donation received
E 10 | Financial year in which such donation was received
, 11 | Typeof donation Corpus ] Specific grants [ Others [
] 12 | Section under which donation is eligible for deduction Seclion [0 Section [] Section [0 Sectum
L ROG(5)(vi) I51)) 35(1 i) 351 i)
VERIFICATION

1, son/ daughter of solemnly declare that to the best of my knowledge and belief, the information given in the certificate is
correet and complete and is in accordance with the provisions of the Income-tax Act, 1961, 1 further declare that ] am making

this certificate in my capacity as and I am also competent to issue this certificate. 1 am holding permanent

account number .

Date: Signature:
FORM NO. 56

[Omitted by the IT (Sixth Amdt.) Rules, 2021, w.e.f. 1-4-2021. Earlier, Form No. 56 was
inserted by the IT (Ninth Amdt.) Rules, 1989, w.e.f. 28-8-1989 and amended by the IT
{Fourth Amdt.) Rules, 1990, w.e.f. 8-3-1990, IT (Sixth Amdt.} Rules, 2007, _w.e.f. 1-6-2007
and IT (Eleventh Amdt.) Rules, 2014, w.e.f. 10-11-2014 and later on substituted by the IT
(Sixth Amdt.) Rules, 2019, w.e.f. 5-11-2019]

——

L. Inserted by the IT (Sixth Amdt.) Rules, 2021, w.e.f. 1-4-2021.




